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LOK SABHA DEBATES 

LOKSABHA 

• Friday July 17, 1992/ Asadha 26, 1914 
(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

{MR. SPEAKER in the Chaitl 

RE: RAMJANAM BHooMI - BABRI 
MASJID ISSUE AND BURNING OF 

EFFIGIES OF JUDGES 

{ Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir under rule 388 I have given 
!!Olice for suspension 01 the Question Hour. 
In the history of independent India effigies of 
Judges had never been burnt but this is also 
being done now. Vishwa Hindu Parishad has 
made an announcement that they would sit 
on dharna and hold demonstration from 
20th July in front of the Court and would hold 
talks with the Hon. Prime Minister after thaI. 

Mr. Speaker, Sir, there has been a total 
breakdown of constitutional machinery in 
Uttar Pradesh. I have given a notice under 
rule 388 to suspend the Question Hour and 
have also demanded a discussion on it. 
Therefore, I urge you to suspend the Question 
Hour and also call the hon. Prime Minister 
here to ri,ake a statement on the 
developments in Ayothya (Inte"uptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, let's first have the 
Question Hour. For the last two days debate 

is being held on the no-confidence motion 
and today the Hon. Prime Minister is 
scheduled to reply to the debate Question 
Hour is our own Hour, so it may please be 
allowed to continue ....... (/nte"uptions) 

(EngliSh] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, the situation in Ayodhya is most 
explosive. In spite of the court order, 
deliberately construction is going on there. 
We have got the latest information that they 
are going to put up the pillars and they are 
going to construct what you call Simhadwar. 
They have burntthe effigies of the Judges for 
the first lime In the history of the country. 
(lnte"uptions) . Sir, the whole nation is 
involved in the debate. (Inte"uptions) . They 
openly said that the court order will not be 
carried out and the construction will be carried 
on. This is a very serious matter. From the 
first day of this Session we have been raising 
this matter. Sir, from 9th of April the 
construction has been started, the Home 
Minister himseH has admitted that prima 
facie, it is an Illegal construction in violation 
of the court order. We have been repeatedly 
asking the Government to take action. l!they 
had acted, Sir, on the 9th or 10th. the 
situation could have been allowed to be 
diffused. Sir, it is a serious situalion. In spite 
of the order of the Supreme Court, 10 spite of 
the order of the High Court, people have 
been taken there deliberately, openly vlola!ing 
the orders of the court. Since it is for the first 
time a political party or its collaborators, the 
Vishwa Hindu Parishad, are openly saying 
that they are violating the orders of the court, 
people have been asked in the name of kar 
seva to assemble there openly violating the 
court order and the construction is being 
carried on in the disputed territory. It is an 
admitted position and this Government is 
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. sitting idle without taking any step. We have stated our own point of view and I do not want 
been repeatedly asking about it. Sir, every to repeat it today except to refer to what he • 
Opposition Partyexceptthe BJP, is involved said about the demonstration against the 
in this. They have repeatedly asked the Judgesorthejudiciaryetc.lstronglycondemn 
Government to take over the land these who have indulged in this kind of 
immediately. What is the action taken by the demonstration, the buming of effigies or 
Govemment, we would like to know. I would shouting slogans in a Court etc. I strongly 
like to know where is the Prime Minister. condemn it on behalf of my party and no BJP 
(lnteffuptions) This is a situation which we member is involved in it. (lnteffuptions) 
cannot allow. 

Sir, have you seen anywhere in India 
thattheJudges' effigies have been burnt? In 
an organised manner Judges' effigies have 
been burnt. Is there any rule of law? Sir, it is 
the question of secularism. Secularism is 
burnt away. What is happening in this 
country? The Constitution has gone to dogs. 
What is happening there? Sir, we cannot just 
wait for the verdict of the No-Confidence 
Motion. We want that the Government must 
react. here and now. What is the Government 
going to do? Sir, so many days have passed, 
from 8th of July we have been raising this, 
today it is 17th of July, nearly ten days had 

. elapsed and this Government is sitting idle. 
So, we call upon the Government to give 
their response immediately. Where is the 
Home Minister, I would like to know. He 
should have come himself and made a 
statement here ifthe situation is so explosive. 
Sir, will thecountryoe divided on the grounds 
of religion? I am requesting the Government 
here an now, let them take some action. If 
Inaction is there, it IS serious forthe country. 
Therefore,l demand that the Prime Minister 
and the Home Minister must be here and 
make a statement today. Before we proceed 
further, there must be a statement. We want 
to know the Government's reaction. 
( Inteffuptions) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir. I am sorry, I came a bit late 
and therefore, I was not able to listen to the 
issue that was raised by Shri Somnathji in 
full. but I noted the concluding parts of his 
observation In which he charged the 
Government With inaction in respect oi 

, Ayodhya. h is a matter about which during 
the last few days, on several occasions, very 
many Members 1 rom t!l~s side have charged 
the Govemment with inaction. We have 

Sir, so far as the situation in Ayodhya is 
concerned, once again I would plead with my 
Members, 'if you want to go to Ayodhya, 
please do so.' Butthe situation in Ayodhya is 
peaceful. In the whole of Uttar Pradesh, 
Moharram has been observed absolutely 
peacefully for the first time in many years, 
without a single incident. There is no tension, 
there is no communal disharmony and if we • 
arereallyconcemedwithcommunalharmony. 
we should took towards GUJaral. No one. 
here talks about Gujarat. My Party has, all 
along, maintained that the Uttar .Praflesh 
Government has full respect forthc Judiciary 
and for the Courts anel whatever order have 
been given by the Court, the Uttar Pradesh 
Government is implementing them: but the 
Uttar Paradesh Government cannot forget 
the mandate it received from the people. 
This is my submiSSion. (Inteffuptions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, it was soothing 
to hear at least this part of Advaniji's .) 
intervention that he condemned the burning 
of effigies or disrespect towards the Courts. 
I think, on this, the House should unitedly 
express itself, the disapproval ofthe burning 
of effigies of the Judges and also against the 
call to demonstrate in front of the Courts 
there. Advaniji may remember that in the 
NIC and elsewhere I have been saying 
precisely the point that it is not a question of 
temple or masjid, but it is the question of the 
pillars of democracy; the Parliament, the 
Executive and the Judiciary. Today, what we 
are witnessing is that the Judiciary is under 
attack. an open onslaught is gOing on, the 
Executive is aimost helpless. and the 
Parliament is just only a witness and receives 
information and finds no way out. This is the 
issue, Sir, which is much more than Temple 
and tJlasjid. Are we going to uphold the 
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institution of democracy? Are we going to Bano Case. (Interruptions) 
find that they are all just crumbling down and 
we are witness to it or we are a party to it? 
This is precisely the Issue and the point I 
have been raising everywhere. We are 
entitled to pay respects to our faith but when 
we come to the point, my faith is above 
everything, myfaith is above the Constitution 
_;_ it is the foundation of a theocratic state, 
which IS being laid in whatever cover or in 
whatever form. That is precisely the public 
debate of our public life and democracy in 
India. And these are the seeds that you have 
sown. It may be beyond hands today. Advaniji 
has condemned it. May be things are gOing 
beyond his hands. We have serious 
differences with him and with BJP. Now I 
want to say is, as tar as the Government is 
concerned, it IS the custodian of the 
Constitution. Once it takes oath and takes 
the responsibilities of governance of this 
country, it is duty bound to uphold the 
institutions of democracy and the 
Constitution. Nowthe temples of justices are 
being attacked, the Constitution is being 
attacked. 

Iwant to ask from the Executive and the 
Government as to what it wants to tell 
Parliament and the Central Legislature, the 
highest body of the country today here. It 
must express it very clearly and not in 
enigmas. which we go on guessing as to 
what is it!> Intent. Yes, soft process is soft 
process -- whether it is undisputed or not. 
is or is not, is and IS not These philosophical 
deliberations that have been gOing on, have 
led to this situation. It is necessary and I am 
sure we will debate on this issue. I will not 

;:take much of your time in going into the 
details of it. But the very foundation of 
democracy is at stake and I do perceive that 
the line that the BJP has taken is not in the 
interest of the institution of democracy and 
what it has led to finally is something which 
we are very-very apprehensive of. Let it not 
be forgotten .. .... (Interruptions) ........ 

[ Translation1 

AN HON. MEMBER: Why did you 
support the burning of effigies of the judges 
against the judgement delivered in the Shah 

SHRI HARIN PATHAK (Ahmedabad): 
At that time you had supported it, while we 
people had condemned it. The effigies of the 
Constitution were burnt at that time. 
( Interruptions) 

SHRI SHARAD YADAV (Madhepura): 
We did not interrupt when Shri Advanji was 
speaking. But when our leaders are putting 
forth Iheirvlews they are being heckled. It is 
not proper. (interruptions) 

SHRI RAJNATH SONKAR SHASTI 
(Saidpur): Sir, when ShriAdvani was speaking 
all of us were silent, but now when it is the 
turn of the leaders of my party, they are 
making a noise. We will not tolerate all this. 
It is the usual feature that whenever my party 
colleagues start speaking they start making 
moise. We have repeatedly raised this in the 
House. 

SHRI VISHWANATH PRATAP SINGH: 
I remember that in your Chamber, Sir, this 
Issue was raised and that question was flung 
straight in the face of - I think the 
Parliamentary Affairs Minister, Shri Arjun 
Singh and other Ministers were present the 
and Atalji had put a question - you were 
criticising our Shilanayas; when we were 
having our activity, it was you who stood 
there and got the Shilanayas done. You are 
asking tor Ram-Rajya. Who started the Ram-
Rajya issue in an election campaign right 
from Faizabad? It was also told that the 
Sadhus had met the Prime Minister one 
month back and told very plainly, "We are 
going to start the activities". After that, the 
activities started. There was no answer. 
What our Parties see is, the seeds are sown 
from that side. Fertilizer and water are given 
from this side. Then, we see the fruit that you 
are reaping. (interruptions) 

Very clearly, the Government should 
come out how it is going to uphold the 
institutions, uphold the Constitution and to 
stop such activities. Advaniji when the matter 
had come to Parliament, it was decided. You 
gave the commitment on this issue that you 
follow the verdict of Parliament. Let it be for 
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Partiament to decide the issue and come out 
very clearly. (Interruptions) 

SHRI BASUDEB ACHARIA: The Prime 
Minister and the Home Ministershould come 
and make a statement. 

"THEMINISTEAOFPAALIAMENTAAY 
AFFAiAS (SHAI GHULAM NABI AZAD): 
You listen to me first and then if you are not 
satisfied, you can say. 

[ Translation] 

SHAI AAM VILAS PASWAN: Mr. 
Speaker, Sir, we have given a notice under 
rule 388. Does it mean that our notices are 
not given any importance? 

MR. SPEAKEA: You only said that you 
people got all this started. 

( Interruptions) 

SHAI GUMAN MAL LODHA (Pali): Shri 
Arif Mohammed Khan was dropped from the 
Cabinet for supporting the judgement of the 
Supreme Court is the Shah Bano Case. 
( Interruptions) 

SHAI AAM VILAS PASWAN: Mr. 
Speaker, Sir, we have given a notice under 
rule 388. I would like to know your ruling on 
our notice. I just want to speak in this regard. 
( Interruptions) 

SHAI GHULAM NABI AZAD: Mr. 
Speaker, Sir ...... . 

SHAI SHARAD YADAV: Shri Azad, what 
can you say? You just send the Hon. Prime 
Minister to the House. (Interruptions) 

[Englishj 

SHAI GHULAM NABI AZAD: We have 
reaq the news thatthe effigies of judges were 

, bumtyesterday. No doubt, this is a matter of 
great concem in this House. As a matter of 
fact, it is a matter of concem for the whole of 
the nation. 

, strongly feel that no individual or 

individuals orforthat matter no political party 
or non-political party has any right to 
disrespect the judiciary. Sir, I condemn this 
act of persons inVOlved, those who bumt the 
effigies of the judges. 

As far as the "demand of the hon. 
Members that the Prime Minister and the 
Home Minister should come to the HOuse is 
concerned ...... ( Interruptions) 

SHAI GUMAN MAL LODHA: In Shah 
Bano case you burnt the effigy of the court 
judgement. (Interruptions) 

SHAI GHULAM NABI AZAD: There is a 
vote of no-confidence moved by the 
Opposition. 

SHAI SOMNA THCHA TTERJEE: Kindly 
for a second. Last time, when the Prime 
Minister made a statement and the Home 

"Minister made a statement, they clearly 
, indicated that they are waiting for the court's 
verdict. Now the court's verdict has come. 
What is the Government dOing of the last 
three days? You only said you are waiting for 
the order. 

SHAI GHULAM NABI AZAD: The Prime 
Minister is replying to the vote of no-
confidence immediately after the Question 
hour. 

[ Translation1 

SHAI AAM VILAS PASWAN: Mr. 
Speaker, Sir, I have given you a notice under 
rule 388 regarding the suspension of the 
Question Hour. Constitutional machinery has 
failed to tackle the Ayodhya issue and the 
Vishwa Hindi Parishad is burning the effigies 
of the judges. I would like to apprise Shri 
Advani that as pertoday's newspaper reports 
a UP of his party was involved in it. That 
particularMPfromGorakhpur alongwit~ Shri 
Singhal has announced that on 20th, all over 
the country Courts will not be allowed to 
function. I thank you for condemning it here 
and you should also find out the position 
there. You said that everything is all right 
there, but you may please verify the facts, as 
nothing is going on well there. D.M. of 

a 
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Faizabad, ShriSrivastava and S.P. Shri Ray Club.Allofthemwerepresentlnlhatmaeting. 
have said thatthey were not being allowed to Shri Shahabuddln had said In the meeting 
enter. Threat to gherao couns allover Uttar that they were not at all prepared to obey 
Pradesh has been given (Interruptions) court orders and that they would observe 

AN HON. MEMBER: So what? 

SHAI RAM VILAS PASWAN: When a 
, MP is saying, so what, then nobody knows 
what will happen. 

Yesterday, Vishwa Hindu Parishad 
leaders met the Hon. Prime Minister. VHP 
President, Shri Vishnu Hari Dalmia, 
categorically told the Hon. Prime Minister 
that they were not prepared to abide by any 
order. Construction wol1< will go on and 
nobody can stop it. The Government of India 
is present in the House. The Constitution 
under which it took oath is breaking down. 
The Hon. Prime Minister has got no moral 
right to continue in office. The Government 
which cannot uphold the constitution has got 
no right to continue in office for even a 
minute. ThoughShri Azad and the Congress 
(I) swear in the name of secularism, but in 
reality constitution is being violated. 

We urge you to accept the notice given 
by us. Please call the Hon. Prime Minister 
here. Today, he should have tJ(.flO present in 
the House as today was hiS Question Day. 
He should come to the House and tell us the 

. steps being taken regarding the Ayodhya 
tangle. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, I oppose the notice given by 
him. For days together this issue is being 
raised daily in the House. The Hon. Prime 
Minister is scheduled to reply to the no-
confidence motion and it some aspects are 
left out, then these could be taken up. for . 
discussion later on. We also condemn the 
incident of disregard shown to the court. 
However,l would like to lay emphasis on one 
point that our friends should not adopt double 
standards. I very well remerTtlerwhat respect 
they sown had to court verdict in Shahbano 
case. Shri Shahbuddin formed the Sabri 
Action Committee only when the locks were 
opened in Ayodhya by court order. Merthat 
a meeting was convened here at the Boat 

26th January as a Black Day instead of a 
National Day. They intend to slaughter the 
Constitution. We do obey the Court and the 
Constitution. OppoSing a section of law does 
not amount to violation 01 the Constitution. 
While on the one hand we respect the 
Constitution, we alsoconsiderthat the te"l>1e 
issue is beyond the jurisdiction of the 
court ....... ( Interruptions) 

[English' 

SHHI OATTA MEGHE (Nagpur): He 
should Withdraw his statement. 

[ Translation) 

SHRI MADAN LAL KHURANA: The court 
cannot decide as to where lord Rama was 
born. This is a question of our belief. If they 
have the guts ..... (lnterruptions) ....... It the 
Congress Party commits the same mistake 
which Shri Mulayam Singh Yadav and Shri 
Vishwanath Pratap Singh committed, they 
will also meet the same fate ..... ( Interruptions) 

[English) 

SHRI SAIFUDDIN CHOUDHURY 
(KalWa): Sir, if the Government fails to act 
here and now. then that will lead to laying the 
foundation of Fascism in our country. "has 
already been referred that th8 effigies of the 
Judges have been burnt. Then, yesterday, in 
the corridors of the Supreme court slogans 
were shouted against the Court. TheJudges. 
are being intimidated.· Now, there is no 
meaning in saying that in the past some 
other hues ot fundamentalists have a/so 
resorted to this kind of an activity. There 
were saner people in this country; secular 
people in this country at that time who 
cOndemned that even at that time also. But 
that cannot be anything to be emulated by 
others who destroy the foundalion of this 
country. (interruptions) 

Now, there is no room In this House to 
show mocIc concern fortha institutions ot our 
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country. Shri Lal K. Advani has said that he 
condemns those who are buming the effigies 
of the Judges ..... ( Interruptions) But how is 
It that he, in this House, says that Ayodhya 
embroglio cannot be decided by the Court? 
That is another way of destroying the 
judiciary, destroying the institution. 

I demand that Shri Lal K. Advani stand 
up In the House and ask the U.P. Government 
to immediately take action to stop all the 
construction wor!< there. Otherwise it is mock 
concern that is being expressed here. They 
may not be understanding what all they are 

, doing to this country. But the Government 
must come forward to act and this is the time 
to act.lfthey act, then the whole country, the 
secularpeople will be behind them. I demand 
action from the Govemment. (Interruptions) 

SHRI LAL K. ADVANI: Sir, I wish at least 
this particular issue of any disrespect to the 
judiciary or anyone who does it is laid to· rest. 
Sir, you would notice that when I mentioned 
this matter, I did not give any 'ns', any 'buts'. 
I did not refer to what has happened in the 
Shah Bano Case. It is only when some 
Members commented that my colleagues 
here were provoked to recall the conduct of 
some other Members in this House. But so 
far as this House is concemed, so far as my 
party is concerned, I strongly condemn 
unequivocally any disrespect shown to the 
judiciary whether in the form of burning the 
effigies or in the form of shouting slogans. 
But let us not be confused about what has 
been said by one of my colleagues here. I 
have with me the Bommai Report of the 
Standing Committee. This Bommai Report 

• refers to a court judgment dated 1989. It is a 
Civil Miscellaneous Application Number 48 
of 89 in which the concluding observation by 
the Faizabad District Court is there. It says: 

"It is doubtful that some of the questions 
Involved in the suit are soluble by judicial 
process." 

Now this court says this. It does not 
mean that it does nto believe in the sanctity 
of the court or the sanctity of the judiciary. 
Therefore, my party has all along maintained 
that if anyone suggests that let the court 

decide whether Ram was bom here or not, 
our stand is that this Is a matter which Is not 
judicially determinable. This Is a matter of 
faith. Therefore, to say that because we say 
this. therefore, we put faith above the court, 
faith above the Constitution, we arefavouring 
a theocratic State is not correct. I would like 
to repeat once again uneqUivocally that my 
party rejects the concept of a theocratic 
State. My party is unequivocally committed 
to secularism and the secular content of the 
Indian Constitution as conceived by my 
founding fathers and not conceived by my 
founding friends here or my friends there 
whom I call pseudo-secularists. Their 
approach is that in India if a Muslim says, "I 
am proud of Islam," he is fine. But if a Hindu 
says. "I am proud of Hindusim,- he is a 
communalist. (Interruptions) So far as court 
is concemed, this is the concern. Let us be 
very clear that this House entirely condemns 
the disrespect shown to the judiciary by 
anyone. I would appeal to the Govemmentto 
take action against those who have shown 
any disrespect to the judiciary and I will 
support it. (Interruptions) 

SHRI SOMNATH CHATTERJE·E: 
Coming from Shri Advaniji. this is nothing but 
very provocative. If the court cannot 
decide ..... . 

SHRI HARIN PATHAK (Ahmedabad): 
It is the truth. (Interruptions) 

SHRI SOMNATH CHATTERJEE: If the 
court cannot decide this issue, how does 
BJP decide that issue, how does VHPdecide 
this issue? How dotheydecidethisquestion? 
Therefore, let him say that no construction 
wor!< will be done. (Interruptions) 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): Mr. 
Speaker, Sir, the newspaper reports this 
morning are not only alarming but a serious 
one because if we believe in the rule of law, 
in that case the State of Uttar Pradesh has to 
abide by the rulings o~ the Supreme Court 
and the local bench of the High Court of 
Allahabad ...... ( Interruptions) 

MR. SPEAKER: Please take your seat. 

( Interruptions) 
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SHAI TAAIT BARAN TOPDAR 

(Barrackpor): What were these people doing 
for all these days? 

( Interruptions) 

MR. SPEAKER: When I am standing 
you have to s~ down. You please take your 
seat. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Please take your seats. 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): At whom this challenge has been 
thrown? Please think 
seriously ..... (lnterruptions) 

MR. SPEAKER: First of all, please listen 
to me ...... (lnterruptions) 

MR. SPEAKER: You are also doing the 
same thing. First of all, s~ down, please. I am 
trying to restore discipline. Why are you 
speaking when I am on my legs .... 

( Interruptions) 

MR. SPEAKER: If it is an important 
matter and Parliament is supreme, I will 
request you to speak in a quiet manner and 
one by one. Speaking loudly while sming on 
your seats won't serve any purpose. What I 
am doing here, I am just inv~ing the hon. 
Members to express their views; but despite 
that if the hon. Members are excited overt he 
matter and create disorder in the House, 
then the entier discussion would prove futile. 
My submission to you is that you may express 
your views; however, if the matter is serious 
and the Parliament is supreme, let the 
discussion take place in an effective manner. 

[English) 

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, I was telling that if we wantthe 
rule of law, in that case, the State of Uttar 
Pradesh orforthat matter, any State, cannot 
defythe directions given by the highest Court 

.~ 14 (SAKA) Babri Masjid Issue 14 
of the country. It is a question of defying by 
the Uttar Pradesh Govemment. Just now, 
Shri Advani has condemned the burning of 
the effigies of the Judges but with a 
reservation. 

SHRI LAL K. ADVANI: No reservations. 

SHRI MANORANJAN BHAKTA: He also 
said that the State Government of Uttar 
PradeSh will examine this matter and at the 
same time, he added that the mandate was 
given to them. The question is about rule of 
law and no political party can take it as a right, 
whatever may be their manifesto orwhatever 
maybe there in that manifesto. They cannot 
take that plea in a matter, where the Court 
has given a direction. 

Sir, that is why, it is absolutely necessary 
to see that the Govern men! of Uttar Pradesh 
abides by the Court's direction; and since 
the BJPisthe ruling party there -the members 
of BJP, I have every reason to believe, are 
patriots of the country - and I have every 
reason to believe that they will try to defuse 
the situation and they will advise their State 
Government to see that the situation is 
defused and the Court orders are abided by 
the State Government of Uttar Pradesh. 

Sir, there is one last point. I would like to 
say that, through you, Sir, all the sides of this 
House, unitedly, should give a signal and 
they should send a message to the whole 
country saYIng that our democratic polity is 
wedded to the rule of law and that rule of law 
has to be established and safeguarded by all 
of us. 

That is my submission. 

I Translation] 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, the Question Hour is going to 
be over, though you have not made any 
announcement to this effect. A burning 
question has come up before the House and 
the nation. Ours is the largest democracy in 
the world. Through you,l would like to submit 
to all the h~n. Members of the House that 
when we came here after having been elected 
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in the Tenth lok Sabha, we took oath in the 
name of the Constitution. However. I am 
distressed to see that a question mark has 
been put an our democracy. It is being 
dubbed as a theocratic State. A sort of 
suspicion has gained ground in the minds of 
people whether ours is a theocratic 
State ....... ( Int8ffuptions) 

I am very distressed to say and other 
hon. Members also must be having a similar 
feeling that 'India has already been divided 
on the basis of religion and somebody from 
behind says that there win be anotherpartition. 
I am very much aggrieved to hear that an 
Indian Parlimentarian wishes his country's 
further division on the basis of religion. I am 
shocked to hear this. I would like to tell Shri 
Advani and especially ShriGulam Nabi Azad, 

. the hon. Minister of Parliamentary Affairs 
that I was very much pleased to hear Shri 
Advani's speech in which he condemned the 
act of burning the effigies of Judges. 

[English) 

We should not be forgetful about our 
recent history. 

[ Translation] 

Did the House forget? At least neither I 
nor Shri Advani will forget the Incident when. 
effigies of Judges were burnt on the wake of 
Allahabad High Court Judgement on 12 
June, 1975 in Shri Raj Narain's case? Was 
he not dubbed a CIA agent? Mr. Speaker, 
Sir, I have not forgonen the ·event. Those 
who fell victims of those sufferings cannot 
forget. We were the Members of Parliament. 
We cannot forget how we, about one and a 
half lakh people were lodged in jails and how 
the effigy of JusticeJagmohan Lal was burnt 

. not only in Delhi but also throughout the 
country. We have not forgonen the incident. 
That is why I was happy to hear that Shri 
Advani condemned this act. (lnt8ffuptions) 

Through you. I would like to tell Shri 
Advani that through this House a message 
should be conveyed to 80 crore of our 
countrymen and also to the world that we 
would not put any question mark on the 

dignityoftheConstitution. We a~e committed 
to establish a secular. sovereign and 
democratic cotmtry in accordance with the 
dignity of the Constitution and he nce we will 
accept the verdict of the court accordingly. It 
is the foremost duty of the Kalyan Singh 
Government to implement the verdict of the 
lucknow Bench of Allahabad High court in 
letter and spirit. I would like to make an 
appeal to the hon. Memberof BJP, particularly 
Shri Atal Bihari Vajpayee and Shri Advani 
who are the national leaders and astute 
statement that they should rise above the 
party lines and give an assurance to the 
nation and the House that the Government 
of Shri Kalyan Singh would obey the orders 
of Lucknow Bench of Allahabad High Court. 
At the same time the Kalyan Singh 
Govemment should persuade both these 
leaders and the BJP High Command that 
they must obey the court orders without any 
hesitation. 

Mr. Speaker, Sir, there are two 
alternatives before us. One is that of 
negotiatIOns for which no scope is left now. 
As per the '~lJCtSlon of NIC, the only way left 
out before us now is to obey the High Court 
Verdict. Whatever judgement may be 
pronounced. by the High Court it should be 
adhered to. This is the only wayout left to us 
to save India to maintain the dignity of the 
country and its Constitution. I would like to 
state that a unanimous message from here 
should be sent to the Kalyan Singh 
Government that the only solution to this 
crisis is to strictly follow the verdict of the 
Lucknow Bench. This work should be done 
immediately. I want to say only this much. 

SHRI MAHANT ABEDYA NATH 
(Gorakhpur): Mr. Speaker. Sir. right now the 
hon. Member has mentioned my name and 
stated that I was an accomplice in burning 
the effigies of judges in Ayodhya. But I would 
like to point out that I have been in Delhi for 
the last two days and that incident took place 
probably yesterday. Therefore, the allegation 
is not correct. I have always held the judges 
in high esteem. But proper attention should 
be paid to our view point also. Nobody is 
trying to understand the arguments of our 
party in this House. I have categorically said 
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that there are certain issues which are need of the sadhus to join politics. Had there 
beyond the jurisdiction of the decision of the been similar laws and civil codes all over the 
judges. I can cite certain examples. The country and inside the Parliament, had 
Christians believe that lord Christ was born nobody given special facilities or rights on 
of a virgin girl. If someone tries to explore the the basis of caste or religion' ......... .. 
authenticity of this belief, will it be possible to 
prove it? Though, it is contrary to the rule of 
the nature. Similarly, the Muslim brethren 
believe that the hair of prophet Mohammed 
IS preserved in the Hazaratbal mosque In 
Kashmir. If this issue is taken to the Court, 
will the court be able to give any decision on 
it, can any court ascertain whether that hair 
belonged to Mohammed Sahab or not. There 
are many such issues which are beyond the 
jurisdiction of the court. Therefore, my 
submission is that crores of the Hindus hold 
the faith regarding the Janambhoomi that 
Lord Ram was born here and similarly this 
issue is beyond the jurisdiction 01 acourt. No 
court can give a judgement against the faith 
01 crores olthe Hindus. Shri Advani has read 
out an extract from the judgement of the 

'court in this regard, which clarifies it. We 
want to say that we have always respected 
the court, but the court has no right to give 
judgement on those issues which are not in 
its jurisdiction. The cores 01 Hindus have 
faith about the Ram Janambhoomi and at 
the same time I also want to say 
th at. ...... (Inte"uptions) 

Mr. Speaker, Sir. it has been said that 
the Ram Janambhoomi movement has 
been started for the partition of the country. 
I want to point out who is dividing the country 
and who is dividing the minority and the 
majority soc~ty of the country after creation 
of Pakistan. Today the minorities have been 
given special rights and concessions who 
has given them such concessions? Who is 
appointing the minority commisSion? Who is 
differentiating between the Hindus and the 
Muslims in Kashmir by applying the article 
370 in Kashmir? You should ask this question 
to yourself. Those persons wantto divide this 
country. Who have double standards in the 
name of religion and who have made double 

'civil codes to differentiate between the 
Hindus and the Muslims in the country. 

Mr. Speaker, Sir, today there was no 

'Expunged as ordered by the Chair. 

We know that this country. religion and 
culture will exist only when the Hindu society 
exists. (Inte"uptions) 

Today who is disrespecting the court? 
We are respecting it. We have always 
respected the court. But the court should not 
give any deCision on the issue which is not in 
its jurisdiction. What was done in the 
Shahbano case? Today they are endoging 
nationalism in the Parliament. Here the 
decision 01 the Supreme Court has also been 
changed by making amendments in the 
Constitution. 

Mr. Speaker, Sir, you know that the 
Supreme Court has given a decision 
regarding the graveyards of the 
'Sunnies· ....... (Inte"uptions) 

It is the deCision 01 the Supreme Court. 
The Parliament cannot alter it. But today 
nobody has courage to remove that grave. 
The Vishwa Hindu Parishad has been 
respecting the court and judges and it has 
always been doing so. (lnte"uptions) We 
want to say ihat there are 15,000 Muslims 
there. The persons belongingtothe Congress 
Party are disregarding the Court. The people 
of this party are themselves indulging in 
.. ..... ( Inte"uptions) 

[English] 

SHRI NIRMAL KANT! CHATTERJEE: 
You have failed to direct the Govemment. 
(Inte"uptions) They will construe that you 
are a party to what they have said. 

( Inte"uptions) 

SHRI SHARAD YADAV (Madhepura): 
For the last three months we have been 
witnessing the same thing. He has raised the 
point of order three limes .... . :(/nte"uptions) 
This House can not function in this manner. 
( Inte"uptions) 
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SHRI GHULAM NABI AZAD: 
Honourable Speaker, Sir, as far as I have 
been able to understand, the honourable 
Member has said that if the minorities of this 
country are pampered like they are being 
pampered at the moment, no wonder after 
some time, the whole country will turn into 
Pakistan. 

Let it be very clear that the minorities of 
. this country have nothing to do with Pakistan. 
The minorities of this country should not be 
linked for any reason with Pakistan. 

I request you to go through the record 
and this should be deleted from there. 
( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, have you expunged what he has said? 
( Interruptions) 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): Such utterances in the House 
should not have been allowed. (Interruptions) 

MR. SPEAKER: What is it you are 
shouting at? (Interruptions) Why are you 
shouting all the time? (Interruptions) I will 
look into it. (Interruptions) You please sit 
down. (Interruptions) I have said, I will look 
into it. 

( Interruptions) 

11_53 hrs. 

At this stage, Shri Rajnath Sonkar Shastri 
and some other Hon. Members came and 

stood on the floor near the Table 

( Interruptions) 

MR. SPEAKER: The House stands 
adjourned to meet after half-an-hour. 

WRITTEN ANSWERS TO QUESTIONS 

New Export and Import Policy 

·143. SHRI K. THULASIAH VANDAYAR: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the impact of the new Export and 
Import Policy on exports; 

(b) the value of exports made in various 
sectors Since April, 1992; 

(c)whetherexports to General Currency 
Area countries have increased; 

(d) if so. the details thereof; and 

(e) 1':., "tHPS proposed to be taken to 
further I!"'p'ove the export position? 

HiE: MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
ORMINISTEROFSTATEINTHEMINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
to (e). Only one month's date is available 
afterthe announcement of the Policy. Hence, 
it is too ear1y to assess the impact of the new 
Export Import Policy on exports. Moreover, 
there will be a time lag for the exporters to 
fully react to the policy initiatives taken in the 
new Policy. 

The trade data for the current financial 
year 1992193 is available for the month of 
April 1992. Sectoral breakdown of the data is 
not yet finalised. According to the provisional 
figures,lndia's aggregate exports amounted 
to Rs. 3960.01 crores during April 1992 as 
compared to Rs. 2952.29 crores during April 
1991, thereby registering an increase of 
34.1 %. Indi;:l's exports to General Currency 
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Area (GCA) countries amounted to Rs. MINISTER OF STATE IN THE MINISTRY 
3671.87croresduringApriI1992ascompared OF COMMERCE (PROF. P.J. KURIEN): (a) 
to Rs. 2561.64 crores dunng April 1991, Five Export Inspection Agencies (EIAs) have 
indicating an Increase of 43.3%. been set up under the administrative and 

Several changes in trade policy were 
introduced since July 1991 aimed at 
strengthening export Incentives, eliminating 
a substantial volume of import licensing and 
rationalising the import tariff structure. Rupee 
has been made partially convertible to 
encourage generation of foreign exchange 

,and export. These have been further 
consolidated in the new Export Import Policy 
which, inter-alia, aims to promote productivity, 
modernisatIon and competitiveness of Indian 
industry and thereby to enhance its export 
capabilities. 

[ Translation] 

Inspection of Export Firms 
+ 

"144. SHRI CHETAN P.S. 
CHAUHAN: 

SHRIMATI DIP:KA H. 
TOPIWALA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the number of export firms inspected 
by the Export Inspection Council during 1990-
9 , 

(b)thetotal numberofsuch export firms 
against which complaints were received and 
have been blacklisted by the council; 

(c) whether the Government propose to 
take action against the blacklisted firms; 

(d) if so, the details thereof; and 

. (e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 

technical control of the Export Inspection 
Council (EIC) for quality control and 
preshipment inspection of commodities 
notified by the Government under the Export 
(Quality Control and Inspection) Act, 1963. 
During 1990-91. EIAs have inspected 954 
export firms In connection with quality control 
and pre-shipment inspection. 

(b) During 1990-91, sixteen complaints 
on quality were receIved against such export 
firms. None of them was blacklisted. 

(c) to (e). Do not anse. 

Tax Evasion 
+ 

*145. SHSHRI ARJUN SINGH 
YADAV: 

SHRI GOVINDA CHANDRA 
MUNDA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of complaints regarding 
tax evasion received by the Income-tax 
Commissioners from Members of Parltament 
during the last three years; 

(b) whether any action has been taken 
on these complaints; 

(c) if so, lhe details thereof; and 

(d) if not, the reasons therefor and the 
time by which the pending complaints are 
likely to be disposed of? 

THE MINISTER OF STArE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Seventeen 
complaints regarding tax evasIon were 
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f8Ceiv'8dby Income-tax Commissioners from 

• Members of Parliament durtng the last 3 
financial years. 

(b) and (c). Yes. Sir. ApproprIate action 
by way of surveyor search or other 

inwIsIlgations was Initiated In aU the cases. 

ld) Does not ariseinviewpt reply to part 
(b) and (c:). 

Smuggling of Gold anet other 
Contraband Items 

·'46. DR.LALSAHAOURRAWAL: 
SHRIMA TI GIRUA DEVI: 

WllltheMinisterof FINANCE be pleased 
to state: 

1992" Gold 

<a, the quantity and valua of gold and 
other contraband Items seized during each 
of the months since January. 1992. State-
wlse~and 

(b) the number and details of 
smugglers and smuggling gangs unaa,,"*, 
during the above period and the action taken 
against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE lSHRI 
RAMESHWAR THAKUR): (a) The quantity 
and value of gold and the value of other 
contraband goods seized by the Customs 
author\ties in each onhe months tromJanuary 
10 June 1992 are given below. Statewise 
figures are. however. not maintained. 

Other contraband 

Quantity (in kgs) Value fRs. in crores) Value 
(Rs. in crores) 

January 423.60 20.66 33.19 

February 279.20 12.60 27.41 

March 296.50 12.53 47.43 

April 204.87 8.98 13.00 

May 337.79 13.87 19.21 

June 128.30 5.28 17.67 

·Flgures are provisional 

(b) During the period from January to 
June 1992. 81 persons have been arrested 
undertheCusloms Act. 1962 for indulging in 
smuggling activities it'! 28 cases involving 
seizure of contraband goods of value in 
excess of As. 1 crore in each ease. 

Proflt/Lo .. of Indian 88nks vis+vla 
FoNign Banks 

"147. 
+ 

SHRIGAYAPRASAD KORI: 
SHRI MADAN LAL 

KHURANA: 
WdltheMinisterof FINANCEbepleased 

to state: 
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(a) the detaUs of profllJloss made by bypubllcsectorbanksandforelgnbanksfor 

lPCfianandforaignbanksduring 1990-91 and the years ended Match, 1991 and Man:h 
8991-92 tID June, 1992; 1992, as available, and as furnished by 

(b) whether the business transacted by 
~nba/lks.fromJuflB1991 toJuflB1992 
Is mal8lhan the Indian banlcs; and 

(c) If so, the reasons therefor? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a> The details of profltJloss made 

Reserve Bank of India (RBI) are given In the 
attached sratements , & II. 

(b) As per the information furnished by 
RaseNeBankcllrda, thevolumeotbu~ 
(rneasured In terms of deposits and advanCeS) 
transacted by foreign banksandpublicsector 
banks for the period ended 31.3.1991 and 
31.3.1992 were as under:-

(Rs. In crores) 

Aggregate Deposits 
(excluding Inter 
bank deposits) 

Bank Credit (excIucIinQ 
Inter bank advances) 

PublIc Sector Banks 

(i) Vear ended 31.3.1991 179836.74 108096.64 

(il) Vear ended 31.3.1992 207807.60 116411.51 

(Iii) Percentage rate of growth 15.55 % 7.69 % 

FOI8ign Banks 

(i) Vear ended 31.3.1991 11298.15 6827.38 

(ii) Vear ended 31.3.1992 '17112.80 8837.53 

(iii) Petcentage rate of growth 

It would appear, therefore, that while the 
volume of business transacted by public 
. seclorbanks was largerthan that handled by 
the foreign banks, the rate of growth of 
business was higher in the case of foreign 
banks. 

(c) The perlormance offOl8ign banks in 
India. vis-a-vIS public sector banks is not 
comparable because the branches offorelgn 
banks in India are located in metropolitan 

51.47 % 29.44 % 

cities and port towns whereas the branches 
of public sector banks are spread all overthe 
country covering semi-urban and rural areas 
also. Moreover, foreign banks have wortd-
wide network or branches which enable them 
to attract more deposits from Non Resident 
indians. The better performance of foreign 
banks could also be attributed, among other 
things, to the mechanisation and 
co"1)Uterisalion of operations,lowerdrected 
lending anc hlQh ievel of non fund business. 
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New Credit Polley 

*148. SHRI ANAND RATNA MAURYA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank 01 India 
has announced a new credit policy recently; 

(b) if so, the objectives thereof and the 
detailsolthe changes madefromthe previous 
policy; and 

(c) the extent to which it will lead to de-
regulation 01 the financial sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The credit policy forthe 
first halt of the financial year 1992-93 was 
announced by Reserve Bank 01 India on April 
21, 1992 with the objectives to ensure that 
banks deploy their resources judiciously to 
meet the genuine cr9dit requirements for 
supporting revival 01 the economy. The 
measures- in the credit policy include the 
withdrawal of 10% incremental cash reserve 
ratio and dispensing with the measure on the 
Incremental net non-food credit (excluding 
expon credit) - deposit ratiO, lurther 
rationalisation of lending rate structure, 
reduction in the number of deposit rates to a 
Single prescription for maturities of 46 days 
to 3 years and above, increase in savings 
deposits interest rate, removal 01 restrictions 
on credit for purchase of consumer durables 
and other non-priority sector personal loans, 
freedom to banks to relocate branches, etc. 

(c) The Government and Reserve Bank 
,of India are following a policy 01 gradual 

Name of the Drug April 

Opium 114 

Morphine 

HerOin 21 

deregulation of the financial sectorconsistent 
with prudential supervision and without any 
dilution of the role of the banking system as 
an important instrument of economic and 
social development. The latest credit policy 
has given banks the freedom to fix deposit 
rates on various maturities within a cap of 
13.0%. Banks are revising deposit rates 
periodically. With a view to enabling banks 
to rationalise their existing branch network, 
banks have been given freedom to relocate 
branches, open specialised branches, spin 
olf business at other locations, set up 
controlling offices/administrative units and 
also establish extension counters. 

Smuggling of NarcotiC Drugs 

·149. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the quantity of herOin and other 
narcotic drugs seized by various agencies 
during each of the last three months in the 
country particularly in eastern Uttar Pradesh; 
and 

(b) the steps taken or proposed to be taken 
by the Government to check the smuggling 
of narcotic drugs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Available information on heroin and other 
narcotic drugs seized during the last three 
months in the whole 01 India and in Uttar 
Pradesh in particular is given in the tables 
below. No separate statistics for Eastern 
Uttar Pradesh are maintained. The data is 
provisional and subject to variations. 

All India (In kgs.) 

May June 

54 

10 355 
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All India (In kgs., 

Name of the Drug April May June 

Ganja 1086 275 667 

Hashish 3 363 39 

Methilqualone 1470 532 7 

Uttar Pradesh (In Kgs.) 

Name of the drug April 

Opium 

Morphine 

Heroin 

Ganja 10 

Hashish 

Methaqualone 

The Union Government. in coordination 
with the State Governments. are vigorously 
enforcing the stringent prOVisions of the 
Narcotic Drugs and Psychotropic Substances 
Act. through the different Central and State 
Law Enforcement· AgenCies sUCh as the 
NarcotiC:' ( Bureau. the Central Bureau 
of NarcotIC's. Central Excise. Customs. Police. 
State Excise. etc. 

Housing Scheme by un 

·'50. SHRI N.J. RATHVA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Unit Trust of India 
propose to start a housing scheme in 
collaboration with the Housing Development 
Finance Corporation; 

(b) if so. the details thereof; 

May June 

4 

0.2 

(c) the estimated total expenditure likely 
to be incurred on the said scheme; and 

(d) the names of the States in whic~ the 
houses would be constructed along with the 
total number of Muses and the income 
groups likely to be covered under the 
scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). The 
Unit Trust of India (UTI) has launched a 
Housing Unit Scheme in collaboration with 
the Housing Development Finance 
Corporation (HDFC) w~h effect from June 
25. 1992. Residents as well as non-resident 
individuals (on non-repatriable basis) can 
invest in units of face value of Rs. 100 each. 
subjects to a minimum of 20 units. The funds 
mobilised will be invested in housing finance 
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companieS, equity shares, convertible and 
non-convertible debentures and othercaprtal 
market and money market instruments. The 
unit holder under the scheme will be entitled 

'to housing loan from HDFC of an amount 
equal to three and four times the value of 
units purchased after a holding period of four 
and seven years respectively. The loan 
repayment will be over a period of ten years 
and will be made by UTI by repurchase of 
units pledged by the unit holder with HOFC 
. Since availment of housing loan will be at 
the option of individual unit holders, it is not 
possible to indicate the number of houses 
that will be constructed, the location of such 
houses, th income greups likely to be covered 
under the scheme and the estimated 
expenditure likely to be incurred on the 
scheme. 

(English] 

Foreign Exchange to Members of 
Parliament for Study Tours 

·151. SHRI SHIVENDRA BAHADUR 
. SINGH: Will the Minister of FINANCE be 
pleased to state 

(a) the amount of foreign exchange 
given tothe Members of Parliament at present 
for study tours. 

(b) whethertheGovemment propose to 
increase this am0unt to enable them to make 
maximum use of their study tours; 

(C) if so. the details thereof: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) A Metroer 01 
Parliament is entitled to a foreign exchange 
quota of Rs. 27,000/- per term for Study 
Tours abroad. 

(b) to (d). No proposal for increase is 
under consideration at present but 

Government propose to keep the situation 
under review. An enhancement can be 
considered when the Balance of Payments 
position improves. 

Purchase of Tobacco 

·152. SH~I DHARMABHIKSHAM: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Govemment are aware 
that tobacco growers get lowest prices for 
their products from the businessmen; 

(b) if so, whether the Government 
propOse to purchase tobacco from open 
market to provide remunerative prices to 
tobacco growes. 

(cl if so. the details thereof; and 

ld) if not, the other remedial n:cdsures 
proposed to be taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
to (d). The Tobacco Board conducts auctions 
at its auction floors In the States of Andhra 
Pradesh and Karnataka, where the tobacco 
growers brl"g their tobacco for sale. The 
cigarette manufacturers, the exporters and 
otl1er tobacco traders authorised by the 
Tobacco Board participate in the auctions 
and buy tobacco. The auctions in Andhra 
Pradesh commenced this year from 14th 
February, 1992. There are a total of 23 
auction plat1orms. 

Till the year 1990, the average price at 
auction platforms in Andhra Pradesh did not 
exceed Rs. 17 per kg. In 1act, 10 1990. Ihe 
average price was only Rs. 14.69 per Ky. In 
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1991 , there was a sharp rise in demand and, has ifT1)f'oved the functioning of the mills 
theretore, the average price in auctions in under the National Textile Corporation; 
Andhra Pradesh Increased to As. 33 per kg. . 

However, this year there has been a 
decline in the average price m the auctions in 

, Andhra Pradesh. The average price this 
year is about Rs. 28 per kg as against the 
average price of As. 33 per kg for the last 
year's auctions. This is against the Minimum 
Support Price (MSP) of about Rs. 16 per kg 
fixed by the Commission for Agricultural 
Costs & Prices and the MinimumGuaranteed 
Price (MGP), assured by the trade of Rs. 
18.50 to Rs. 21.50 per kg. 

The decline in prices has come about 
due to a variety of factors. There has been 
higher pro-duction this year in some of the 
competing countries such as Brazil, 
Zimbabwe, Malawi, Argentina and Mexico. 
The Russians have so far opened LCs only 
for 9,600 metric tonnes as against 25,000 
metrictonnes envisaged inthe Indo-Russian 
Trade Protocol for 1992. The UK merchants, 
who are among our major buyers, have been 
less active this year. Following the recent 
currency devaluation in Zimbabwe, Indian 
tobacco is facing stiff price competition from 
that country. 

The FCV tobacco prices during the 
current season are the highest ever except 
during the last year. The interest of the 
tobacco growers is uppermost in the mind of 
the Government. Government, through the 
Tobacco Board, has taken all possible steps 
to ensure that the farmers get the best price 
possible in a given intemational demande 
and supply situation. 

Work.,.' Participation in 
Management of NTC Mill. 

+ ·'53. SHRI PARASRAM 
BHARDWAJ: 

SHRI BAPU HARI CHAURE: 

WiUtheMinisterofTEXTIlESbepleased 
to state: 

(a, whether the workers' participatIOn 

(b) if so, how many mills have workers' 
participation in the management; 

(c) whether the Government propose to 
introduce workers' participation in all·the 
NTCmills; 

(d) whether there is any workers' 
participation at Board of Direc10r level in 
NTC; . 

(e, if so, the details there.' "d 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) Workers' Participation in 
Management in NTC mills has helped in 
improving Industrial Relations. 

(b) The scherne of Workers' Participation 
has been introduced in 80 textile mills of 
National Textile Corporation in the form of 
Management Committees. 

Cc) Yes, Sir. 

(d) No, Sir. 

ee) Does not arise. 

(f) It is first proposed to introduce' 
Workers' Participation in the Managemem of 
all the Mills of NTC in the form of Management 
Committees before considering their 
representation on its Board of Direc1ors. 

Smuggling of Sandal Wood Log. 

·'55. SHRI GURUDAS KAMAT: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether the Government are aware 
of the smuggling of sandal wood logs from 
Southern Stales; 

(b) if so, the cases detected by the 
Government during the last year and upto 
June, 30, 1992; 
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(c) the number of smugglers arrested; THE MINISTER OF STATE OF THE 

and MINISTRY OF TEXTILES (SHRI ASHOK 

(d) the steps proposed to be taken to 
check the sandal wood smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). In the 
one case of attefY1)ted smuggling of sandal 
wood lOgs from the Southem States that had 
come 10 notice. the Customs authorities at 
Madras had. in March. 1992. seized 23.418 
metric tons of sandal wood logs/billets worth 
Rs. 82 lakhs approxlma'e~1. The case is 
under investigation and the SIX persons 

• allegedly involved have obtained anticipatory 
bail frl)m the Court. 

(d) The Customs authorities remain alert 
against smuggling activities. Intelligence is 
targeted against illegal exports. Close co-
ordination is maintained between all the 
agencies concemed with the detection and 
prevention of smuggling. 

[ Translation) 

Export of Handloom Items 

·'56. SHRI DAU DAYAL JOSHI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the countries to which India has 
exported handloom items dUring the last 
three years. year-wise and in 1992 so far; 

. (b) whetherthe Govemment have drawn 
. up any special scheme keeping in view the 
increasing demand of Indian handloom items 
in foreign countries; and 

(c) it so. the. details thereot? 

GEHLOT): (a) India's handloom goods are 
begin exported to more than hundred 
countries in the wOrld. A statement showing 
details of cotton handloom fabric and made-
up exports to major mame's during 1989-90. 
1990-91 and 1991-92 is attached. 

(b) and (c). Government have been 
taking a number of steps for boosting 
handloom exports like sponsoring sales-
cum-study teams. participation in fairs in 
major markets, releasing advertisements in 
foreign trade magazines, grant of duty-
drawback and appropriate quota policy 
measures. 

The Development Commissioner for 
Handlooms is operating a scheme for 
providing' assistance for modernisationl 
renovallon/p~rchase of looms for improving 
productivity and quality of fabrics produced 
on Handlooms. The 23 Weawrs Service 
Centres/Sub-Centres and 3 Indian Institutes 
of handloom Technology spread over the 
country are contributing towards 
development of new designs, improvement 
in weaving and processing technOlogy, 
training in handloom skills etc. Besides, the 
Handloom Export Promotion Council, Madras 
is undertaking a programme for uptgradation 
of handloom production facilities mainly for 
export in coordination with the Weavers 
Service Centres, Directorate of Handloom 
and other concemed organisations. The 
programme seeks to identify the existing 
technology and processes employed, take 
appropriate measures for increaSing 
productivity and improving quality 01 .output 
to these Centres. 
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CompuWIutlon In ..... Banks may also make concerted 

·157. SHRI RAJESH KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Committee constituted 
by· the Reserve Bank of India for 
computeriSatlOn of banking industry has 
submiUed its report; 

(b) if so. the details of the 
recommendations made; and 

(c) the decisions taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Reserve Bank of India (RBI) had 
appointed a Committee in September. 1988. 
to prepare a perspective plan for 
colf1)Uterisation in banks forthe period 1990-
94. The Committee submitted Its report· in 
December. 1989. 

(b) The main recommendations of the 
Committee are summarised below:-

(i) The thrust of bank computerisation 
for the five year span (1990-94) 
should be to computerise all the 
operations In 2000-2500 large 
branches with daily worttload of 
7SO vouchers or more situated 
mostly in the top 30 business 
centres. 

(Ii) About SOO large branches (each 
branch having 1S00 vouchers and 
above per day) may be taken up for 
computerisation in the first two! 
three years alongwith back office 
computerisation.ln the next phase. 
fullCOf11)Uterisation of the remaining . 
1500-2000 branches be taken up. 

(iii) RegionaVzonalJOlvisional offices 
would have to be computerised. 

attempts to acquire and 
operationalise mainframes at head 
offices at the eartiest. 

(Iv) 8anknet is to be set up as a common 
data communications networtt of 
banks and financial institutions on a 
cooperathlebasis. This networttcan 
be used for several inter-bank and 
inter-bank applications such as 
customer drawing/depositing cash 
at any branch. transfer of fundS. 
credit card authentications 
statistics, economical deployment 
of banks' funds, foreign exchange 
business. access to swift. etc. 

(v) A shared networtt of automated 
teller machine (A TMS) as proposed 
by Indian Banks' Association can 
be tried out. to begin with, in 
Bombay. by installing AlMS at 
strategic locations such as airports. 
railway stations etc. However, 
before replicating the project at 
other centres. sufficient care will 
have to be taken to assess its 
efficancy and effectiveness vis-a-
vis the investment and expenditure 
involved. 

(c) The Committees' recommendations 
have been broadly accept9d by the Reserve 
Bank of India. 

(English) 

Export of RHdymade Garment. 

·158. SHRI R. SURENDER 
REDDY: 

SHRI SOBHANADREE-
'" SWARA RAO VADDE: 

WiU the Minlsterof TEXTILESbepleased 
to state: 

(a) whether the United States has 
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indicated that an increase in the quota for 
export of readymade garments from India 
will now hinge on reciprocal market access 
provided to the US tixtile industry; 

(b) if so, whetherthe Union Government 
are considering its demand; 

Ie) whether any action in this regard has 
been taken; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
, MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOn: (a) Many of the industrialised 
countries, notably the US, have taken the 
stand in the Uruguay Round Negotiations 
that countries which are demanding greater 
access 10 their markets in textiles and clothing 
must also make progress 10 opening up their 
own markets for these products. 

(b) to (e). India maintains a restrictive 
regime on imports of consumer goods for 
balance of payments reasons. As most textile 
and clothing Items are consumer goodS, 
imports ofthese are also subject to licencing. 
\t has been explained to India's trading 
partners that any significant llberahsation 01 
import of textiles in India would have to await 
a substantial improvement in the balance of 
payments situation. 

National SericuHure Project 

+ 
·159, SHRI M.V. CHANDRA-

SEKHARA MURTHY: 
SHRI V. SREENIVASA 

PRASAD: 

WiUtheMinisterofTEXTILESbepleased 
to state: 

(a) whether one of 1he major factors for 

the delay in implementing the NaIlOr., 
Sericulture Project is the failure of adeq.: .... 
credit distribution; . 

(b) if so. the reasons therefor; and 

(c) the steps takentproposed to betaken 
to ilTlllementthe National Sericulture Project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) and (b), The World Bank! 
Swiss assisted National Sericulture Project 
iN.S.P.) with an outlay of Rs. 555 crores, 
covers 17 States. Insplte of the complexity of 
the project. the progress of its implementation 
has, by and large, been satisfactory. 

The credit reqUIrement under NSPworks 
out to Rs. 165.6 crores. Of this, credit 
component in respect of 5 traditional States 
is Rs. 143.5 crores and balance Rs. 22.1 
crores IS for the other 12 pilot States. While 
credit flow In respect of traditIOnal States 
(UpIO March, , 992) has been recorded at 
46% ofthe targel, the same has been around 
10% of the overall target set for pilot States. 
However, the slow pace of the credil flow has 
not resulted in delay 10 establishing 
Infrastructure, extension of mulberry acreage 
etc. envisaged under the project. 

(c) The National Sericulture Project 
(NSP) is being implemented by the Central 
Silk Board and the State Governments of 5 
traditional States (viz. Kamataka, Andhra 
Pradesh, Tamil Nadu, West Bengal and 
Jammu & Kashmir). The Central Silk Board 
is implementing the project in 20 Districts In 
12 non-traditional States (viz. Keralcl. Bihar, 
Maharashtra, Gujarat, Rajasthan, Orissa, 
Madhya Pradesh, Uttar Pradesh, Assam, 
Punjab, Haryana and Himachal Pradesh). 

The implementing agencies of the NSP 
are taking various sleps for implementation 
of their respectIVe components and progress 
of the project is being monitored periodically 
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at Distt.lState/National level by the 
Committees constituted for the purpose. 

In other to ensure effective 
implementation of the project, the Central 
Silk Board is organising different training 
programmes for various functionaries of the 
project besides organising orientation 
programmes for Distt. Magistrates & Distt. 
Officers of Pilot States to familarie them with 
the sericultural activities envisaged under 
the project. The officers in-charge of project 
area have been advised to conduct work 
shopslfield days to provide necessary 
guidance to the project beneficiaries. 

In order to accelerate credit flow under 
the proJect, the CSB is organising workshops 
and seminars to educate the bankers and 
the lending institutions about the economi~ 
viability and credit needs of sericulture 
sector. CSB is also circulating a monthly 
'NSP News Letler'forthe purpose. Recently. 
the CSB had organised a National Workshop 
on Credit to Sericulture at Bangalore on 
22nd & 23rd May, 1992. 

NTCMIHs 

·160. SHRI RUPCHAND PAL: Will the 
Minister of TEXTilES be pleased to state: 

(a) whether the Government have 
received proposal from the several quarters 
regarding the decision of the Union Govt. to 
refer the National Textile Corporation to the 
Board for Industria: and Financial 
ReconstNction; 

(b) if so, the details thereof; and 

(cl the steps taken or proposed to be 
taken to Nn the NTC Mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) and (b). Representations have 
been received that the cases of sick mill 

companies under the National Textile 
Corporation may not be referred to BIFR. 

(C) Government have under 
consideration a "Turn around Strategy· 
proposed by NTC Which involves Its 
restructuring, amalgamation, modernisation, 
labour rationalisation, etc. 

[ Translation] 

Road Tax on Commercial Vehicles 
Entering Deihl 

*161. SHRI RAJENDRA AGNIHOTRI: 
Will the Minster of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government have 
formulated a new scheme to levy road tax on 
commercial vehicles like buses and tNcks 
from other States entering Delhi; 

(b) if so, the detailS thereof; and 

(c) the additional revenue likely to be 
earned annually as a result thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TY1lER): (a) No, Sir. 

(b) and (c). Does not arise. 

Purchase of Handloom Items by 
Government Departments 

·162. SHRIMATI SHEELA GAUTAM: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whetherthe Government are aware 
of the accumulation of handloom and khadi 
items with the weavers in various States; 

(b) whetherthis situation has arisen due 
to the non-purchase of hand loom items by 
the Government tjepartments: 
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(c) whetherthe Government propose to (EngIsh} 

take any concrete steps in this regard; and 

(d) if so, the detaRs thereof? 

THE MINISTER OF STATE OF THE 
MINISTRV OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) As far as Handlooms are 
concerned, accumulation of products is a 
seasonal feature, as much of the sale of 
these items is during festival seasons. The 
accumulation of cloth, however, is usually 
not with weavers but often with agencies 
involved in selling of the cloth. As intimated 
by the Ministry of Industry, there is no stock-
piling of khadi products with the khadi 
weavers. 

(b) No, Sir. 

(c) and (d). There are existing 
Government instructions in many States for 
priority of procurement of handloom products. 
Central Government has also accorded 
priOrity to procurement from the handloom 
and the khadi sectors. Central Government 
Public Sector Undertakings have also been 
advised to meet their requirement of textile 
items from the hand loom sector on 
preference. 

With a view to liquidate the stock of 
nandloom goods, the Central Government 
with a matching share from State 
Govemments annually provides over Rs. 50 

. crores by way of Market Development 
ASSistance to the State Handloom 
Corporations/apex bodies and other 
recognised handloomagencl8S. Govemment 
of India also organizes national level 
exhibitions in major metropolitan towns to 
oro mote marketing of handloom products. A 
special rebate is provided for sale of Khadi 
items and periodic exhibitions are also 
organised to speed up disposal of khadi 
products. 

+ 
14n. SHRI N. DENNIS: 

KUMARI VIMLA VERMA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
has announced the Non-resident (non-
repatriable) rupee deposit scheme; 

(b) if so, the details thereof; 

(c) whetherthe scheme is open to all the 
Non-resident Indians; and 

(d) if not, the names of the countries 
whose nationals can not participate in the 
scheme and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). Yes. 
Sir, salient features of the scheme are as 
under: 

Under the Non-Resident (Non-
Repatriable) Rupee Deposit Scheme 
deposits may be opened from 6 months to 3 
years with authorised dealers out of the 
funds remitted from abroad in free convertble 
currency through normal banking channel or 
by payments through existing FCNRlNRE 
account of the depositor. The funds 
transferred to the new scheme would be 
converted into rupees at the market 
determined exchange rate. and these funds. 
or interest accruing thereon, wiD not be 
repatrlable. The deposits and advances 
against these deposits would not be subject 
to interest rate regulations of Reserve Bank 
of India, and banks are free to determine the 
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deposit and lending rates. Income from the projects; 
depOSits will be,," from Indian Income Tax, 
as also from Gift Tax for one-time gifting in 
case of NRIs only. Exemption from Income-

,. Tax is not available to resident done, and 
those residents who being joint holders 
beCome owners of the deposits as survivors 
of the non-resident depositor. Loans against 
these deposits as also investment of funds 

. out of these deposits are permissible on non-
repatriation basis. In case of premature 
withdrawal the depositor is liable to pay penal 
interest. 

(c) and Cd). The scheme is open to all 
non-resident Indians including overseas 
corporate bodies and foreign citizens of non-
Indian origin except Pakistani and 
Bangladeshi nationals. 

[ Translation] 

World Bank Assistance for 
Polytechnics In Bihar 

1478. SHRI LALIT ORAON: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the funds provided to 
different States during the last three years, 
year·wise. for the development of the State 

• Polytechnics under the World Bank funded 

(b) the details of the funds utifised by 
each Polytechnic In Bihar; and 

Cc) the purpose for which this fund was 
utilised in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) World Bank 
Group assistance equivalent to US $ 510 
million has been committed on 13.8.90 and 
16,12.91 forthe landllTechnicianEducation 
Projects. State-wise details of the amount 
released on the basiS of project activitieS 
undertaken are given in attached Statement. 

(b) The projects are impleme nted by the 
State Governments concerned and claims 
are processed with reference to categories 
of expenditure like eqUipment. civil works 
etc. Details of the funds utilized by each 
Polytechnic would be available only with the 
State Government. 

(c) The projects have been taken up for 
upgrading and modernizing existing 
polytechnics and for setting up new 
polytechmcs lor women. rural community, 
handicapped persons etc . 

STATEMENT 

S.No. Name of the State Amount released (Rs. lakhs) 

1990·91 1991·92 

1. Andhra Pradesh 

2. Assam 

3. Bihar 38.23 89.75 

4. Gujarat 3.12 100.49 

5. Haryana 
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S.No. Name of the State 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Himachal Pradesh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Meetings of Official Language 
Committees 

1479. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of 
SURFACE TRANSPORTbe pleased to state: 

(a) whether Ollicial Language 
Implementation Committee have been 
constituted in the Directorate of Transport 
under Delhi Administration and in its Regional 
Offices; 

(b) if so, the dates of the meetings held 
by the Committees during the last two years ~ 

(c) whether the meetings were held on 
the presented intervals; 

(d) if not. the reasons therefor; and 

Amount released fRs. lakhs) 

1990-91 1991-92 

0.85 5.62 

13.15 

51.82 139.95 

1152.22 

15.43 540.01 

340.12 

1267.57 

1.38 

(e) the actIOn taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes, 
Sir. A Committeeforthe Improvement of use 
of Hindi Language in the official worX has 
been constituted under the Chairmanship of 
Commissioner of Transport, Delhi 
Administration on 16th July, 1992. The 
meetings of the Committee are yet to be 
held. 

(c) and (d). Does not arise. 

(e) The instructions ISSUed by the 
Department of Official Languages regarding 
use of official.language are uniformly 
applicable to all departments. 
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Sale of Land by Textile Mills 

1480. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Textile Mills running into 
losses have been permitted to sell lands 
under their ownership to improve their 
financial condition; and financial condition; 
and 

(b) if so, the names of such mills which 
have been granted permission and have 
already sold their lands so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). NTC does not have 
permission to sell surplus land. As regards 
private textile mills, permission has to be 
obtained from the concemed State Govts. 
under the relevant Central and State laws. 

[ Translation] 

Closed Textile Mills 

1481. SHRi SA TV ANARAYANJATIYA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the names of the textile mills cl9sed 
during each of the last three years alongwith 
the dates of their closure and the number of 
labourers affected mill-wise; 

(b) the steps taken/proposed to be taken 
by the"Government to restart them and the 
present position thereof; and 

(c) the arrangements made to 
rehabilitate orto provide belieftothe affected 
labourers of each such mill? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A statement is attached. 

(b) and (c). Government have set up a 
Nodal AgencylBlFR to evolve and manage· 
Rehabilitation Package In respect of Sick! 

closed textile mills. Textile Modernisation 
Fund has been established to meet the 
modernisation needs of the mills. Textile 
Workers' Rehabilitation Fund was created to 
provide interim reliefto the workers rendered 
jobless as a result of permanent/partial 
closure of the mills. National Renewal Fund 
has also been set up for the redeployment 
and retraining of the affected labour force. 
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Export of Jute Goods 

1482. SHRI SYED SHAHA-
BUDDIN: 

SHRI VLJAY NAVAL PATIL: 

Will the Minister of TEXTILES be pleased 
to state: 

(a) the quantity and value of jute and jute 
goods exported during the last three years, 
year-wise; 

(b) whetherthere has been a rise in the 

Year Oty. 

(Iakh Tonnes) 

1989-90 2.36 

1990-91 

1991-92 2.23 

(b) World exports of jute goods have 
,declined from an average of 11 .37 lakh 
tonnes during 1984-85 to 1886-87 to the 
level of 8.75 lakh tonnes dunng 1990-91 
There has been a rise in the average umt 
earnings by the exporting countries. 

(c) and (d). No, Sir. However, the Inter-
Governmental Group of FAO on Jute, Kanaf 
and Allied Fibres recommends indicative 
export prices for Bangladesh jute and Thai 
Kenaf. 

Export of Iron-Ore from Goa 

1483. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
COMMERCE be pleased to state: 

(a) the quantity and value of exports of 

demand of jute goods in the world market as 
well as a rise in the average unit earning by 
the exporting countries: 

(c)whetherthere is an agreement formal 
or informal among the major Jute producing 
countries for regulating production, exports 
and export price; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Quantity and value of jute 
goods exported during the last three years 
are given below:-

Value 

(Rs./crores) 

296.30 

289.00 

358.62(Provisional) 

iron ore made from Goa during the year 
1991-92, grade wise: and 

(b) the Incentives being given to exporters 
of iron-ore at present and proposed to be 
given to further encourage the iron-ore 
export? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Quantity and 
value of exports 01 iron ore from Goa made 
byMMTC and private shippers of Goa during 
1991-92, are given in the statement attafhed. 

(b) Apart from the benefit under Section 
80 HHC of the Income Tax Act extended to 
processed minerals in 1991-92 exporters of 
Iron ore are eligible for benefit of partial 
convertibility under the Liberalised Exchange 
Rate Management Scheme. 
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Grade-wise Iron Ore Exports by MMTe from Goa during 1991·92 

Val: In Rs. crores 

Quantity Value 
(In lakh tonHS) 

65163 Fines 4.86 20.28 

HDA Fines 1.39 5.60 

62160 lumps 0.51 2.25 

Grade-wise Iron Ore Exports by private shippers from Gao during 1991 -92 

Grade Quantity Value 
(in tonnes) 

63/63 2.536,527 100.66 

62162 5,821,550 221.88 

62160 423,968 15.40 

61/61 417,377 14.56 

60160 811,616 25.69 

60159 444,638 15.77 

59/59 164,419 5.35 

58158 55,695 1.79 

61/60 107,150 4.11 

58157 37,489 0.97 

53148 205,913 6.27 

57/57 131.248 3.62 

50150 138.151 3.48 

54/53 53,171 8.82 
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indian Goods end Service. In 
FoNign count,. 

1484 SHRI YASHWANTRAO PATILE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether any scheme has been 
prepared to Increase the scope of Indian 
goods and services in foreign countries; 

:: 'f so, the details thereof; and 

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGAISH TYTlER): (a) to (c). A new 
policy has been Introduced to encourage the 
ship-owners to acquire ships through 
bareboat charter-cum-demise method. This 
method of financing shIP acquisition would 
enable the Indian shipping corJ1)8nies to 
ac:qui~e Ships expeditiously and to finance 
the acquisition out of the earnings ofthe ship 
itseH. n has been decided that if a shipping 
COrJ1)8ny holds avalid approval for acquisition 
of a ship, it can utilise the approval for 
acquiring the vessel by bareboat charter-
cum-demise method. However, the shipping 
company would have to approach the 

(c) the time by which the said scheme is Reserve Bank of India directly for getting the 
likely to be implemented? payment terms for bareboat charter-cum-

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). No 
specific scheme has been prepared to 
increase the scope of Indian goods and 
services in foreign countries. However, a 
Uberalised export and import policy for 
1.4.1992 to 31.3. 1997 period has been 
drawn up to promote exports of goods and 
services. 

[English] 

New Policy for Acquisition of Ships 

1485SHRIMATIVASUNDHARABAJE: 
Will the Minister of SURFACE TRANSPORT 

. be pleased to state: 

(a) whether the Government propose to 
introduce a new policy for the acquisition of 
ships; 

(b) if so, the salient features of the new 
policy; and 

(c) the time by which the new policy is 
likely to be implemented? 

THE MINISTER OF STATE OF THE 

demise approved and seek clearance from 
foreign exchange angle. The shipping 
companies need not come to Government 
for any further approval. 

Recession In Jute Industry 

1486. SHRI SANAT KUMAR 
MANDAL: 

SHRI CHITTA BASU: 
SHRI SATYAGOPAL 

MISRA: 

Will the MinisterofTEXTILESbepleased 
to state: 

(a) whether the prices of jute goods are 
still quoting substantially lower than the 
expected levels; 

(b) if so, the reasons therefor; 

(c) whether it hlS resulted in some olthe 
mills curtailing regular operations and cutting 
production in a bid to overcome the crisis 
ultimately resulting in. the retrenchment of 
wo~e~;and . 

(d) if so, the steps taken/proposed to be 
taken to overcome this recession in the jute 
industry? 



91 Written Answers JULY 17, 1992 Written Answers 92 
THE MINISTER OF STATE OF THE (d) whetherthe Govemment propose to 

MINISTRY OF TEXTILES (SHRI ASHOK review Its decision in view of thousands of 
GEHLOT); (a) and (b). Prices of sacking, workers already facing starvation due to 
which accounts for about half the total sometextilernillsclosedbyNTCearlier;and 
production of jute goods, are currently ruling 
at low levels due to decline in demand on 
account of erosion of export to the erstwhile 
Soviet Union & lower offtake by FCI & other 
agencies for procurement of foodgrains. 

(c) Some mills have reduced their 
operating shifts from 20121 to 18 per week so 
as to balance production with reduced 
demand. This has not had any adverse 
effect upon the employment 01 permanent 
and semi-permanent workers. 

(d) Government are trying to protectthe 
traditional market for jute goods on the one 
hand while. atthe same time encouraging its 
diversifed end use through modemisation & 
diversificat with an eye to the export market 
to overcome the crisis in the jute industry. 

Closure of NTC Textile Mills In Bombay 

1487. SHRI MOHAN RAWALE: Will the 
Minister of TEXTILES be pleased to state: 

(a) whetherthe Government propose to 
close down certain textile mills in Bombay 
which are being run by the National Textile 
Corporation; 

(b) if so, the details thereof; 

(e) the number of workers likely to be 
rendered jobless due to the closure of these 

, textile mills; 
Year 

1989-90 

1990-91 

1991-92 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (e). Government have 
considered the 'Tum Around Strategy' of 
NTC which involves its restructuring, 
amalgamation, modernisation. labour 
rationalisation etc., but have not taken any 
deciSion on it. 

Export of Tyres 

1488. SHRI RAM NARESH SINGH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the value of tyres exported during 
the last three financial years, in dollar and 
rupee terms; 

(b) the reasons for slow growth of tyres 
export despite its identification as an export 
thrust product; and 

(c) the measures taken by the 
Government to boost tyre export? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAM KHURSHEED): (a) Export of auto 
tyres and tubes during the last three Financial 
years, are as under-

Exports 

In crore In Million 
Rupees Dollars 

150.50 90.28 

182.60 101.78 

198.08 80.36 
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(b) Major reasons for low export of auto 

tyres and tubes during 1991-92 are drastic 
fall in export to Afganistan due to closure of 
transit corridor via Karachi and disruption of 
the alternative route via Odessa due to 
disintegration of the erstwhile USSR. 

(c) Auto tyre industry has since been 
identified for rapid export growth and several 
measures such as introduction of value based 
advance licence, EPOG Scheme, etc. have 
been taken. 

[ Translation] 

Indian Institute of Handloom 
Technology In Uttar Pradesh 

1489 MAJ.GEN. (RETD). SHRI 
. BHUWAN CHANDRA KHANDURI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the locations where Indian institute 
of Handloom Technology or its units are 
functioning in Uttar Pradesh; 

(b) Whether in hilly districts of Uttar 
Pradesh handloom units are still undercoltage 
industries; 

(c) if so. whether the Government 
propose to set up units of this institution at 
Srinagar, Pauri, Gopeshwar etc. for 
promotion of cottage and handloom industry 
in these areas; 

(d) if so, the time by which these are 
likely to be setup; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) There is one Indian institute of 
Handloom Technology located at Varanasi. 

(b) Yes, Sir 

(cl No, Sir 

(d) Question does not arise. 

(e) Government of India is running a 
Weavers' ServiCe Centre at Chamo'; .~ 

promote handloom Industry In the hills 01 
Uttar Pradesh. A number of agencies of U .P. 
Government are running production centres 
and training programmes in Kumayun and 
Garhwal hills for promotion of handloom 
industry in the area. Institute of hand loom 
Technologyat Varanasi admits 11 candidates 
from U.P. including from Kumayun and 
Garhwal division to equip them with fuli 
knowledge of handloom sector through a 
three·years diploma course. 

[English] 

Commission to LlC Agents 

1490. SHRI JITENDRA NATH DAS: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Life Insurance Corporation 
propose to increase the rate of commission 
to its agents; and 

(b) if 50, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALNBIR 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Transfer of Surplus Defence land 

1491. SHRIGOPINATHGAJAPATHI: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government of Orissa 
had requested the Union Government to 
transfer surplus defence land in and out of 
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the premises of Berha"lX'r stadium to the (b) to (d). It wiD take time before the 
Department of Sports of the State scheme is fuNy operational and the position 
Government; and will be I8VI8W8d in due course. The scheme 

Which Is optional has aJraady been introduced 
(b) if so, the reaction of the Government by several banks. 

thereto? 

THE MINISTER OF oer:ENCE (SHRI 
SHARAD PAWAR): (a) and (b). In 1986 the 
State GoVi. of Orissa had raquested for 
exchange of 17.63 acres of land held by the 
NCC Group HO at Berhampur. 

Out of this, 8.50 acres were transferred 
to Govt. of Orissa in 1986. The balance of 
9.13 acres have not yet been handed-overto 
the State Govt. as the NCC Unit located in 
this complex has to be shifted to the land 
offered in exchange, at Berhampur, where 
the State Govt. has still to construct 
accommodation forthe NCC Unit, as agreed 
by them. 

Stocklnvast Scheme 

1492. SHRI JEEWAN SHARMA: Will 
the Minister of LAW JUSTICE AND 
COMPANY AFFAIRS be pleased to slale: 

(a) whether the Government had 
decided to introduce a 'Stoclcinvest Scheme' 
to safeguard the interests of the investors; 

(b) if so, the time by which the scheme 
is likely to be fully operational; 

(c) whether the scheme is optional for 
the banks; ana 

(d) if not, the reasons for non-
implementation of the scheme by all the 
public sector banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Yes,Sir. The Scheme was 

, introduced in January, 1992. 

T .... Relmlons with Nepal 

1493. KUMARI PUSHPA DE VI SINGH: 
Will the Minister of COMMERCE be pleased 
to stale: 

(8) whether Nepal has shown interest in 
expending trade relation with India; 

(b) whether any formal proposals have 
been submitted by Nepal in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (d). Fresh 
Indo-NepalTl8aties ofTrade, of Transit, and 
Agreement for Cooperation to control 
Unauthorised Trade have been signed only 
on 6th December, 1991 with a view to 
promoting the bilateral trade relations 
betwe8n the two countries. 

Decline In Silk Production 

1494. SHRI VUAY NAVAl PATIL: Will 
the Minister of TEXTILES be pleased to 
stat.: 

(a) whether the production of silk in the 
country during the current year is likely to 
decline in comparison to the last two years; 

(b) k so, the feasons therefor; 

(c) whetherthe Government propose to 
encourage and provide Central assistance 
to the sik producers to check the decline in 
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• silk podUctIOn; and 

(d) 'so, thedelallsthereof and if not, the 
l8asons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTl.ES (SHRI ASHOK 
GEHlOT); (a) and (b). As compared to the 
year 1990·91. the prodUCtion of silt had 
declined during 1991·92 due to sudden out 
break 0' pebrine disease in maJor silk 
producing States of Kamataka, Tamil Nadu 
and Andhra Pradesh. The Central Silk Board 
(CSB)andtheconcemedSta18GovemmenlS 
have taken upa number of I8medial steps for 
containing the disease. It is expected thai the 
production 0' silk during the current financial 
year i.e. 1992·93willbe higher in comparision 
to the last two years. 

(c) and (d). In order to supplement the 
effons of the State Sericuhure Oepanments 
for encouraging development of sericulture 
in the country, the csa has taken steps to set 
up a country,wide netwOf1( 0' units 'or 
providing R&D. Extension. Training & Infra· 
structual suppon to the industry. Besides, 
the following are some of the scnemes being 
implemented to encourage the production of 
sik in the country:· 

(a) Supply 0' mulberry cuttingsl 
saplings at SO% cost. 

(b) Free supply 0' rearing equipments 
to marginal farmers. 

(c) Supply of nylon nets for Uzifly 

Export of Cntor 011 

1495.~IDHARMANNAMONDAYYA 

SADUl: WiIIthe MInister of COMMERCE be 
pI8aS8d to state: 

(a) whether some of the exporters 
engaged in export o'commodities like castor 
oil. etc. are exporting such commodities at 
Iowerpnces than that of its production prices. 
to increase export; 

(b) if so. whether as a result 0' such 
malpractices the country is loosing huge 
foreign exchange; and 

(c) if so, the action taken proposed to be 
taken to prevent such malpractices by 
exporters and also to export those 
commodities at international prices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (C). As 
reported by the Basic Chemicals 
Pharmaceuticals and Cosmetics Export 
Promotion Council (CHEMEXCIL) Bombay. 
the agency entrusted with the .export 
promotional work of Castor 011 and Castor 
Oil based derivatives. the commodities like 
Castor Oil al8 not being expo ned at prices 
lower than their cost of production for 
increasing exports. Since no such 
malpractices are taking place. the question 
of loss of foreign exchange eamings on 
export of Castor Oil and I8medial measures 
to check the malpractices does not arise. 

central at SO% cost. [Translation) 

(d) Incentive Bonus to Bivoltine Mushroom Export 
Silkworm l8arers and reelers. 

1496. SHAIGOVINDRAO NIKAM: Will 
ee) Arranging farmers study tour. the Minister of COMMERCE be pleased to 

state: 
(f) Training in reeling. 

(g) Assistance to reelers for 
establishing Multl-end reeling units. 

(a> whether sufficient foreign exchange 
can be earned through mushroom export; 
and 



99 Written Answers JUL Y 17, 1992 Written Answers 100 
(b) If so, the steps being taken by the (iii) Mentally retarded students who are 

Government to boost this trade? receiving guidance in the Institutes 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAL MAN KHURSHEED) : (a) Yes, Sir. 

(b) To boost exports of fruits and 
vegetables including mushrooms. 
Agricultural and processed Food Products 
Export Development Authority extends 
financial assistance to the exporters for 
various developmental schemes, participates 
in intemational food exhibitions and conducts 
Buyer-Seller Meets. 

[English] 

D.T.C. All Route Concesslonal Passes 
fer Students 

1497. SHRI PROBIN DEKA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there has been some 
anomaly in issuing DTC ali-routE! concessional 
passes to students; 

(b) whether some students have been 
discriminated against in the matter of issue 
of all route concessional passes; 

(c) if so, the reasons therefor; and 

(d) the steps takenlbeing taken by DTC 
to check such discrimination? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TVTLER): (a) to (d). At 
present, the AII- route Student concessional 
passes are available to all the bonafide 
students of Educational Institutions in Delhi, 
recognised by the following:-

(i) Universities set up in Delhi by the 
Acts of Parliament. 

(ii) Central Government, Delhi 
Administration and Municipal 
Corporation of Delhi. 

run by the Government, Delhi 
Administration, local bodies or by 
the Societies aided by the 
Government. 

Students of Correspondence Courses 
are entitled to students destination monthly 
concessional passes only. 

World Bank Assistance for Road Sector 

1498. SHRI BASUDEB ACHARIA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the World Bank has agreed . 
to give financial assistance to the tune to 250 
million dollars for the development of road 
sector in the country; 

(b) if so, the terms and conditions laid 
down by the World Bank; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTLER): (a) Yes, Sir. An 
agreement has been signed with World Bank 
on 18.6.1992 for loan and credit assistance \ 
for improvement of National Highways and 
State Roads aggregating to U.S~ $ 306 
million. 

(b) and (c). the assistance referred to 
above would be as per usual terms and 
conditions applicable to Loan and Credit 
Agreements of the World bank. 

[ Translation] 

Export of Canned Food 

1499. SHRI KESRI LAL: Will the Minister -<' 
of COMMERCE be pleased to state: ' 

(a) the amount of foreign exchange 
earned from the export of cannedfoodduring 
each of the last three years; and 
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(b) the Countries to which canned food 

has been exported during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The foreign 
exchange earnings from exports of canned 
fruits and juiCes have been as under: 

Year VaJue(Rs.lakhs) 

1989-90 7134 

1990-91 6197 

1991-92 8837 

(b) The major countries towhioh canned 
fruits & Juices have been exported are USSR, 
Saudi Arabia, UK, UAE, etc. 

[English} 

CoHon Procul'8ment Centres In Tamil 
Naclu 

1500. SHRI C.K. KUPPUSWAMY: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the number of procurement centres 
of the Cation Corporation of India in Tamil 
Nadu at present for purchasing cotton from 
the cotton growers; 

(b) the number of s,",ch procurement 
centres functioning in the state during the 
last year; and 

(c) the names of the centres which have 
been closed down this year and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
'MINISTER OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) During the current cotton 
season (Sept. 91- Aug. 92), the Cotton 
Corporation of India has operated Sf 

procurement centres so far in Tamil Nadu for 
purchase of cotton from the cotton growers. 

(b) During the preceding season, the 
CCI operated seven procurement centres In 
Tamil Nadu. 

(c) The CCI has not so far operated its 
purchase centres in Pollachi and 
Kumbakonam during the current season 
since it did not buy cotton grown in this area 
due to non-receipt of indents for this cotton 
from the Mills. 

Audit of FOl'8ign Banks 

1501. SHRI CHANDRESH PATEL: Will 
the Ministerof FINANCE be pleased to state: 

(a) whethertheGovemment propose to 
audit the foreign banks operating In India in 
view of the recently detected securities scam; 
and 

(b) if so, the details thereof including the 
names of the foreign banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Reserve Bani< of India 
have reported that in exercise of the powers 
vested with them in terms of Section 30 (IB) 
of the Banking Regulation Act, 1949, they 
have appointed auditors to conduct a special 
audit of the treasury/investment operations 
of 4 foreign banks i.e. Standard Chartered 
Bank. Citibank, ANZ Grindlays Bank and 
Bank of America. 

Repair of National Highway No. 21, 

1502. SHRI B.L. SHARMA 'PREM': 
SHRI PHOOL CHAND VERMA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the stretch of National 
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Highway No. 21 faRing in HImachal Pradesh liberalised the gold iqxHt policy; 
is not in a traffic worthy condIIion; and Q 

(b) If so. the steps being taken by the 
Govemermt to repair and maintain this 
section of National Highway? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER) (a) and (b). No. 
Sir. The Stretch of National Highway No. 21 
falling in Himachal Pradesh is generally in a 
traffic worthy condition. Damages as and 
when cause due to heavy rainS, land slides 
etc. are being repaired prontly by the State 
PWD within the available fundS to make the 
road traffic worthy. 

Export 0 ...... for IIDn 

1503. SHRI KP. REDDAIAH YADAV: 
Will the Minister of COMMERCE be pleased 

(d) if so, when and the details thereof; 

Ce) ils Irr.,act on gold prices; 

(I) whether the Govemment halle also 
exe~edcustoms duty on import of gold lor 
export of jewellery etc .• and 

(g) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCNE (SHRI 
RAMESHWAR THAKUR): a) and (b). Yes, 
Sir. The quantities of gold imported underthe 
bralised policy are given below:-

Ouantity of gold imported 

(inkgS.) 

to state: March, 1992 123.33 

(a) the details of the export orders lor April. 1992 3226.84 
iron received during 1991-92. country-wise; 
and May. 1992 8668.83 

(b) the time by which these orders are June, 1992 
likely to be fulfilled? -------------

8926. 70 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED):a)Noexportorders 
were received during 1991-91 for export of 
sponge iron. Export of pig iron was banned 
turing 1991-92 as per policy. 

(b) Does not arise. 

Uberallaatlon of Gold Import Policy 

1504. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of FINANCE be 
pleased to stale: 

(a) whether gold Import under the 
liberalised policy has given encouraging 
results; 

(b) it so. the details thereof; 

(c) whetherthe Govemment have further 

Cc) and (d). The rate of duty chargeable 
has been reduced w.e.t. 304.1992 from Rs. 
450 per 10 gms. to As. 220 per 10 gms. 

(e) There has been a decline in the 
domestic price of gold as given below:-

Average monthly plies of gold 
(In Rs. Per 10 gms.) 

January. 1992 4910 

February. 1992 4708 

March,1992 4245 

ApriI,1992 4465 

May, 1992 4173 

June, 1992 4109 
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(f) and (g). Yes, Sir. Under para 880 of (e) if so, the details thereof? 

the clJrrent Import Export Policy there is a· 
provision for Advance 60ence for the duty 
free import of gold for export of gold j8wellery 
and articles thereof. 

[ Translation] 

Joint Military Exerc .... 

1505. SHRIMATI BHAVATNA 
CHIKHlIA: 

SHRI DATTATRAYA 
BANDARU: 

SHRI DEVI BUX SINGH: 
SHRI RAMA KRISHNA 

KUSMARIA: . 
DR. LAXMINARYAN 

PANDEYA: '. 
SHRI RUPCHAND PAl: 
SHRI RAJENDRA 

AGNIHOTRI: 
DR. A.K. PATEL: 
SHRI HANNAN MOlLAH: 
SHRI CHANDRA JEET 

YADAV: 
SHRI SRIKANTA JENA: 
SHRI SHARAD YADAV: 
SHRI RABI RAY: 
SHRI SATYA DEO SINGH: 
SHRI SHRAVAN KUMAR 

PATEL: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the benefits accruing to 
India by the recently held Indo-US Joint 
Naval Exercises; 

(b) Whether the Government have 
received proposals from several other 
countries regarding such joint exercises in 
future; 

(c) if so. !~e details thereof; 

(d) whether the Government have 
decided to accept any proposal; and 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) The Indo-US Joint 
Naval Exercise, besides providing exposure 
10 our personnel 10 some of the latest 
technologies, was useful as a confidence 
building measure. 

(b) No, Sir. 

(c) to (e). Do nol arise. 

Industrial Growth 

1506. SHRI TEJ NARAYAN SINGH: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) Whether the attention of the Union 
Government has been drawn by some 01 the 
State Governments that the industrial growth 
is likely to be adversely affected by the Forty-
Second Constitution Amendment Act; 

(b) if so, the reaction of the Government 
Ihereto; and 

(c) the steps lakenlproposed to be taken 
by the Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) No; Sir. 

(b) and (c). Do not arise. 

[English) 

CBllnvestlgatlon Into Asean Brown 
Bovery Electric Locomotive Deal 

1507. SHRI HARI KISHORE SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Central Bureau of 
Investigation isconducling investigations into 
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theAscanBrown BoveryElec1riclocomotive SINGH): (a) Yes, Sir. Atpresentthereare 18 
deal; State Financial Corporations (SFCs). 

(b) if so, the details thereof; 

(c) the number of persons arrested in 
this connection; and 

(d) the presen1 position of the case? 

THE MINISTER OF STATE IN THE 
Mnister of FINANCE (SHRI RAMESHWAR 
THAKUR): (a) to (d). Central Bureau Of 
Investigation is conductlOg investigations 
under the Official Secrets Act against alleged 
leakage of information In the Asean Brown 
Bovery Electric locomotive deal. Two 
persons have been arrested by Central 
Bureau of Investigation in this case and the 
investigation is in progress. 

[ Translation) 

State financial Corporation Act 

1508. SHRI GIROHARI LAL 
BHARGAVA: Will the MINISTER OF 
FINANCE be pleased to state: 

(a) Whether State Financial Corporations 
have been set up in the States to prOVide 
assistance to Industrial concems by way of 
term loans etc.: 

(b) whether these Corporations follow 
uniform norms 10 granting assistance to the 
industrial concerns or these very from State 
to State; and 

(c) if not, the reasons for discriminatory 
agreements in some States, offered to new 
entrepreneurs, with engineering and other 
technical background, while granting financial 
assistance to them by State Financial 
Corporations? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF FINANCE (SHRI OALBIR 

(b) and (c). SFCs are autonomous state 
IevelcorporationsestabiishedundertheSFCs 
Act and their Board of Directors have been 
authorised to determik ne loaning policies 
subject to such directives on policy matters 
as may be issued by the State Government 
in consultation with and after Obtaining the 
advice 01 lOBI. In the cirumstances, SFCs in 
different States may have different loaning 
policies depending on the industrial economy 
of the State, resources position of the 
Corportion, etc. However, SFCs follow 
uniform norms while granting financial 
aSSistance under SIOBl's refinance scheme 
to the Industrial conems. 

Import Duty on Medicines 

1509. SHRI OEVI BUX SINGH: 
SHRI OATTARAYA 

BANOARU: 
SHRIMATI BHAVNA 

CHIKHLlA: 

WilitheMinisterofFINANCEbepleased 
to state: 

(a) whether special import duty on some 
of the medicines has been redUCed; and 

(b) if so, the names of those medicines 
and the details of relaxation given? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). 
Subsequent to the presentation of the 1992-
93 Budget, following concessions in the 
import duty have been given forformulations 
and bulk drugs:-

(i) Under Notification No. 165/92-
Cumstoms dated 30th April. 1992. three 
bulk drugs have been fully exempted 
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(ii) Under Notification No. 167192-Customs 
dated the 30th April, 1992, 33 specified 
medicines have been fully exempted 
from import duty. 

(iii) Under Notification No. 216192-Customs 
dated 19th June, 1992 import duty on 52 
bulk drugs has been reduced to 80%. 

(iv) On homeopathic medicines import duty 
has been reduced to 40%. 

Copies of the relevant notifications will 
be placed on the Table of the House in due 
course. 

[English] 

Kamataka Regiment 

1511. SHRI H.D. DEVEGOWDA: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government are 
contemplating to restore 'Karnataka 
Regiment" in the Army; and 

(b) If so, by when and the details of the 
proposals in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAA): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Import of Major Items 

1512. PROF. ASHOK ANANDRAO 
DESHMUKH: 

SHRI M.V.V.S MURTHY: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the value of imports made dunng 
1991-92 and proposed to be made during 
1992-93 country-wise; and 

(b) the steps taken or proposed to be 
taken bytheGovemmentto minmise imports 
and increase the exports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KUASHEED): (a) The total value 
of imports made by India during 1991-92 
amounted to Rs. 47.812 crores. The break-
up if these imports by Regions and Principal 
Countries is in the attached statement. It is 
difficult to precisely project country wise 
imports for 1992-93 at this stage. 

(b) Several changes in trade policy were 
introduced slOce July 1991 aimed at 
strengthening export incentives, eliminating 
a substantial volume of import licensing and 
optimal import compression in view of the 
Balance of Payments situation. In the Budget 
for 1992-93. rupee was made partially 
convertible. which encourages exports and 
discourages imports through the market 
premium on official rate of exchange. 

These have been further consolidated 
in the new Export-Import Policy announced 
on 31 s1. March. 1992 and revised on 1st July. 
1992 which, inter-alia. aims to promote the 
productivity. modernisation and 
cornpetitivenss of Indian industry and thereby 
to enhance its export capabilities. In the 
frameworK of the new policy while export 
linked imports are encouraged. imports of 
non-essential items like consumer goods 
and durables have been kept under restraint. 
Besides. the Government has taken other 
steps which include simplification of 
procedures for export. activisation of Board 
of Trade. bilateral discussions with select 
countries. and interaction with national 
organisations of Trade and Industry. 
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Rsglonsl 
Countries 

I. West Europe 

(a) ECM Counties 

1. Belgium 

2.France 

3.FRG 

4. Italy 

5. Netherlands 

United Kingdom 

(b). EFTA Countries 

1. Sweden 

2. Switzerland 

(c) Rest of Europe 

• II. Asia & Oceania 

(a) Escap 

1. Australia 

2. Hangknog 

3. Japan 

4. Korea pepublic of 

5. Malaysia 

JUlY 17. 1992 
STATEMENT 
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ImpoIfS by RegionsICountries 

April-MatCh. 
1991-92 

15399.12 

13972.46 

3419.98 

1525.14 

3849.09 

1101.68 

686.57 

2963.06 

1185.20 

397.95 

369.31 

241.45 

21127.35 

11032.59 

1439.76 

262.11 

3370.12 

764.50 

961.41 

(Value: Rs. Crores) 
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6. Singapore 

7. Thailand 

8. Iran 

(b) Others 

2. Kuwait 

3. Saudi Arabia 

4. United Arab Emirates 

. Regions 

Countries 

III. Africa 

1. Egupt 

2. Morocco 

3. Tunissia 

4. Zambia 

IV. America 

(a) North America 

1. Canada 

2. U.S.A. 

(b) South America 

1. Brazil 

(c) Other Central & 

Caribbean 

V. East Europe 

ASADHA 26. 1914 (SAKA) WrIfen Ans..,. 114 

April-Mair:h. 
1991-92 

1702.13 

119.45 

1434.70 

10094.76 

821.82 

3577.80 

3077.87 . 

April-March 

1991·92 

2395.85 

164.56 

879.28 

211.80 

125.93 

6434.74 

5580.01 

682.17 

4897.84 

665.71 

483.17 

189.02 

2429.30 
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Regions/ 
Countries 

(a) R.P.A. Countries 

1. Czechoslovakia 

2. Romania 

3. U.S.S.R 

(b) Non-PPA Countries 

1. Hungary 

2. Yugoslavia 

3. Poland 

Grand Total 

Source: DGCI&S, Calcutta. 

Recovery of outstanding Taxes 

1513 SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI UPENDRA NATH 
VERMA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the amount of income tax as well as 
other Central taxes outstanding as on June 
30,1992, StatelUnion Territory-wise; 

(b) the number of pending court cases 
regarding each of the C9f1tral taxes as on the 
above date. State/Union-Territory-wise; and 

(c) the efforts being made by the 
Government to recover the out-standing 
arnountofthesetaxes? 

THE MINISTER OF STATE IN THE 

April-March. 
1991-92 

1955.48 

113.02 

62.19 

1780.27 

473.82 

87.56 

142.66 

194.36 

47812.75 

MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The amount 
of Income-tax and other major Central Taxes 
out-standing as on 31.3. 92 are given below: 

Income-Tax (including 
Corporation Tax) 

o 
Central Excise Duty 

Customs Duty 

(Rs. in crores) 

8364 

1521 

77 

The statistics relating to demand 
outstanding as on 30.6.92 have not been 
completed yet. Statistics of outstanding tax 
demands are not maintained StatelUnion 
Territory-wise. 

(b) The number of pending Court cases 
regarding each of the major Central Taxes 
are given below: 
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Income tax (as on 31.3.91) 

Central Excise duty (as on 31.3.92) 

Customs Duty (as on 31.3.92) 

The figures relating to 30.6.92 have not 
been compiled yet. The information regarding 
StatelUnion Territory-wise pending Court 
cases is not maintained. 

(c) Appropriate administrative, legal and 
othermeasures,asareconsiderednecessary 
to recover the amount outstanding, are 
continuously taken. In important cases 
involving high revenue stakes, Special 
Counsels are engaged to defend the 
Government's stand. The courts are regularly 
moved for expeditious hearing and vacation 
of stays. A very high priority is being given to 
recovering the dues. 

[English] 

Cases Disposed of by Supreme Court I 
High Courts 

1514. SHRI MLJKUL 
BALAKRISHAN 
WASNIK: 

SHRI HARADHAN ROY: 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state 
the number of cases cleared by the various 
High Courts and Supreme Court during 1991-
92, Court-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): During the financial year 1991-
92, "85,134 cases were disposed ot by the 
Supreme Court, while 40,714 cases where 
disposed of by the Rajasthan High Court 
during this period. Similar information in 
respect of the remaining 17 High Courts is 
being collected and will be laid on the Table 
of the House. 

34690 

8768 

12104 

( Translation] 

Projects to Bihar with Foreign 
Assistance 

1515. SHRI LAL BABU RAI: 
SHRI RAM TAHAL 

CHOUDHARY: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of FINANCE be pleasea 
to state: 

(a) the details of the projects being 
undertaken in Bihar with foreign assistance 
at present: 

(b) the nature of assistance provided in 
each case: 

(c) the amount spent on these projects 
during the last three years; 

(d) whether any new project has been 
approvedforforeign assistance in nearfuture; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). A list of 
projects under illl'lementation with foreign 
assistance in the State of Bihar, with purpose 
and the amount disbursed in the last three 
years, is at attached statement I. 

(d) and (e). A list of projects proposed to 
be undertaken in the State of Bihar, alongwith 
the nature and amount of foreign assistance, 
is placed at attached statement - II 
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Seizure of Gold and other Contraband 
Item. 

1516. OR. A.K. PATEL Will the Mlnlstar 
of FINANCE be pleased to state: 

(a) the quantity of gold, other contraband 
items and number of evolvers seized by the 
Customs during each of the last three years, 
State-wise. 

(b) whether any customs officers, who 
made the seizure were given promotion as a 

reward during the above pened; 

(c) if so, the details thereof; and 

(d) the policy of the Governemnt in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The quantity 
and value of gold and the value of other 
contraband seized by the Custom authorities 
during each of the last 3 years is given 
below:-

Year Quantity of 
gold seized 
(In Kgs.) 

Value of golc1 Value of other 
seized contraband seized 
(Rs. in crares) (Rs. in crares) 

1990 5721 192.96 567.12 

1991 (Prov.) 4926 187.81 586.99 

(Upto 13.7.92) 1686 74.68 161.16 
- ".- .. -- -------------------------

The IlQures relating 10 the number of 
revolvers seized are being collected and will 
be laid on the Table of the House. 

(b) to (d). Promotions in the Customs 
Department are considered on the basis of 
Ihe annual confidentail records, seniority, 
availability of posts, etc. The Policy does not 
visualise promollons as reward for merely 
effecting seizures. 

Export of Gem, Jewellery and 
Diamonds 

1517 SHRI PRABHU DAYAL 
KATHERIA: 

PROF. UMMAREDDY 
VENKATESHWARLU: 

SHRIMATI VASUDHARA 
RAJE: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the quantity and value of gem, 
jewellery and diamonds exported during 
1991-92 and proposed to be exported during 
the current year; 

(b) the percentage increase in the above 
exports as compared to each ofthe Jastthree 
years; 

(c) the export targets set for Eighth Five 
Year Plan: and 

(d) the steps proposed to be taken to 
boost the export of these items? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The export of 
gem, jewellery and diamonds during 1991-
92 are: 
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. nem 

Diamonds 

Gold Jewellery 
Coloured Gemstones 
& Others 
Gem & Jewellery 

6162.64 

739.08 
319.72 

7221.44 

(Source: Gem & Jewellery Export 
Promotion Council (GJEPC) 

Rs. In CIOf8S 
(quIIIIIIIIy c.ats In '000) 

8700.00 
(Approximately) 

Quantity figures al'8 
not maintained for 

these Items. 

The export target for gem and jewellery for 1992·93 have been set at As. 9300 Crol'8S. 

(b) The exports of gem and jewellery during the last thl'88 years and the percentage 
increase are: 

Year Valle 
(Rs. In CIOf8S) 

1989·90 5479.37 

1990·91 5360.24 

1991·92 7221.44 

(c). Export targets tor gem & jewellery 
arefixed on an amual basis. Notalg8ts have 
been fixeel for the Eighth Five Year Plan. 

.cd) A number of promotional measures 
have been taken by Government to boost 
the exports of gem and jewellery. They 
include providing easier access to raw 
material as well as participation in 
international fairs and exhibitions. 

Purc ..... Sc8ncW In NDA 

1518. SHRt RAHNATH SONKAR 
SHASTRI: Will the Minister of DEFEt«'.E be 
pleased to state: 

Petr:entage 
(.) or (+) 

+20.02 

-2.17 

+34.72 

(Source: GJEPC) 

(a) whether any inquiry has been 
conductecl into the purchase scandal in 
National Defence Academy; 

(b) if so, the outcome thereof and the 
action taken thereon; and 

(c) the steps being taken by the 
Government to preven1 recurrence of such 
incidents in thedetenceorganisalionsfurther? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The Court of 
Inquiry ordered for looking into certain 
Irragularllies in the procurementofCOfl1)U1ers 
and their pe,.,..rals at a cost of about As. 
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5.5 lakhs by national Defence Academy, Handlooms Board and All India Handicrafts 
Pune, has foundthatwhilethere hasbeen no Board have been constduted in December-
loss to theGovemment, the Aasiding Officer 1991. 
of the Quotation OpenIng ComrniII .. did not 
adheAt to the laid down procedures and that 
anotlicerdealingwilhthel8nderhadapproved 
a firm With which a clOSe raJatlve of his wife 
was associated. 

GOC-in-C, Southem AImy Command, 
Pune, has direded.that the Presiding OffiCer 
of the QuotatiOn Opening Committee be 
suitably admonished by the Commandant 
as per Service Custom and that disciplinary 
action be taken against the officer found 
quality of not disclosing the fact that he was 
placing an order on a firm connected with a 
close relative of his wile. 

(c) Comprehensive instructions already 

(c) FundstordeVeIopmentofHandiooms 
and PowerlOOms are allocated as part or 
normal plan exercise. 

(d) Plan and non-plan budget provisions 
for powerlOOmI Handloom lnoustry for the 
financial year 1992-93 are as under:-

Powerloom industry . 

(Rs. in Iakhs) 

Plan 
Non-Plan 

283.00 
35.00 

exist. These have been reiterated for Handloom Industry 4335.00 
21203.40 scrupulous adherence by all concemed. 

Bifurcation of HandIoom .net 
Handicraft. Board 

1519 DR. VASANT PAWAR: Will the 
Minister of TEXTLES be pleased to state: 

(a) whether the Government are 
contemplating to bifurcate the All India 
Handlooms & Handicrafts Board into two 
dHferent bodies to make the same more 
useful; 

(b) if so, when. and how the new set up 
will come into force; 

(c) whether there is also any proposal to 
allocate special funds forthedevelopment of 
PowerioornlHandloom Industry; and 

Cd) if so, the details thereof? 

THE MINISTRY OF STATE TEXTILES 
(SHRI ASHOK GEHLOT): (a) and (b). 

'Government has already taken· a decision 
and two separate Boards namely All India 

Export Pet.ntla. for Farm Product.· 

1520. DR. R. MALLU: Will the Minister 
of COMMERCE be pleased to state: 

(a) whetherthereisa real export potential 
for farm products including foOdS and animal 
feeds; 

(b) if not, the reasons for ellporting 
these products; 

(c)whetherexport offoods. milkproducls 
and animal feeds lead to heavy shortage in 
domestic market and escalation in their 
prices; and 

(d) if so, the steps proposed to be'taken 
by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (d). India 
exports a variety of farm products such as 
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cereals, cashew sugar, tobacco, spices, fruits propOSed to be developed repaired: and 
& vegetables, etc., for which there is a lot of 
potential, In the case of items of mass 
consumption, restrictions. such as 
quantitative ceilings or a complete ban on 
export of agncultural products are stipulated. 
where necessary. 

[ Translation] 

Development of National Highways In 
Gujarat 

1521 SHRI KASHIRAM RANA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) details of the proposals receIVed by 
the Unions Government fromGujarat durin~ 
1991-92 and 1992-93 regarding the nallonal 
Highways in the State; 

(b) thedetails of the proposals approved 
and the allocated made for each proposal; 

Cc) the details of those portions of the 
National Highways in the State which are 

(d) the Present position of the remaining 
proposals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTlER): (a). (b) and (d) 
During the years 1991 -92 and 1992-93 (upto 
30.6.92).72 estimates amounting to RS.5613 
crores were received from GUJarat In respect 
of National Highways. Out of these. 40 
estimates amounting to Rs. 27.86 crores 
have been sanctioned. In addition. 13 
estimates costing Rs. 12. 95 crores are In 
various stages 01 processing. Remaining 19 
estimates nave been returnee to tne State 
for clarifications A statement givingtne details 

. of these estimates is annexed. 

(c) Development of National Highways 
IS a continuing activity and necessary proJ9Cls 
are taken 'up covenng the whole national 
Highways net-work in the State depending 
upon the inter-se priority and availability of 
funds 
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1m ......... bJ ft ......... ltutlo... Madhya Pradesh during ·each of the last 

three years: and 
1522. SHRI MRUTYNJAYA 

NAYAK: 
SHRI BARE LAlJATAV: 

Will the MinisterofFINANCE be pleased 
to state: 

(a) the amount deposited i.n Unit Trust of 
India, nationalised banks, life Insurance 
Corporation under small savings scheme 
and other deposit schemes in Onssa ana 

Year 
Orissa 

1989-90 40 

1990-91 108 

1991092 

The information in respect of nationlisea 
banks and life Insurance Corproation is 
being collectea and will be laid on the table of 
the House 

(b) Three-fourth of the net collections in 
small savings including that made by UTI in 
a state have been advanced as long-term 
loans to that state. 

Supply of Medicin .. in Military 
Hospitals In Deihl 

1523. SHRI MAHESH KANODIA: 
SHRI RATllAl VARMA: 

Will the Minister of DEFENCE be 
pleased to state: 

(b) the amount invested in various 
development projects out of these depositas 
in the above States? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The amount deposited by Unit 
Trust of India under small savings scheme Is 
as follows: 

(In crores of Rupees) 
Madhya Pradesh 

70 

14 

or propose to take special steps to supply 
essential medicines to these hospitals; 

(c) if $0. the details thereof: and 

(d) If not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR): (a) Dunngthe last quarter 
of 1991 when a decision was taken to 
decentralise the procurement role ofOOS&D, 
the latter organisation had retumed aU the 
pending indents for procurement action bj 
the Director General Armed Forces Medical 
Services. During that period provisioning Of 
medical stores had to beeffeeted by resorting 
to emergency purchases. However, 
presently, essential medicines are generally 
available in all Armed Forces Hospitals 
including the Base Hospital Delhi and the 
Army Hospital, Delhi. 

(a) whether generally essential 
medicines are not available in Base Hospital 
and Mibary Hospital located in Delhi 
Cantonment: (b) Streamlining of the system of supply 

of essential medicines to these Hospitals as 
(b) whatherthe Govemment have taken· well as to other hospitals, In order to .in1M"OV8 
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satisfaction levels. is an.on-golng process. WilltheMinisterofTEXTILESbepieased 

(c)(i) To speed upthedeliveryprocess. 
Army Hospital. Delhi Cantt, and Command 
Hospitil (CC). lucknow. have on an 
experimental basis been made direct 
consignees in respect of all centrally procured 
items. In this systems, medical stores reach 
the consignee directly from the trade. by-
passing the Depots, thereby ensuring early 
and easy availability. 

(ii) The financial powers of Director 
General Armed Forces Medical 
ServiceS have also been suitably 
enhanced. 

(d) Question doses not arise. 

[English] 

Textile Exports 

1524. SHRIMATI SAROJ DUBEY 

Country 

Germany 

China 

,Japan 

Pakistan 

Source: GATT 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

1988' 

11.41 

7.5 

6.0 

2.0 

(c) and (d). India's share in world trade 
in textiles has been stagnant during '988, 
1989 and 1990. Government have taken a 
number of steps to boost export of textiles 
which include 

(il Underthe new Export Import Policy 

to state: 

(a) the percentage of annual rise/fall in 
the India's share in the global export of 
textiles during the last three ~ears~ particularly 
during the last six months, year-wise; 

(b) how does it compare with the exports 
by the other leading textile exporting countries 
like China, Japan, Germany. Pakistan etc. 

(c) the reasons in case of faU in that 
countries share of exports; and 

(d) the strategy if any, formulated by the 
Government to increase the countries textile 
exports and also to tap other markets? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). According to GATT 
Statistics, India's share in world textile exports 
amounted about 2% during 1998, 1989 and 
1990. Percentage shares of China, Japan, 
Germany and Pakistan were as given below: 

Percentage shares 

1989 1990 

1.5 12.0 

7.0 6.5 

5.5 5.5 

2.0 NA 

for 1992-1997, all textile machinery 
Items have been placed outside the 
negative listfacilitating esay imports 
without any licensing requirements. 

(ii) liberalised import of capital goods 
under Export Promotion (Capital 
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Goods) Scheme under which (e) the losses incurred by the 
exporters can import machinery Corporation; and 

(iii) 

items at 25% import duty subject to 
export obligation of three times the 
CfF value of goods imported in four 
years or at 15%,import duty subject 
to export obligation of four times 
the CIF value of goods Imported in 
five years. 

imports of second hand textile 
machinery allowed subject to 
licensing. However machinery 
required for manufacture of made-
ups could be imported without 
licensing requirements. 

(iv) organslng Buyer-Seller Meets and 
participation in fairs abroa(1. 

(v) providing encouragement to 
manufacturer-exporters and non-
quota exporters through 
appropriate Quota Policy measures 
etc. 

Tripartite Agreement Between Labour 
andNnC 

1525. SHRI SUDHIR GIRl: Will the 
Minister of TEXTILES be pleased to state: 

(a)theterms oftwo tripartite agreements 
concluded In 1991 among the labour. the 
Government of West Bengal and the 
management of the National rextile 
Corporation Limited (WBABO); 

(b) whetherthe terms were implemented 
by all parties to the agreements: 

(c) if not. whether any responsibility has 
Deen fixed for non-compliance of the said 
agreements: 

(d) the reasons for non-availability oft he 
l'8q!Jired quantity of cotton to the mills; 

(f) the steps takentproposed to be taken 
by the Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) The main terms olthe Tripartite 
Agreements signed on 16.8.1991' and 
19.10.1991 were the introduction of South 
India Textile Research Association (SITRA) 
workload norms. merger of four units into 
tow and increase of Variables Darness 
Allowance (VDA) from 1.30 per point to 1.65 
per point. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) Adequate quantity of cotton could 
not be purchased due to shortage of working 
capital. 

(e) NTC (WBABO) Ltd. incurred 
provisional each loss of Rs. 34.33 crores 
during 1991-92, 

(f) NTC has prepared a package for 
restructuring & Modernisation of mills under 
NTC (WBABO) Ltd. as Part of its turn around 
strategy. 

Decline In TextUe Production 

1526. SHRIGEORGE FERNADES: 
SHRI BRIJ BHUSAN 

SHARAN SINGH: 

Willthe Minister of TEXTILES be pleased 
to state: 

(a) whether the production of textiles 
has declined during 1991-92; 

(b) if so, the reasons therefor: 

CCI whether the Government have 
tormulated any scheme to increase 
production to textiles; and 



155 Wnrten AnSMHlS JlI.Y17, 1992 WnrtenAnnws 156 
. (d) " SO, the details theIaof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEtLOn: (a) Yes, Sir. 

(b) (i) High prices of Cotton and Vam, 

(ii) SluggiSh demand for textile items. 

(c) and (d). Government have 
implemented following schemes for 
inaeasingproduc:tion dtaxtilas in tha country; 

(i) In the new Industrial Policy there is no 
restriction on setting up of mill/ 
decentralised powerloom except 
Iocational restriction. 

(ii) Textile Machinery can be il'11)Orted and 
duty on such machinery has already 
~ reduced in present budget. 

(iii) Textile M"oemisation Fund which was 
createo.n 1986hasprowdtobeaffec:tlve 
and it !'1asbeen dedded to continue this 
scher-1ft. 

(iv) Financial assistance for moc:temisation 
of handlooms. 

(v) Scheme of training a cadre of ' Bunker 
Sevaks'forassistingweaverslntransfar 
to 1fl1)I'0ved technology. 

(vi) Government have proposed to open 
mora pow8rtoomService Centres In the 
VIII Ftve Year Plan Period. . 

[Translation) 

SimpUftcalion of Customs Ru ... 

1527. SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI ANNA JOSHI: 
SHRI DATTARAVA 

BANDARU: . 

WiRthe Ministarof RNANCE be plaased 
to state: 

(a) whether the Government have 

slfl1)lified the rules: 

(b) If so, the details theIaof: 

(C) whether the Government have 
received representations tor further 
Increasing the dulyfrea allowance under the 
bagGage rules; and 

Cd) if SO, the reaction of the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) Ves, Sir. 

(b) The General Free Allowance under 
IheBaggagaRuIes. 1978hasbaenenhancacl 
from Rs, 2400 to Rs. 3000/-. For the 
passengers arriving from Sri lanka, the 
General Free Allowance has baan placed at 
par with the passengers coming from 
Maldives. Thevalue limil of 13dutiab!a items 
allowed to be ~rted under Transfer of 
Residence Rules has been raised from 
rupees one lakh twenty thousand to rupees 
one lakh fifty thousand. The saidconcassion 
has also now been aHowed on the articles 
purchased in transit. For the passengers 
availing Transfer of Residence, the Transfer 
of Residence Rules, 1978 have been 

. liberalised by Mowing condonation of short 
fall of residence In India forvalid reasons The 
Tourist Baggage RuleS, 1978 have been 
updated so as to Include Items like TV sets, 
Lap-topCOl1lJUl8rS, Con1*tDiscsand Video 
Cameras . 

(c) No, Sir. 

Cd) Does not arise, in view of reply to part 
(c) above. 

[English) 

Foreign IExcbange __ •• rna 

1528. SHRI CHANDFRA JEET 
YADAV: 

OR.lAlBAHADURRAWAL: 

WtlltheUinistardRNANCEbepe8led 
to state: 
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(a) the fOl'8ign exchangel8seN8Sduring convertiable rupee and imports, separately? 

the last thl'88 months, monthwise; and 

(b) the extent to which the foreign 
" exchange I8serves are likely to dwindle due 

to higher lending rate, expansive debt service, 
impad on the exchange rate of the partially 

End of Month 

April 1992 

I May 1992 

June 1992 

(b) The loreign exchange reserves have 
heldupeX1remelywellinthepastlewmonths, 
notwithstanding the lactors mentioned by 
the Hon. Members. Government do not 
expect the reserves to decline significantly in 
the coming months. 

[ Translation] 

Mahila Banks In Maharahstra 

1529. SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Willthe Ministerol FINANCE 
be pleased to state: 

(a) the number 01 applications received 
so lar by the Reserve Bank 01 India for 
opening Mahila Banks in Maharashtra; and 

t (b) the number of licences likely to be 
given during 1992-93 in the above State? 

t. 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) 22 applications for opening 
Mahila Banks in Maharashtra had been 
received by Reserve Bank of India since 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The foreign 
exchange I8serveS position during the last 
three months is as follows: 

Foreign Exchange Reserves 
(Excluding Gold and Special 
Drawing RiQhts) 

(Rs. Crores) 

14227 

14163 

16125 

1986. Out 01 these 9 were cleared lor 
licensing. 

(b) New Urban Banks including Mahila 
Banks are permitted to be established on the 
lelt need lor such banks as also the presence 
of potential business at the particular place. 
As such, the number 01 Urban Cooperative 
Banks including Mahila Banks to be opened 
during a particular period in any State cannot 
De decided in advance. 

Grants to States 

1530. SHRI RAM TAHAl CHOUDHARY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the revenue received by the Union 
Governemntlromvarious Statesduring 1991-
92, State-wise; 

(b) the amount of grants sought by each 
State during this period; 

(c) the amount of grants sanctioned to 
each States; 
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(d) whether the funds provided to the under different categories like Grants for 
Govemment of Bihar have been less as Natural Calamities, gap grants and Grant-in 
against its demand; and -lieu of Tax on Railway Passenger Fares 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANT ARAM POTDUKHE): (a) Statements 
showing the State-wise provisional Collection 
from Direct Taxes (Income Tax including 
Corporation Tax, Weahh Tax and Gift Tax) 
and Indirect Taxes (Customs and Excise 
Duties) during 1991-92 are enclosed. 
Statements I and II) 

(b) and Ccl. Grants given to States tall 

recommended by Finance Commission, 
block aSSistance for State Plan as 
recommended by Planning CommiS$ior and 
for other non-plan and Central Plan Schemes 
which are implemented by States for which 
assistance is released by various Ministries! 
Oepartmentconcemed. A Statement shOWing 
the Grants released by Ministry of Finance to 
States during 1991 -92 is enclosed. 
(Statement -III) 

(d) and (e). No request for special gran" 
was received in the Ministry of Finance from 
the Government of Bihar during 1991-92. 

STATEMENT ... 

Collections from Direct Taxes [Income Tax (including Corporation Tax), Wealth Tax and 
Gift Tax] during 1991-92 (Provisional). 

(Rupees in Crores) 

S.NO. State Direct Taxes Collection 

1. Andhra Pradesh 398.51 

2. Arunachal Pradesh 0.22 

3. Assam 110.82 

4. Bihar 195.92 

a:; Goa 55.54 ... 
6. Gujarat 721.58 

7. Haryana 113.87 

8. Himachal Pradesh 24.00 

9. . Jammu and Kashmir 50.46 

10. Karnataka 499.72 
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S.NO. State Direct Taxes Collection 

11. Kerala 270.16 

12. Madhya Pradesh 246.92 

13. Maharashtra 5725.06 

14. Manipur 2.21 

15. Meghalaya 4.97 

16. Mizoram 

17. Nagaland 2.71 

18. Orissa 100,06 

19. Punjab 353.45 

20. Rajasthan 203.93 

21. Sikkim 0.45 

22. Tamil Nadu 1097.87 

23. Tripura 4.89 

24. Uttar Pradesh 727.05 

25. West Bengal 1372.80 

STATEMENT-II 

Collections from Customs and Excise Duties during 1991-92 (provisiotiaf) 

States 

Andhra Pradesh 

Assam, Manipur. Meghalaya, Mizoram. 
Nagaland. Tripura & Arunachal Pradesh. 

Bihar 

(Ruppes in crores) 

Customs" Excise" 

982.61 1855.34 

2.11 . 720.94 

18,57 1130.63 

162 
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States Customs" Eiciu" 

Punjab Himachal Pradesh. Jammu and Kashinr and 
the U.T. of Chandigarh. 108.33 639.50 

Haryana and the U.T. of Delhi. 934.62 1653.99 

Goa 80.64 148.84 

Gujarat and the U.Ts of Daclra & Nagar Havell and 
Daman & Diu. 1561.10 3085.88 

Kamataka 499.01 1675.66 

Kerala and the U.T. of lakshadeep 387.81 649.76 

Madhya Pradesh 56.54 1471.61 

• Maharashtra 9798.99 7945.66 

Orissa 137.13 44.6.18 

Rajasthan 99.17 833.51 

Tamil Nadu and the U.T. of Pondlcherry 3019.00 2133.09 

Uttar Prades 774.89 2490.19 

West Bengal. Sikkim and the U. T of the 
Andman and Nicobar Islands. 2840.79 1493.04 

·Exclusive of Revenue from sale of confiscated gold and silver. 

""Exclusive of Cesses not administered by the Department of Revenue but include 
additional Excise Duties, Cess on crude oil and other cesses collected by the Deptt. of 
Revenue. 

STATEMENT-III 

Grants Released by the Ministry of Finance fO the States During 1991-92 

(Rupees in Crores) 

S.No. States Grant 

1. Andhra Pradesh 359.03 

2. Arunachal Pradesh 272.59 
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S.No. States Grant 

3. Assam 893.05 
" , 

4. Bihar 498.33 

5. Goa 48.32 

6. Gujarat 263.28 

7. Haryana 55.35 

8. 'Himachal Pradesh 376.78 

9. Jammu and Kashmir1 868.68, 

10. Kamataka 151.15 

11. Kerala 197.50 

12. Madhya Pradesh 409.69 

13. Maharashtra 248.95 

14. Manipur 245.37 

15. Meghalaya 197.84 

16. Mizoram 224.70 

17. Nagaland 242.43 

18. Orissa 334.26 

19. Punjab 95.19 

20. Rajasthan 459.63 

21. Sikkim . 98.35 

22. TamilNadu 268.47 

23. Tripura 279.74 

24. Uttar Pradesh 1351.74 

25. West Bengal 348.13 
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Privatisation of Textile Mills 

the Parliament on May 13, 1988 to Increase 
Central Road Fund; and 

(b) if so. the time by which it is likely to 
1531. SHRI N .K . BALlYAN: Will the be done? 

Minister of TEXTilES be pleased to state: 

(a) whethertheGovernmentproposeto 
privatise some of the textile mills which are 
at present under National Textile Corporation; 

(b) if so, the details thereof; ana 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) to (c). No decision has been 
taken to privatise the textile mills run by 
National Textile Corporation. 

[ Translation] 

Central Road Fund 
+ 

1532. SHRI RAJVEER SINGH: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRI SATYA DEO SINGH: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether any discision has been 
taken to implement the resolution passed by 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) and (b). No, 
Sir. It is too early to indicate target date of 
implementation of the resolution passed by 
the Parliament on May 13, 1988. 

Worked Engaged In Handloom and 
Powerloom Sectors 

1533. SHRIUPENDRANATHVERMA 
Will the Minister of TEXTilES be pleased te 
stat~ the number of persons engaged in 
hanciloom and powerloom sedons in the 
country, state-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRt ASHOK 
GEHLOT): Statement - I showing the State-
wise number of persons engaged in both 
preparatory and weaving activiUes in the 
hand loom sector is attached. There are an 
estimated number of 57.00 lakh persons 
directly employed in the decentralised 
powertoom sector in the country. While the 
State-wise details of employment are not 
available, the number of powerlooms 
existing in various States is given at 
statement - II. 
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Eatabllahment of ship rapaIrIng Yard 
.. Maidie 
+ 

1534. SHRISUBRATAMUKHERJEE: 
SHRI AJOY 

MUKHOPADHYAY: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government are 
considering to set up a ship Repairing Yard 
at Haldia, West· Bengal; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to honour the request made by Government 
of West 8e"9al in this regard? 

THE MINISTER OF STATE Of THE 
MINISTRY OF SURFACE TRANSPORT 

, (SHRI JAGDISH TYTLER): (a) There is no 
proposal under the Government's 
consideration for setting up a Ship Repairing 
Yard at Haldia in the Central Public Sector. 
However, it is open to the private sector to 
set up a Ship Repairing COrJl)iex at Haldia 
on its own or in the joint sector with the 
assistance of the State Government. 

(b) and (c). Do not arise. 

Recovery of Tax .. 
+ 

1535. DR. KARTIKESWAR PATRA: 
SHRI KAMAl CHAUDHARY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the particulars of cornpaniesJIirrnsl 
individuals in the country against whom 
Cenlraltaxes to the extent of Rs. 10 lakhs or 

, above are pending realisation, State-Wise: 

(b) the details thereof in respect of each 
of the Central taxes, separately; 

(c) the amount due from each of such 
companies Ifirmslindividuals; and 

(d) the measures taken or proposed to 
be taken to recover the above dues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). The 
information is being collected and will be laid 
on the Table of the House. 

Imports of Drugs by Multinational 
companies. 

1536. PROF. MALIN I 
BHATIACHARAYA: Will the Minister of 
COMMERCE be pleased 10 state: 

(a) the value of drugs imported by 
Multinational Companies during 1991-92: 
and 

(b) whether such irJl)Orts are made in 
accortlance with agreements made by 
Multinational Companies wilh the 
Government regarding working patents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). No 
account of imports, their value, made by 
Multinational CorJl)8nies.otherCompanies. 
Firms & Individuals is maintained by the 
Office of the Chief controller of Imports & 
Expo"s. Ministry of Commerce. 

Setting up of New Textile ICotton Mill_ 

1537 .. PROF. RITA VERMA: WiU the 
Minisler of TEXTILES be pleased to state: 

(a) the number 01 new TextiielCotton 
Mills set up in the country during the last two 
years, year-wise and State- wise: 
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(b) whether the Govt. propose to setup THE MINISTER OF STATE OF THE 

more such mills during the current financial MINISTRY OF TEXTilES (SHRI ASHOK 
year; GEHlOT): (a) The number of new Textile 

(c) if so, the details thereof, State-wise: I Cotton Mills set up inthe country during the 
and last two years, year-wise and State-wise are 

(d) if not. the reasons 1'1erefor? given below: 

----------------------------------------------__ ----.-----
State 1990-91 

Andhra pradesh 2 

Kamataka 

Madhya pradesh 

Maharashtra 

Orissa 

Punjab 

Tamil Nadu 10 

Uttar pradesh 3 

Pondicherry 

Himachal Pradesh 

19 

(b) No, Sir. Central Government does 
oot set up Cotton Mills! Textile Mills. 

(c) Does not arise in view of 'b' above. 

(d) The Central Govt. would not make 
furtherdirecl investments in setting up textile 
mills but would encourage setting upof such 
mills in the priVate and cooperatiVe sectors. 

[ Translation) 

District Salnfk Boards In UP 
+ 

1538. SHRI BAlRAJ PASSI: 
DR. RAMESH CHAND 

TOMAR: 

1991-92 

2 

2 

8 

16 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government have 
reviewed the working of District Sainik Boards 
in Uttar Pradesh during the laslthree years; 

(b) if so the details of the actiVities of 
these Boams in the state; 

(c) whether the Government propose to 
take some special steps to improve the 
efficiency of these Boards particularly in Hill 
Districts of the State: 

(d) if so, the details thereof: ana 
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(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR): (a) RajyaSainik Boards 
and lila Sainik Boards function under the 
State Governments. it falls within the purview 
ofthe Directorate of Sainik Kalyan & Punarvas 
to carry out the review of lila Sainik Kalyan 
Evam Punarvas Offices. In Uttar Pradesh, 
according to reports. the Rajya Saini!< Kalyan 
Evam Punarvas office has been carrying out 
review of lila Sainik Kalyan offices, from 
time to time. 

(b) As per the information provided by 
the Director. Sainik Kalyan Evam Purnarvas, 

. Uttar Pradesh. the activites carried out at 
various Sainik Boards of the State have 

been listed in the attached Statement. 

(c) and (d). A Cell under a Joint Director 
has already been set up at PAURI to 
coordinate all activities for the weHare of all 
ex-servicemen hailing from the Hill Districts 
of UP. An amount of Rs. 5.42 lacs was spent 
last year for their weHare. 

The planned outlay fort he year 1992-93 
for the hill region is Rs. 50 lacs. A training 
institution at PAURI, which was earlier run by 
the War Widows Association, has been 
taken over by the Rajya Sainik Evam 
Punarvas Karyalaya and an amount of Rs. 
1.57 lacs has been allocated for the current 
year. 

(e) Does not arise. 
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Credit Rating 

1539. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether India's long term credit rating 
is in the speculative grade as reported in the 
Economic Times of June 23,1992; 

(b) If so, the details thereof; and 

(c) the step taken or proposed to be 
taken by the Government to improve the 
credit rating of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) and (b). The long -term rating 
for Indian public issues as given by Standard 
& Poors and Moody's, the US rating agenCies 
are BB+ and Ba 2 respectively which are 
below the investment grade while the rating 

• given by JBRI, the Japanese rating agency 
is BBB which is investment grade. 

(c) The Govemment has undertaken a 
numberof stabilisation policies and structural 
reforms in the sphere of trade, industry, 
fiscal, financial and public sectors to induce 
efficiency and impart dynamismtothe overall 
economic system. Within a short period the 
outcome of the measures has been 
encouraging. Theforeign currency assets of 
the Reserve Bank of India have built to a 
level of about $6.8 billion as on July 10, 
1992. There are also signs of restorating of 
international confidence. Outflows under 
FCNRI deposits have slowed down. There 
has been a positive response from 
international investors and _ilateral 
financial institutions. Further IIftprovement 
may be expected in the coming months. 

Impact of Convertibility of Rupee on 
Exports to EEC Countries. 

1540. SHRI SARAT CHANDRA 
• PATTANAYAK: Will the Ministerof FINANCE 
be pleased to state: 

(a) whether the Government have 
assessed the impact of convertibility of 

rupee on exports to E.E.C. Countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE I 

MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
system of partial convertibility oft he rupee is 
being constantly monitored by the 
Government of India in consultation with the 
Reserve Bank of India. The indications are 
that the system is working smoothly. 
However, no specific assessment of the 
impact of partial convertibility of rupee on 
exports to E.E.C. countries has been made. 

World Bank Assistance to Rubber 
Board 

1541. PROF. K.V. THOMAS: Willthe 
Minister of COMMERCE be pleased to 
state: 

(a) the assistance sought by the Rubber 
Board from World Bank during the last three 
years; 

(b) whether the Rubber Board propose 
to seek such assistance during the current 
year also; 

(c) if so, the details and terms a. 
conditions thereof; and 

(d) the manner in which World Bank 
assistance is proposed to be utilised? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) to (d). The 
Government of India has sought the 
assistance of the World Bank Group to 
harness enough financial and other support 
to Implement various activities of the Rubber 
Board which include:- '" 

(i) Finance assistance to rubber 
growers; 
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(0) Setting up of processing factories implementing the Project. The credit 

and to improve the research and requirement of rubber growers and rubber 
training facilities; processing factories to be set up underthe 

(iii) Replantation covering an area of 
40,000 hectares in the traditional 
acres of Karala and Tamii Nadu; 

(iv) New Rubber Plantation covering 
anareaof30,OOOhec:tares (23,000 
hectares in traditional areas of 
Kerala and Tamil Nadu; 5,000 
hectares in Tripura and 2,000 
hectares in other selected non-
traditional areas). 

(v) Productivity enhancement in 
60,000 hectares of small holdings. 

(vi) Financing of modern processing 
facilities such as latex factories, 
crumb rubber factories etc. 

(vii) Strengthening Rubber Board's 
infrastructural facilities such as for 
research, training, extension 
services etc. 

(viii) In addition to the involvement of 
women and SC/ST people in new 
planting and replanting 
programmes of rubber, the Projects 
would assist in the promotion of a 
number of income generating 
activities such as bee keeping, 
sericulture, inter cropping and spice 
and medicinal herb cultivation etc. 
in Tripura. 

The amount of assistance negotiated is 
an internat~nal Development Association 
(IDA) credit of Special Drawing Rights (SDR) 
56.7 million. (equivalent to US $ 92 million). 

The Credit would be on the standard 
agreed terms between the IDA and 
Government of India for all credits. The 

, Rubber Board would be the nodal agency for 

Project would be channelled through the 
NABARD. 

World Bank Money for National 
Renewal Fund 

1542. SHRI CHITTA BASU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank has refused 
to give money to India for the National 
Renewal Fund; and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

Opening of Lie Branches 

1543. SHRI HARDHAN ROY: Will the 
Minister of FINANCE be pleased to state: 

(a) whetherLlC has decided the locations 
where it propose to o~n new branches 
during 1992-93; 

(b) if so. the details thereof; 

(c) whether there is any proposal to 
open new branches of L1C in the Asansol 
Sub-Division: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Yes, Sir. 

(b) lIC proposes to open 17 branches in 
Northem Zone, 15 branches in North Central 
Zone, 14 branches in Central Zone, 18 
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branches tn Eastem Zone, 18 branches in Board or india nJCeIved a IaIge numb8r or 
Southern Zone, 18 branches in South ~ against COfr1*lIls during the 
Central Zone and 20 branches _in Westem month of May, 1992; 
Zone. 

(c) Yes, Sir. 

, (d) The L1C Is opening a new Branch at 
'Sainth~ .. Birbhum District ( West Bengal) 
un~ .. jurisdiction of Asansol Division. 

RedUction In Off Take of Iron ON from 
Ori .... 

1544. SHRI K.P. SINGH OEO: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Govemment have 
decided to reduce the off take of iron ore 
from Barjamda sector in Orissa during 
1992-93; 

(b) if so, the reasons therefor; and 

(c) the altemative measures proposed 
to be taken by the Govemment in this 
regard?' 

THE DEPUTY MINISTER IN THE 
,MINISTRY OF COMMERCE (SHRI· 

SALMAN KHURSHEEO): (a) and (b). 
Keeping in view the reduced intake of iron 
;;re by Japan from Paradip Port during 1992-
93, MMTC has decided to reduce 
procurement of iron ore 'rom Barajamda 
3eCtor in Orissa during the year. 

(c) EHorts are being made by the MMTC 
to find alternative markets to make up 
shortfall in quantity of exports from this 
sedor. 

ComplaInt. ReceIVed by SEBI 

1545. DR.D. VENKATESWARARAO: 
WiD the Minister of FINANCE be pleased to 
s\ale·. 

(b) If so, 1he details theraof: 

(c) the pan:entage of comptaints, our of 
these, whICh pertained to non-receipt of 
refund orders and divldendlinterest on 
shanIsIdebentur, separately: 

(d) the ac:Ilon taken against an these 
COfIl)8nies: and 

(e) the steps being taken to prevent 
such cases in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) and (b). During 
the month of May, 1992, the Securities and 
Exchange Board of India (SEBI) received 
25,996 co~ints from investors. The 
cofY1)laints mainly related to non~ of 
refund orders, allotment advises, non-!'8C8ipt 
at dividendlinterest on shares, debentures, 
fixed deposits, maturity amount on 
debentures fixed deposits and non-receipt 
of debentures! shares certificates, aMual 
reports, Rights application forms & other 
miscellaneous matters, 

(c) 63,17% at co!Tl>laints pertained to 
non-receipI at refund orders and allotment 
advises and9,43% to non raceipt of DividendI 
interest! on sharesldebentures 

(d) and (e). SEBI has been following up 
the complaints with the concerned 
cof11)8nlls, merchant bankers, Registrars 
to the issue and share transfer agents and 
alsowilhthe Departmentof~ny Affairs i. 
and~LawBoard. Various measures 
aimed at redressing the grievances of 
Investors have also been infliated by SEBI. 
These Includathe introci.Ic:tion dslaCk-invest 
scheme,lrae pricing of Issues and acMsIng 
Stock Exchanges to take '''' of the issue 
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• amount as security deposII to be refundld In 
case the COfJl)8f1Y satisfied all the lilting 
requirements, etc. SEBI has also InIIiaI8d 
steps for the registration of intermac:liariea 
under the SEBIIG, 1992. 

au ... Under DTC OperatIon 
+ 

1546. SHRIPHOOlCHAN>VERMA: 
SHRI B.L. SHARMA PRE .. : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the total number of buses plying at 
present under D.T.C. operation, category-
wise; 

(b) the number of additional buses likely 
to be added in D.T.C. fleet during the 
current year, besides 3000 buses under 
S.T.A. permits; and 

(c) the number of buses proposed to be 
. started in transyamuna area out of them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI JAGDESH TYTlER): (a) The details 
(as on 8·7-92) are as under:-

Category No.ofbusBS 

City roules 3910 

Inter-slate routes 415 

Private buses 606 

(b) On account of resource constraints, 
no addition to the fleet of DTC is possible 
during the current year. 

(c) Does not arise. 

[Translation) 

Loases by RRB: 

1547. SHRI MOHAN SINGH (Dearia): 
Will the Minister of FINANCE be pleased to 
state: 

(a) the extent of the toss suffered by the 
Regional Rural Banks (RRBs) as on March 
31,1992; 

(b) whethertheGovernment propose to 
authorise the Rural Banks to conduct all 
types of banking deaHngs in orderto make up 
the tosses; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY .OF FINANCE (SHAI DALBIR 
SINGH): (a) National Bank for AgricuHure 
and Rural Development (NABARD) have 
reported that the working resuHs of Regional 
Rural Banks (RRBs) for the year ended 
March, 1992 are yet to be reported by a 
majority of RRBs. The working results forthe 
year ended march 1991 show that 44 RRBs 
earned profits mounting to Rs. 21.47 crores 
and 152 RRBs incurred a loss of Rs. 92.87 
crores. The accumulated losses of all RRBs 
amounted to Rs. 368 as of 31 st March, 1991. 

(b) and (c). The RRBs apart from 
financing larget groups are accepting non-
fund activities such as issue of demand 
drafts, collection of cheques, purchase of 
bills, issue of secured performance 
guarantees etc. However,lending activities 
continue to be focused on the target group 
borrowers. Keeping this in view. the 
Committee on Financial System (Narasimha 
Committee) while analysing the working of 
the RRBs have come to the conciusion that 
one of the major reasons for the loses 
incurred by RRBs is the restructuring placed 
on the type of business they are allowed to 
conduct. The Committee has therefore, 
recommended that to impart viability to their 
operations the RRBs be permitted to engage 
in all types of banking business though their 
focus should continue to be to lend to the 
~rget groups. Government has recently 
initiated a process of consuHations for 
restructuring the RRBs to make them viable 
institutions. However, no decision has so'ar 
a' been taken in th~ regard. 
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ArNst of Fo ... lg ..... 

1548. SHRI ARJUN CHARAN SETHI: 
W1Dthe Minister of FINANCE be pleased to 
state: 

(a) the number of foreigners arrested 
under Customs kt, 1962 during the current 
year so far and the country to which they 
belong; and 

(b) the preventive measures taken or 
proposed to be taken by Government to 
check smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
RAMESHWAR THAKUA): (a) Available 
reports indicate that 65 persons of foreign 
nationality have been arrested during the . 
current calendar year upto May, 1992, 

• underthe Customs Act, 1962. The nationality 
of these persons is being ascertained and 
the infonnation will be laid on the Table ofthe 
House. 

(b) The anti-smuggling agencies remain 
alert against smuggling activities. Intelligence 
is targeted against smugglers. The Customs 
Preventive Fbrrnatlons have been equipped 
with vessels, vehicles, firearms, etc. 
Sophisticated equipment such as X-ray 
machines, metal detectors night vision 
binoculars are being increasingly utilised. A 
telecommunication nelwork is alsoprovided 
where considered necessary. Close 
coordination is being maintained between all 
the agencies concerned in the detection of 
smuggling. 

RPA 

March,1992 266.48 

ApriI,1992 288.14 

SUpply of Cotton Yam to Weavers of 
Andhl'll Pradesh 

1549. SHAI DATTATRAYA 
BANDARAU: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the Government have 
supplied about 4,000 bales of cotton yarn to 
the weavers of Andhra Pradesh as per the 
commitment on monthly basis during 1991-
92; and 

(b) if so, the details thereof, month-
wise? . 

THE MINISTER OF STATE OF THE 
MINISTRY TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

Export Eamlngs 

1550. SHRI E. AHAMED: WiH the 
Minister of COMMERCE be pleased to 
state: 

(a) the details of the export earnings 
during the months of March, April and May, 
1992 from both RPA and GCA countries, 
month-wise; 

(b) whether European Economic 
Commodity (EEC) reduced Import levy on 
any Indian Product or community; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The details of 
India's export earnings from APA and GCA 
countries during March and April 1992 are 
given below: 

(Rs. Crores) 

GCA 

4518.12 

3671.87 

The exports flguras for May 1992 are not available. 
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(b) and (c). Presumably, the Hon'ble temporary bridges. IIJ1)I'0vement to all-

Member Is referring to European Economic weather standards with permanent bridges 
Community (EEC) In this part ofthequestlon. is likely to be achieved by year 2005, subject 
It may be mentioned that EEC has a GSP to availability of funds. Since the declaration 
Scheme under which it extends tariff of this route as a National Highway, works 
concessions to Imports from developing costing about Rs. 105 crores have been 
countries including India. Anytarlffprafel'9nc8 sanctioned for Improvement and majority of 
given by EEC is . applicable to all the works have been completed. 
beneficiaries and Is not confined to prodUdS 
imported from India. Recently there has not 
been any redudion In tariff preference under 

, GSP for products ot exports interest to India 

National Highway No. 52 

1551. DR. RAMESHCHANDTOMAR: 
Will the Minister of SURfACE TRANSPORT 
be pleased to state: 

(a) whether the pace of construdion 
wof1( on National Highway No. 52 is very 
slow: 

(b) if so, the reasons therefor; 

(c) the target fixed for the completion of 
the high way and the work done so far; and 

(d) the details of the funds allocated for 
the projed during each of the last three 
years? 

THE MINISTER OF STATE OF THE 
'MINISTRY OF SURFACE mANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
National Highway No. 52 is situated partly in 
Assam and party in Arunachal Pradesh. The 
portion in Assam has already been developed 
to National Highway standards. The stretch 
in Arunachal Pradesh has some missing 
links, work on which is going on satlsfadorlly 
keeping In vieW' the reverine terrain and 
almost half-year rainy season. 

(o} The stratch of Nationa! Highway No. 
52 in Arunachal Pradesh is eXpeded to be 
improved to fair-weather standards by 
December, 1995 making use of terrlest 

(d) Details of funds allocated for 
development of National Highway No. 52 
during the last three years are given below:-

Year Allocation (Rs. in crores) 

1989-90 12.00 

1990-91 13.00 

1991-92 10.47 

[ Translation) 

Funds for Textile Mills In Orissa 

1552. SHRI SRIKANTA JENA: Will 
the Minister ofTEXTILE be pleased to state: 

(a) whether the Government of Orissa 
has requested the Union Government to 
provide funds and other facilities to the 
textile mills in Orissa so as to fulfill the 
requirements of raw material etc; 

(b) if so, the details thereof; and 

(c) the reaction of the Union 
Govemment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No request from the 
Government of Orissa to provide funds and 
other facilities to the textile mills in Orissa so 
as to fulfill the requirements of raw material 
etc., seems to have received in the Ministry 
of Textiles', 
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fbJ anti (c). 00 not atiN in YiW pi :t' 
above. 

lEnglshJ 

Revenue Earned from Bhllal 
S1eeI Plant 

1553. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the total I'8venue eamed by the 
Union Government from BhUai Steel Plant 
during each of the last thl'88 years; 

(b) the details of the I'8venue eamed 
from diffel'8nt dutiesJIaxes separately; and 

(c) the amount, out 01 the above spent 
on the development of the al'8a surrounding 
the Bhilai Steel Plant. year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) and (b). Bhilai 
SteeI.Plant is not an Income Tax paying 
entity. Corporate Tax is paid by the Steel 
Authority of India after computing profits 

, and/or loss of its various Units including 
Bhilai Steel Plant. Thel'8fol'8, it is not possible 
to indicate the revenue eamed on account of 
income Tax/Corporate Tax. Figures of 
l'8V8nue on account of Customs Duty are 
also not available ascoOl)any-wise statistics 
01 customs duty paid are not maintained. 
However, the total I'8venue eamed during 
the last three years on account of Central 
Excise Duty from Bhilai Steel Plant is as 
under:-

1989-1990 '49.77 

1990-1991 152.98 

1991-1992 183.57 

(c) There is no proviSion in Central 
Excises & Salt Act. 1944 under which 
expenditure is to be made on the 
development of areas around Bhilai Steel 
Plant from out of the Central Excise duty 
eamed from it. 

National Road Safety Council 

1554. PROF UMMAREDDY 
VENKATESWARLU: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) whether National Road Safety CounCIl 
for 1992-93 has been constituted; 

(b) if so, the names of the members of 
the Council; and 

(c) the steps taken to make the council 
more effective? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT' 
(SHRIJAGDISHTYTlER): (a) The National . 
Road Safety Council constituted on 16th 
May 1991. continues to exist. 

(b) The names of the members of the 
Council al'8 given in the Statement attached. 

(c) The Council under the Chairmanship 
of Minister of State for Surface Transport 
with Ministers of Transport of State 
Govemment and Union Territories is the 
highest policy laying body to advise and 
oversee the if1l)lementation of road safety 
measures and programmes in the country. 



..... 

-

c 
III 
E 
'iii .c 
(.) 

..: 

ASADHA 26, 1914 (SAKA) 

! 
fI) 
til .. 
til 
~ 
Q) 
jij 
E .s .~ 10-0 
~ § 
Q) Q. > Q. 

UJ til 

N 
M 

WItten Mswrs 210 



211 Written AnsW81'5 JUlY 17, 1992 Written Answers 212 

i e c 
0 

2 m ·in 
'6 "0 I/) 

i ;:: c: E .., c Cii III ~ Q) E tt Cl.::l C .!!l - >.< -g Q) 0 C) e 1? 
~ 

u c w_ E ~ C) u 0 
0 0 Cl. c: Q) a. 
RR 

0 c I/) C/) I/) 
iii "0 C c: > C III 

~ Q) CD CD III 0 ·0 
C C c 0: a: ""') 

-- -"> :!; ·x 

~ "t 

-::::. .!l! 
.!!! .!,! ::: ~ m .!o! 0 Ct) 

5 ~ .!.! :!J 
t:::: 8 8 

:i 
.Y 

i5 :g 
~ 1:: ~ 

r! u; 0 III c: a. f J!! C I/) 

~ :E c: u e ~ 
If ....::1- .. C Q) CD a: ~ ~ ..... 't: 

8~ GI 
:I 

~ wi c6 
CIS 



213 Written AnswelS ASADHA 26,1914 (SAKA) Written Answers 214 
Manipur Hnisters In c:harge of Road Transport and 6. 

Dir8ctor General of Police 

1st Year Member 

1. Andhra Pradesh 

2. Bihar 

3. Haryana 

4. Jarrvnu & Kashmir 

5. Kerala 

6. Maharashtra 

7. Tanul Nadu 

8. Uttar Pradesh 

9. Rajasthan 

10. Orissa 

11. Meghalaya 

12. A & N Islands 

13. Chandigarh Admn. 

14. DelhlAdrm. 

15. Lakshadweep 

16. Pondicherry 

2nd Yeal Marmer 

1. Assam 

2. Gujarat 

3. Himachal Pradesh 

4. Kamataka 

5. Madhya pradesh 

7. Nagaland 

8. Punjab 

9. West Bengal 

10. Tripura 

11. Sikkim 

12. Mizoram 

13. Goa 

14. Arunachal Pradesh 

15. Daman & Diu 

16. Dadra & Nagar Haveli 

Liquidation Amount Ceiling In Bank. 

1555. SHRI MOHAN RAWALE: Will 
the Minister of FiNANCE be pleased to 
state: 

(a) when the rules for payment of a sum 
of maximum amount of Rs. 30.000/- to 
deposnors in case of the bank put under 
liquidation, were framed and the purpose 
thereof; 

(b) whetherthe Govemment propose to 
increase their ceiling upto Rs. two lakhs from 
the depositors accounts; and 

(c) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Reserve Bank of India have 
reported that rules for deposit insurance 
were framed at the time 01 enacting Deposits. 
Insurance and Credit Guarantee Corporation 
Pd. 1961. This Ad. empowers DICGC to 
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raise the insurance IimII from time to time 
with the previous approval of the Central 
Government. The prasenllimI of As. 30,000 
was fixed with effad from 1st July. 1980. 
Thelinit isprascribedtoprotect the interests 
of small depositors. 

(b) No. Sir. 

(c) The existing limit provides full 
protection to over 90 per Q8nt of the total 
number of depositors. 

~ofRIce""T .. 

1556. SHRIBIRSINGHMAHATO: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the quantity andva!ue of rice and tea 
exported during the last six months; and 

(b) the main SOUIC8S of export of the 
above two items? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) 4.84.557 tons 
of rice valued at As. 502.35 croras and 
11.72.,15,02OKgsofteavalueclatRs.652.06 
Crores have been exported during October, 
1991 to MalCh, 1992. 

(b) The main ports through which tea 

Value of goods seized 
(As. in croras) 

1989 

44.65 

(d) The anti-smuggling drive as been 
lnlenslied throughout the country including 
Gujarat. The Customs formations have 
been equipped with vessels. vehicles. 
fnanns and telecommunications net work. 
Sophisticated ~ such as night 
binoculars. metal detectors, are being 
IncnIasingIy ldised. CIoIe COOIdination Is 
being maintained between aI the agencies 

wasexportadduring 1991-92wereCaJcutta, 
Haldla and Tutlcorin, while in the case of rice 
inthe~perIodKandaandBombay 
wel'8 the major ports for export. 

Smuggling In Gujand 

1557. SHRIDILEEPBHAI SANGHANI: 
Win the Minister of FINANCE be pleased to 
state: 

(a> whetherthe smuggling is rampant in 
the sea-cost areas of Gujarat: 

(b) if so. the quantity and value of 
smuggled goods seiZed thel'8 during each of 
the last three years; 

(c) the sources of such smuggling; and 

(d) the steps taken or proposed to be 
taken by the Govemment to check the 
smuggHng in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). 
Available reports indicatethattfte sea-coast 
of Gujarat continues to be sensitive to 
smuggling of goods fromQ8rtaln countries of 
West Asia •. The value of smuggled goods 
seized by the customs authorities in Gujarat 
State during each of the last 3 years 81'8 
given in the Table below:-

1990 1991 

68.97 40.51 

concemedwiththe detec::Iion and Pf8ventlon 
of smugglers. 

Ag......m to Avold~" Taxation. 

1558. SHRlGUMANMALLOOHA: Wdl 
the Ministerof FINANCE be pleasedto'state: 

(a) whether the Govemment have 
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entered Into agreement with several royalles, dividends and Interest; 

• countries to avoid double taxation; 

(b) if so, the names ofthecountrles with 
tlhom such agreement are in force; 

(c) whether India and the United Arab 
Emirates have recently entered Into an 
agreement for the avoidable of double 
taxation and prevention of tax evasion; 

(d) If so, the main features of the 
agreement; 

(e) the extent to which this will help 
India; and 

(f) whether the agreement has come 
into effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) and (b). India 

. has so far entered into 39 cofYl)l'ehensiVe 
agreements for available of double taxation 
with various countries. There are also limited . 
agreements in specified fields with 13 other 
countries. The country-wise break- up is a 
per Statement attached. 

(c) A cofT1>l'ehensive agreement for 
avoidance of double taxation and pravention 
of fiscal evasion with respect to taxes on 
incomes and on capital between India and 
United Arab Emirates was Signed at 
Government level on 29.4.92. 

(d) This agreement mainly provides for: 

(i) Taxation of enterprises of a country 
in the other country only if it carries 
on business through a fixed place 
or for a considerable period of time. 

(iI) totalexe!'1l)tion of shipping and aircraft 
profits In the country of source; 

(iii) Reduction in the rate of taxation of 

(Iv) Concesslonal treatment to students, 
teachers, artists and athletes. 

(v) Double taxation In the country of 
residence is to be avoided by 
granting credit of the tax paid in the 
country of source. 

(vi) Exchange of information for the 
purpose of preventionanddetection 
of tax evasion. 

(e> The agreement is expected to 
stimulate Investment of UAE funds in India 
for our economic development. n will also 
promote mutual economic relations and 
encourage flow of technology and technical 
services from one country to the other to 
their mutual advantage and benefit. 

(f) No, Sir. The agreement will come into 
force when the Governments of both the 
countries confirm completion of the 
procedural formatities required by their 
domestic laws for bringing the agreement 
into force. 

STATEMENT 

COf'r1>rehenslve Agreements: 

1. Austria 

2. Belgium 

3. Canada 

4. Czechoslovakia 

5. Denmark 

6. Finland 

7. France 

8. FRG 
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9. German Democratic Republic 

10. Greece 

11. Hungary 

12. Indonesia 

13. Italy 

14. Japan 

15. Kenya 

16. Ubya 

17. Malaysia 

18. Mauritius 

19. Nepal 

20. Netherlands 

21. New Zealand 

22. Norway 

23. Polish Peoples Republic 

24. Romania 

25. Singapore 

.26. South Korea 

27. Sri Lanka 

28. Sweden 

29. Syria 

30. Tanzania 

31. Thailand 

32. UAR 

33. U.K. 

34. U.S.A. 

35. U.S.S.R. 

36. Zambia 

37. Australia 

38. Brazil 

39. Bangladesh 

Limited agreements: 

(a) Covering Aircraft Profits only: 

1. Afghanistan 

2. Ethiopia 

3. Iran 

4.' Kuwait 

5. Lebanon 

6. Oman 

7, Pakistan 

8. People's Democratic Republic of 
Yemen 

9. Switzerland 

10. United AratI Emirates 

11. Yemen Arab Republic 

(b) ConveringShippingprofits only: 

1. Bulgaria 

(e) Convering Estate Duty only: 

1. U.K. 
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subsidy to llul tIend SDk R_llng Unlta have undertaken the development of dish 

antenna for Direct Broadcast Satellite 
1559. SHRIANANTRAODESHMUKH: 

Will the MInIster of TEXTILES be pleased to 
state: 

(a) whetherthe Central Silk Board give 
any subsidy to the multiend silk reeling units; 
and 

(b) If so, the norms fixed for becoming 
eligible to get this subsidy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes Sir. 

(b) A subsidy of As. 20,0001- for every 
two basins (20 ends) and a maximum of As. 
60,000/- for 10 basins (100 ends) is granted 
by the Central Silk Board (C.S.B.)formultiend 
reeling rna:hines patented by its Central Silk 
Technological Research Institute. The 
machines developed by other companies! 
firms can also be considered for such 
subsidy provided the same are evaluated 
and approved by an export Committee of 
the Central Silk Board. 

Production of Dish Antennas 

1560. SHRlMATI CHANDRAPRABHA 
URS: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Bharat Electronics has 
taken up production of dish antenna; 

(b) if so, theestimated produdionthereof 
during 1992-93; . 

(c) if not, the time by which It is likely to 
be taken up the production; 

(d) the requirement of dish anteM8 In 
the country at present; and 

(e> whether the Bharat Electronics Is 
iIbIe to fulfHI the requirement of dish antennas 
n the country? 

THE MINISTER OF DEFENCE (SHRI 
*fARAD PAWAR): .(a) Bharat Electronics 

Reception (DBSA). In addition, they are 
already manufacturing Antennae for 
applications relating to Radars, Microwave 
conmunicatlons, Stateliite Earth Terminals 
and Defence requirements. . 

(b) Only Prototype of OBSA are 
expected In 1992-93. The Production of 
Non- DBSR Antennae would be around Rs. 
25 cr. during 1992-93. 

(c) Production of OBSR antennae Is 
expected in 1993-94. 

(d) The requirement of OBSA antennae 
is estimated at 5000 numbers per annum. 

(e) The requirement of dish antennae 
for OBSR In the country is currently being 
met by a number of private industries, and 
Bharat Electronics is planning to enter this 
market 

Trade Agreement with Singapore 

1561. SHRIMATISUMITRAMAHAJAN: 
Will the Minister of COMMERCE be pleased 
to state the details of the trade agreements 
singned with Singapore during the last three 
years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): No trade 
agreement has been signed by the 
Govemment of India with Singapore during 
the last 3 years. 

(Ttanslatlon) 

DIaepprovaI of Dunkel Propoul by 
National Working Group on Patent 

Laws 

1562. SHRI SIMONMARANDI: WlUthe 
Minister of COUMERCE bepleasedto state: 

(a) whetherthe National Working Group 
on Patent laws consisting of doctors, 
scientists and officers of various cadres, has 
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disapproved the Dunkel proposals; 

(b) If so, the details thentof; 

(c) the reaction of the Government 
thereto; 

(d) whether the Govemment h8\9' also 
consulted State Govemments in this regaRf; 

(e) if so, the details theI8of; and 

(1) If not, the reasons tf ... refor? 

THE DEPUTY MINSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (f). The 

• National Working Group on Patents Laws, a 
private body, has held anumberof meetings 
at which It has disapproved of the Dunkel 
proposals particularly In the areas of 
Intellectual property rights, trade in agricultura 
and textiles, Investment measures and 
related matters. 

While Govemment have not consulted 
the State Govemments in regard to the 
Dunkel proposals, consullallons have been 
held with a wide cross section of the public 
including economists, opinion makers and 
representatives of political parties. It is also 
proposed to hold a debate in the Parliament 
on the subject. 

The views already expressed and those 
which will be expressed during the proposed 
debate in Parliament will be taken into a 
account while taking a flrial view on the 
Dunkel proposals. 

CompMIee Algi.' .... Under 
CompInIM Act 

1563. SHRI M.V.V.S. MURTHY: WI '. 
the Minister of LAW, JUSTICE AND "' 
COMPANY AFFAIRS be pleased to state: • 

(a) the nu~of COfY1)8nles ragistered 
undIrtheCompanles NJ. during the current 
year so far, State-wlse; . 

(b) the number of companies newly 
registered under broadlnew Industrial 
cIassIicaIIon policy with highest authorised 
capIIaI during the abow period; 

(c) whether any company ceased to , 
funcIIon in the year 1991 and 1992 till June 
30; and 

(d) If so, the details lhereof, stale-wise? 
. 

THE MINISTER STATE IN THE 
MINISTRY OF LAW, JUSTICE ANDCOMP-
ANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) 3984 companies Umited by shares were 
registered under the Companies Act during 
the current year upto 31.5.1992. State-wise 
details are at statemenU 

(b) The information regarding newly 
reglsleredcompanles underbroad Industrial 
ClassIfication is at statement II. The highest 
. authorised capIIal was reported under the 
manufacturing sector. 

(c) and (d). The details of the companies 
which ceased to function during the year 
1991-92 and till May 1992 are given in 
Statemenllll. 
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Import and Export of Cotton 

1564. SHRIPRATAPRAOB. BHONSLE: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether any request has been 
received by the Union Government from the 

• cotton growers not to allow any import of 
cotton; 

(b)1f so, whether the Government have 
also been requested to take measul"8S to 
ensure export of cotton for the benefit of the 
country and cotton growers; 

(c). whether any action has been taken 
by the Government on these requests; and 

(d) If so. the details thereof and If not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The cotton growers 
marketing Federations had requested 
Government not to allow import of cotton and 
to allow export of cotton. 

(c) and (d). Keeping in viewthe demands 
of the handloom sector, Government had 

, decided in April, 1992 to allow import of upto 

2 lakh bales of cotton free of Import duty 
excluslvelyforthe handloorn sectorunderan 
arrangement for supply of hank yam by 
spinning mills to the designated handloorn 
agencies. However, no Import of cotton has ,0 far taken place under this arrangement 
due to changes in the domestic and 
international price situation. Government 
has recently authorised the Cotton 
Corporation of India to meetthe requirement 
of cotton of some of our neighbouring 
countries like Nepal, Bangladesh and Sri 
Lanka, In the context of bilateral trade 
agreements, upto a limit of 30,000 bales. 

Income Earned from NTC Mills . 
1565. SHRI SUSHIL CHANDRA 

VERMA: Will the Minister of TEXTILES be 
pleasedtostate the total expenditure incurred 
on operating the mills under National Textiles 
Corporation during 1990-91 and 1991-92 
and the income earned therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: The details of total expenditure 
incurred on operating the 122 mills under 
NTC and the income earned (production 
value) during the year 1990-91 and 1991-92 
are given below: 

(Rs. In CTOr8S) 

1990-91 1991-92 
(Audited) (Provisional) , 

(i) Variable Cost 845.51 992:89· 

(ii) FixedCost " 705.27 657.14 

Total Cost (i+ll) 1550.78 1650.03 

Income earned 1359.20 1328.82 
. (Production Value) 
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financial Subsidiary of UCO Bank 

1566. SHRI GURUDAS KAMAT: Will 
the Minister of FINAN9E be pleased to 
state: 

(a)whethertheUnitedCommercIalBank 
propose to float a new financial service 
subsidiary; and 

(b) If so, the details thereof Including the 
, equity base for the new subsidiary? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Reserve bank of India have 
reported that they have received a proposal 
from UCO bank for floating a new financial 
services subsidiary. 

(b). the proposed subsidiary will 
undertake equipment leasing, portfoliO 
management, corporate services, advisory 
services etc. The subsidiary will have an 
authorised capital of As. 1 o crores and issued, 
subscribed and paid up capital of Rs. 1 crore, 
to be subscribed entirely by the bank. 

GIC 

National Insurance Company 
Limited. 

New Inda Assurance Company 
Limited 

Oriental Insurance Company 
Limited 

United India Insurance 
COl'Tllany Limited 

Offlclal Language Implementation 
Committee In GIC 

1567. SHRI TARA CHAND 
KHANDELWAL:WiH theMlnisterofFINANCE 
be pleased to state: 

<a) whether' official language 
Implementation commlttes have been 
constituted In the General Insurance 
Corporation of India and Its subsidiaries; 

(b) if so, the details thereof; 

(c) the number of offices where such 
committees have not been constituted; 

(d) the dates on which meetings of 
these committees were held during he last 
two years; and 

(e) if not, whether any action is proposed 
to be taken, by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir. 

(b) The number of Official Language 
Implementation Committees constituted In 
GIC and Its four Subsidiaries Is as under:-

No. of Committees 

254 

321 

302 

313 

1191 



239 ...."AnsMn 
(c) NI. 

JULY17,1992 WlftHJ AnsMJIS 240 

(d) The n..alngs 01 OffIcial Language 
ImpIemanIatian ComrnIItees in GIC and Ita 
tour SUbsldIartes ant held regularly every 
quarter. 

(e) In view of (d) above. the question 
does not ..... 

[E~] 

NHDC SIgned MOO 

1568. SHRI E. SURENDER REDDY: 
Wi. the Minister of TEXTILES be pleased to 
state: 

(a) whether a Memorandum of 
Understanding has been singed by his 
Ministry wnh the National Handloom 
Development Corporation to achieve 
corporate and national objectives; and 

(b) • so, the salent features of the 
Memorandum? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRt ASHOK 
GEtl..OT): (a) Yas, Sir. • 

(b) Memorandum of Understanding with 
National Handloom Development 
Corporation (NHDC) is in two parts. Part· I 
lays down in clear terms the Mission and 
objectives of the Corporations. Part· II is 
about past performance, performance 
targets for the year 1992-93, support to the 
Corporation and regular monitoring of the 
performance. Performance. of the 

. Corporation will be judged on Its profit related 

Country 

EEC 

USA 

UAE 

activities, operational efficltncy in 
achievement of targets for supply of y*", 
supply of dyes &c:henicals. supplyoltabrics. 
Due weight. has also been given to 
promotional develClpmental .. activlias Ice 
setting up of martcetlng ~x .. , and 
organisation of training programmes for 
dyers. 

Export of RIddymIIde GlnnenIa 
+ 

1569. SHRJ HARISH NARAYAN: 
PRABHU ZANTYE: 

Will the MinisteroflEXTLES bepleased 
to state: 

(a) the value in foreign exchange and 
rupees of the readymade garments expor1ed 
during the year 1991-92; 

(b) the countries to which exports were 
made and the share of each country; 

(c) whether India's share in the total 
world market is negligible; and 

(d) If so, the efforts made by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): <a) Exports of garments during 
199'-92 amounted to Rs. 6327 crores which 
isequivaJentto US $ 2530 million (Provisional) 

(b) Garments are exported to almost all 
the countries. The major countries to which 
exports were made and their shares during 
1991-92 are as follows: 

Perr:entage share 

41.48 

26.17 

4.82 
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Erstwhile 

USSR 

Japan 

Switiertand 

Australia 

Others 

Total 

(c) and (d). India's share in the total 
world market tor clothing is around 2%. 
Govemment have taken a number ot steps 
to boost export ot garments which include. 

(I) liberalised Import of capital goods 
under Export Promotion (Capital 
Goods) Scheme under which 

. exporters can ifTl)Ort machinery 
Items at 25% import duty subject to 
export obligation of three times the 
CIF values of goods imported in 
four years or at 15"10 import duty 
subject to export obligation of four 
times the CIF value of goods 
imported in five years. 

(ii) Second handcaplalgoods required 
by garment and hosiery sectors 
can be ilT90rted without a licence. 

(iii) six additional Items of trimmings! 
embeUishments used by the Ready 
Made Garments Industry have been 
extended the benefit of 
concessional duty of if1l)Orts with 
effect from 30.4.92. 

(Iv) limil forilT9Ort of tags.IabeIs •. printed 
bags and stickers intended for the 
purpose of manufacture of export 

4.72 

4.33 

2.89 

1.16 

14.43 

100.00 

goods has been increased trom 
As. 1000 to As. 10.0001-

(v) Participation in tairs, 
exhibitions. orgariising Buyer-SeIer 
Meets. 

(vi) Garment exporters can import 
materials required by them duty 
free under value based Advance 
License Scheme or quantity based 
Advance License Scheme. 

(vii) Providing encouragement to 
manu,acturer-exponers and non-
Quota exports through appropriate 
Quota Policy measures. 

[ Translation] 

Recovery of excise Duty In 
Bombay .. 11 

1570. SHRI N.J. RATHVA: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount of excise revenue 
collected by the Custom and Central Excise 
Colleclorate, Bombay III during 1991-92 
andtheextenttowhlch It is more as compared 
to the previous year; 
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(b) the target fixed for excise ravenue THE MINISTER OF STATE OF THE 

collection during 1992-93; and MINISTRY OF TEXTILES (SHRI ASHOK 

(c) the extent to which the said target 
has been achieved so far and now does II 
COlT1>8res wllh the amount collected during 
the corresponding period in the previous 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR); (a) The excise 
revenue realisation from Customs and 
Central Excise ~1Iec:torate, Bombay -III 

, has been placed provisionally at Rs. 2084.1 0 
crores for the year 1991-92 which is Rs. 
339.98 crores more as compared to the 
previous year viz 1990-91. 

(b) and (c). The Budget Estimate for. 
excise revenue for the year 1992-93 has 
been placed at Rs. 32211 crores. The 
realisation of excise revenue during the period 
AprIl, 1992 to June, 1992 has been placed 
provisionally at Rs. 6886 crores as against 
Rs. 5780 erores during the corresponding 
period April, 1991 to June 1991. 

[Eng/ish] 

Export of Gunny Bags 

1571. SHRI SANATKUMARMANDAL: 
Will the Minister of TEXTILES be pleased to 

I state: 

(a) whether Bangladesh has decided to 
discount gunny prices to maximise export 
earnings; 

II (b) It so, whether it is likely to affect the 
- export of gunny bags from India also; 

(c) if so, reaction of the Govemment 
thereto; and 

(d) the remedial steps proposed to be 
taken in this regard? 

GEHLOn: (a) to (d). It Is understood that 
exporters of jute goods from Bangladesh 
frequently r8sortto undercutting of prices In 
order to secure overseas contracts to the 
detriment of exporters from other countries 
Including india. Govemment have therefore, 
laid emphasis on ilT1>roving the quality of our 
jute bags to caterto the requirements of end 
consumerslllT1>Orters to protect ourshare of 
the market. Government have also laid 
ef1l>hasis on export of a new range of value 
added jute products for diversified end uses 
to increase our export eamings from this 
sector. 

Setting up of a Free pon 

1572. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of COMMERCE beplaased 
to state: 

(a) whether the recommendations ot 
the Committee on feasibility of setting up a 
free port in India have been examined; 

(b) if so, the place where the free port is 
proposed to be set up; and 

(c) If not, the time by which the 
recommendations will be examined? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). The 
Advisory Committee has suggested the 
establishment of Free Port in Goa Since the 
Committee's recommendations require 
detailed scrutiny, it would not be possible to 
indicate a precise time frame in which such 
examination would be COlT1>leted. 

Utillsation of Textile Worke ... 
Rehabilitation Fund by Maharashtra 

1573. SHRI MOHAN RAWALE: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the amount ot Textile Workers 
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Rehabilitation Fund provided by the Union (b) Does not arise In view of (a) above. 
Government to the Govt. of Maharashtra 
during 1991-92 for the rahabllitatlon of 
textile workers randared jobless due to 

, closul8 of textile mills under NTC in Bombay 
and the amount utilised; and 

. (b) the' amOunt propose to be provided 
by the Union Govt. to the Govt. of 
Maharashtra forthe purpose during the year 
1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) Textiles Workers 
Rehabilitation Fund Scheme (TWRFS), 
administered by Textile Commissioner, 
Bombay Is meant for providing interim relief 
to workers randared jobless due to closure 
of private textile mills, registered with Textile 
Commissioner or under 1(0 & R) Act, 1951. 
No NTC in Bombay has closed down. 

OTe vehicles 

Jan,92. 135 

Feb.,92 82 

March,92 101 

April,92 80 

May, 92 72 

June, 92 63 

(b) The pollution standards prescribed 
In the M V Act uniformly applicable to all 
vehicles Including Government vehicles. 
THe Deihl Administration has published 
notices through various national and local' 
language newspapers infOrming the public 
that all vehicles owners Including 
Government should get their vehicles 
checked for pollution control certificates 
after every six months. The DeIhl Admn. 

. have also authorised private workers In the 

Pollution by D.T.C. Buses and 
Government Vehicles 

1574. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI): Will the Minister of 
SURFACETRANSPORTbepieasedtostate: 

(a) the number of OTC busesl 
Goyernmentvehicles found polluting beyond 
the prescribed standards during the period 
from January to June, 1992, month-wise; 
and 

(b) the steps taken by the Government 
to ensura that all the Government vehicles 
conform to anti-pollution standards before 
they come on the road? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGAOISH TVTlER): (a) The details 
are as under:-

Govt. vehicles In Delhi 

2 

2 

8 

NO 

5 

various parts of the cltyforproviding pollution 
checking facilities. 

Export of Iron-Ora 

15n. KUMARIPUSHPADEVISINGH: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the public sector cofJ1)8nies and 
private parties which are exporting Iron ora 
at present; 
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(b)lh8lo1a/atnDllntDffDfBlgnlXchange MINISTRY OF COMMERCE (SHRI 

1IIfItJIdIlltHllf/l1l11d.mp/II6/aS1/11/'811)'N1S,· SALMANKHUISIEED): (I)AII8IIInI1tIIJt 
IIiId altachtKI. 

(e) the export earning performances at 
each of the exporting agencies during the 
above period? 

THE DEPUTY .MINISTER IN THE 

Agency 1989-90 

MMTC 496.n 

KlOCl 174.40 

Private 
shippers 211.68 

Total 882.85 

STATEIIENT 

Public SBCtor ConpInies Expotting Iron 
Ore 

1. Minerals & Metals Trading 
Corporation of India Ltd. (MMTC) 

2. Kudremukh Iron Ore Company 
Limited (KlOCl) 

Private Cofl1)anies Exporting Iron Ore 

1. Sesa Goa Limited 

2. Chowgule & ~ny Limited 

3. V. M. Salgaocar & Brother limited 

4. V. S.Dempo & CofT1J8ny limited 

5. Sociedade De Fo mento 1001. ltd. 

6. Salgaocar Mining Industries limited 

(b) and (e). The total amount of 'OI8ign 
exchange earned from exports of iron are 
during the last there years by the exporting 
agencies wu u under:· 

Val: In Rs. CIOfeS 

1990-91 1991·92 

525.31 709.51 

211.85 328.09 

308.72 428.36 

1045.88 1465.96 

7. Orient (Goa) limited 

8. Resouroes International 

9. Damodar Mangalji & Co. Ltd. 

10. Timblo Private limited 

11. Mandavi Pellets limited 

12. Timblo Mineral Exports Co. 

13. Anant V. Sarmakar 

. 14. Salitho Ores limited 

15. Mineira Salgaocar limited 

16. Vusantram Metha & Co. Pvt. Ltd. 

17. Mineira Nacionallimilada 

18. V. M. Salgaocar Sales International 
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19. PnIsa HalllinSt'CorporaUon of firmI and persons have been aHowed to 

{TtIIMIIIIiN1/ 

E1tporD 0' s.. Food to USA 

1578. SHRIGOVINORAONIKAU: Will 
the Minister of COMMERCE be pleased 10 

'state: 

(a) whether U.S.A. has stopped the 
If1'1)Ot1 of sea-food from India: 

(b) " so, the reasons therefor, 

(c) whether American food and drug 
AdmInistration has not consideredthe Indian 
quality inspection certificate as the genuine 
one; 

(d) If so. the reasons therefor; and 

(e) the steps being taken by the 
Government to ensure the usuairesufT1)tion 
of sea-food export? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No. Sir. 

(b) Does not arise. 

(c) and (d). The US Authorities have 
recently advised our Embassy in Washington 
thattheywouldnolongeraccaptthecertificate 
given by the Export Inspection Agency 
covering filth and decofTllOsitlon in shrif11)S 
exported from India due to a high violation 
rate in samples checked by US authorities. 

(e) SUitable instructions have already 
been issued to the Export Inspection Agency 
and the Seafood Industry. 

(English) 

Import of Cera . 

1579. SHRIGOPINATHGAJAPATHI: 
WiD the Minister COMMERCE be pleased 
to state: 

(a) whether some selected categories· 

IrrpKt patIB.' catS wIhout any licence; 

(bJ 1/ so, ",. defJllIs of IhBsB catB(JoriBs 
of tinns and ~; 

(c) the delails of the plans of those firms 
and persons to ii1l)Ort passenger cars; and 

(d) the location of their manufacturing 
units and the average annual production of 
passenger cars? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) to (d). Import 
of passenger cars and automobile vehicles 
Is allowed without a licence by certain 
categories of eligible importers subject to 
specified conditions. Details in this regard 
are contained in Ministry of Commerce public 
Notice No. 21. ITC (PN) 92·97 dated the 
26th June. 1992, copies of which are available 
in the Parliament Library. 

The eligible categories of importers of 
cars as specified in the Public Notice are not 
necessarily manufacturing units. 

( Translation) 

WidenIng of Delhl·Ambala Section of 
National Highway No.1 

+ 
1580. SHRI B.L. SHARMA PREM: 

SHRI PHOOLCHANDVERMA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to slate: 

(a) whether the Govemment propose to 
widen the Delhl·Ambala section of National 
Highway No.1 Into two lanes: 

(b) If so. the present status of the 
proposal: and 

(c) thetime schedulefixedforcompletion 
of this project? 
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THE MINISTER OF STATE OF THE of the view thatlt should be regarded as an 

MINISTRY OF SURFACE TRANSPORT aid to the handling of a larger volume of 
CSHRI JAGADISH TYTtER): (a) to (c). business,. facilitating larger elTllfoyment 
Nalional Highway No. 1 which originates from opportunities. 
Deihl is a1raady 4 lane wide upto Murthal 

, (tern.50). The work of 4-lanlng from Murthal 
to KamaJ was sanctioned In .1986 under 

(b) Does not arise. 

World Bank ArstNational Highway Loan and (c) A final view Is yetto be taken on some 
is In progress. Due to contractual problems, recommendations of the Committee. 
there have been delays In corr..,letlng the 
work which is now targeted to be completed 
by Dece.'95. Theprojectforremalnlngportion [English] 
from Kamal to Ani>ala has been approved 
In May '92. This woll< is to be undertaken 
under World Bank assisted Second N.H. 
Project, agreement which was signed on 
18.6.92. Details of biding etc. are being 
finalised in consultation with tho World Bank. 
The targeted date of completion will be 3= 1/ 
2 years after biding and award. 

Recommendation of Naraslmham 
Committee 

1581. SHRI LALIT ORAON: Will the 
Minister Gf FINANCE be pleased to state: 

(a) whether the ImpI8mentatlon of the 
. recommendations of Narasimham 
Committee are likely to result in the 
retrenchment of bank employees; 

(b) if so, the reaction ofthe Govemment 
thereto; and 

(c) the details of the recommendations 
of the Narasimham Committee which .are 
not acceptable to the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As per present analysis of the 
recommendations of the Committee on the 
Financial System (Chairman - Shri M. 
Narasirnharn) retrenchment of bank 
~isnotenvlsaged. TheCommlttee 

• while recommending corTl>uterisation was 

By. Pa .. on National 
Highway No. 17 

1582. SHRI H.D. DEVEGOWDA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to $tate: . 

fa) whether the Government propose to 
construct a bye pass on National Highway' 
No. 17 near Hassan between Nelamangala 
and Mangalore; 

(b) If so, the totalfund sanctionedforthe 
project and the amount spent so far; and 

(c) the time schedulefixedforcompletion 
of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to Ccl. Yes, 
Sir. Land acquisition for Hassan Bypass 
which is on National Highway No. 48 (and 
not National HighwayNo.17) was sanctioned 
for As. 55.62Iakhs In Septermer. 1988. As 
per information provided by the State 
Government, an expenditure of Rs. 81.99 
lakhs has been incurred on land acquisition 
and possession of the land obtained recently. 
However,shlfting of utilities is still to be done. 
It is tooeartyto indicate the time schedule for 
construction of the bypass, whichwll depend 
upon the priority accorded to bypasses In the 
8th Plan and availability of resources. 
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Assistance from Central Road Fund to 
U.p. 

+ 
1583. SHRI ARJUN SINGH YADAV: 

SHRI HARI KEWAL PRASAD: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the names of National Highways in 
Uttar Pradesh constructed or repaired with 
the help of the amount allocated from the 
Central Road Fund during the last three 
years; and 

(b) the details of wor1<ed proposed to be 
laken up In Uttar Pradesh during 1992~93 
and the expenditure likely to be inculTed 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Presumably 
the Hon'ble Member is referring to the 
Revised Resolution passed by the Parliament 
on 13.5.1988 under which 35= 1/2 per cent 
of accruals from the Fund are to be utilised 
by the Central Government for development 
and maintenance of National Highways. 
Since actual augmentation of Central Road 
Fund in accordance with the Revised 
'Resolution has notyettaken place, noamount 
has been allocated from Central Road Fund 
for construction and repair of National 
Highways in U.P. during the last three year. 

(b) Proposals to be sanctioned under 
Central Road Fund and expenditure likely to 
be thereon during 1992-93 would depend 
inter-alia on actual augmentation of the 
Central Road Fund, free balance available 
for U.P. and proposals recommended by the 
State Government. 

Tax Evasion 
+ 

1584. DR. LAL BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the Ministerof FINANCE be pleased 
,to state: 

(a) the number of senior officials! 
industrialists arrested by the Income-tax 
Department 1991-92 on the charge of tax 
evasion; 

(b) the amount of cash, other valuables 
andthe incriminating documents recovered 
from them; and 

(cl the steps being taken to expedite the 
follow up action in these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The Income 
Tax Department does not have the power to 
arrest anyone on the charge of tax evasion. 

(b) and (c). Does not arise in view of 
reply to part (a). 

Exportable Items 

1585. SHRI GAY A PRASAD KORI: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the items which are given priority for 
boosting exports; 

(b) the details of the incentives allowed 
for export of various items; and 

(c) the foreign exchange earned from 
exports of these items during 1990-91 and 
upto June 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMANKHURSHEED): (a) The Ministry of 
Commerce has identified fifteen broad thrust 
sectorsfltems for boosting exports. These 
are Tea. especially in packing and value-
added forms. Cereals, in particular wheat; 
Processed foods, including fruit and Juices, 
meat and meat products and fresh fruits and 
vegetables; Marine products, especially in 
value-added forms; iron-ore; leather and 
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leather manufactures: Handicrafts and 
Jewellery; Capital goods and consumer 
durables; Electronic goods and Computer 
software; Basic Chemicals; Fabrics Piece-
goods and made-ups; Re~dy-made 
garments; Woolen fabrics and knitwear; 
Projects and serves: and granite. 

(b) The Government has extended 
several incentives for exports of various 
items. These include the benefits of partial 
convertibility of the Rupee underthe Libralized 
Exchange Rate Management Scheme; Tax 
Concession under section 80 HHC of the 
. Income Tax Act: Duty drawback at the rates 
fixed by the Directorate of Duty Drawback, 
export credit at rates lower than commercial 
credit; Permission to exporters to maintain 
foreign currency accounts andto remit 15% 
of the 60% of freely convertible export 
eamings to this account; Intemational Price 
Re-inburesement Schemetomake available 
important inputs at intemationalprices: Import 
of capital goods at confessional import duty 
against export obligation; Duty exemption 
scheme for import of duty-free inputs for 
export production etc. 

(c) The foreign exchange eamed from 
export.ofthese items during 1990-91, 1991-
92 and April 1992 is estimated at Rs. 25840 
crores, Rs. 34398 crores and Rs. 3023 
crores respectively. . 

(English] • 

Container Transhipment Terminal 
+ 

1586. SHRI V.S.VIJAYA 
.RAGHAVAN: 

PROF.K.V. THOMAS: 

Will the Minister of SURFACE 
-r:RANSPORT be pleased to state: 

(a) the progress made so far in setting 
up the Container Transhipment Terminal at 
VaUarpadam; 

(b) the. total cost of the project; and 

Cc) the time schedule fixed for completion 
of this terminal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The 
Consultants have already submitted their 
feasibility report on the project. The Cochin 
Port Trust have also invited enquiries from 
interested private operators for capital 
participation in the proposed container 
transhipment terminal at Vallarpadam. 
Preliminary enquiries have been received 
from 55 parties. The last date lor receipt of 
the offers is valid upto 30th august, 1992. 

(b) and (c). As the proposal is only in the 
Initial stage, no cost estimate or completion 
time schedule can be indicated. 

Opium Cultivation 

1587. SHRIMATI DIPIKA H~ 
TOPIWALA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether illegal cultivatipn of opium is 
being done in various states: 

(b) if so, the details all. SUCh eases 
detected by the Government in each of he 
States during the last three years; 

(c) the action taken by the Government 
in this regard; and 

(d) the number of persons imprisoned 
for this act during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FIANANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). Cases 
of illegal cultivation of opium come to the' , 
notice from time to time, and action is 
undertaken to destroy the same. Offenders 
found in the plantations are arrested and 
prosecuted. Statewise details of destruction 
of illegal cultivation are as follows:-
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State ActNg8 

1990 1991 1992 (Till June) 

Arunachal Pradesh 16 42 30000 plants 

Uttar Pradesh 43 8.3 

. West Bengal 2 

Rajasthan 2 4 

Madhya Pradesh 1.22 

Prosecution complaints agamst. four (English) 
.. persons have been filed under appropriate 
. sections of the NDPS Act. 1985. Exchange Rat •• 

+ 
[Translation) 1589. SHRI M.V. CHA~DRA-

SEKHARA MURTHY: 
Firing Range In Deihl SHRI V. SREENIVASA 

1588. SHRI RJUESH KUMAR: Will the 
Minister !>f DEFENCE be pleased to state: 

(a). whether the present army firing 
range in Delhi is surrounded by residential 

. localities; 

(b) whether it is n<1 longer a safe firing 
practice range for the Army; and 

(c) if so, the steps taken to provide the 
aHemate practice range in Delhi? 

THE MINIST):R OF DEFENCE (SHRI 
SHARAD P~WAR): (a) and (b). There are 
residential ICiCCllities outside the field firing 
range at Tughlakabad ( a small portion of 
which lies in Delhi) as well as the small arms 
firing range in Delhi.Canto~ment. However. 
both the ranges provide adequate safety for 
firing. 

(c) In view of (a) & (b) above, this does 
not arise. 

PRASAD: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government are aware 
that there have been instances of difference 
in exchange rates quoted by various banks 
particularly in remote areas as reported in 
the Economic Times dated April 27. 1992; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the steps take/proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) to (c). Yes Sir. 
The exchange rates are quoted by banks by 
loading margins on the rates at which the 
banks are able to buylsell foreign exchange 
in the interbank market. Hence, just like 
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other convnodities differences do occur in 
rates quoted by various banks at various 
times. Different banks will quote different 
rates and the same bank willquote different 
rates at different times at the same branch 

, depending on the market rate movements. 
But there is no evidence of any difference in 
rates In remote areas on account of 
communication problem. 

(d) Does not arise. 

[Ttanslation] 

Loans to Bihar 

1590. SHRI RAM lAKHAN SINGH 
YADAV: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of loans demanded by 
the Govemment of Bihar during the last two 
years and the purpose thereof; 

(b) the amount of loans given to the 
State Government; 

(c) whether the amount of loans gIven 
was much less than the demand made; and 

(d) if so, the reasons therefor? 
• 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHANTA 
RAM POTDUKHE): (a) In 1990-91 
Government of Bihar requested for a special 
long term loan of at least Rs.400 crores in 
terms of para 7.31 of Ninth Finance 
Commission's Second Report to overcome 
the financial problems of the during year. 
Further, in 1991-92 the State Government 
requested for a special loan to refinance 
loan and interest liabilities of the State 
Government to the Centre about Rs. 757.36 
crores payable during that year. The State 
Government also requested that the Unit 
Trust of India be directed to invest about As. 
300 crores in small savings instruments in 

Bihar during 1991 ~92. 

(b) to (d). On the request made in ~990· 
1991, the Centre did not accept the 
observation of the Ninth Finance Commission 
as this was in the nature of a suggestion and 
not a recommendation. As such, this request 
was not acceded to. On the State 
Government's request for a special loan of 
Rs. 757.36 crores for repayment of loans 
and interest to the Centre during 1991-92. it 
was forthe State Government to maintain a 
balance between receipts and expenditure, 
including these repayments. Accordingly, 
the request of the State Government was 
not agreed to. In that year, the Centre took 
a decision not to ask the Unit Trust of India 
to invest in small savings instruments in arw 
State. The request of the Government of 
Bihar was, therefore, not accepted. 

[English] 

Foreign Exchange earnings by Foreign 
Subsldlades 

1591. SHRI RUPCHAND PAl: Will the 
Minister of FINANCE be pleased to state: 

(a) the value of total foreign exchange 
utilised by the subsidiaries of the foreign ''\ 
companies operating in the country during 
each of the last three years; and 

(b) the total foreign exchange earnings 
of these foreign subsidiaries during each of 
these years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
Reserve Bank of India have informed that 'l 
exact data regarding utilisation of earnings 
of foreign exchange by FERA companies 
during the last 3 years is not available with 
them. However. the Reserve Bank of India 
hadcondUded a survey of 326foreigncontrol 
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rupee c:ompantes for the period 1985-86 to companies in which 25% or more of equity is 
1987-88. These foreign control rupee held by a foreign company or its nominee. 
companies are Indian joint stock companies, The total earnings and the total expenditure 
COfY1*'ies in which 40% or more of equity position in respect of these cOf1l)8nles is 
i$ held outside India In anyone country, and given below:· 

1. 

2. 

#lem 1985-86 

Total Earnings 844.16 

(I) Exports 751.25 

(II) Interest and 
Comniission 92.91 

Total Expenditure 879.58 

(I) Remittances 144.99 

(ii) Imports 734.59 

DIscontinuation of Voluntary 
Retlrwnent Scheme by MMTC 

1592. SHRI MUKUL BALKRISHNA 

(Rs. in era,ss) 

1986-87 1987·88 

868.22 917.71 

n7.28 810.37 

90.94 107.34 

1035.70 1139.25 

158.56 174.44 

877.14 964.81 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

WASNIK: Will the Minister of COMMERCE (b) Since the scheme has been in 
_ be pleased to state: operation since "arch, 1989, it was decided 

to withdraw it with effect from 31st July, 
1992. 

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) propose to (c) No, Sir. 
discontinue the voluntary retirement scheme 

(b) If so, the reasons therefor, 

(c) whether the Government have 
raceivedanyrapresentation frornthe workers 
against the withdraw! of voluntary retirement 
scheme; 

(d) If so, the details thereof; and 

(e) the reaction of the Government 
thef8to? 

(d) and (e). OJ not arise. 

Export of Leather Goods 

1594. SHRI PRABHU DAYAL 
KATHERIA: Will the Minister of COMMERCE 
be pleased to state: 

(a) the. quantity and value of leather 
goods exported during the last six months; 

(b) the foreign exchange earned 
therafrorn: and 
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(c) the steps proposed to be taken by (d) if not, the reasons therefor? 

the Government to further encourage the 
export of leather goods? 

THE DEPUTY MINISTER IN THE 
'.4INISTRY OF COMMERCE (SHRI 
:ALMAN KHURSHEED): (a) and (b). 
\ccording to the provisionalfigures available 

with the Councilfor Leather Exports, Madras 
upto May, 1992, the value .of exports and 
hence foreign exchange earned of leather 
goods (excluding finished leather) during the 
period December, 1991 to May, 1992, was 
Rs. 1319.94 Crores. Quantitative figures of 

. exports are not maintained. 

(c) Mar1<et promotion measures abroad 
and product development efforts to improve 
the quality of Indian leather goods and make 
them more competitive in world markets 
have helped in increasing exports and these 
measures are proposed to be continued and 
intensified. 

[ Translation] 

International Trade and Management 
Institute, 

+ 
1595. SHRIMATI SHEELAGAUTAM: 

SHRI TEJ NARAYAN SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the MMTC has set up Dr. 
'Ambedkar International Trade and 
Management Institute during 1990-91 at 
Ahmedabad; 

(b) if so, whether the Government 
propose to set up such Institute in other 
States also; 

Cc) if so, the details thereof; and 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMANKHURSHEED): (a) No, SK. MMTC, 
however has instituted "Dr. Ambedkar Chair 
on International Trade and Management".at 
Indian Institute of Management, Ahmedabad 
during 1991-92. 

(b) to (d). Do not arise. 

Export of FNlts and Vegetables, 

1596. SHRIMATI BHAVNA CHIKHLlIA: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the total quantity of fruits and _ 
vegetables· exported during the last six 
months; and 

(b) the countries to which these are 
being exported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRJ 
SALMAN KHURSHEED): (a) As per 
information readily available with the 
Agricuhural and Processed Food Export 
Development Authority (APEDA) exports of 
fruits and vegetables during, October, 1991 
to March, 1992 were as under:-

Fruits 1736 MT 

Vegetables 258650 MT 

(b) The export of fruits and vegetables 
has been to UAE, Saudi Arabia, Kuwait, 
Qater, USA, Malaysia, Bahrain, Oman, 
Germany, Switzerland, Canada, 
Bangladesh, USSR, UK, Maldives, Portugal. 
Pakistan, Mauritius, France, Canada, 
Australia, Hongkong, Singapore, Norway, 
etc. 



• 265 Written Answers 
[English] 

ASAOHA 26, 1914 (SAKA) Wrnten Answers 266 

Handloom Export Target 

1597. DR. R. MAlLU: Will the 
Minister of TEXTlES be pleased to state: 

(a) whether the Government have 
formulated any new scheme to modernise 
the hand loom industry so as to encourage 
the exports; 

(b) jf so. the details thereof; and 

(c) the export targets fixed. if any, for 
handloom industry, State-wise. 

THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)and(b). The HandioomExport 
Promotion Council, Madras is undertaking a 
programme for upgradation of production 
facilities mainly for exports in coordination 
with the Weavers Service Centres, 
Directorate of Handlooms and other 
processes employed, take appropriate 
measures for increasing productivity and 
improving quality of output in these Centres. 
The programme also envisages a product-
wise scheme for increasing exports. 

(c) The exporttargetforcotton handloom 
fabrics and madeups for the year 1992-93 
has been fixed at Rs. 886 Crores. However. 
state-wise export targets are not fixed. 
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1598. SHRI KASHIRAM RANA: 
SHRI RAM TAHAL 

CHOUOHARY: 

Will the Minlsterof FINANCE be pleased 
to state: 

(a) the number of cases of frauds 
detected in various banks during each of the 
last three years, bank-wise; and 

(b) the action taken by the Govemment 
againstthe officialstpersons Involved therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The number of cases of frauds 
reported/detected In public sector in India 
during the year 1989. 1990 and 1991 as 
reported by Reserve Bank of India, are given 
in statement attached. 

(b) Details about action taken against 
the officialslpel'Sl?ns during the same period 
for their involvement in cases of frauds are 
given below: 

Disposal of Luxury Goods Seized by 
Customs 

1599. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of FINANCE be ple8sed to 
state: 

(a) whether the enqUiry committee 
constituted to look into the irregularities 
committed in the disposal of luxury goods 
seized by the Customs Department has 
submitted Its report; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken against the persons fOUnd guilty? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
RAMESHAWAR THAKUR): (a) and (b). The 
Honble MP is presumably referring to the 
Inspection Report of 1986 on Bombay 
Custom House which Indicated certain 
irregularities in respect of accounting and 
disposal of confiscated goods. The final 
co"l>'iance report of Bombay Custom House 
is till awaited. 

(c) The action as provided under the 
law/rules is proposed to be taken against 
any person found responsible for lapses. 

[English] 

Effects of StRlcturaf Adjustment and 
Economic reforms on Economy 

1&w. SHRI SOBHANADRESWARA 
RAO VADDE: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Govemment have made 
any study of the effects of structural 
adjustment and economic reforms on the 
economy of the country and if so, the details 
thereof; 

(b) whether the structural adjustment 
and economic reforms suggested by the 
World Bank are likely to make the country an 
exporter of primary goods and an irJl)Drterof 
manufactured goods; . 

(c) if so, the corrective measures, taken 
or proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The 
Government has undertaken a number of 
stabilisation policiess and structural reforms 
in the sphere oftrada, industry, fiscal financial 
and public sectors to induce efficiency and 
impart dynamism to the overall system. 
Within a short period the outcome of these 
rneasureshasbeenencouraging. The foreign 
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currency assets of the Reserve Bank of india been to the tune of Rs. 784.8 crores and As. 
have bulh up to· a level of about 56.8 billion 1281.1 crores respectively. Exports of this 
as on July 10, 1992. There are also signs of group of products to U.S.A during the year 
restriction of international confidence. 1990-91 and 1991-92 wereRs.28.84crores 
Outflows under FCNR deposits haveslowed and Rs. 75.80 crores respectively. 
down. There has been a positive response 
from international investors and multilateral 
financial institutions. 

(b) and (c). Trade and industrial 
liberalisation and other strudural reforms 
including the partial convertibility of rupee 
are expected to enhance international 
cO"ll8titiveness of our exports of both 
primary and manufadured goods and to 
contain overall imports and thereby to 
improve balance of trade and stabilise 
balanceof payments in the medium and long 
terms. 

Phannaceutlcal Exports, 

1601. SHRI SUDHIR GIRl: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the quantum of pharmaceutical 
exports made during 1990-91 and 1991-92; 

(b) the quantum of pharmaceutical 
exports made to USA during the abOve 
period; . 

(c) whether Special 301 of US Trade Act 
is likely to affed adversely the pharmaceutical 
exports; and 

(d) if so, the read ion of the Govemment 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). As 
reported by the Basic Chemicals 
Pharmaceutical and Cosmetics Export 
Promotion Council (CHEMEXCIL) Bombay, 
the exports of drugs and pharmaceuticals 
during the years 1990-91 and 1991-92 have 

(c) and (d). On the 29th of April the 
United States Government, in two separate 
adions; 

(a) redesignated India as a priority 
foreign country under Special301. 
and 

(b) suspendeddutyfreeGSPtreatment 
to 60 million dollars worth of Indian 
exports to the United States. 

GSP treatment has been suspended , 
mainly for pharmaceuticals, chemicals and 
allied products. 

Government of India consider the US 
action untimely, unwarranted and unjustified. 
The views of Government of India have 
been conveyed to US officials. 

RecruHment of AAOs by L1C 

1602. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of Assistance 
Administrative officers recruited by the Life 
Insurance Corporation during the last three 
financial years, year-wise; 

(b) the number of vacancies advertised, 
year-wise; 

(c) the number of candidates admitted 
to the competitive examination, year-wise; 

(d) the number of candidates called for 
the interview, year"wise; . 

(e) the number of candidates who were: 
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finally selected in order of merit; (g) if so, the details thereof; 

'(1) whether the detailed examination 
resuHs giving the friaries in the written test 
and the interview were published or made 
available to the candidates on request; 

(a) 1989-90 

200 

(b) 1989·90 

250 

(c) 63,495 

(d) 708 

(e) 246 

(1) to (h). Only RoB NurrOers of the 
selected candidates were published in the 
eri1lIOyrnent news. It is not practicable to 
publish the marks of written test and 
interviews. No requitsts were received from 
the candidates in this regard. 

( Translation) 

SImpIHlcation of EXlM Policy. 

1603. SHRI DEVI BUX SINGH: 
SHRI RATIlAl VARMA: 
SHRI OATTATRAYA 

BANDARU: 
SHRI SIMON MARANOI: 

Wi" the Minister of COMMERCE be 
~tostate: 

(h) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OAlBIR 
SINGH): (a) 

1990·91 

96 

1990·91 

The merit 
list of 
Ihe candidate. 
selected in 

previous years 
was operated. 
Hence no 
recruitment 

test was 
held. 

116 

. 1991·92 

265 

1991·92 

250 

86,265 

772 

324 

(a) whether the Govemment propose to 
si"l>iify the 'EX 1M' policy by making 
changes therein; 

(b) if so, the details thereof; and 

(c) the time by which changes are 
proposed to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEEO): (a) to (c). The 
Export and Import Policy is kept constantly 
under review and changes therein are made 
as and administrated necessary. Recenlly, a 
review of the Export and IJ1l)Ort Policy and 
the Handbook of Procedures 1992·97 was 
carried out and the changes made therein 
are specified in the Ministry of Commerce 
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• Notification No. 22 (N-3)J92-97 and Public rates of tariff would become uncompetitve in 
Notice No. 23 -ITC (PN)l92-97 both dated . the US market. 
the 30th June, 1992, copieS of which are 
available in the Parliament Ubrary. Government of India's view that this 

[English] 

Exports to USA. 

1604. SHRICHANDRAJEETYAOAV: 
Will the Minister of COMMERCE be ple3Sed 
to state: 

(a) the i"1>act of the suspension of duty 
benefits of certain Indian imports on the 
country's exports to USA: . 

(b) whether the talks have been held 
with USA in this regard: and 

(c) if so, the details and the outcome 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) to (c). On 29 
April, 1992 United States Government 
announced suspen$ion of dutyfl'98 treatment 
under GSP to 60· million dollars worth of 
Indian exports to the US. The suspension of 
GSP benefits was made effective from May 
19, 1992. As result of the US action, the 
affected products would no longer be eligible 
for duty free treatment when i"1>Orted from 
India, but attract Most Favoured Nation 
tariffs, ranging from 0.5 percent to 17.5 
percent. While it is too early to make 
quantitative assessment of i~on exports 
as a result of the US decision, it is very likely 
that prOducts attracting relatively higher 

action was unjustified, untimely and 
unwarranted was conveyed to the US 
authorities. The US response was that the 
decision could be reversed if Indian 
addressed USconcems on patent protedion. 

[ Translation] 

Development of National Highway. In 
Uehara.htra 

1605. SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the details of the proposal submitted 
by the Government of Maharashtra during 
1991-92 for the development of National 
Highways: 

(b) the number of proposals for which 
approval were granted: and 

(c) the amount allocated, item-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGADISHTYTlER): (a) to (c). During 
1991-92 Government of Maharashtra 
submitted 83 estimates costing Rs. 279.70 
crores for development of National Highways. 
Our of these, 53 proposals were approved 
at a total cost of Rs. 48.30 crores vide details 
in attached statement -I Proposals not 
sanctioned .are indicated in attached 
statement -II. 
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Eamlng of Fontlga Exchange from 1990-91 and 1991·92; and 

export of Handloom and Powarloom 
Items (b) the total increase in foreign exchange 

1606. SHRIUPENDRANATHVE~MA: 
Will the Minister of TEXTILES be pleased to 
stat8: . 

(a) the amount of foreign Exchange 
eamed from export items prOdUced by 
handloom and powerloomsectors and those 
produce by textile mills during the year 

1990-91 

Mill-~Qe 630.24 

Powerloom 359.&0 

Handloom 225.21 

Total 1215.13 

[English] 

Foreign Exchange Spent on Repair and 
Maintenance of ships 

1607. SHRISUBRATAMUKHERJEE: 
SHRI AJOY 

MUKHOPADHYAY: 

Will the Minister of SURFACE 
o TRANSPORT be pleased to state the foreign 

reserves as a result thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHO~ 
GEHlOT): (a) and (b). The exports of cotton . 
mill·madel powerloomlhandloom textiles 
during 1990·91 and 1991·92 have been as 
giVen below:-

(Figures in minion US$) 

1991-92 

777.14 

452.18 

279.69 

1509.01 

exchange spent by the Government on 
repairs and maintenance of Indian ships 
abroad during each of the last three year.s? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TYTlER): The foreign 
exchange spent by the Government on· 
repair and maintenance ·01 Indian Ships 
abroad during each of the last three years is 
as follows;-

Period Total expenditure incurred on 
Drydockingl Spares· 
Repairs 

Total 

(Rupees in crores) 

1989-90 66.06 47.99 144.05 

1990-91 91.21 56.24 147.45 

1991·92 98.67 65.04 163.71 
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Winding up of Export processing 

Zonas 

1603. SHRI ANNA JOSHI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whethertheGovemmentproposeto 
wlnd-upthe Export processing zones (EPZs) 
In the light of the present liberallsation policy; 

(b) If so, the time by which such Zones 
Ilf8 proposed to be wound-up; and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED}: (a) No, Sir. 

(b) and (c). Does not arise. 

Year 

1990-91 

1991-92 

Growth of these exports during 1991-92 
. was up by 520/0 as compared to the previous 
year. . 

.New Mooring F.acllHles at 
c:alcutta Port 

1610. SHRI CHITTA BASU: 
DR. ASIM BALA: 

Will the Minister of SURFACE 
. TRANSPORT be pleased to state: . 

. (a) whether the Govemmel')t have 
received any proposal from Calcatta Port 
Trust for setting up a new mooring facilities 
at Digha High and near Sagar· Island; 

1609. SHRI SARAT CHANDRA 
PATTANAYAK: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Govemment have 
revised the export performance of agro and 
processed food sectors recently; and 

(b) If so, details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Asper 
foreign trade statistics published by DGCI 
&S exports of agricuhural products during 
the last two years are as under:-

Exports 
(Rs. crores) 

3784.45 

5751.45 

sought from Asian Development Bank for 
the project; and 

(d) if so, the reaction of the Asian 
Development Bank thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TYTlER): (a) No such 
Investment proposal has been received. 

(b) to (d). Does not arise in view of (a) 
above 

. 1611. 

lndo-Japan Trade . 

SHRI K. P. SINGH DEO: 
SHi=lIGOPINATHGAJAPATH1: 
SHRI DHARMANNA 

MONDAYVA SADUL: (b) if so, the salient features of the 
Project; 

Will the Minister of COMMERCE be 
(c) Whether any assistance has been· pleased to state: 
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(a) the main areas In which IndchJapan 1991-92 from Rs. 3039 crs. in 1990-91. 

trade has been established; 

(b) whether1herels stlB a vast scope for 
the expansion of Indo-Japan trade; . 

(c) If so, the areas identified to expand 
trade between the two countries and the 
achievements made in this regard; 

(d) the details of the trade agreement 
made with Japan afterthe recent visit of the 
Prime Minister to that country; 

(e) whether there has been any 
difference of opinion between the two 

• countries regarding Trade Insurance Policy; 
and 

(f) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Three items 
I.e. iron ore, shrilT1lS and diamonds, dominate 
Indian exports to japan and account for 
around 213rd of total Indian exports to japan. 
Engineering goods, processed minerals, 
drugs, pharmaceuticals and chemicals, 
textiles etc. are among other items of Indian 
exports to Japan. Imports from Japan 
comprise of machinery items such as 
electrical machinery, machine tools, transport 
eqUipment, project goods, professional 
instruments, iron and steel, textile yam, 
chemicals etc. 

(b) and (c). Yeas, sir; ready-made 
garments, leather products, light engineering 

'goods, gold jewellery, carpets, computer 
software, bicycles and components are 
areas Which provide possibilities for 
increasing Indian exports to Japan. during 
1991-92, Indo-Japan bilateral trade reached 
As. 7418 crs. as against Rs. 6284 crs. In 
1990-91 reflecting an Increase of 18. During 
this period, Indian exports registered an 
Increase of 33% reaching As. 4048 crs. In 

(d) Notradeagreement has been signed 
during prime Minister's visit to japan. 

(e) and (f). India has been seeking more 
Iberaitrade.lnsuranceforexportfromJapan. 
Japanese had gone slow on clearing trade 
insurance fortheirprojects when our foreign 
exchange reserves were low last year. 
Since then, the position has Ill'9f"Oved. 

Visit of Russian Delegation 

1612. DR. D. VENKATESWARARAO: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether a high powered Russian 
delegation visited India in the first week of 
May, ~gO to review trade-ties with India; 

~"i .. 
and 

(b) If so, the main topic discussed and 
the outcome thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). A 
delegation led by the State Secretary of 
Russia Mr. Gennady Burbulls paid an official 
visit to India from may3-6,1992acco!Tl)8nled 
by a high ranking delegation. During this visit 
an agreement on trade and economic 
cooperation between the Republic of India 
and the Russian Federation was signed on 
4.5.92bytheMinsterofStateforCommerce, 
Shri P. Chidambaram and Mr. Burbulis on 
behalf of the Govemment of the Russian 
Federation. The agreement is v~lid for the 
period upto 31.12.96. It provides for trade 
between the two countries in freely convertible 
currencies unless otherwise specified by 
any inter-Governmental agreements 
between the two sides. A MOU was also 
signed during this visit on 5th may, 1992 
relating to banking arrangements and 
technical cred"1t under the Trade protocol for 
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1992. With rasped . to the techniCal credit 
under the Trade protocol for 1992 It was 
agreed the ceiling on technical credit will be 

. US$ 285 ~ Instead of As. 8500 mlUlon. 
wlhavlewto Inltiatingtradeunderthe Trade 
protocol, the Indian side agreed to advance 
UIiIsaIIon of technical c:rediI to the extent of 

·US$85mi11ontoenabl8purchaseofidentiled 
seasonal agriculural c:omrnodIIes namely 
tea. coffee, tobacco, spIeces etc. The 
batance amount of technical·credit will be 
made available commensurate with the flow 
01 goods from Russia to India. 

1613. . .SHRl GIRDHARI lAl 
BHARGAVA: WiD the Minister of TEXTilES 
be pleased to state: 

(a) the locations of Central Serlculture 
Research and Training Institute, Central 
Technological Research and Training 
Institute, Regional Serlculture Research 
Station, Chaki Rearing Centre. Sikworm 
SeedproduclionCenlras, Basic ~Farms 
and the National Sikworm Seed Project in 
the country; 

(b) the expenditure incurred thereon 

during the last three years year-wise; 

(c) whether the Govemment propose to 
set up such Stations centres In the State of 
Rajasthan during the Eighth f"1Ve year Plan; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) and (b). A statement Is 
attached. 

(c) and (d). The proposals of the Central 
Silk Board (CSS) forthe VIII th plan inter-alia 
envisage establishment of the following units 
In Rajasthan:-

(a) I Research Extension Centre for 
Tasar. 

(b) I Basic Seed-cum-Multiplication 
Centre for Tasar 

(c) I Cocoon market and 22 
chawkieRearing Centres underWorld Bank! 
Swiss assisted National Sericulture Project 
(NSP). 

(e) Does not arise. 
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....... TI'IIdIng In Stock Markets weavers in Assam 

1614. SHRI RAM NARESH SINGH: 
WiD the Ninister of FINANCE be pleased to 
state: 

(a) whether the Government are aware 
of the prevalence of insider trading in the 
stock inalkets; 

(b) If so, whether the Government have 
conducted any study to find outthe magnitude 
and dimensions of the problem; 

Cc) If so, the findings thereof; and 

(d) the details of the action If any, taken 
bytheGovemment to prevent 'insidertrading' 
in the stock markets? 

THE MINISTER OF STATE IN THE 
MINIStRY' OF FINANCE (SHRI 

, RAMESHWAR THAKUR): (a) In order to 
prevent 'insider trading' in stock markets, 
the Securities and Exchange Board of India 
has been given statutory powers to take 
measures for prohbiting 'insider trading' in 
securities underthe Securities and Exchange 
Board Of India Act, 1992. 

(b) No specific study of this type has 
been made by the Government. 

(c) Does not arise In view reply to (b) 
above. 

(d) The responslbilityfortaking action in 
this regard vests with the Securities & 
Exchange Board of India under the SEBI 
Act. 

Export of l1l.I911 SDk 

1615. SHRI PROBIN DEKA: Win the 
Minister of TEXTILES be pleased to state: 

Ca) whether there Is any proposal to 
conduct a comprehensive survey about 
problems faced by the Muga and Endl silk 

(b) whether the Muga silk from Assam Is 
exported on fA large scale; and 

(c) If so, the steps takenJproposed to be 
taken to boost the export of Muga silk which 
has a great demand in the international 
markets? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) and (c), Most of the muga silk 
produced in the country is being consumed 
in the domestiC market Itsen and the export 
of this variety of silk is negligible .. 

While the Central Silk Board (CSB) Is 
implementing various programmes to 
encourage production of muga silk in the . 
country, there is a little scope to boost the 
export of muga silk goods because of limited 
production and good demandlhigh prices in 
the domestic market. 

StnIlghtenlng of CUrv .. on National 
Highway In Keraaa 

1616. SHRI E. AHAMED: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govemment have 
received any proposal from theGovemment 
of Kerala for straightening the curves of the 
naiional Highway in the Malappuram and 
C81icut district; and 

(b) If so, the details thereof and the 
reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHRIJAGADIS TVTlER): (a) and (b). Yes, 
Sir. Two proposals for realignment of NH.17 
in Km. 214 ·225 and Km 263·282 were 
received from the Kerala P.W.D. These 
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have been returned to the State, as none of (b) to (e). The export of Basmati Rice Is 
the two realignments has been included in freely allowed subject to a Minimum Export 
any of the Annual Programmes ",pto now. Price which Is currently US Dollars 555 per 

metric tonne. Export of Non-basmati rice is 
[Translation] allowed subject to a quota ceiling as fixed by 

Government and further subject to a 
Rice Export Minimum Export Price which is currently US 

Dollars 275 per metric Tonne. Government 
1617. SHRI MADAN lAL KHURANA: has so far released to a quota of only 98,000 

Will the Minister of COMMERCE be pleased metric tonne of non-basmati rice for export. 
to state: 

(a) whether the attention of the 
Government has been drawn to the news-
item captioned "Food Ministry opposes Rice 
Export- appearing in a New Delhi's daily 
'Observer' dated June22, 1992 wherein it 
has been statedthatthe Ministry of Food has 
opposed the proposal of the Ministry of 

, Commerce for an export of 10 lakh tonnes 
of rice; 

(b) whether the Government are 
considering to export rice; 

(c) if so, the details thereof; 

(d) the objections raised by the Ministry 
of Food in this regard; and 

(e) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

Shri S. V. Subramaniyan 

Shri H.O. Gupta 

Shri MAR. Ansari 

Shrimati p. Jyoti Rao 

Shri G.K. Pillai, JOint Secretary, 
Ministry of Surface Transport 

[English] 

Members of Board of Inland 
Waterway Authority 

1618. PROF. UMAREDDY 
VENKATESWARALU: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) the names of officiaVnon-official 
members of the Board of Inland Waterway 
Authority during 1991-92; 

(b) the procedure laid down for 
nomination of the official members of the 
Board; and 

(c) the main functions of the Board? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TYTLER): (a) Names of 
official members during 1991-92 ofthe Inland 
Water-ways Authority of India were as 
follows:-

Chairman (Full time Member) 

Vice -Chairman -do-

Member (Technical) -do-

Member (Finance) -do-

(Part Time Member) 
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(Part Tme Member) Shri S.R.Sabasharbudhe, 

eoRmIssioner (Project), Ministry 
of Water Resources. 

Cmde. H.C. Sethi, Chaltman-cum-Managing 
Director, Central Inland Water Transport 

. Corporation Limited. 

Thant were no -official members of the Authority during 1991-92. 

(b) The ful1-1Ime official merrbers who 
are of the rank of AddItional Secretary/Joint 
Secretary to· the Government of India are 
appointed with the approval of the 
"PPOintments . Committee of the Cabinet. 

lrhe part-time members represent the 
administrative Ministry and otherconcemed 
Minlstrles.Organisations which are closely 
connededwith the functions of the Authority 
and are nominated by the Ministry of Surface 
Transport. 

(c) The Inland Waterways Authority of 
India Is mainly responsible forthe regulation 
and development of National Waterways for 
purposes of shipping and navigation and for 
matters connected therewith or incicJental 
thereto. The Authorlyc:lischargesltsfunctions 
in accordance with the provisions of the 
Inland Waterways' Authority of India Ad, 
1985. 

Permanent Wages RwIew Committee 
for Central Government Employees 

, 1619. SHRIBIRSINGHMAHATO:WI", 
the Ministerof FINANCE be pleased to state: 

(a) whether the Union Government 
propose to set up • permanent wage review 
committee for the Central Govemment 
employees; 

(b) If so, the details thereof; and 

(I) Shri H.N. Ray 

(II) Shri V. AlaI 

(Iii) Shri B. 5waninathan 

(c) the reasons for delay In setting up of 
the Committee? . 

THE MINISTER OF SATATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c). The 
demand for setting up of a permanent wage 
review committee for the Central 
Govemment employees was discussed in 
the meeting of the NatiOnal Council of the 
JCMheklon21.9.91 where It was declcledto 
set up an Export Group. A Cornmlttee of 
Experts has since been set up on the 6th 
AprIl, 1992. A statement containing a copy of 
the order giving, intaralia, terms of reference, 
of the Committee is enclosed. 

The Government of India have decided 
to constitute a high level Committee of 
Exports to stL!dy and examine the structure 
of emoluments. viz. Pay. Dearness 
Allowances and other allowances including 
perquisltles admissible to the employees In 
the Central Government. Public Sector 
Enterprises and nationalised banks etc. 
interaHaforpreparing a document to enable 
the Government to take a view on the trends 
of wages of efll)loyees in these sectors and 
to consider evolving a common formula for 
the grant of Dearness Allowance. 

(2) The composition of the Committee 
of Exports shall be as follows:-

Chairman 

Member 



415 Written Answers JULY 17,1992 Written Answers 416
3. The terms of reference of the 

Committee shall be as follows:-

(i) To study the Dearness Allowances 
and we wage structure of Central 
Governmental employees and the 
employees of the Public Sector 
Undertakings, Nationalised Banks, 
stratutory Corporations, etc. 
including principles governing 
Dearness Allowances and pay.

(ii) To analyse the gap in emoluments 
of the Central Government 
employees vis-a-vis empoyees of 
Public Sector Undertakings etc. 
giving the weightage to the 
difference in job contents for the 
posts similar in nature.

(iii) Based on the study and 
examination, prepare a document 
forconsideration of the Government 
to take a view on the following 
aspects:-

(a) The trend for wage revision and 
narrowing down the gap in emoluments in 
the Central Government vis-a-visempioyees 
of Public Sector Enterprises keeping in view 
economic conditions and resources 
constraints;

(b) To evolve a common formula for 
grant of Dearness Allowance to Central 
Government employees as well as 
employees of the Public Sector Undertakings, 
Nationalised Banks and Statutory 
Corporations etc. keeping in view the wage 
structure, allowances, parks and terminal 
benefits etc. available to different employees 
in different sectors;

(c) The principles, policy and formula for 
Dearness Relief to the pensioners;

(d) The periodicity of revision of Wages, 
Dearness Allowances and Dearness Relief.

4. The Headquarters of the Committee 
wM be at New Delhi. The Committee will 
deviM Its own procedure fend may call for 
such Monnation as considered necessary.

5. The Department of Expenditure wilt 
provide the Secretariat for the Committee.

6. The Committee will submit the 
document to the Ministry of Finance within 
a period of 4 months.

-cd- 
(P.G. LELE)

AddL Secretary to the Government of India

Remunerative Price of Cocoon

1620. SHRI K.V.THOMAS: Will the 
Minister of TEXTILES be pleased to state:

(a) the price fixed by the Central Sik 
Board for various types of cocoon;

(b) whether the Government are aware 
that farmers producing cocoon are nqf 
getting the remunerative price ; and

(c) if so, the steps taken/proposed to be 
taken by the Government in regard to 
provide remunerative prices to the farmers?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The Central Sifc Board is not 
fixing prices for different types of cocoons 
produced by the farmers as the issue comes
under purview of respective State Govts. 
The cocoon prices are generally determined 
based on the demand and supply during 
auction in Government cocoon markets in 
traditional States.

(b) In traditional Stales Uke Karnataka,
Andhra Pradesh, TamH Nadu, West Bengal 
and Jammu A Kashmir fanners are getting
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NM_UZaZÙ  (''QZP_!aZPQ^ `TQA[^YMXCXMZ
C^[S^MYYQ [R6F5%

HZPQ^ Z[Z$Ya`[Q^̂ e _QO`[^  GM_M^% 8 R̂
@aSM!% 6F5 [\Q^M`Q_ ^Mc YM`Q ÛMX NMZW_
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S. No. HighCouit 

SIJpI8nW Court 

1. Allahabad 

2. Andhra Pradesh 

3. Bormay 

4. Calcutta 

5. Delhi 

6. . Gaubatl 

7. Gujarat 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Madras 

14. Orissa 

15. Patna 

16. Punjab & Haryana 

17. Rajasthfn 

18. Slkklm 

(TIWJSIatIon) 

CommercIalIsation of OTC UncI 

1623. SHRISIMON MARANDI:WlRthe 
MInister or SURFACE TRANSPORT be 
pleased to state: 

Numberol Women~ . 

, 
2 

3 

, 

2 

1 

2 

17 

(a) whetherthe Govemment propose to 
utIII8ethe surplus land orbusdapCllSor DelhI 
Transport Corporation for commeldal 
purpose; 

~) If so, the names or such dapCJIS and . 
the detailS or the aurpIus land. dapat .... ; 
and 
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(c)lhedlta*ofthenature.comme1Clal (Translation) 

actIvIdes far which theIe surplus land are 
IbIy to be utilised, depot-wise? Export -Import Betw8en India and 

THE MINISTER OF STATE of THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTlER): (a> Yes, Sir. 

(b) and (c). The details are yet to be 
finalised. 

(E~Ish) 

Import of Cotton Vam 

. 1624. SHRI M.V.V.S. MURTHY: Will 
.Ihe Minister of TEXTILES be pleased to 
stale: 

(a,whetherthe Union Government have 
been Ifl1)Ortlng cotton yam for supply to the 
handioom weavers; and 

(b) if so, the details of i"llOrted cotton 
yam distrbrted to the weavers during year 
State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government does 
not i"llOrt cotton yam for supply to the 
handloom weavers handloom weavers in 
any of the going schemes il'Jl)lemented In 
the handloom sector. 

Exports 

Imports 

1989-90 

4462.97 

2038.19 

(b) As on 31st March, 1992, the total 
outstanding debt on Government account of 
the erstwhile USSR was Roubles 939.695 
million equivalent to' approximately As. 
2987.05 crores converted at the exchange 

Erstwhile USSR 

1625.- SHRI SUSHIL CHANDRA 
VERMA: WID the Minister of COMMERCE 
be pleased to state: 

(a> the value of l"lIOrts and exports for 
the last three yeas between India and former 
USSR before Its disintegration; 

(b) the amount of deveiopmentalloan 
outstanding against Inda from erstwhile 
Soviet Union; 

(~, the arrangements made for the 
repayment of development loan; 

(d) the method by which the above loan 
Is distributed or proposed to be distribution 
amongst the Russia and the other Republics; 
and 

(e, the exchanges system adopted 
b8tween Rupee and Rouble? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMME.RCE (SHRI 
SALMAN KHURSHEED): <a) The value of 
imports and exports for the last three years 
between India and former USSR before its 
disintegration Is as under:-

(Rs'/ Crores) 

1990-91 1991-92 

5254.79 3967.31 

254812 1780 .. 26 

rate of Ruble I equal to As. 31.7874. 

(c) On account payments against debt 
service are being made Into the Central 
Account of the Bank of Foreign Economic 
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Affairs, USSR with the RBI. theSe payments 
are being adjusted against the technical; 
credit ~ted to the former USSR. 

(d)ThedivisionoftheassalSandliabillias 
of the former USSR is a malterto be settled 
by the successor State themselves. 

(e) The Rupee- Ruble exchange rate 
was fixed in terms of the protclCOl or 25th 
November, 1978 between India and the 

, former USSR. Several rounds of negotiation 
have been held for the revision of the 1978 
Protocol. The negotiations have been 
inconclusiVe so far. 

(English) 

Value Addition Nonn. tor bport ...... 

1626. SHRI GURUOAS KAMAT: Wdl 
the Minister of COMMERCE be pleased to 
state: 

51. Names of the product 
No. 

(1) (2) 

1. Cashew Kernels 

2. Galvanised SheetsIcoiIsIstrips 

3. Transformers 

4. Ophthalmic lenses 

5. Vinyl Acetate based adhesives 

6. Neo-prone based acltesives 

7. Graphite Electroderslanodesl 
NipplesJFines etc. 

8. Polyester Staple Fae 

9. Hand made woollen carpets 

Deposits In Branches of UTI In Go. 

1627. SHRI HARISH NARAYAN 
PRABHU ZANTVE: Will the Minister of 
FINANCE be pleased to state: total amount 
of deposits lying with the branches of Unit 

(a) whether the Govemment have 
daCidedto raduc:e the value addition nonns 
tor export items; and_ 

(b) if so, the details thereof? 

THE DEPUTY MINiSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Value 
adcItion norms which were published in the 
stand and input-output norms book vide PN 
No, 2192-97 dated 31.5.92 were reviewed on 
receipt of representations from various 
associations. It has been decided to reduce 
the value-addition norms in respect of nine 
Items as per details given beiow: 

Change in value 
addition 

(3) 

from 75% to 33 113% 

40% to 25% 

300% to 100% 

100%10 75% 

200%10 100% 

200% to 100% 

160% to 50% 

50% to 33% 

500% to 350% 

TNst in Goa under various schemes as on 
March 31, 19921 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): The cumulative 
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sale of units by Unit Trust of India's Goa (d) The total al]lOunt of Central Excise 
branch office under -various schemes from duty realised so far out of the amount at (c) 
1989 to the end of financial year 1991·92 is Rs. 36.10 lakhs. 
(July..June) amounted to Rs. 50.19 croras. 

( Translation] 

Recovery of Central excise Duty In 
DeIhl 

1628. SHRI N.J. RATHAVA: Will the 
Minister of FINANCE· be pleased to state: 

(a) The details of the target fixed for 
Central excise duty collections and the actual 
collections made by the Central Excise 
,I)epartment in Delhi during 1991-92; 

(b) the number of coses of non-payment 
of Central Excise duty detected in the raids 
conducted in Delhi from December 1,1991 
to June 30, 1992; 

(c) the total amount of Central Excise 
duty involved therein; and 

(d) the total amount realised so far out 
of above amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The revised 
Budget Estimate for the Central Excise 
Department in Delhi during 1991-92 was Rs. 
1640 crores. The revenue realisation has 
been provisionally placed at As. 1652.27 
crores. 

(b) 383 cases of non-payment of Central 
Excise duty were detected in the raids 
conducted in Delhi from December 1,1991 to 
June 30, 1992. 

(c) The total Central Excise duty 
involvement in the above mentioned cases 
is Rs. 1825.91 lakhs. 

(English] 

New Provident Fund Scheme 

1629. SHAI DHARMA BHIKSHAM: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Union Government are 
contemplating to introduce a New Provident 
Fund Scheme: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) and (b). 
There is no such proposal under 
consideration. 

C & AG Report on Handlooms and 
Handicrafts Export Promotion 

Corporation 

1630. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of TEXTILES be pleased to 
state: 

(a)whetherthe Comptroller and Auditor 
General of India has in his latest report 
pOinted out that the Handlooms and 
Handicrafts Export Promotion has failed to 
keep pace with the overall groy,1h 01 exports 
of handlooms and handicrafts and has fallen 
short of the targets; 

(b) if so, how far the corporation has 
fallen short of the export target during the 
period; 

(c) the main reasons for the dismal 
perlormance of the Corporation; and 
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(d)thestepstakenlprOposedtobetaken GEHlOT): (a) Yes Sir. 

to ir\l)l'Ove Its performance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 

(b) and (c). During the period covered by 
C & AG Report (1983-84 to 1989-90) the 
export targets and achievements in respect 
of direct export sales were as follows:-

Year Revised Targets AotuaI Expons 
(Rs./crore) (Rs. crore) 

1983-84 16.37 

1984-85 19.11 

1985-86 18.26 

1986-87 18.98 

1987-88 23.28 

1988-89 29.58 

1989-90 26.40 

There were certain factors due to which the 
targets could not be achieved in some years 
such as the recesslonary trends prevailing 
in the world market. quota problems for 
American mat1<ets, change un consumer 
taste etc. 

Cd) Steps taken to improve the 
performance include strengthening of 
production and procurement base, setting 
up of hosiery manufacturing unit. restricting 
of.overhead expenses etc. 

[ Translation] 

Export of Woolen Gannents 

1631 SHRI GOVINDRAO NIKAM: Will 
the Minister of TEXTilES be pleased to 
state: 

(a) whether woolen garments are in 
great demand in the countries like American 
and Germany; 

14.65 

18.28 

16.97 

18.96 

22.72 

30.31 

29.64 

(b) if so, whether the Government 
propose to take steps to boost the export of 
woolen garments to those countries In view 
of their demand; and 

Cc) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES CSHRI ASHOK 
GEHLOT): (a) 10 Ccl. There is good demand 
for woolen ga~rnents in the countries like 
USA andGermanyGovemment have taken 
a number of steps to boost export of 
garments including woolen garments which 
include 

(i) liberalised import of capital goods 
under Export Promotion (Capital 
Goods) Scheme under which 
exporters can import machinery 
items at 25% import duty subject to 
export obligation of three times the 
elF value of goods imported in four 
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years or at 15% import duty subject 
to export obligation of four times 
the CIF value of goods imported in 
give years.· 

(II) second hand capital goods required 
by garment and hosiery sectors 
can be l"1X>rted without a licence. 

(ill) six additional Items of trimmings! 
embellishments used by the Ready 
Made Garment industry have been 
extended the benefit of 
concessional duty of if1l>Orts with 
effect from 30.4.92. 

(iv) limit for import of tags, labels, 
printed bags and stickers intended 
for the purpose of manufacture of 
export goods has been increased 
from Rs. 1000 to Rs. 10,000/-

(v) participation In fairs, exhibitions, 
organising Buyer Seller Meets. 

(vi) Garments exporters can i"1X>rt raw 
materials required by them duty 
free under value based Advance 
licence Scheme Md quantity based 
Advance Licence Scheme. 

(vii) providing encouragement to 
manufacturer-exporters and non-
Quota exporters through 
appropriate Quota Policy measures 
etc. 

[English] 

Development of Ports with Foreign 
Assistance 

1632. SHRIGOPI NATHGAJAPATHI: 
Will the Minister 01 SIIRFACE TRANSPORT 
be pleased to state: 

received any offer of foreign assistance for 
development of some ports In the country; 
and . 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Ye". Sir. 

(b) Asian Development Bank· have 
shown interest to provide assistance forthe 
development of mechanised coal handling 
facility at Paradip Port and developed of a 
new Port at Ennore for transportatiol:1 of 
thermal coal for Tamil Nadu Electricfty Board. 
The estimated costs of the projects are Rs. 
559.89 crores and Rs. 559.25 crores 
respectively and the ADB assistance is 
expected to be Rs. 404.55 crores and Rs. 
450.45 crores. In addition the Dutch 
Govemment have also offered technical and 
other assistance to improve port fapiJities. 

'Fresh Letter of Intent to I.M.F. 

1633. SHRI R.SURENDER REEDY: 
SHRI NIRMAL KANTI 

CHATTERJEE: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Govemment have sent 
a fresh letter of intent to IMF for the 
continuatiog of the stand-by arrangement; 

(b) if so, the contents thereof; and 

(c) the impact of this fresh letter of intent 
on release of loans from IMF? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) A fresh letter of intent which was sent 
(a) whether the Government have to the IMF on June 2, 1992 was laid on the 
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Export of Rice Table of the House on 10th July. 1992. 

(c) The I.M.F. released SOA 462 million 
on 2nd July, 1992. 

[Translation] 

AssIStence for Export 
Promotion to U.P 

1634. SHRIGAYAPRASADKORI: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Union Govemment any 
assistance and incentives to State 
Govemments for export promotion; 

(b) if so, the details thereof; and 

(c) the assistance provided to Uttar 
Pradesh tot export promotion during 1990-
91, 1991-92 and 1992 and 93 so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
Ministry of Commerce through the India 
Trade Promotion Organisation (ITPO) 
assistance the State Government in 
promotion of exports by preparing action 
plans, organasing seminars, workshops, etc. 

(c) The erstwhile Trade Development 
Authority (now ITPO) has set up a regional 
office at Kanpur for assisting exporters in 
Uttar pradesh. II also organised Export 
Training Programmes in association with th,e 
U.P Export Corporation at Firozabad 

,(November 1991); Oehradoon (January 
1992); and at Varanasi (February 1992). 

1635. SHRI B.l.SHARMA PREM: 
SHRIPHOOLCHAN>VERMA: 
SHRlMV.V.S. MURTHI: 
SHRI RAMESH 

CHENNITHALA: 

Will the Minister of COMMERCE be 
pleased to state: 

, (a) whether there is a great demand for 
lndian rice in foreign countries: 

(b) it so, the total quantity and quality of 
rice exported during 1991-92 and 1992-93 
so far. country-wise; 

(c) the amount of foreign exchange 
eamed therefrom during 1991-92 and the 
amount likely to be eamed during 1992-93; 

(d) whether the Govemment propose to 
stop the export of rice in view of the steep 
price rise in domestic market; and 

(e) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) Yes, Sir. 

(b) and (c). The total quantity of rice 
exported during 1991-92 was 7.11 lakh 
tannes valued at As. 755crores. Countrywide 
details are indicated in the attached 
statement. During April-May '92 anestimated 
quantity of 1.17,606 MEs of rice has been 
exported, The amount of foreign exchange 
likely to be eamed during 1992-93 is Rs. 760 
crores, 

Cd) and (e). The export of Basmati rice 
is freely allowed subject to a Minimum 
Export Price which is currently USS 555 per 
metric tonne, Export of non-basmati rice is 
allowed subject to a quota ceiling as fixed by 
Govemment and further subjec:t to a Minimum 
Export Price which is currently US$ 275 per 
metric tonne. Govemmenthassofarreleased 
a quota of only 98.000 metric tonnes of non-
basmati rice for export. 
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Ban on Use of Banker's Receipts 

'636. SHRIRUPCHANDPAL: WiHthe 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal to ban 
the use of banker's Receipts in bank 
transactions through securities brokers; and 

(b) If so, the re~sons therefor? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF FINANCE (SHRI DALBIR 

SINGH): (a) and (b) In pursurance of the 
recommendations contained in the first 
Interim Report of the Janakiraman 
Committee, -the Reserve bank of India (RBI) 
has, in terms of its circular dated 20th June, 
1992 in regard to transactions in securities 
bybanks prohibited issu~ oif Banker's Rece~ 
(BAs) in respect of transitions in Government 
Securities for which Subsidiaries General 
Ledger (SGL) facility is available. RBI have 
further directed that BRs may be issued 
covering transations relating to banker's own 
investment accounts only and no BAs should 
be issued by banks covering transactions 
relating to either the accounts of Portfolio 
Management SCheme (PMS) clients or 
other constituents account including brokers. 

The Janakiraman committee in its first 
Interim Report has, inter-alia mentioned 
that the major device by which the 
transference of funds to broker's accounts 
has t:ieen achieved has-been through the 
issue of BAs which were not supported by 
the underlying securities. The preliminary 

scrutiny or the securities transactions of 
banks and financial institutions undertaken 
by the RBI has also revealed that banks and 
financial institutions have been making 
extenSive use of BAs for diverting funds 
from the banking system to the individual 
accounts of brokers. 

Bank Deposits In Srlnagar 

'637. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleased to state: 

(a) the deposits in Indian Banks and 
and ANZ Grlndlays Bank in Srinagar as on 
December31 , 1986andDecember31 ,1991, 
respectively; 

(b) whether there is a flight of deposits 
from Indian Banks to foreign banks in 
Srinagar; 

(c) if so, the details thereof and reasons 
therefor; and 

Cd) the steps Government propose to 
take to restore the faith of customers in 
Indian Banks in the Kashmir Valley? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The deposits of all 
scheduled commercial banks in Srinagar as 
at last Friday of December 1986 was As. 374 
crores. The Table below brings out the 
trends in the deposits of all scheduled 
commercial banks and ANZGrindays Banks 
in Srinagar from December 1987 to 
December 1991. 

(Rs. in cfOres) 

As at the last 
Friday of 

Deposits in Srinagar 

December, 1987 

December, 1988 

All Scheduled ANZ Grind-
CoITlfJ1Bl'Cia/ Banks lays Bank 

405 

461 

20 

23 
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As at the last 
Friday of 

Deposits in Srinagar 
All Scheduled ANZ Grind-
Commercial Banks lays Bank 

December, 1989 

December, 1990 

December, 1991 

" will be observed from the above table 
that there is no decline in dePOSitS of the 
Indian Commercial Banks. 

(c) and (d). Do not anse In view of the 
reply given under (a) and (b) above. 

Fresh Allocations from IMF 

1638. DR. D. VENKATESWARA 
RAO: 

DR. ASIM SALA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Govern ment have called 
for afresh allocations on Special Trade 
Rights ana permanent IMF soft windOW loans; 

(b) if so whether the Government have 
been able to obtain fresh allocations from 
IMF: 

(c) if so, the details thereof; and 

(d) the terms and conditions laid down 
by the IMF in this regard? 

THE MINISTER OF STATE IN TIt! . 
MINISTRY OF FINANCE (SHnl 
RAMESHWAR THAKUR): (a) to ~ ;. Both at 
the annual Meeting olthe Fund as well as the 
Spring Session of the Interim Committee. 
the Government of India requested that the 
resource capability of IMF should be suitably 
augmented for enabling the Institution to 

510 27 

519 29 

540 33 

fully meet the existing and merging 
requirements of member countrtos. The 
issue alongwith of Ninth Quota Increase ot 
the Fund is still under discussion amcng 
member countries and no final decision has 
emerged so far. 

Source of Funds tor Importing Gold 

1639. SHRI SANAT KUMARA 
MANDAL: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government have at 
any stage made any assessment of the 
source of funds used for importing the gold 
under the Liberalised gold import scheme; 
and 

(b) it so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

Balance of Trade 

1640. SHRI RAM NARESH SINGH: 
Will the Minister of COMMERCE be pleasea 
to state: 

(a) the position of exports, imports and 
balance of trade in dollar terms during each 
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of the months since June. 1991; and 

(b) the extent to which imports during 
this periOd were affected oy the import 
reduction measures like margin money 
reqUirements for Importers? 

Month Export 

June'91 1225 

July'91 1301 

August'91 1343 

Sept. '91 1412 

Octo!Jk'91 1333 

November '91 1388 

December 1552 

January '92 1635 

February '92 1512 

March '92 1707 

April '92 1370 

(b) The import compreSSion during the 
period July'91 to April 1992 works out to 
about US dollars 3,700 million or 18.4% as 
compared to the corresponding period of 
July 1990 to April 1991 

Repair and Maintenance of N.H. No. 31 

1641. SHRI PROBIN DEKA:' Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the National Highway No. 
31 from Barpeta to Guwahati via 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The detailS of 
exports, IrrportS and balance of trade (in 
dollar terms) since June 1991 are given 
below: 

Value US Dollars Millions 

Imporr Balance of Trade 

1630 -405 

1326 -25 

1505 -162 

1528 -116 

1630 -297 

1501 -113 

1801 -249 

1601 +34 

1688 -176 

1686 +21 

1790 -420 

Patacharkuchi, Nalbari. Rangia and 8aihata 
Charial is in a very bad shape at several 
stretches, particularly between 
Patacharkuchi and Nalbari; and 

(b) if so, the step the Government 
propose to take for immediate repair and 
maintenance of this road? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b) No. 
Sir. The stretch of NH 31 between Barpeta 
and Guwahati is generally in traffic worthy 
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condition and maintenance works are being during 1991-92 and 1992-93 till June 30. 
taken up as and when needed within the 1992 for maintenance and development of 

, availability of funds. Qut of 27 kms, length of existing National Highways, State-wise; and 
the National Highwayfrom Patacharkuchi to 
Nalban, 16 kms. have already Oeen 

, _. strengthened and strengthening of another 
4 kms. is 10 progress. Strengthening of the 
remaining 7 kms IS included in Annual 
Programme 1992-93 for sanction. 

Funds for National Highways 

1642. SHRI SIR SINGH MAHATO: 
SHRI SYED SHAHABUDDIN: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

la) the funds allocated and released 

(b) tne machinery provided for monitoring 
the quality and the progress of work done by 
the State as regards the National Highways 
are concerned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANPORT 
(SHRI JAGDISH TYTLER): (a) A statement 
is annexed. 

(b) Quality of works is monitored by the 
State PWDs who execute the works on 
National Highways. The progress of worl<s 
done by State is monitored by the Monitoring 
Zone of the Ministry. 
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Export. to Au .... 

1643. SHRI GURUOAS KAMAT: Will 

made available commensurate with the flow 
of goods from Russia to India. 

the Minister of COMMERCE be pleased to [TranSlation] 
state: 

(a) Whether goods worth erores of 
rupees scheduled for export to Russia have 
not so far been exported; 

(b) if so, value of such goods and the 
reasons therefor; and 

(C) the steps taken by Government in 
this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMANKHURSHEED): (a) to (c). With the 
dissolution of the Soviet Union, India has 
been making the eHorts to enter into trade 
relationships with all the newly independent 
republics. 

The trade Protocol for 1992 between 
Indiaandlhe Russian Federation was signed 

. on 22.2. 92. A statement arrangement was 
also entered into between the Reserve Bank 
of India and the Russian Federation for 
Foreign Trade. This arrangement was 
subsequently reviewed in May, 1992 during 
the visit 01 a Russian declaration and MOU 
was also signed relating to banking 
arrangement and rechnical eredit under the 
Trade protocol for 1992. In the absence of 
generation of funds arising out of Russian 
exports to India, Indian exports to Russia 
under the new Protocol are yet to be 
materialise in a substantial measure. The 
exact value of such goods is not known. With 
a view to initiate trade under the Trade 
Protocolthe Indian side agreed in May, 1992 

, to advance utilisation of technical credit to 
the extent of US$ 85 miUion to enable 
purchase of identified seasonal agricultural 
commodities. If was also decided that the 
balanced amount of technical credit wiD be 

Export of RIce 

1644. SHRI N.J. RATHVA: Will the 
Minister 01 COMMERCE be pleased to state: 

(a) whether new crisis has arisen before 
rice-exporters and rice mills due to granting 
permission to he export of rice under new 
Impon-export policy; 

(b) whether it is likely to result in loss of 
foreign exchange to the country and have 
adverse effect on export of Basmati rice and 
on the employment of workers of rice·mills; 
and 

(c) the effective steps being taken by the 
government to deal with the crisis? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (al No, Sir . 

(b) Does not arise. 

(c) Does not arise. 

[English] 

Export to African Countrllta 

1645. SHRI SUSHIL CHANDRA 
VERMA: WiU the Minister of COMMERCE 
be pleased to state: 

(a) the quantity and value of exports 
made to African countries yiZ; Cambrian, 
Namibia, Nigeria. Kenya, Uganda etc. during 
the last three years; 

(b) whether any survey or ~udy has 
been mac:Jeto asse~\" -potential of exports 
to these countries; 
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(C) If SO, the details thereof; and three years four business delegations were 

sponsored by the Engineering Export 
(d) the steps being contemplated to Promotion Council, Confederation of Indian 

raise the level of exports to these countries? Industries and the Electronics and Cor'1JUIer 

.... 'E DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SAlMAN KHURSHEED): (a) A statement 
showing the export statistics is enclosed. 

(b) and (c). Markets surveys are 
conducted periodically by the overseas 
offices of export promotion organisation and 
by sending delegations and study teams 
from India. For example, during the past 

Software Export Promotion Council to Africa 
for exploring maf'1(ets. Besides, maf'1(et 
surveys were conducted in Namibia, Nigeria, 
Kenya and Uganda during the period. 

(d) Among the measures proposed to 
be taken byGovemment to promote exports 
to Africa are: Organising wholly Indian 
Exhibitions; participation in exhibitions and 
fairs; holding bilateral talks; inviting 
delegations etc. 
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Retrenchment of Employees in LlCI expon of 6 million tonnes of Iron Ore per 

Gle. annum IS under consideration of the 
Government. The Project is expected to be 

1646. SHRI DHARMABHIKSHAM: Will completed within 3 years from the date of 
the Minister of FINANCE be pleased to sanction. 
state: 

(a) whether the Govemment propose to 
retrench some of the employees working in 
General Insurance Corporation and Life 
Insurance Corporation; 

(b) if so, the details thereof and the 
number of employees likely to be affected as 
a result thereof; 

(c) whether the Government have made 
any arrangement to provide alternate 
employment to the affected employees; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (al No, Sir. 

(b) to (d). Does not arise. 

Deepening of Paradip Port 

1647. SHRiGOPINATHGAJAPATHI: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to stale: 

(a) whether the Governn'er.t propose to 
deepen the Paradip Port in Orissa; 

(b) if so, estimated cost of the project; 
and 

(c) the time schedulefixedforcompletion 
of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). A 
proposal for development of Paradip Port at 
an estimated cost of Rs. 530 crores for 

Measures of Central Expenditure 

1648. SHRI R. SURRENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Union Government 
havedecidedtoo introducetresh expenditure 
control measures; 

(b) if so, details thereof: 

(c) whether this decision has adversely 
affected a number of States; 

(d) if so, whether the Government of 
Himachal Pradesh and West Bengal 
approached the Union Government for 
release of advance funds during June. 1992; 
and 

(e) the decision taken oy the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c). As 
a part of the fiscal correction process initiated 
by the Government it is necessary not only 
t') contain the year and deficit atthe budgeted 
level but also to mOnitor it closely on a 
weekly/monthly basis and avoid large scale 
increase in the deficit in he course of the 
year, which would have and adverse impact 
on growth of money supply and inflation. All 
State Governments had also been requested 
to maintain a balance between their receipts 
and expenditure so that the States do not 
resort to overdrafts in their account with the 
R.B.I. 

(d) and (e). During the month of June 
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Rank one Pension was 
considered by the 4th pay 
Commission and did not find 
favour with it. However level 
Empowered Committee 
(under the Chairmanship 01 
the RakshaMantri)wassetup 
by Govemmenlin 1991 to look 
into this demand. This 
Committee. while 
recommending grant of One-
time Increase (Oll) in penSion, 
has stipulated that all other 
principles engrained in the 
Scheme of ad-hoc increase in 
pension approved by the 
National Front Government 
Should be applicable to the 
present Scheme 01 a One 
time Increase in pension. One 
of the principles approved by 
the National FrontGovemmenl 
was that re-employed Armed 
Forces pensioners or those in 
receipt of two service/retiring 
pensions would nol be eligible 
togetthe benefit of the increase 
in pension as they had served 
or will serve upto the age of 551 
58, on par wilh civilian 
employees. Such Armed 
Forces pensioners have, 
therefore, been consciously 
excluded from the OTI 
Scheme. 

1992 both the Government of Himachal 
Pradesh and West Bengal overdrew on their 
acx:ountwithR.B.1. TheCentralGovemment 
released Rs. 13.10 crores and As. 25.00 
crores to Himachal Pradesh and West Bengal 
respectively in June, 1992 in advance from 
out of the release due to be made in July, 
1992 to help the States to clear their 
overdrafts. 

Agitation by Ex-servlcemen 

1649. D.O. VENKATESWARA RAO: 
, Will the Minisier of DEFENCE be pleased to 
state: 

(a) whet r,er the ex-servicemen 
association has sent representations 
regarding their grievances; 

(b) if so, the main demandS grievances 
for which they have decided to launch an 
agitation; and 

(C) the decisions taken by the 
Government on each of the grievances? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). 

1. Government have received 
representations from certain Ex -servicemen 
Associations about grievances. While the 
Government is not aware of the decision of 
any ASSOCiation toJaunch an agitation, there 
was a recent news report about the 

o demonstration organised by one of the 
Associations in Support of its demands. 

2.1 The position with respect to the 
important demands/grievances of ex-
servicemen is given bel~W:-

DEMAND FOR ONE RANK ONE 
PENSION 

2.2.1. The demand 01 the ex-
servicemen for grant 01 one 

2.2.2 The One Time Increase has 
also not been made admissible 
10 persons not in receipt of 
Service pension but receiving 
Compassionate allowance, 
Guzara, Reservist Allowance 
or any other allowance on 
which deamess relief is not 
admissible, as also persons in 
r~ipt of monthly allowance 
attached to gallantry awards 
but not receipt 01 service/ 
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emoluments drawn by the 
deceased. h is advisable to 
make any exception by 
enhancing the family pension 
of the windows of deceased 
Armed Forced Pensioners as 
it would have wide 
repercussions on the other 
Central Govemment family 
pensioners. 

retiring pensions/service 
element of disabilHy pension 
orwarinjury payorpensioners 
who haw got their pension 
commuted 100% due to their 
absorption In CentrallState 
PSUs/Enterprlses and 
autonomous bodies. 

2.2.3. The recommendations of the 
High Level Empowered 
CommiIIeewereformulated on 
the basis of pensionary 
entHlaments of regular officers 
and personnel of the three 
services who retired during 
different periods. The 
applicabilHy of the OTI to other 
categories such as State 
Forces Pensioners, Territorial 
Army Pensioners, PaklBurma/ 
HKSRAlUK pensioners etc. is 
to be examined separately, as 
stipulated in the Scheme of 
adhoc increase in pension. 

2.2.4. In pursurance to the above, 
Government have set up an 
Empowered Committee, on 
9-7-1992, to deal with the 
problems/anomalies arising 
from the implementation ofthe 
Scheme for grant of One 
Times Increase in pension as 
well as to look into the question 
of admissibilityofOTI to certain 
categories like State Forces 
pensioners, TApensionersetc. 

GRANT OF FAMIL Y PENSION AT 
ENHANCED RA TES TO WIDOWS OF 

ARMED FORCES PENSIONERS 

2.3 The rates of ordinary family 
pension are calculated on 
percentage basis with 
reference to the reckon able 

ASSURED EMPLOYMENT UPTO 58 
YEARS AND AUTOMA nc INDUCTION 

IN PARA MILITARY FORCES 

2.4.1. The recommendation of the 
High level Committee on 
problems of ex-servicemen for 
providing assured employment 
upto years of age was 
considered by the Government 
but it was not found feasible to 
agree to it. Insteaa, it was 
decided to ensure fuller 
utilisation of reserved 
vacancies, closer review and 
monHoring, improved training 
facilities ands thrust towards 
self-employment ventures. 

2.4.2. The Central Government and 
numberof State Governments 
have provided for reservation 
of vacancies in varying 
degrees, including those in 
the Public Sector 
Undertakings. 

2.4.3. Efforts are also being made for 
the re-employment of retiringl 
retired Servicemen in para 
Military Forces. However, it is 
observed that ex-ServICemen 
are reluctant to join these 
Forces and the presently 
reserved vacancies remain 
unutilised. 
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deceased service personnel 
drawing pension of any kind 
are entitled to receive free 
medical treatment in military 
hospitals subject to availability 
of facilities. Efforts are being 
made to provide medical 
facilities within the physical and 
financial constraints under 
whichAnmedFo~shospitals 

operate. As regards the 
ahemative demand for grant 
of medical allowance, the 
same is not acceptable. 

UNIFORMITY IN RULES FOR 
COUNTING OF MILITARY SERVICE 

FOR PA Y FIXA TION. SENIORITY ETC 

2.5 

ON RE - EMPLOYMENT 

This demand of ex-
Servicemen has been 
examined by a Working 
Group, but it has been found 
feasible to introduce any 
uniformity in the rules 
governing the fixation of pay 
and seniority of re-employed 
pensioner ex-Servicemen in 
various sectors of re-
employment in view of Ihebasic 
differences in the pay/DA 
structure etc., in the Central 
Government Department 
Nationalised Banks/Public 
Sector Undertakings. 

DISPENSING WITH RE- SURVEY 
MEDICAL BOARDS OF DISABLED 
ARMED FORCES PENSIONERS IN 
RECEIPT OF DISABILITY PENSION 

2.6 Disability pension depends on 
the extent of the disability. 
Those with disability below 20% 
are not eligible for disability 
pension. There are diseasesl 
disabilities which are capable 
of improvement/deterioration 
after some periodoftime. The 
deterioration in the disability 
would entitle the ex-
Servicemen for a higher 
percentage 01 disability 
pension. Therefore, 
dispensing with Re-survey 
Medical Board is not in the 
interest of the ex -Servicemen. 

MEDICARE TO EX-SERVICEMEN 

2.7 .1. ArrnedFo~ Pensioners and 
their families and families of 

2.7.2. The question of medical 
facilities has been remitted to 
Committee, constituted on 9th 
July 1992, for examination 
and suggesting a solution 
thereto. 

INCREASE IN PENSIONARY 
BENEFITS ON GRANT OF HONY RANK 
AFTER RETIREMENT 

2.8 JCOs, who are granted Hony 
rank during their active 
Service, areentitledto increase 
in pay and consequently to 
increase in pension as pension 
is related to the basiC pay. 
This is not the case in respect 
of JOCs getting Hony rank at 
the time of retirement or after 
retirement. 

GRANT OF PENSION TO WORLD 
WAR II VETERANS 

2.9 World War II Veterans are not 
eligible for pension as they 
wereengagedforshort periods 
ranging from 2-6 years and did 
not have the requirement 
qualifying service for pension. 
However. most of the States 
and UTs have instituted 
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Servicemen viz. SEMFEX -I, 
SEMFEX -II, and SEMFEX -
III, being operated in 
collaborations with the Small 
Industrial Development Bank 
of India, the National bank for 
Agricultural and Rural 
Development and the Khadi 
and Village Industries 
Commission, respectively, for 
helping ex-Servicemen in 
establishing self-employment 
ventures. All the schemes are 
being monitored by the 
Dirtlctorate General 
Resettlement through the 
Financial Institutions, 

schemes for grant of old age 
pension to the needy persons 
which would cover the World 
War II Veterans also. In 
addition, requests of such 
veterans for grant of financial 
assistance from Welfare Funds 
at the disposal of Ministry of 
Defence/Service HQ's are also 
considered sympathetically. 
The Government will examine 
the provision of suitable a 
relief and take earty appropnate 
action. 

SEPARA TE CENSUS AND 
RESERVATION OF SEATS EX-
SERVICEMEN IN PARLIAMENT AND 
LEGISLA TlVE ASSEMBLIES. 

2,10.1 . On the recommendation olthe 
High level Committee (headed 
by the Rajya Raksha Mantri): 
'Ex-serviceman' had been 
included as a special category 
In the Census carned out in 
1991. An exhaustive Census 
01 ex-Servicemenl widows IS 
also being carried out through 
the agency of Sainik Board 
organisation 10 the country. 
This exercise is being carried 
out for planning schemes for 
the benefit of ex-servlCemenl 
widows. 

2.10.2. The Constitution 01 India does 
not provide for nomination of 
ex-Servicemen to the Lok 
SabhalAahya Sabhal State 
Legislative Assemblies. 

NON-IMPLEMENT A TlON AND NON-
MONITORING OF VARIOUS SELF 
EMPLOYMENT SCHEMES 

2.11.1. There are three important self-
efT1)loyment schemes for ex-

2.11.2 Loans under SEMFEX -I for 
transport vehicles (excluding 
vehicles carrying coal, LPG! 
POL etc.) have Deen stopped 
under the directives of the 
Reserve Bank of India. 

NON-IMPLEMENTA nON OF 
RECOMMENDA TlONS OF VARIOUS 
COMMITTEEIWORKING GROUPS ON 
PROBLEMS OF EX-SERVICEMEN 

2.12 Various CommitteelWorking 
Groups have been set up, from 
time to time, to look into the 
problems of ex-Servicemen 
and their dependents. 
Government has always 
accepted the financially viable 
and administratively feasible 
recommendations made by 
these CommitteeslWorking 
Groups. 

NEGLECT OF WAR WIDOWS/DISABLED 
EX-SERVCEMEN. 

2,13 Widows 01 Service personnel 
killed in action are given 
Uberalised special family 
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pensionary bene'·ts. War (b) The following important measures 
widows and d'. abled ex- have been taken to ~ the loading 
ServIce"*, .,., yiven priority capac:tty of Port . 
1M empo~. TheN ~ 
complete exemption from 
payment of tuition fee, hotel 
charges, books etc. fM the 
wards of War widows. War 
widows/disabled ex-
Servlcemenal'8entitledtoav~ 

of all self-employment 
schemes launched by the 
GoYl. War widows are given 
75% raitconcession in Second 
Class. Those whO are in 
distress are given financial 
assistance from our of Welfare 
Funds. The interest of War 
widows disabled ex-
Servicemen are thus we" 
looked after. 

L""ng Capacity lit Mormugao Port 

1650. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Win the Minister of 
SURFACE TRANSPORTbepieasedtostate: 

(a) whether the loading capacity of 
Mormugao Port in' Goa Is only 40 to 60 
thousand tonnes per day; and 

(b) If so, the steps taken by the 
Govemment to increase the loading capacity 
of the port at least upto one lakh tonnes per 

,day? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

Monthly AlI9ragB 

March 1992 

Apri11~92 

May 1992 

June 1992 

(i) Carrying out modifications to 
eXIstIng equlpments and 
~. 

(Ii) Rev8fY1)lng of existing Grab type 
BaIg8 unloads. 

(iii) Rationalisation of allocation and 
management of plots at stackyard. 

(iv) Introduction of group performance 
schemeforworkersandsurcharge 
rebate scheme to exporterS on the 
basis of tumover of plots. 

Market Rate of U.S. Dollar 

1651. SHRISANATKUMARMANDAL: 
Will the Ministe' of FINANCE be pleased to 
state: 

(a) whether the Government are aware 
of the sharp rise in market rate of U.S. Dollar 
in the country during the last four months; 

(b) if so, the reasons therefor; and 

(c) the measures Govemment propose 
to take to check the rupee flowing out of the 
country conversion into dollar? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF FINANCE (S~RI 

RAMESWAR THAKUR): (a) No Sir. The 
rupeelUS Dollar market rate has fluctuated 
during the last four months as follows: 

Afarlcet Rate 
(Rs. per Unit of US Dollar) 

29.4551 

30.9253 

30.3407 

30.2361 



t3 5 Wrtfen AtIrwIs ASAOHA 26, 1914 (SAKA) Written AnswarS 486 
.")The~rateisdeterminedbythe <a) whether Indian banks operating in 

ejernc. !d and supply in the fore~n exchange Singapore are facing difficulties to harsh' 
rrlart<~ under the new s15t8'n of partial measures taken by the Government of 
c,nll8rtibilllyof rupee. Singapore; 

Cc) Various measures taken by the 
Government including the new sYStem of 
lartial convertibility of rupee, permission to 
I ,';..ort goldandtradepolicyreformsalready 
i Illped checking the rupee flow out of the 
;o::ntry for I;onversion Into dollar. All 
.18C!Snry r "icy measures including 
chang~ ,:00 Fo, ;';'9n Exchange Regulations 

, Act wil; tx. ','k~n in this direction. 

[Trans/at;!. ,] 

NtM ·r~., Rupee Coins 

1652. SHRt "4.. RATHVA: Will the 
Minister of FINANCE: t" pleased to state: 

(a) whether the Government propose to 
release a new two rupee coi,,; 

(b) H so, the weight of this new ooin, the 
percentage of copper and necked therein 
and the shape of the coin; and 

(c) the time by which it is iikely to be 
released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Govemment have already 
released a new rupeetwocoins on 21 st April, 

. 1992. The new coin is eleven sided, 26 mm 
size (from onecomerto theoentre of opposite 
fiat side), weighting grammes and metal 
composition as 75% Copper and 25% Nickel. 

[English) 

Indian Banks Operating In Singapore 

1653. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to 
state: 

(b) H so, the details thereof; 

. (c) the number of such affected banks; 
and 

(d) the action takenlproposed to be 
taken by the Government to protect the 
interests of these Banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH': (a) Reserve bank 01 India (RBI) 
have reported that no harsh measures have 
been prescribed by Government of 
Singapore. 

(b)to (d). 00 not arise. 

Talks with Aid India Consortium 
Countries 

1654. SHRI R. SURENDER REDDY: 
SHRI SHARAD DIGHE: 

Will the Ministerol FINANCE bepteased 
to state: 

(a) whether the Govemment have had 
a bilateral talks with key donor members of 
the Aid India Consortium for a larger aid for 
the current fiscal year: 

(b) if so, the main leatures 01 the talks; 

(c) whether any decision regarding the 
quantum of aid has been taken; 

(d) if so, the aid assured to India by each 
country; and 

(e) the amount already sandloned in 
each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and {b) pre-
Consortium bilateral discussip,. were held 
with major donors prior to the Paris meeting 
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oftheAidlndiaConsortium convened by the THE MINISTER OF STATE IN THE 
World Bank. The representatives of many MINISTRY OF FINANCE (SHRI 
donor countries and multilateral institutions RAMESHWAR THAKUR): (a) In the context 
expressed strong and unanimous support of the negotiations in the Uruguay Round on 
for the economic reforms undertaken by the the General Agreement on Trade in Service 
Government. While fully supporting the broad (GATS), many OECD Countries (including 
thrust of the reforms, they also expressed a United States) have sought concessions 
hope that, in the medium term, the reform . from India for allowing Western Financial 
process would be pursued further, by Firms greater access to its market. 
increasing the depth and breadth of the inter· 
related reforms. 

(c) Yes, Sir. 

(d) and (e). The members of the 
Consortium including the World Bank have 

, indiCated aid pledge of US $ 7.2 billion for the 
year 1992·93 subject to necessary approvals 
under their respective laws and regulations. 
These are only indications ot aid pledged 
which will have to be translated into aid 
sanctions/agreements in due course. 

Western Financial Firms In India 

1655. DR. D. VENKATESWARARAO: 
Wililhe Minister of FINANCE be pleased to 
state: 

(a) whether United ~tates has asked 
India to allow Western financialfirms greater 
access to Its market; 

(b) if so, whether the Government have 
examined, this proposal; and 

(c) the time by which final decision is 
likely to be taken in this regard? 

(b) and (c). Government of India's 
response depends upon India getting 
reciprocal concessions from these countries 
under GATS. 

Narcotics Smuggling In Goa 

1656. SHRI HARISH NARAYAN 
PARABHUZANTYE:W,lIthe MINISTER OF 
FINANCE be pleased to state: 

(a) The number of cases of smuggling of 
narcotics and other contraband lIems. 
registered in Goa dunng the last three years; 

(b) The quantity and estimated value of 
the narcotics and other contraband Items 
confiscated dunng the aoave penod; and 

(c) the details of the persons involVed In 
smuggling andthe actIOn taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). 
Information about narcotics is given in the 
annexed statement. Information about other 
contraband items is being collected and will 
be laid on the Table of the House. 
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Aballtl"n of Posta early a3 ~st.ible. 

1657. SHRICHANORAJEETYADAV: 
Will the Minister 01 FINANCE be pleased to 
state: 

(a) the total nun«r of po.:ts icmegory 
-wise) that have since been abolished by the 
Government in the economy drive: 

(b) the additional posts (category-wise) 
that have been identified by t::.o Review 
Committoe lor abolition/sur:ren,jer in additio" 
to tho posts alreadf abolished/surrendered; 

Cc) the number of officers (category-
wise I who in the process have to go cae:. to 
their respective State Governments; ana 

(d) the reaction of Ihe Siale Governments 
with regard 10 the reversion 01 these 
officers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE iSHR! 
SHANTARAM POTOUKHE): (a) and (b). 
Details of posts abolished/identified for 
surrender, category-wISe, are being coliectfld 
.?~ ~:~~! "') !:;.i~f ~~, ~~,~ T~h''). ~'tll" H'll,;",:.J as 

Y.ear PIal! 

1989-90 20.00 

1990-91 35.00 

~991-92 31.91 

New Mar'"d 'olr Indian Jute 

1659. .:iHRI!\MAl DATA: 
31 IRITARIT BAnAN lOPO/.R: 

WiUttoeI. 1;"i.;t<:1 olTEX filES IJapl.:laf .... >J 
to slate: 

(:1) whethc.r thE' £ulupea,l C:..nloll.;l 

te) ~:o officer has been ro ...... ned from 
Central deputation to the State Government 
as a rosult of abolition of the posts. 

(d) !:ANs net arise. 

Grant ti.! South India Te,.111e RaS4NJrch 
Association, Colmbatore 

16sa. SHRI N. DENNIS: Will the 
Mini!>t"r \II TEXTILES be pleased 10 state: 

(a)'.I,'holh3rlho Unior. Governmenl have 
provided grant 10 the South India Textile 
R3sealch Association, Coirnbatore during 
the last tnroe years; and 

(b) if s~, the delails thereof, year·wise? 

THE MINISTER OF STATE OF ltfE 
MINISTRY OF TEXTILES (SHR' ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) The details ot grant prOVided 10 
Soulh India Textile Research Association, 
Coirnbatore during the last tnree years are 
gil;e': "~Iow' 

iRs. in lakhs) 

Non-Pta" Total 

38.90 58.90 

35.16 70.16 

55.76 87.67 

M<.ri(c,t countries, Japan, Auslralia ana Now 
Zealand have shown interest in India, ju1e 
products; 

(b) if so, the delails Iherl;-cf; ana 

M tile st6P; laken to car-:talise the new 
!OUiid marKels for l'ldia Ju:e :lild jl:te gocds? 
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THE MINISTER OF STATE OF THE (e) if so, the action taken in each case? 

MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Importers of jute 
goods, includir]g those in the European 
Economic Community, Japan Australia ana 
New Zealand, have eVinced interest In both 
traditional as well as diversified jute prOdUcts 
manufactured in India. 

(c) Government have laid special 
emphasis on reorientation of R&D activities 
for development and marketing of diversified 
jute products to suit consumer preferences 
abroad. JMDC. a statutory body under the 
Government of India. undertakes 
multidimensional activities for promotion of 
jute exports including participation in 
internationalfairs, organising buyers' sellers' 
meets. commissioning of market studieS; 
liaising with importers ana end-users and 

. conducting publicity compaigns. 

Uisutillsation of Raw Materials 
Required for Bulk Drugs 

1660. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Union Government have 
received certain cases of misutllisatlon ot 
raw materials for the prOducts of bulk drugs, 
based on the finding of their cost audit 
reports; 

(b) if so, the names of the companies 
and the raw materials in each case; 

(c) the extent of foreign exchange 
involved in each case; 

(d) whether the country has lost foreign 
exchange due to the exemption of custom 
duty; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) The information is given in the 
statement attached 

Cc) The companies have been asked to 
furnish complete details regarding imports, 
exports, Duty Drawback and Cash 
Compensatory Support (CCS). The exact 
amount of foreign exchange involved in each 
case can be determined only after receipt of 
these details. According to cost audit report 
in respect of MIs. Lupine Laboratories Limited, 
forthe items Ethambutol, an amount of Rs. 
20 crores is involved for the period 1987-88 
to 1991-92 and for MIs. Sandoz India Limited, 
and MIs. E. Merck India Limited, the amount 
involVed in respect of Thaimulin and Vitamin 
E is approximately Rs. 0.37 crores and Rs. 
0.32 crores respectively. 

(d) The companies imported raw 
materials/intermediates according to norms 
prescribed in the import-export policy but in 
excess of their requirements. Some of the 
raw materials were imported under advance 
licence scheme (without Custom Duty) and 
some materials were imported at 
concessional duty. 

(e) Ministry of Finance and Ministry of 
Commerce were requested to take suitable 
action In this matter. Finance Ministry has 
informed that concerned Collector of 
customs has been asked to re-examine the 
duty drawback cases. Ministry of Commerce 
has indicated that stricter norms for import 
of raw materials/intermediates have been 
incorporated in the 1992-97 Expor'.lmport 
Policy. 
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lucr •••• In Growth ..... of Export. 

1661. PROF. ASHOK ANANDRAO 
DESHMUKH: 

SHRI RAM NARESH SINGH: 

for 1992-93, rupee was made partially 
convertble, which encourages exports and 
disCOurages Imports through the 'market 
pntmium on official rate exchange. These 
haw been further consolidated in the new 
Export-lf11)Ort Policy announced on 31st 
March, 1992 and revised on 1st July, 1992, 
which, inter-alia, aims to promote the 

WiD the Minister of COMMERCE be productivity, modernisation and 
I pleased to state: competitiveness of Indian Industry and 

thereby to enhance its export capabilities. In 
the framework of the new policy while expo"lt 
linked if11)Orts are encouraged, Imports of 
non essential Items Ike consumer goods 
and durable have been kepi under restraint. 
Besides, the Govemment has taken other 
steps which sifY1)lificatlon of procedures for 
export, activation of Board of Trade, bilateral 
discussions with select countries, and 
interaction with national organisations of 

(a) the estimated increase in the 
percentage of exports growth rate Ikely to 
be in the year 1992-93 as a resu" of changes 
in the Export and Import Policy; 

(b) the estimated value of export and 
iq)ort during the year 1992-93 and the total 
c:Ifference between export and importfigures; 
and 

(c) the steps proposed to be taken by 
the Govemment to minimise the trade 
deficil? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE <SHRI 
SAlMAN KHURSHEED): <a) and (b). The 
levelof exports and Imports in a yeardepends 
on a large number of global factors such as 
global trading environment, economic 
environmentinourpartnercountries,extemal 
demand for our products, and domestic 

• factors such as availability of surplus for 
export, agricultural production. industrial 
production, inflation rate, domestic demand, 
etc. There is also a tme lag for the new 
initiatives taken in the new ExportS-imports 
Policy to have an actual impact on our 
exports ~ imports. It is therefore, difficu" 
to precisely estimate -the value of exports 
and Imports during the year 1992-93 and the 
total dirterence between exports and ir11XJl1S 
figures, at this stage. However. the 
Government has accepted an export target 
of As. 57,850 crores for the year 1992-93, 
as ~red to the export level of As. 
43.978,20crores during 1991-92 envisaging 
a growth of 31.5%. No such targets are set 
for Imports. 

(c) Several changes in trade policy .. re 
I introduced since July, 1991 aimed at 

strengthening export incentives, eliminating 
a substantial volurr:- of import licensing and 
optional import compression in view of the 
Balance of Payments situation. In the Budget 

Trade and Industry. 

SIck llllla of NTC 

1662. SHRI SUDARSAN 
RAYCHAUDHURJ: 

PROF. MALINI 
BHATTACHARYA: 

SHRI SUSHll CHANDRA 
VERMA: 

WiltheMinisterofTEXTIlESbepleased 
to state: 

<a) whether the Govemment have taken 
anydecisionforthe revival ofsic:k mills under 
the National Textile Corporation; 

(b) if so, the details thereof; 

(c) if not. the time by which a final 
decision is Ik.1y to be taken in this regard; 
and 

(d) the names of such sick mills under 
the National Textile Corporation at present 
in respect of which the Govemmentpropose 
10 take the decision? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) to (d). Govemment have 
considered the 'Tum Around Strategy' of 
NTC which involves its restructuring, 
amalgamation, modernisation, labour 
rationalisation etc. ,but have not taken any 
decision on it. It would not be possble to 
indicate a time frame In this regard. 
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1663. SHRI GURlDAS KAMAT: WIll 
the MINISTER OF FINANCE be pleased to 
state: 

(a) whether the BenatOAe. Electronics 
Limited Is likely to be would up on account 
of heavy losses; and 

(b) if so, the detaNs ther8of? 

THE MlNlSiER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that the reference received from MI 
s, Bin,atone Electronics Ltd. uJs 15 (1) of the 
Sick Industrial Companies (special 
Provisions) Act, 1985 was heard by the 
Board on 3.1.92 and 3:4.92 when it was 
concluded that the company should be would 
up and that their opinion of forwarded to the 

• concerned High Court for necessary action. 

[Translation] 

Restriction on Import of Ute Saving 
Drugs 

1664. SHRI PHOOl CHAND VERMA: 
Will the Minister of COMMERCE bepleased 
to state: 

(a) whether IrJ'1)Ort of many life saving 
durgs have been restricted by the 
Government for the year 1992·93; 

(b) if so. the reasons therefor: and 

(c) keeping in view the restriction, on 
import of life saving drugs, the scheme 
prepared by the Government for making 
available the liIe saving drugs in the market? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). In terms 

• of Ministry of Convnerce Public Notice No. 
6·ITC (PN)192·97 7th April. 1992. all life 
saving drugs excepting a few covered by the 
Negative List.of Import are allowed to be 
Imported freely. Copies of the Public Notice 
are available in the Parliament library. 

Reopen'"9 of TIt8prh ,..., ... 

1665. SUR. BASUDEB ACHAAIA: 
SHRITARITBARANTOPOAR: 
SHRI HANNAN MOLLAH: 

Will the MINISTER OF FINANCE b8 
pleased to~: 

(a) whether the Union Government 
propose to reviveJr80penthe Tllagarh Paper 
Mills as raported in the Business Standard 
dated June 3, 1992; 

(b) if so, the details thereof; 

(c) whether the IDBI is causing d8lciy In 
implementing the revival plan of these mills 

. by not releasing the funds; 

(d) if so, the reasons therefor; and 

(e) the eHorts made by the Govemrnent 
to release the amount and reopen these 
mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b), The report in Business 
Standard dated June 3, 1992 refers to a 
review of the revival; scheme of titagam 
Paper Mills Company ltd. (TPM) by the 
Board for Industrial and Financial 
Reconstruction (BIFR) and not by 
Government of India, 

(c) to (e). lOBI have reported that BIFR 
in a review meeting held on April1, 1992 had 
advised them to locate a core promoter and 
also direcled the Govemment of West Bengal 
to makeeHorts in this direction.lnspite of the 
best eHorts by IDBI and Government of 
West Bengal, no core promoter has been 
identHied as yet. However, out of As. 1860 
lakhssanctionedbythe institutions pursuant 
to a rehabilitation scheme formulated and 
sanctioned by BIFR, lOBI had disbursed Rs. 
50 Iakhs to meet expenditure on repairs and 
overhauling of plant and machinery which 
remain unutilised pending identification of a 
core promoter. 

11.54 h .... 

The Lolc Sabha then Adjourned 10 meet at 
Twenty Minutes Past Twelve of the C/ocI(. 
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Lok Sabha reassembled at twenty two SHRI NITISH KUMAR: The co"1'lete 
minutes past twelve of the clock. recording of the whole proceedings of Rajya 

Sabha have been telecast. (Interruptions) 
(MR. SPEAKER in the Chait1 

RE: RAM JANAM BHOOMI-BABRI 
MASJID ISSUE AND BURNING OF 
EFFIGIES OF JUDGES-CONTO. 

( Translation! 

MR. SPEAKER: Shri Nitish Kuma~i. 
Please speak in an audible manner. 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker. Sir, I am speaking in an audible 
manner only. Just now when the hon. 
Member Mahant Abedya Nath was speak-
ing. he said that the way the minorities were 
being given special treatment would give 
rise to a new Paki~tan. It is highly objection-
able. That is why I would like to raise a point 
of order to appeal that such inflammatory 
remarks should not be recorded. The tele-
cast of the proceedings will be watched 
tomorrow. thus conveYing the message to 

. the entire country. It will hurt the feelings of 
the minorities as well as secular Hindus. 

Mr. Speaker. Sir. if the persons having 
such views consider themselves to be advo-
cates of Hinduism. then they are underwrong 
impression. The people who think otherwise 
have faith in Hindu religion. Therefore it is 
extremely i"1'roper to say that a new Paki-
stan will be formed and the entire country will 
be converted into Pakistan. Hence I would 
submit to you that this remark should be 
expunged from the record so that wrong 
message IS not sent througnout the 
country .... (Interruptions) 

MR. SPEAKER: One important point IS 
that only Question Hour IS telecast and not 
the whole proceedings. 

.. .. (/nterruptions) 

MR. SPEAKER: You please Sll down. 

( Interruptions) 

MR. SPEAKER: Shri Nitish Kumaqi is 
right and you are very well aware that if 
something hust a person, he feels concemed 
aoout it. Whatever action is required in the 
matter. will be taken and I will look into it. 

. ... (Interruptions) 

(English] 

SHRI SYED SHAHABUDDIN (Klshan-
ganj): Mr. Speaker. Mr. Khurana unneces-
sarily drew me into an argument. He has 
mentioned my name and he has drawn a 
wrong parallel. 

MR. SPEAKER: let it De brief ana 
sweet. 

SHRI SYED SHAHABUDDIN: Firstly. I 
would like to say that I have never burn! any 
elfigy 01 anyoody. Secondly. I would like to 
say that inthe Shah Bano agitation. the issue 
was enactment of legislation and that is the 
prerogative 01 any political party or any group 
of persons to demand legislation. if they feel 
aggrieved by an order 01 the court 

But here today, what we are faced with. 
is the question of enforcement 01 a court 
order on a question off act. Therefore. there 
can be no parallel at all. And then he accuses 
me of indulging in anti-national activity of 
calhng for a boycott of the National Day. he 
is factually Incorrect .... ( Interruptions) 

! Translation! 

SHRI RAJVEER SINGH (Aonla): What 
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, does the boycott of the programme on 26th 
January stand for? 

[English] 

SHRI SYED SHAHABUDDIN: The 
records are there. At that moment we had 
called upon the Muslim community all over 
the country to boycott the official functions 
on the Republic Day because we considered 
that the Government of the day had failed to 
uphold the sanctity of the Constitution. And 
it is exactly the same position. that we are 
facing today. The Government of the day is 
failing to uphold the Constitution of the coun-
try. is failing to uphold the rule ofthe law. And 
therefore, Mr. Speaker, it is an untenable 
charge against us. 

If you permit me, I would like to say a 
word or two on the larger question. The 
question today IS not a Hindu-Muslim ques-

,tion. The question today is not a communal 
question. The question today IS a purely 
constitutional question. h IS purely a legal 
question and it is purely a political question. 
I cannot accept the view that the mandate of 
a party or the manifesto of a political party 
can supercede the Constitution of India or 
can go against the law of the land. It simply 
cannot. Any party is free to say anythmg In 
its political manifesto; but cannot say. "We 
shall defy the constitution and we shall defy 
the rule of law and we shall bum the effigies 
of judges and we Shall not abide by the court 
orders." (Interruptions) 

MR. SPEAKER: You agreed to be brief 
please. 

SHRI SYED SHAHABUDDIN: I will 
simply like to say just one word more, Sir. 
We do not accept this argument. When we 
are demanding that there must be complete 
respect to the law. Mr. Advani merely stands 
up and says, "We are a law-abiding people.' 
The greatest disrespect to the law the consti-
tution is going on. It is not only an open 

flouting of the law. but an open declaration of 
war against the law of the land. What IS 
worse is that he is affirming it on the floor of 
the House that they shall go on defYing the 
law. Can there be a greaterdisrespectto the 
rule of law In this country? There cannot be! 
Therefore, on one hand, I am aggrieved by 
the attitude of the BJP; but I am more ag-
grieved by the attitude of the Treasury 
Bencnes. They are the custodians of the 
law; they are the custodians of the Constitu-
tion and they are not lifting even a finger. 
( Interruptions) 

[ Translation] 

Today the question upper most In the 
minds 01 the people In the country is as to 
what action Government proposes to take In 
thiS regard. We have grievance neither 
against them nor against the 
Government. .... (/nterruptlons)--Shri 
Abedya Nath also pointed out that the ques-
tion belore the court IS nOllo deCide whether 
Ayodhya IS the land 01 Lord Rama or whether 
Rama is a God or nol, nortollnd out the birth 
place 01 Lora Rama In Ayodhaya. Their 
problem is thatthe court has given stay order 
but the State Government has not ben func-
tioning In accordance With the law. The 
District Magistrate told my representative 
this mornmg that he was not aware of any 
court order. He had not even received 
anything to that effect. Such IS the state of 
affairs In the State today. We should con-
demn the State Government. I would like to 
appeal to the Central Government that they 
must exercise their constitutional rights to 
suspend the State Government In oreler to 
protect the dignity of the law and constitu-
tIOn. The State Government has no right to 
continue In power even for a single day. 

SHRI VIRENDRA SINGH (Mirzapur): 
Mr. Speaker, Just a minute-

MR. SPEAKER: Memoersofyaurparty 
nave already spOken. but not the Members 
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SHRI VIRENDRA SINGH: Judiciary Is 
one of the highest institutions and Indian 
Constitution should also be protected. But, 
those, who are now raislngtheirvoice should 
ponder whether they bothered about up-
holding the sanctity of the judiciary and the 
constitution in the past. The Members of 

'Parliament should evaluate themselve!? 
whether they have set an exarJ1)le in that 
respect-

MR. SPEAKER: A number of Members 
belongi!'lQ to your party have already spo-
ken, please be seated. 

(English) 

SHRI SOBHANADREESWARA RAO 
VADOE (Vijayawada): Mr. Speaker. Sir, I 
thank you for giving me an opportunity to 
speak a few words on this important issue. 

MR. SPEAKER: You should be very 
brief. 

SHRI SOBHANADREESWARA RAO 
VAOOE: First of all we condemn this effort. 
of some organisations and some persons to 
bring pressure on judiciary. I am really 

,surprised to hear from no less a person than 
the Leader of the Opposition that his party do 
not have faith in the ability of the court to 
resolve this issue. (Interruptions) 

I would submit that. that may be his view 
but others have their own views. We have a 
rule of law. We have a Constitution which 
provides that the court is the ultimate institu-
tion to decide very crucial matters and lack of 
faith in such a judicial system Itself do not 
subscribe to our adherence to the Constitu-
tion. 

Another important thing that is being 
said is tbat their party was given a mandate 
in U.P. 'would say that in Uttar Pradesh 

because of the spilt of votes between Con-
gress (I). Janata Oal and SJO you could 
come to power. Otherwise. you would not 
have been in power there. Sir, the State 
Govemment has initiated the whole exercise 
of opening the locks of temple and doing 
'shilanyas·. But now it is keeping quiet even 
after the VHP. after deliberations with the 
hon. Prime Minister, has refused togo by the 
court verdict. They say that they will defend 
it. 

We are very much astonished to see the 
Govemment's inaction towards this issue. I 
think, as in the past. the Govemment once 
again want to plays a political game to ap-
pease a section of the community and take 
advantage out of it. I warn this Government 
that it will being the greatest danger to our 
country. I request that the Government 
should take immediate steps to prevent VHP 
from going ahead with the construction work. 
At any cost the Govemment should preserve 
the unity and integrity of the country. 

( Translation] 

SHRI BHOGENORAJHA (Madhubani): 
Mr. Speaker. Sir. the members of CPI have 
made repeated requests. What have you 
done for them? 

MR. SPEAKER: Shri P.G. Narayanan 
is to speak first. I will give time to you also, 
but do not speak for more than 2-3 minutes. 

(English] 

SHRI P.G. NARAYANAN (Gobichetti-
palayam): Sir. everybody is agitated over 
the recent developments. 

MR. SPEAKER: We are giving repre-
sentation to the parties. Members. from 
different parties, who have spoken may not 
raise their hands. 

SHRI P.G. NARAYANAN: Sir. the rule 
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of law must be upheld at any cost. Sir, 
whoever it may be: whether it is a Govern-

. ment or any institution or individual, nobody 
is above law. Nobody has a right to disobey 
the laws of the country. 

Now, the court verdict has come. Itis for 
the U. P Government and for VHP to Obey; to 
honour the verdict of the court. But they say 
that they will not stop the construction. This 
is too much forthem. Any disobeyance. any 
disrespect ot the court verdict wi!! definitely 
lower the image of our country. So, this kind 
of trend should not be allowed at any cost. 

The State Government of U.P. is dis-
nonourlng the court verdict. Already the 
State of KarnataKa has dishonoured the 
court verdict with regard to Cauvery water 
Issue. This kind of things should not be 
allowed because if this sort 01 situation is 
gOing on, what will bethefuture: what will be 
the sanctity of the court. 

. [Translation] 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, all the Parliamentanans 
have been elected under the Constitution ot 
India only, this is Parliament and you are the 
Speaker. All this is und'3r the constitution. 
The responsibility of any conflict between 
the Constitution and the public mandate 
given to a political party lies on Shri Advanl 
who is the leader of the BJP and the opposi-
tion. H there IS any such conflict, will the 
constitution or the promises made in the 
manifesto of a political party be cons ice red 
supreme? Shri Advani has made repeated 
submissions, and I feel that he must admit 
that Constitution would be considered su-
preme in case any such situation arises, 
manifesto of a political party is secondary to 
it: they cannot come into conflict with each 
other. 

Mr. Speaker. Sir, though a large num-
ber of Members have expressed their opln-

ion in favour yet acting in accordance to the 
promises made In the manifesto would be 
keeping the unity and culture of the country 
at stake. I would not like any state to follow 
the footsteps of other countries and exist as 
a communal Stale. There was an unlortu-
nate partition of our country; some people 
opted for Pakistan but those who are here in 
our country are expected to have full faith 
and allegiance In the Conslitution of India. 
My submiSSion to the Government is that 
there IS no needtocondemnthemagaln and 
again. Like several others, I do not propose 
the dismissal 01 the U.P. Government. 
However, so far as the verdict of the Su-
preme Court. High Court and the Lucknow 
Benc~ of Allahabad Court are concerned,the 
Government 01 Uttar Pradesh have not been 
!ollowlng It Instead, they are violating it. 
Hence the Government of India should take 
the possession of the disputed land into thelf 
own hands with immediate effect: they should 
protect the land so that the Supreme Court 
order and High Court order are not Violated. 
I WOUld like to submit to you that the Govern-
ment, on behalf of the whole House. should 
unanimOUSlY condemn the disobeyance of 
Cou rt verdict and also the inCident of burning 
the effigy of the judge: they should resolve to 
protect the dignity of the Supreme Court and 
High Court. We will tackle other things 
ourselves: this is my only submission to the 
Government. Srnce the matter has been 
raised. we should express our views cleany 
in order to solve the problem. 

[English] 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnanl): Mr. SpeaKer, Sir, the Govern-
ment of thiS country, the entire House are 
aware of acquisitIOn of land by the Uttar 
Pradesh Government. This matter was re-
ferred to the Court of Law. The Court of Law 
had directed them to have the la'1d in their 
possession and not to have a permanent 
structure and also not to transfer that area. 
But when pucca construction started. again. 
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the matter went to the Court of law. That to Ayodhya long with the NIC. I request the 
construction was completely illegal. Then. Mn. Members here not to go deep on this 
after hearing all the arguments. from all issue. I am telling yousincerelythat they are 
sides. the Court had passed a unanimous ready to utilise this sensational issueforthelr 
judgement thatthe construction is illegal and advantage. Therefore. the legal pandits. the 
therefore they are giving a Stay Order on all leaders are discussing among themselves 
constructions. This is the order of the CoU!1. whether we should accept the verdict of the 
This has to be nonoured and implemented coun or not. 
and the responsibility for implementing the 
Order of the Court is that of the State Gov- The Constitution has been flouted since 
emment. 

Now. the situation is that the State 
Govemment had defied the Stay Order. The 
leaders of the VHP have comeforward and 
said that they are not going 10 abide. by the 
Court verdict and they are going 10 continue 
construction of temple. 

So, such a situation had been created. 
It is a clear defiance on the part of the State 

. Govemment and the Parties overthere. Ii is 
the responsibility of the Central Government 
to immediately intervene and see that the 
Court verdict is implemented. If it IS nOI 
poSSible, then, immediately, the State Gov-
ernment has to be dismissed. Otherwise, 
you cannot hold the country together. Every 
State will start defying the law. There Will be 
no rule of law. There will be no Constitullon. 
I shudder to imagine that what will be the 
future. 

Therefore, it is very necessary that the 
Central Government should take steps to 
uphold the rule .of law, the Constitution and 
the judicial verdict. That alone will save the 
unity and integrity of this country. 

SHAI K.P AEDDAIAH YADAV (Machili-
patnam): The situation in Ayodhya has 
become a sensitive issue: and instead of 
attending to the economic problems of the 

, people of this country. the leadership is now 
bent upon discussing a non-existent issue, 
that is an Ayodhya issue. 

I was one of the Members who had gone 

ItS Inception several times. It is nOI an issue 
whether the verdict of the court is to be 
accepted or not: the issue is how to respect 
the sentiments of both minorities and Hin-
dus. This is the main issue before the Prime 
Minister. A via media solution should be 
found: the via media solution is that the 
Babri-Masjid should be protected at all costs: 
and construction of Mandl( should be al-
lowed. On these two Issues, the House has 
to come to a consensus and save the situ-
ation: and no leader should instigate the 
feelings of the minorities and Hindus and 
thereby throw the country into the flames. 

SHAI CHinA BASU (Barasal): The 
question is very Simple. The question is very 
sif1llle. The question addressed to the House 
is whether there has been a violation of the 
Judgement of the coun. There a~e ample 
proofs whICh suggest and conclusively prove 
that there has been a violation of the Judge-
ment given by the Lucknow BenCh of the 
Allahabad High Court. Therefore, it is the 
duty of the Government to see that the 
judgement is implemented. 

The Leader of the Opposition, Shri Lal K 
Advani, on many occaSions, had said clearly 
that the Uttar Pradesh Government and his 
party will abide by the jUdgement of the 
court. Now, illS a question whether they will 
persuade VHP and other organisations, 
which are continuing the construction work 
In violation of the judgement of the court, to 
persuade them to abandon the construction 
work as perthe direction of the judgement of 
the court. 



513 RamJanamShoom- ~SADHA26. 1914 (SAKA) Sabri MasJid Issue 514 

A question of mandate has also been 
raised. Again.', will have to say will the 
Constitution prevail or the mandate of a 
particular issue wilt prevail over the nation. 
!:Iere it is not a question of construction of the 
tet1l)le; here it is a question of the Constitu-
tion of our country. of the secular principles 
of our country, which constitute the basIc 
characters of the Constitution of the country. 
It concerns the majesty of the law; it con-
cerns the maJesty of the judiciary of our 
country. Therefore,lthink, it is forthe House 
to give its clear decision that there has been 
a violation cf tre court order by the Govern· 

. mQI'lt of l J:: .... Pradesh; and it becomes the 
responsiol I~y o' the Government of India to 
take an appropriate action to see that the 
Judgement of the court is implemented. 

( Translation) 

SHRI SURAJ MANDAL (Godda): Mr. 
Speaker, Sir, the matter of Ayodhya has 
become so senous that after every six month, 
it is raised here once in this way and in the 
last meeting of N.I.C. the Government of 
India was given an assurance fully by the 
Bhartiya Janata Party that the orders of the 
court will in no circumstances, be violated, 
but today it appears from the news·papers 
'ihat the order of the court is being violated 
and why it is being violated because today 
the Ayodhya issue has spread everywhere 
like a disease. 

Sir, as the people in villages suffer from 
. an epileptic fit after every SIX months and 
people in this illness IS cured only when the 
III person is made to smell a leather shoe. 
Today the Bhartiya Janata party is violating 
the order of the court and says, on the one 
hand, that we are obeying the orders of the 
court and on the other hand, the construction 
work is going on there .... (lnterruptions) 

Mr. Speaker, Sir, today such an atmos-
phere has been created in Ayodhya, which is 
evident from the newspapers that even the 

orders of It court are not being complied 
with by the State Government. The State 
Govemment claims that it IS not capable of 
enforcing or maintaining law and order. That 
IS why saints are openly doing what they 
wantto do, and the construction of the temple 
is going on there by saints. On the one hand, 
the Government has failed to obey the or· 
ders of the Supreme Court and on the other 
hand, R.S.S. and Vishwa Hindu Parish ad 
people are interfering. Saints are openly 
participallng In the construction work. Saints 
are doing all this at their instance. I recall a 
saying in Bengali· 

"Sapar Aage Bega Nache Tathe Kiehhu 
BhedAache: 

Which means in Hindi, that if a frog 
dances before a snake, there is certainly 
some hidden meaning in it. Saints are con· 
structing the temple at their instance. The 
order of the court is being violated. Why is 
the Government of India proving to be inca-
pable in this matter? Can it not take any 
appropriate decision in the N.I.C. meeting 
and implement that decision strictly. Unless 
strictness is not shown in this matter. we 
cannot protect our constitution and our coun-
try. That is why, forthe sake of protecting our 
constitution and the country, it is necessary 
to observe strictness In this matter. 

SHRI RASHEED MASOD (Sahar-
anpur): Mr. Speaker, Sir, I have bee!, in 
Parliament for the last 18 years, but I have 
never seen such a troublesome atmosphere 
In Parliament, where the members of a par-
ticular community are openly called Paki-
stanis and the House IS tolerating It 
silently .... (/nterruptions) You people have 
raised yourvoice .... (lnterruptions) ... 

SHRI HARIN PATHAK (Ahmedabad): 
You should not speak anything wrong. No 
one has said anything .... (Interruptions) ... 

SHRI RASHEED MASOOD: They have 
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said so. Ever since I have joined politics. I 
think I have fought the battle for the Hindu-
Muslim unity. I have also fought against 
Hindu communalism and I have also fought 
against Muslim communalism. But a man 
like me is today feeling, while Sitting in Par-
liament, whether being the Members of 
Parliament are we able to do anything or not, 
will it be advantageous to us or not. I do not 
perceive the future of this country to be very 
bright. 

Vajpayeeji is sitting, I wanted to con-
gratulate him for his interview, the interview 
he had given on the T.V. in "Hello Zindagi" 
where he said that this country was going to 
disintegerate but when politics is being played 

, from temples, I was about to congratulate 
him for his interview and ask himto save this 
country, to save the unity of this country in 
view of what he said and what is going on in 
practice. 

The Constitution of India IS based on 
three pillars the Executive, the Judiciary ana 
the legislature. If the decorum of any of 
these three ends, then this country, most 
decidedly, cannot become what it IS today. I 
demand from you that the orders of the court 
are being violated so, the Central Govern· 
ment should take immediate action and it 
should implement the orders of the court. « 
the Governmentfails in implementing II, then 
it should be dismissed without a minute's 
delay ... (Interruptions) 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): Mr. Speaker, Sir, I should be 
given an opportunity to give a personal clari· 

,fication. I did not want to take part in this 
discussion. Even now, it IS not my desire 
because we want to hear the Prime Minis-
ter's reply. But can the discussion not take 
place in an atmosphere of peace, I have till 
now, failed to understand ... (lnterruptions) 

There are many serious questions be· 
fore this country. These questions are such 

that shall determine the future of the country. 
But this seriousness is not reflected in our 
discussion. There is a difference between 
heat and light ... (lnterruptions) 

They are saying that you should not look 
ahead of you, you should look back. «we 
look back, it will be said that we do not look 
towards the future. we are not forward but 
backward looking. We are not only looking 
forward and backwara and but we are look· 
ing towards left as well. 

My friend just spoke. He gave a 
reference to my interview in Hello llndagl 
but It was an incomplete reference. I had 
said that if the politics in this country IS played 
from MasJid. from the ChurCh. from the 
Gurudwara, then It cannot be stopped from 
reaching the door of the temple. There can 
be a discussion on It whether it is correct or 
wrong. But those whO took pobltcs to the 
Gurudwara, to the mosque, are the people 
who go to the mosque dunng elections to 
take orders trom the Imam. we do not 
go ... (Interruptions) 

:. 

I have never been to any Shankara· 
charya till today to seek bleSSings during 
elections. During the elections, I haogoneto 
one area. I got the opportunlly to meet one ... 
Shankaracnarya. The newsmen asked me 
as to what sort at talk ana I held With him, 
whether I sought blessings for the party? I 
said, no, I asked for the blessings for the 
country. Parties may eXist. they may not 
exist. but the country must eXIst. 

Mr. Speaker Sir, if the Congress 
party In Mlzoram seeks votes In the name of 
installing a Christian Government and writes 
so in its election manifesto, on that day Shri 
Arjun Singhji was saying that we had op· 
posed it internally, but that opposition is not 
enough. I also keep on opposing many 
things at home but if they seek vote in the 
election in the name of installing a christian 
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Government in MiZoram, it will not do. You 
sought sUCh votes. This matter is pending in 
the Supreme Coun since long. I can present 
this manifesto. One sided action will not do, 
there can be no onesided battle against 
fundamentalism. Encouraging communal-
ism on the one hand and fighting it on the 
other cannot go together. 

The Congress party talked about minor-
ity communalism for the first time in the 
Tirupati conference. I wished to congratu-
late you fur this, but you will saythatthey are 
in collusion with each other, that is why I am 
not extendIng my congratulations. This has 
been said for the first time. Was the country 
not partitioned because of minority 

communalism ... ( Interruptions) Mr. Speaker, 
Sir, my difficulty is that I am not able to speak 
when I am interrupted ... (lnterruptions) Sir, I 
was' talking about Tirupati. In Tirupati it was 
said forthe firsttime that minority communal-
ism is existing, but even forthis the majority' 
communalism was held responsible in the 
proposal. There was nothing like majority 
communalism in this country. 

Mr. Speaker Sir, my request is that if 
communalism is to be fought against, if the 
1ealing of nationalism is to be created in its 
~rfUe sense, if communalism is to be rooted 
out, then there cannot be different yardsticks 
to measure communalism. If we want to 
curb narrow minded ness then we must fight 
it out whenever it is seen. If you compromise 
with communalism for the sake of securing 
votes then tendency to compromise with 
other type of communalism will grow. 

SHRI RAM VILAS PASWAN: We will 
fight out evil with evil means ... (Interruptions) 

SHR1ATAlBIHARIVAJPAYEE: He is 
advising us to be good even in such an 
atmosphere. They are spreading casteism 
throughout the country ... (lnterruptions) Mr. 
Speaker Sir, I do not want to start a verbal 

dual with him but throughout the country he 
is saying that the President is Brahmin, Vice 
President is Brahmi,; and the Prime Minister 
is also a Brahmin. 

SHRI RAM VILAS PASWAN: That is 
what I am saying even today. 

SHRI ATAL BIHARI VAJPAYEE: He 
has stated that the leader of the opposition is 
also a Brahmin. I did not know the caste of 
Shri Advani. We nevergo into the caste. Mr. 
Speaker, Sir, is it not another way to spread 
venom. Would it not be a one sided, if we 
want to discuss the problems and want to 
solve the problems sincerely then we must 
go on making efforts In this direction. 

As far as the verdict of court is con-
cerned. Uttar Pradesh Government should 
implement it but the people, who themselves 
enacted a new legislation keeping aside the 
verdict of the Supreme Court in Shahbano 
case and amended the constitution. should 
not give sermon to us. 

[English) 

13.00 hrs. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir. I wish to inform the House that 
since the work of the Ram Janmabhoomi-
Babri Masjidcomplex had continued through-
out the 15th night and 16th instant, in spite of 
the orders of the Allahabad High Court, 
trestraining any construction work on the 
land. the Home Minister wrote to the Chief 
Minister of Uttar Pradesh with the request to 
stop the construction work at the site. A reply 
to this letter has been received from the. 
Chief Minister of U.P. a little while ago, in 
which he has conveyed that the District 
MagIstrate and the District Superintendent 
of Police have been directed by the State 
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Govemment to ensure cofTl)liance of the the notICe. nothing at the kind. 
High Coun's orders. 

I thought I will inform the House about 
this. 

MR. SPEAKER: At two o'clock, there 
will be a reply given by the hon. Prime 
Minister, to the Malian of No-Confidence 
moved in this House. Papers will be laid 
afterwards please. 

Now I adjourn the House to meet again 
at exactly 2 p.m. 

13.01 hrs. 

The Laic Sabha then adjourned for lunch 
till fourteen of the clock. 

(English] 

The Lok 8abha Reassembled at fourteen 
of the clock after lunch. 

[MR. SPEAKER in the. Chaiij 

(Translation} 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker. Sir. you had promised to allot me 
five minutes' time from your quota. 

MR. SPEAKER: You have already 
availed of that time. 

( Interruptions) 

SHel GEORGE FERNANDES (Muzal-
farpur): Mr. Speaker, yesterday I sought 
your permission to lay the Progressive 
Construction Report on the Table of the 
House. H you allow me, I would now like to 
lay these papers on the Table 01 the House. 

[English) 

[ Translation] 

SHRI GEORGE FERNANDES: I had 
made an announcement to the effect pub-
licly, yesterday. 

(English) 

MR. SPEAKER: Althe last moment you 
are just taking me by surprise. 

( Translation] 

SHRI GEORGE FERNANDES: Ves-
terday,l had announced it several times. 

MR. SPEAKER: I have received neither 
any notice from you nor any repon. 

SHRIGEORGEFERNANDES: Sir,then 
what should I do? 

MR. SPEAKER: Please do it atter-
wards. 

(EngliSh] 

Let us now take up papers to be laid 
on the table. 

14.01 hrs. 

PAPERS LAID ON THE TABLE 

Memorandum of understanding be-
tween the bharat eynamlcs Ltd. and 

Department of Defence Production and 
Suppl'" Ministry of Defence for 1912· 

n .. e. 

(Englishj 

THE MINISTER OF DEFENCE (SHRI 
MR. SPEAKER: Vou have not given me SHARAD PAWAR): Sir,lbeg to lay on the 
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table a copy each of the following papers 
(Hindi and English versions):-

(1) Memorandum of Understanding 
oetween the Bharat Eynamics 
Limited and the Department 01 
Defence Production and Sup-
plies, Ministry of Defence for the 
year 1992-93. 

[Placed in Library See No. LT 
2238192) 

(2) Memorandum of Understanding 
oetween the Hindustan Aeronau-
tics limited and the Department 
of Defence PrOduction and Sup-
plies. Ministry of Defence for the 
year 1992-93. 

[Placed in library See No. l T-
2239192) 

(3) Memorandum of Understanding 
oetween the Mishra Dhatu NI-
gam limited and the Department 
of Defence Production and Sup-
plies. Ministry of Defence forlhe 
year 1992-93 

[Placed in the library See No. 
L T-2240/92) 

(4) Memorandum of Understanding 
between the Bharat Earth Mov-
ers limited and the Department 
of Defence Production and Sup-
plieS. Ministry of Defence forthe 
year 1992-93. 

[Placed in library See No. l T-
2241192} 

(5) Memorandum of Understanding 
between the Garden Reach Ship-
bUilders and Engineers limited 
and the Department of Defence 
Production and Supplies, Minis-

try of Defence for the year 1992-
93. 

[Placed in Library See No. l T-
2242192) 

(6) Memorandum of Understanding 
between the Mazagon Dock 
limited and the Department of 
Defence PrOduction and Sup-
plies. Ministry of Defence forthe 
year 1992-93. 

[Placed in library See No. l T-
2243/92] 

(7) Memorandum of Understanding 
between the Goa Shipyard Lim-
Itedandthe Department Defence 
of Production and Supplies. 
Ministry of Defence for the year 
1992-93. 

[Placed in library See No. LT· 
2244/92J 

Review on the working of and annual 
report of Handicrafts and Handlooms 

Export Corporation of India Limited for 
1990-91 ect. 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): Mr. Speaker Sir. I beg 10 lay on 
thetable:-

(1) A copy each of the following 
papers (Hindi and English Ver· 
slons) under sub secllon (1) of 
section 619A of the Companies 
AcI1956:-

(i) RevieW by the Government 
on the working of the Handicralts 
and Handlooms Export Corpo-
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ration of India Limited for year 
1990-91. 

(ii) Annual Report of the Handicrafts 
and Handlooms Exports Corpo-
ration of India Limited for the 
year 1990-91 along with Auditeo 
Accounts and comments of the 
Controlier and Auditor General 
thereon. 

(2) A statement (Hindi and English 
Versions) showing reasons for 
delay in laYing the papers men-
tioned at (1) above. 

[Placed In Library See No. L T-
2245192J 

Notification under maror Port Trust Act, 
1963 and memorandum of understand-
ing between Shipping Corporration of 

India and Ministry of Surface Transp.i>!1 
for 1992-93. - • 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARYAF· 
FAIRS AND MINISTER OF STATE IN 

. THE MINISTRY OF HOME AFFAIRS 
(SHRI M .M .JACOB): Sir. on behalf of 
Shri Jagdish Tytler. I beg to lay on the 
table:-

(1) A copy of the Notification No. 
G.S.R. 473 (E) (Hindi and Eng-
lish versions) published in Ga-
zene of India dated the 4th May, 
1992 approving the amendment 
to the Visakhapatnam Fishing 
Harbour Regulations, 1986 un-
der sub-section (4i of sec-
tion 124 of the Major Port Trust 
Act. 1963. 

[Placed in the Library See 
No.l T -2246192] 

(2) A copy of the Memorandum of 
Understanding (Hindi and Eng-
lish versions) between the Ship-
ping Corporation of India and the 
Ministry of Surface Transport for 
the year 1992-93. 

[Placed in Library See No. L T-
2247192J 

Report of the Official Team visit to 
Ayodhya from 12th to 14th July, 92 and 

a Statement giving reasons for not 
laying simultaneously Hindi versions of 

the Report. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M .M .JACOB): Sir, I beg to lay on 
the Table: 

(1) A copy of the Report of the Offi-
cial Team who Visited Ayodhya 
from 1 2to 14July. 1992 (English 
version) 

(2) A statement (Hindi and English 
versions) giving reasons for not 
laYing Simultaneously the Hindi 
version of the Report 

o 
[Placed in the Library See No. 

L T-2259/92) 

Notifications uncler High Court Judges 
(Conditions of Services) Act, 1954 and 
Supreme Court Judges (Conditions of 

Service) Act, 1958. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
Sir. I beg to lay on the Table:-

(1) A copy oft he High Court Judges 
(Travelling Allowance) Amend· 
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ment Rules, 1992 (Hindi 
and English versions) published 
in Notification No. G.S.R. 117 in 
Gazette of India dated the 14th 
March 1992 under sUb-section 
(3) of section 24 of the High Court 
Judges (Conditions of Service) 
Act, 1954. 

[Placed in the library See No. 
L T-2248192] 

(2) A copy of the Supreme Court 
Judges (Amendment) Rules, 
1992 (Hindi and English versions) 
published in Notification No. 
G.S.R. 559 (E) in Gazette of India 
dated the 27th May, 1992 under 
sub-section (3) of section 24 of 
the Supreme Court Judges 
(Conditions of Service) Act. 1958. 

[Placed in the Library See No. 
L T-2249192] 

Notifications under Customs Act, 1962, 
and Central Excise and Sah Act, 1944, 

etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Sir. I beg to lay on the 
Table:-

(1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of 
the Customs Act. 1962:-

(i) S.O. 176(E) published in 
Gazette of India dated the 3rd 
March, 1992 together with an 
explanatory memorandum re-
garding reviseo rates of ex-
change for conversion of certain 
foreign currencl8s into IndIan 
currency or vice-versa. 
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(ii) S.O. 368(E) published in 
Gazette of India dated the 28th 
May, 1992 together with an 
explanatory memorandum re-
garding revised rates of ex-
change for conversion cif certain 
foreign currencies into Indian 
currency or vice-versa. 

(iii) S.O. 369(E) published in 
Gazette of India dated the 28th 
May, 1992 together with an ex-
planatory memorandum regard-
ing reVised rates of exchange for 
conversion of certain foreign 
currencies into Indian currency 
or vice-versa. 

(iv) G.S.R. 536(E) published in 
Gazette of India dated the 19th 
May. 1992 together with an ex-
planatory memorandum regard-
ing exemption to matenals im-
ported into India against value 
based Advanced Licence from 
the whole of the baSIC ano addi-
tional duties of customs leViable 
thereon. sublect to certain condi-
tions mentIOned in the Notifica-
tion. 

(v) G.S.R S37(E) published in 
Gazette of India dated the 19th 
May. 1992 together with an ex-
planatory memorandum regard-
ing exemption to materials im-
ported into India against an 
Advance LIcence trom the whOle 
of baSIC and additional duties of 
customs leviable thereon. sub-
ject to certain conditions men-
tioned In the Notification 

(vi) G.S.R. 538(E) published In 
Gazette of India dated the 19th 
May. 1992 together With an ex· 
planatory memorandum regard-
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ingexemption to goods imported 
into India against an Advance 
Customs clearance permit from 
the whole of the basic and addi-
tional duties of customs leviable 
thereon, subject to certain condi-
tions mentioned in the' Notifica-
tion. 

(vii) G.S.R. 539(E) published in 
Gazette of India dated the 19th 
May, 1992 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 190192-Cus .• dated the 
14th May, 1992. 

(viii) G.S.R. 568(E) published in 
Gazetter of India dated the 1 st 
June. 1992 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.44I91-Cus., dated the 
30th May, 1991. 

(ix) G.s.R. 476(E) published in 
Gazette of India dated the 6th 
May, 1992 together witn an ex-
planatory memorandum regard-
ing exemption to gold of purity 
not exceeding 0.995 when tm-
ported by Units undertne scneme 
for export of gold jewellery and 
articles from the whole of the 
baSIC customs duty leviable 
thereon. 

(x) G.S.R. 447 (E) published in 
Gazette of India dated the 6th 
May, 1992 together with an ex-
p�anatory memorandum making 
certain amendments to Notifica-
tion No. 164178-Cus., dated the 
21st August 1978. 

(xi) G.S.R 478(E) published in 
Gazette of India dated the 6th 
May, 1992 together with an ex-
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planatory memorandum making 
certain amendments to Notifica-
tion No.12219!-Cus., dafed the 
1 st March, 1992. 

(xii) G.S.R. SOO(E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
p�anatory memorandum pre-
scribing an effective rate of basic 
customs duty of 65 percent of 
certain dry fruits and spices. 

(xiii) G.S.R. SOl (E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum making 
certain amendments to certain 
notifications so as to delete cer-
tain entries. 

(xiv) G.S.R. S02(E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum rescind-
ing certain notifications. 

(xv) G.S.R. 503(E) published in 
Gazette of India dated the ,4th 
May: 1992 together with an ex-
pianatory memorandum pre-
SCribing effective rates of auxil-
Iary duty of customs. 

(xvi) G.S.R. 504(E) published in 
Gazette of India dated the' 4th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing full exemption from 
auxiliary duty of customs to cer-
tain spec~ied goods. 

(xvii) G.S.R. 505(E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
pianatory memorand~m pre-
scribing total exemption from 
auxiliary duty of customs on 
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certain gOOdS which are wholly 
or partially exempted from the 
basic duty of customs. 

(xviii) G.S.A. 506(E) published 
in Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing a concessional rate of 5 
percent auxiliary (Juty on certain 
specified goods. . 

(xix) G.S.A 507(E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing a concessional rate of 
auxiliary duty on certain gOOdS 
which are wholly or partially 
exempted from the basic duty of 
customs. 

(xx) G.S.A. 508 (E) published in 
Gazette of India dated tho 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing a concessional raie of 
30 percent auxiliary duty on cer· 
tain specif~ goods. 

(xxi) G.S.A. 509(E) published in 
Gazene of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing a concessional rate of 
30 percent aUXiliary duly on cer-
tain goods which are wholly or 
partially exempted from the ba-
sic duty of customs. 

(xxii) G.S.A. 51 OlE) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing the rate of auxiliary duty 
of customs on component parts 
of simulators of aeroplane etc. 
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(xxiii) G.S.A. 511 (E) published 
in Gazette of India dated the 14th 
May, 1992 together with an ex-
p�anatory memorandum pre-
scribing partial exemption from 
auxiliary duty on exposed cine-
matographic films. 

(xxiv) G.S.A. 512(E) published 
in Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing the rate of auxiliary duty 
of customs on component parts 
of medieal, electronic equip-
ments. 

(xxv)G.S.A. 513(E) published in 
Gazene of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum pre-
scribing the rate of auxiliary duty 
on component pans of machin-
ery Imported for initial setting up 
of specified machineries. 

(XXVI) G.S.A. 514(E) published 
In Gazene of India dated the 14th 
May. 199210gether with an ex-
planatory memorandum pre-. 
scribing the rate of auxiliary duty 
oi customs on copper wires, bars, 
etc. exported earlier. 

(xxvii) G.S.A. 526(E) published 
In Gazene of India dated the 15th 
May. 1992 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 155J91-Cus., dated the 
5th December. 1991. 

(xxviii) G.S.A. 534(E) published 
in Gazette of India dated the 19th 
May. 1992 together with an ex-
planatory memorandum making 
certain amendments to Notlfiea-
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June. 1992 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 83/90 Cus., dated 
the 20th March, 1990. 

tion No.29/89-Cus .. dated the 1 st 
March, 1989. 

(xxix) G.S.R535(E)publishedin 
Gazette of India dated the 19th 
May, 1992 together with an ex-
p�anatory memorandum making 
certain amendments to Notifica-
tion No. 185/92-Cus., dated the 
14th May, 1992. 

(XXX) G.S.R. 545(E) and G.S.R 
546(E) published in Gazette of 
India dated the 21st May, 1992 
together with an explanatory 
memorandum regarding exemp-
tion to raw materials and compo-
nents used in the manufacture of 
goods with provisions of the 
Section 65 of the said Customs 
Act from the whole 01 the basIc. 
additional and auxiliary duties of 
Customs. 

(xxxi) G.S.R. 547(E) published 
in Gazette of India dated the 21 st 
May, 1992 together with an ex-
planatory memorandum seeking 
to prescribe a basiccustoms duty 
of 65 percent on Imported stain-
less steel coin blanks prOduced 
out of cold rolled stainless steel 
strips sent out of India calculated 
on the value of conversion from 
cold rolled stainless steel strips 
to such coin blanks. 

(xxxii) G.S.R. 548(E) published 
in Gazette of India dated the 21 st 
May, 1992 together wilh an ex-
planatory memorandum seeking 
to prescribe an auxiliary duty of 
45 percent on the stainless steel 
coin blanks calculated on con-
version cost. 

(xxxiii) G.S.R. 586(E)publishea 
in Gazette of India dated the 9th 

(xxxiv) G.S.R. 622(E) published 
in Gazette of India dated the 22nd 
June, 1992 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 34190- Cus .. dated 
the 20th March. 1990. 

(xxxv) G.S.R. 642(E) published 
in Gazette of India dated the 26th 
June, 1992 together with an 
explanatory memorandum mak· 
'ng certain amendments to Noti-
fication Nos. 1 91192 and 1 93/92-
Cus., dated the 14th May, 1992. 

(XXXVI) G.S.R. 649)E) published 
in Gazette of India dated the 30th 
June, 1992 together with an 
explanatory memorandum mak· 
ing certain amendments to Noti-
fication No. 514/86-Cus., dated 
the 30th December 1986. 

[Placed in the Library See No. 
L T-2250192j 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under SUb-section (2) 
of section 38 of the Central Ex-
Cise and Salt Act, 1944:-

Ii) G.S.R. 469(E) published in 
Gazette of India dated the 30th 
April, 1992 together with an 
explanatory memorandum seek-
'ng 10 prescribe a concessional 
rate of excise duty of 1 5 percent 
ao valorem on sterile contact lens 
care solution. 
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(If) G.S.R. 470(E) published in 
Gazette of India dated the 30th 
April, 1992 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 83/90-CE. dated the 
20th March, 1990 so as to fully 
exempt vaccum flaSkS from the 
basIc excise duty. 

(iii) G.S.R. 471 (E) published in 
Gazetter of India dated the 30th 
April, 1992 together with an 
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 14/92-CE. dated the 
1 st March, 1992 so as to fully 
exempt plastic insulated ware 
from basic excise duty. 

(iv) G.S.R. 516 (E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 87/89-CE, dated the 1 st 
March, 1992 so as to change 
certain descriptions consequent 
upon the Changes made In the 
Central Excise Tariff. 

(v,> G.S.R. 517(E) published in 
Gazette of India dated the 14th 
May, 1992 together With an ex-
planatory memorandum pre· 
scribing effective rates of special 
excise duty. 

(vi) G.S.R 518(E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum seeking 
to set off of Special excise duty 
paid on inputs used in finished 
goods under certain circum-
stances. 

(vii) G.S.R. 519{E) published in 

Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum regard-
ing exemption to goods manu-
factured in a free trade zone or 
100 percent Export Oriented 
undertaking from the whole of 
special duty of excise leviable 
thereon. 

(viii) G.S. R. 520(E) published in 
Gazette of India dated tne 14th 
May, 1992 together with an ex· 
planatory memorandum pre-
scribing effective rates ot excise 
duty on certain goods falling 
under Chapters 78 and 79 of the 
Schedule to the Central Excise 
Tariff. 

(ix) G.S.R. 521 (E) published in 
Gazette of India dated the 14th 
May, 1992 together with an ex-
planatory memorandum seeking 
to allow movement of exclseable 
goods without payment of spe-
cial excise duty. 

(X) G.S.R. 522(E) publiShed In 

Gazette of India dated the 14th 
May, 1992 together With an ex-
planatory memorandum seeking 
to allow rebate of special excise 
duty on export of excise able 
goods under Rule 12. 12A and 
191 AoftheCentral Excise Rules. 
1944. 

(xi) G.S.R. 523(E) published in 
Gazette 01 India dated the 14th 
may, 1992 together with an ex-
planatory memorandum making 
certain amendments to Notifica· 
tion No.177/86CE. dated the 1st 
March, '986 so as to allow credit 
or set off of special excise duty 
paid on the inputs used in the 
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A copy of the Notification No. S.O. 
459(E) (Hindi and English versions) 
published in Gazette of India dated 
the 24th June, 1992 notifying that 
during the year 1992-93 subscrip-
tion made to the Public Provident 
Fund and balances at the credit of 
the subscribers shall bear interest 
at the rate of 12 percent per annum 
issued under section 5 of the PubliC 
Provident Fund Act, 1968. 

finished products under the (1) 
MOOVAT5cheme. 

(xii) G.S:R 527(E) published in 
Gazette of India dated the 15th 
May, 1992 together with an ex-
planatory memorandum regard-
ing exemption to gold potassium 
cyanido solution produced In a 
factory and used for the manu-
facture of jari in that tactory from 
the whole of the duty ot excise 
leviable thereon. 

(xiii) G.S.R. 643(E) published in 
Gazette of India dated the 26th 
June, 1992 together with an ex-
planatory memorandum making 
certain amendments to Notifica-
tion No. 34J92-CE, dated the 1 sl 
March,1992. 

[Placed in the Library See No. 
LT-2251 192) 

(3) A copy of the Notification No. 
362(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 27th May, 1992 
together with an explanatory 
memorandum specifying all the 
countries which are parties to the 
General Agreement on Tariff and 

. Trade under sub-section (4) of 
section 9B of the Customs Tariff 
Act,1955. 

(Placed in the Library See No. 
L T-2252J92) 

Notifications under Public Provident 
FUnd Act, 1968 and LHelnsurance Act, 

1956,etc, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): Sir, I beg to lay on the Table:-

(2) 

(Placed In the library See No. L T-
2253J92j 

A copy olthe Notification No. G.S.R. 
547 (Hindi and English versions) 
published in Gazette of India dated 
the 28th September, 1991 contain-
ing Corrigendum to the Notification 
NO.G.S.R 4 dated the 5th January 
1991, issued under section 48 of 
the Life Insurance Corporation Act, 
1956. 

[Placed in the Library See No. L T-
2254192J 

(3) A statement (Hindi and English 
versions) indicating results of mar-
ketloans floated in June. 1992. 

[Placed in the library See No. L T-
2255192J 

Statement correcting reply to US No. 
127 DT. 22nd Feb" 92 Re: Suspension 

of lift Employees, etc, 

THE DEPUTY MINISTER IN THE 
MI~ISTRY OF COMMERCE (SHRI SLA-
MAN KHURSHEED): Sir, I beg to lay on the 
Table a statement (Hindi and EngliSh ver-
sions) (i) correcting the reply given on 22nd 
February, 1991 to Unstan:ed Question No. 
127 by Shri Kamal Chaudhry regarding 
suspension of 11FT employees; and (ii) giv-
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ing reasons tor delay in correcting the 
reply. 

[~Iaced in Library See No.l T·2256! 
921 

MR. SPEAKER: I do nOI propose to 
take up now the item no. 9, Statement by 

. Minister"of Parliamentary Affairs about next 
week's business because there are so many 
submissions. It will be taken up after the 
Private Members' business is over because 
it will take some time. 

Now the Prime Minister will reply to 
the No Confidence Motion. 

14.10 hrs. 

MOTION OF NO-CONFIDENCE IN THE 
COUNCil OF MINISTERS - CONTD. 

[English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker, Sir, at the 
end of every debate it is customary to thank 
the hon. Members who participated in the 

. debate and gave very valuable suggestions. 
It is, more or less, the first sentence with 
which the person replying to the debate 
starts his speech. 

f Translation] 

SHRI ATAl BIHARI VAJPAYEE 
(Lucknow): If you do not want to thank, it is 
OK 

SHRIP.V. NARASIMHARAO: Ididnot 
mean this. Please listen to rna first. 

[English] 

In this case, Sir, I do not know how to 
thank the hon. Members of the Opposition 

who have participated in something like a 
sterile debate which could, perhaps, be 
considered a debate for a debate. They 
have every right to do so and I do not deny 
that. 

During the last one year, we have dis-
cussed many issues in this House and in the 
other House. Many clarifications have been 
given and many que~tlons have been raised 
and if I say that the debate which we had. on 
the No Confidence Motion, was just a rehash 
of what has been said, what has been replieO 
to in great detail - except that this comes 
under a new caption - I think I would not be 
far wrong. So, that IS the content of the 
debate. 

Sir, I would very humbly like toclaim that 
during the last one year this country has not 
attracted any extraordinary national or inter-
national headlines for negative happenings 
-lor killings, for blindings, for rapes or for 
tensions in the society. W"atever problems 
we have come up against, we have promptly 
tried to attend to them and,; therefore. the 
thrust of the new Government has been 
emphasis on economic programmes, keep-
ing issues of tension in a 10lf profile, greater 
attention to people's problems and further 
emphasis on development aspects. I have· 
said time and again that this is not the time 
for this country to deviate from the path of 
development, to deviate from the path of 
national unity, integnty and stability. That 
luxury we cannot afford. 

I am gratefulto the other parties who, by 
and large, agreed with this approach and we 
halte had a fairly successful consensus 
method working during the last one year. 
Despite this No-Confidence Motion and what 
will happen on it, I would certainly expectthiS 
method to continue and the same amount of 
cooperation and appreciation of the real 
problems of the country in the future also and 
that is the only way of conducting the affairs 
of this country. 
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Sir. during the debate many other Min-
isters have intervened, many matters have 
been clarified and I am afraid I will not be able 
to add to what they have already said on their 
respective subjects, I shall only refer in a 
general way to the direction in which the 
Govemment has been moving and why it 
has been moving in that direction. I think I 
need hardly add anything to that. 

The last year _ last two or three years 
in fact, have seen recessionary trencs all 
over the world. This is borne out by several 

, reports, several facts and figures including 
the World Economic Survay of the United 
Nations. So, the economic situation which 
my Govemment inherited came in a particu-
larly difficult era In the history of the world 
economy and particularly after the dismem-
berment of the former Soviet Union, the 
systemic changes in the Eastern Europe 
when investment of a massive magnitude 
was needed in all these countries and India 
was more or less competing with all these 
countries. This situation needs to be noted 
specially because in the light of this, if we 
have been able to attract not only attention 
but a good deal of investment, it is something 
which cannot be scoffed at. 

The World Economic Survey in regard 
to India has said this and I quote: 

"The economic reform launched by India 
in 1991 was a landmark in the remarkable 

, change in policy orientation that has swept 
across tile continents of Latin America Arti-
ficial and A:..ia in recent years. The wave of 
liberalisation reflects a genuine recognition 
of the need to mob:iise and enable the eco-
nomic talents of the people and to make the 
State more efficient and less oppressive. 
Govemments had been overwhelmed by the 
extemal debt burdens and the reduction on 
net financial transfers in the first half of the 
1980s. This is for the world and for India, in 

particular, both historical and temporary 
experience suggest that the State has indis-
pensable functions In defining legal frame-
work, providing infrastructure, establishing 
monetary and financial stability, ensuring 
education and health, maintaining an ac-
ceptable distribution of income and social 
justice, safeguarding the environment and 
providing a vision of the future role of the 
country in the world economy." 

This, I submit, is precisely what the 
Government of India has taken upon itself to 
do, while other functions which it was per· 
forming spreading its limited money too wide 
and too thin, all these areas have been given 
over or made over to those who can bring 
investment and supplement those areas. 

Sir, I have said many times that in the 
Eighth Five Year Plan what we really wanted 
and still want is a massive augmentation of 
the outlays for rural development. With great 
difficulty, with all the goodwill in the world, 
the Planning Commission was able to allot 
Rs. 14.000 crores for rural development. Of 
course, there are other areas in which rural 
development also comes in and the villages 
and the people of the villages 00 get benefit, 
but althe last meeting, in the recent meeting, 
it so occurred to us that Rs. 14,000 crores 
would not suffice, it would not really meet the 
needs of the people as we want to and so we 
raised it to Rs. 30,000 crores. But raising it 
from Rs. 14,000 crores to Rs. 30,000 crores 
is a big jump and I would still like to say that 
considering the backlog of development oj 
the rural areas in the country which has been 
accumulating Plan after Plan, I would be 
happy when we wouldgo to some figure like 
Rs. 50,000 crores in the Eighth Plan. But, 
how will that happen? How is it possible if 
very large investments like Rs. 3,000 crores, 
Rs. 4,000 crores, Rs. 5,000 crores on each 
project are eaten up by the infrastructural 
sectors like power, telecommUnications, oil 
etc.? Budgetary support has to be given to 
~!!' '1"1"'''1 'O'S which is tolally inevitable. 
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There is no question of our not having a 
power sector, there IS no question of our not 
having an oil sector and there is no question 
of our not having all the infrastructure sec-
tors. 

Sir, we know that from the First Five 
Year Plan onwards, these sectors have 
consumed larger portion of the Plan outlays. 
This IS a well-known fact. What has suf-
fered? The areas that have suffered are 
those of human resource development. 
TOday, illiteracy is at a level which IS unac-
ceptable; if the health standardS olthe people 
are at a level which is unacceptable, it is 
oecause of the fact that much of the outlays 
have oeen taken up by Ihe infrastructure 
sector. "we want this fifty thousand or forty 
thousand orwhateverto come tothe Human 
Resource Development, to the rural sector 
where allthese are needed,l submit that the 
only way to bring thiS about IS to make a 
change over in the infrastructural investment 
sector whiCh we are trying to do with some 
success. about which one need not oe too 
discouraged. We have sent a team specially 
to negotiate power projects. I am glad to say 
that they have been able to come back even 
after the first visit with a sizeable number of 

~._power projects properly examined. negoti-
ated. The paperwork is gOing on. Clearance 
etc., would need some more time. But the 
figure which they have quoted is about 15,000 
crores which to my mind is gOing to release 
about Rs. 30,000 crores or Rs. 35,000 crores. 
Now if this kind of substitution takes place. 
this money perhaps we could find for the 
rural sector, for the sector in orderto help the 
sections of people who have been deprived 
so far. This is the only way of bringing the 
entire country up, not section-wise but start-

. ing with the base of the pyramid. I do not 
- know 01 any other way. This is what we have 

decided and in order to do that, there has to 
be something like a bypass operation-not 
just asking to trickle down, expecting the 
classical trickle down theory to work. We 
have to pass on thiS money-these 30.COO 

or 40,000. whatever II may be- straight to 
the base of the pyramid, not passing througn 
the other channels that we know of. This is 
the only way we can get this done. 

So. both the aspects have been taken 
care ot. 

The liberalisation programme that we 
nave started IS not the one which was started 
in many othercountfles. II has a speciality of 
its own. It takes care of the areas where 
liberalisalton would bring in dividends. It 
also takes care of the areas which perhaps 
would suffer as a result of liberalisation being 
concentrated in one area. Our villages and 
the illiteracy there or the lack of educational 
facilities, lack of skills on the part 01 the boys 
and girls In the villages would leave them far 
far behind when compared to their counter-
parts, their brothers and sisters in towns 
where they have better educational facilities 
So, investing only in the towns, Investing 
only in the industries would mean that those 
who are around the towns would get better 
facilities while the rural areas would be left 
behind. 

So, we have to have a massive pro-
gramme for the rural areas whereby the 
skills of the rural population-whether adult 
or child or boys or girls-those skills are 
brought up in such a way that they do not 
have to migrate to the cities and they also 
have a job which they can do, a gainful job 
which they can do. Rs. 30,000 crores what 
would it mean in terms of mandays? It would 
mean a lot. Rs. 30.000 crores in terms ot 
mandays would mean a lot. But it is not just 
in mandays that we are measuring. We want 
infrastructure in the villages also. We want 
all facilities to be created in the villages also. 
Therefore, these 30 ,000 crores, and, more if 
possible, would have to be very well spent. 
spent with certain amount of imagination so 
as to see that the rural population really 
makes progress so as to minimise or at least 
reduce the disparity between the rural and 
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• the urban population. This is one of the very 
important objectives of the Eighth Five Year 
Plan, I would like to submit It is possible that 
we will not be able to ~o all the way dUring 
these five years because the disparity is so 
much. But we will be able to go part of the 
way and I have no doubt that this is gOing to 
happen: We have taken steps. Some Plans 
IiketheJRYhavebeenseverelycriticisedall 
overthe co~ntry where they have not worked 
well. But, at the same time, they have been 
hailed in those parts of the country where 
they have worked well. We have a Planning 
Commission report on the JRY, on the work-
ing of the Jawahar Rozgar Yojana which has 
brought out some very discouraging fea-
tures ofthe Yojana because it says that it ~n 
give only a few days' rozgar to people, not 
more, because the money was limited and 
the methodology also was such that it did not 
really reach the people whom it shou Id have 
reached. 'Forthe firsttime again, the Jawahar 

,Rozgar YOlana is being linked in the 1,711 
blocks taken for the vevamp of the public 
distribution system. The Yojana is being 
linked with the public distribution system. In 
other words. wages in those areas of what-
ever work is taken, will be paid at least 
partially in kind. in foodgrains. Now this 
really ensures that the money goes to the 
persons for valid purposes and money is not 
eaten by middlemen. So. this tie-up. I am 
sure. will improve both the Jawahar Rozgar 
Yojana and the public distribution system 
which is now for the first time reaching the 
village and a determined effort is being made 
to see that it reaches the village and when it 
reaches the village, it goes to those who do 
.the work in the Yojana. This linkage is 
important and is being atteOl>ted. I have 
myseH been to some places. one place in 
Madhya Pradesh, one in Rajasthan, where 
the reports had been that it is not working 
satisfactorily. I wentthere. HaIRed to people. 

• There is no use of simply criticising what is 
happening for so may years. If things have 

been going wrong, we have 10 correct them. 
So,I have seen to it that at least at the official 
level. tt-cre IS a determined effort to link 
these together. We will be monitoring, we 
are monitoring. Still we are not fully satisfied. 
But that is the only way of going on Improving 
this linkage and serving the rural people; 

On investment. the Situation, as I said, is 
encouraging on the whole. As compared to 
100 million dollars of equity investment on an 
average during the last five years. this year 
alone we have had a foreign equity of over 
900 million dollars. This has already been 
cleared by the Government. It is more than 
nine times, about ten times. II think it is a 
good progress. putting it mildly and it could 
be more in the coming years. . 

The spread of the source countries IS 
widely dispersed. including almost all the 
major capital exporting countries. My first 
visit to Germanyconvinced me that while we 
can get something from these countries. we 
have not been able to convince them that 
their money would be sale or their invest-
ment would be safe. There had been still 
some questions lurking in their minds and, 
as I visited country aller country aller coun-
try, between Germany where my first visit 
took place, and Japan where the latesrvisit . 
took place, I can say with no fear of contra-
diction that the amount of confidence in 
investing in tndia has been growing apace. I 
am quite sure that now we can safely as-
sume that investment decisions are taken in 
those countries subject 10 their own limita-
tions. I am not saying that it is possible for 
them to invest endlessly. It is not that. I 
mean, their conditions also have their own 
limitations. 

About Japan. we came to know that 
they had limitations. During the visit and 
even before the viSit, we were warned 1I'..It 
there are limitations in the Japanese econ-
omy which would affect the capacity or the 
possibility of Japanese investment immedi-



545 MotionNo-confidence ASADHA 26, 1914 (SAKA) in the council of Ministers 546 

ately. Now;1 am glad to say that in spite ot 
those limitations. what we found in Japan 
was quite encouraging. Instead of our call-
mg people who wanted to invest we nad the 
pleasant surprise of their calling on me and 
offering investment. So, I am very much 
heanened by this visit and I hope all steps 
will be taken as follow-up. 

Now, Jaswant Singhji said something 
about Coca Cola. I might inform him overall 
more than 80 percent of foreign investment 
proposals are in the identified list of high 
prIOrity industries contained in the Industrial 
Policy. He seems to have picked up some-
thing from the remaining 20 percent. But I 
would respectfully submit to him that I do 
agree that there is a 20 percent list. Now, I 
cannot equate 80 with 100. So. the 80 
percent also is there which contains invest-
ment promises and investment prospects, 
clearances to some extent, to the extent of 
80 percent. .. (Interruptions) 

Govemment has taken particular steps 
to encourage investment in important infras-
tructural areas like hydrocarbons. telecom-
mUnications and power. In power, Sir, we 
are in the process of diSCUSsing 21 major 
power prOj8cts for clearance with both In-
dian and foreign companies. Those were 
the companies, those were the projects 
Jaswant Singhji perhaps referred to. I would 
like to submit to him that each one of those 
projects is being processed, processed with 
expedition. It is not like projects which could 
be cleared very easily or very quickly. The 
decisions to be taken, the technical and 

• other details to be worked rut do take, un an 
average, a year or a year and a han and if 
these are taking sometime. we should not 
eitherbediscouraged'orsurprised. But,' am 
sure, after 'having asked the Power Ministry 
that an the projects are likely to go through 
and get clearance. 

In Telecommunications, we have 
cleared proposals from leading telecom 

companies for manufacture of the latest tele-
com equipment. This is expected to double 
the production capacity of telecom switching 
equipment in the country. Proposals. are 
also being considered in the area of value-
added services to enhance the efficiency 
and Quality of telacom services. 

Proposals for two Oil RefinerieS on the 
East and West Coast of the country have 
already been cleared. The entire toreign 
exchangecostoflhese refinenes will be met 
oy tne private sector companies wnich oth-
erwise would nave had to be met by the 
ONGC ... in other wores by the Government. 
Now, these are some of the savings which 
we are trying to effect in areas where inde-
pendent Investment is coming. independent 
of the Government and to that extent Gov-
ernment funds are saved and could be di-
verted to more important areas of Human 
Resource Development. as I have Just 
pointed out. 

Coming to local investment. Investment 
within the country ... (Interruptions) 

Sir, in the internal investment, the pic-
ture IS equally encouraging and we have got 
more than 6000 investment deciSions hav-
ing been made this year in compared to half 
of that last year. So. the. situation in local 
investment, investment within the country 
also is quite good. This is the economic 
picture. All details have been dealt with by 
the Finance Minister yesterday, I am sure. I 
only wanted to add this just to show thRI 
these investments are not idle investments . 
they are noHust because we are enamoured 
of those investments coming from abroad or 
other sources. We do want them, want them 
oadly because we want our own money to be 
released for purposes which will not attract 
any investment from abroad. Nobody is going 
to run the schools in India, nobody is going to 
run the primary health centres of India. 
nobody is going to run the vaccination pro-
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grammes in India. These are the programmes 
that have been crying for money and we 
have not been able to find that money. 
Hopefully, wllh the other areas relieved from 
heavy investment,lI will be possible, not only 
possible, 'think, it will be certain, that we will 
be able to attend to these areas much more 

. than before. 

Coming to public distribution system to 
which I have made a reference just now, the 
blocks. I have talked about. are getting extra 
foOdgrain allotments and that is one of the 
reasons why the reference miloe by Shri 
JaswantSinghjito lower stocks. stocks going 
down that has been responsible for that, we 
have made greater allotments, higher allot-
ments to these areas. 

Andthis year's prospect, as we all know, 
needs to be watched. But whatever hap-
pens, we would lik~ to stick to those higher 
allotments to the rural areas In these blocks 
and there is no Intention of redUCing them. 

Now' come to the important areas which 
perhaps, the occaSional remarks of the 
Members seem to indicate they are more 
interested in it. About Assam, no one can say 

• that Assam now is not a lot better than what 
it was two years ago or a year and a half ago. 
UlFA has taken certain decisions. There 
have been two lines ofthinking within ULFA. 
Those who wanted to have talks with the 
Govemment, a delegation from that section 
came and met me. We have gone ahead 
with discussions .• Some arms have been 
surrendered. There is another section which 
IS against this. There is a sort of running 
dialogue between them going on and we 
hOpe that inthe near future itwill be possible 
for us to have meaningful talks with the 
whole of the ULFA in order to solve that 
vexed question which has been there for 
many years. 

Considerable progress ha~en made 
in the implementation of the provisions of the 
Assam Accord. Economic development of 
Assam in pursuance of the prOVisions of the 
Assam Accord and otherwise has also re-
ceived continued and utmost attention. In 
terms of the Accord. an oil refinery is being 
set up at Numaligarh and an liT is also being 
established near Guwahatl. 

'laid the foundation stone to these insti-
tutions, the other day, when I vlslled Assam. 
And also a long railway line which is being 
converted from metre gauge to broad gauge 
and which has given lot of hope and lot ot 
happiness to the people around. I have had 
occasion to talk to the people and I saw how 
happy they felt at these projects coming up. 
That is about Assam. 

About KaShmir, Jaswant Singhji has 
tried to point out thatthere have been contra-
dictory statements or different statements 
trom different persons, different Ministers. I 
would like to point out that in my Press 
Conference, I had summed up the whole 
thing by saying that we dO want Kashmir to 
come back to normal. And I would say nor-
mal only when a democratic Government IS 
functioning there. Now this is an egg-and-
chicken situation. We want norMalCY ior 
ejections to take place. But until elecllons 
take place real normalcy will not come. So, 
we have to play it very carefully. We have 
been successful In creating certain condi-
tions of peace, when compared to the last 
one year. And we are in a poSllion to say that 
in the foreseeable future conditions Will fur-
ther be created to enable elections to take 
place in Kashmir. One complatnt that has 
come to me from some critics IS that elec-
tions have not been fair in Kashmir. We Will 
have fair election; we always had fair elec-
tions. I told them that I do not agree wllh that 
statement and we will have elections. (Inter-
ruptions) I do not know what the commotion 
is about? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT {SHRI ARJUN 
SINGH):1t is about Punjab. 

SHRI P.V. NARASIMHA RAO: I am 
talking of Kashmir. I will come to Punjab. 
There is no need foryou to suppose that I will 
skip Punjab. 

So. I do not agree that elections have 
been anything but fair. But I have said that 
elections will take place as soon as condI-
tions condUCive to elections are created. I do 
not think there is any contradiction In what 
the Home Minister said, what I said or what 
any other person said. The fact of the matter 

r is. tomorrow, if you want me to hold elec-
tions. it is not possible. But elections have to 
take place there and we have to create 
conditions conducive.to elections. This is the 
whole picture and taken as a whole, I think 
this position does not have any internal 
contradictions. 

Sir. aoout Punjab, I am really very 
amused when people talk lightly of the elec-
tions there. Why it should be so? I do not 
know. Because when we went In for elec-
tions. I only wanted a State Government in 
Punjab. I made it absolutely clear that I want 
a State Government because I cannottalk to 
the Governor, all the time, to solve the ques-
tions of Punjab. I wanted a State Govern-
ment. As a Congress Presiden!.1 could have 
asked for a Congress Government. I did not; 
I deliberately did not. because I thought that 
in the situation of Punjab, we should not. 
perhaps, talk in terms of parties. I wanted a 
State Government. I went on the Door-
darshan and said this. In spite of that. some 
parties chose not to participate. It was not my 
iault. 

But in any case if they had participated 
I would have been happy. The percentage of 
VOting would have been much higher and 
whichevergovernment had come as a result 
of that. we wouid have dealt with that State 

Government equally effectively and that 
would have been a oener situation. But if 
elections 'have taken place and a party gov-
ernment has come there, we have to deal 
with that government and I can say that the 
Government of Punjab IS mi>re zealous about 
the rights of Punjab; what is to be done in 
Punjab; they are not really acting like Just 
Congress; it is not like that. Beant Singhji 
comes to rne With certain suggestions which 
are very difhcult in themselves Still we are 
examining them. We cannot reject them 
because when It comes from a State Gov-
ernment. one has to go into the history. Into 
the background. into the feasibility, etc of 
those proposals. I assure the House that this 
is being done. I am not talking of a package 
because my package is the Rajiv-Longowal 
Accord. Now whatever is being discussed, it 
is within that Accord Therefore I do not have 
to have a separate package. The package is 
already there. This I have made clear many 
times. 

SHRI BASUDEB ACHARIA (Bankura): 
What about Its Implementation? 

SHRI P.V NARASIMHA RAO: This is 
what I am saying It is not easy to implement 
anyone portion of the Accord. The Accord 
has to come In totality and that is what we are 
grappling with at the moment It is not pos-
slbleformeto give details right now I may be 
excused because once I say something. 
then It will become a point of debate. a public 
debate if you wish. and then it becomes 
impossible to take the next step. I can only 
assure the House that we are assiduously 
following discussions, continUing discussions 
and examination of all the questions in-
volved. I am quite sure that with so much of 
effort gOing into it. the results should be 
satisfactory That IS my hOpe: that is my 
confidence. 

The flood-lighting and the fencing on 
the Punjab sector of Indo-Pakistan border to 
check the movement of terrorists and smug-
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glers have been completed. This is one 
important manerthat has been comtn9 up In 
the .... ouse. We have now to go to'the other 
sector of the border. I am not quite aware of 
what is being done on that But I am sure, 
from the Punjab we will go on to the other 
border. Unless the whole border is flood· lit it 
will not be possible to effectively stop incur-
sion from across the border. This IS the 
present situation in Punjab 

On Extemal Affairs I really do not know 
if there has been anything very seriously 
said. But I would like to take the House into 
confidence that there has been no 'U' tum in 
our torelQn policy. In fact we have stuck to 
our policy as very few countries have. Those 
who were having different systems working 
for deCades and decades: what is the tum 
they have taken; how many degrees is the 
angle of tum they have taken; and what we 
have dOne: please make a comparison. 
Because the Change is not a change in one 
country. it is a change in the whole world. 
What is the degree of changfJ'? I cannot see 
any change in my policy I am stiD a non-
aligned country: as non-aligned as I ever 
was. I continue to be non-aligned whether 
there are two blocs. three blocs or only one 
bloc. Because I equate non-alignment with 
my right to take a decision according to my 
rights. according to my likes and stick to that 

• decision. I am doing that. I have not swerved 
fromthattillthis moment. Whosoever wanted 
rnetochangecertain policy decisions. etc. I 
have politely told them that this IS'" : pos-
sible. First there is a little more pressure. You 
with stan the pressure and then say, ·Yes, 
yes, we understand your position". This is 
how, it has ended now. I am happy about 
this. We change when we want to change. 
We do not change at the behest of others. 
This is the policy and thIS conllnues to be the 
policy and we are no"·;'I!igned. In fact. It IS 
the Non-Aligned Mc·:.:..: ... nt 1n;>'''71!;::; :.r:Od 
new and relevant rOle for itself. I he exercise 

was started at Belgrade. Unfortunatel)!, 
because oUhe conditions within Yugoslavia. 
the Non-Aligned Movement and the activi-
ties of the Movement could not go very mUCh 
further during the last three years. I h'ad a talk 
With the President of Indonesia, the Chair-
man-to-be. We met 10 Rio and we had a fairly 
long aiscussion on what is to be done. Their 
Foreign Minister came here who IS preparing 
the new document. We are taking afull hand 
In prepanng the dOcument; we are assisting 
them - the Chairman - as we always do. And 
I am sure that we will be able to aelineate the 
new. role of the Non-Aligned Movement, 
pursuant to what had been done in Belgrade 
and Ithink we will be able to give the finishing 
touches to It because between Belgrade and 
Jakarta so much has happened in the whole 
world. 

After the diSSOlution. after the dismem-
berment of the former Soviet Union. we have 
had diplomatic relations established at the 
earliest. We have not lost any lime in doing 
it because if we were dealing with one coun-
try, Soviet Union •. n was nOI really one 
Soviet Union in one area, we were dealing 
with a country - which. in its economic and 
other relations with us. was spread over 15 
States. Something whicl1 we wanted came 
from Ukraine; something we were dealing 
with. came from Kazakhastan; something 
which we wanted came from some other 
States. But we were .dealing only with the 
Soviet Union. Today we have to deal with all 
these areas from where we still have to get 
those things and I might assure the House 
that within the shortest possible time, with 
th~leastdelay. with the least possible delay, 
we have been able to establish contacts. not 
only diplomatic contacts. but contacts of a 
bilateral nature which were on-going when 
the diSSOlution teak place. It has laken some 
time 0" the O!~1{!r hand: on the other side ,llso 
they nAp,{) some lime to acclimatise !li",,: 
seives. to Clcqualnllhemselves With the new 
Sltuallon. 
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Therefore. we have been in a mucn 
better position than we would have been if 
we had not taken immediate steps. Now. the 
Presidents of all these. four or five of these 
Republics have visited India. They nave told 
. me by the way, each one of them told me. 
that his country, his Government stands by 
secularism: his country, his Government is 
against fundamentalism. Now, the kind of 
struggle that they are having to wage in 
those countries in the new circumstances, is 
well-known to all of us. So, they have some-
thing to compare notes with India and this is 
the most important part of it. They have said 
that, with India, they would like to continu-
ously discuss these matters because a new 
situation has developed there. whereas they 
want to be totally secular as they have al-
ways been, they are finding it a httle less 
easy to do so in the cnanged circumstances. 

So, there is much that IS common be-
tween them and us. And we are pursuing 
your talks with them. We will continue to 
have some institutionalised structure' 
whereby this exchange of views and experi-
ences becomes easy. 

Now about joint naval exe~clses, I think, 
this has appeared so many times. We have 
not had so many exercises as debates on 
exercises. I think, we find it useful to have 
exercises. We have had exercises with many 
ot~er countries. I do not think there is any-
thing to explain why we had exercises with 
the United States. If our Navy finds it useful, 
Ithink. it isgoodto do it. There are. oicourse, 
Members who would not agree. There is 
hardly anything I can do to make them agree. 
So, we lust leave it at that. . 

About our neighbours, I do feel that 
relations with our neighbours have improved. 
We have probems even with Pakistan. Mr. 
Jaswant Singh wanted to know, after having 
met so many times the f!rime Minister of 

• Pakistan, what is the outcome. It is very 
difficult to measure the outcome. We are 

neighbours and we will continue to be neigh-
bours. There will be ups and downs. There 
will be some misfeasance and malfeasance. 
From across the border. what is being done, 
we all know. When'ver we meet. we start 
with that topic impressing on them that they 
should stop this activity. Well, sometimes we 
are told that they have already stopped it. 
Sometimes we are told that they have never 
started it Sometimes we are told, "We will 
stop it: All kinds of different signC&ls come. 
But. in any case. we have to continue to have 
dialogue with them. We car) postpone. We 
can protest. We can signify our disapproval 
of some acts done by them, All this is valid. 
All this is allowed. All this snould be done. 
But today, it is not we bul many other coun-
tries who nave come to the same conclusion 
that State-sponsored terr<>nsm by Pakistan 
IS a fact. 

[ Translation] 

SEVERAL HON. MEMBERS: We are 
nearing but Shri Shankaranand is nol hear-
ing. He is sleeping. 

SHRI P.V. NARASIMHA RAO: I will not 
get audience like you. but to him I can tell 
anytime. 

[English] 

Sir, today at least it will not be possible 
for Pakistan-for the Prime Minister of Paki-
stan-to say ... 

! Translation] 

SHRI NITISH KUMAR (Barh): You speak 
a bit aloud, this Government IS not gOing to 
fall. 

SHRIP.V. NARASIMHARAO: Howthis 
Government can fall. You people Will keep 
tnis Government In power. 
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[English] 

So, whenever we meet. we have to 
compare notes and we also have to under· 
stand. At his very first meeting with the Prame 
Minister of Pakistan. I think. Mr. Chandra 
Shekhar would have come to u~erstand 
that every Prime Minister has his own limita-
tions Within his own country. We do not make 
a speech about these limitations. We under-
stand II. Once we understand these limita-
tions. we also understand the limitations on 
the effectiveness of the dialogue or the 
conclUSive nature at the dialogue that we 
have with them. 

So. With all these things an view. since I 
am going to meet him aga!n·number of times 

. I have already met plus one - I would not I,ke 
to say anything but this effort Will have lO 

continue. The Secretary leveltalks which WE1 
had suspended Will be resumed after the 
dates are fixed by diplomatiC channelS and 
we will continue this. Ultimately. Sir, I have a 
feeling that we will have to treat Pakistan 
with the amount of friendship. tolerance and 
firmness. a combination which is not always 
easy to prepare and to think ot but a combi-
nation. nevertheless, which is perpetually 
going to be necessary. And that IS what I 
would like to submit to the House. 

fT rans/alion] 

AN HON. MEMBER: Please say some· 
thing about Israel. 

SHRI P V. NARASIMHA RAO What IS 
to be said. I have already spOKen about 
Israel. 

[Eng/ish] 

, think I have already replied to this. 
About Israel. the Israel diplomatic relations 
have been established with Israel as a result 

of which we are very mUCh into the. Middle 
East process now. This I could say withOut 
any tear ot contradiction. And as a result of 
thiS. the Middle East process has a very 
good Indian component of partiCipation to-
day. It remains to be seen how the process 
goes on. But whatever happens in that proc-
ess, India IS gOing to playa role which is 
useful and perhaps. we will contribute to the 
porcess really achieving results more than 
any other country. if I may say so. So. this is 
about Israel. About other bilateral relations 
With Israel, I am not sure whether that much 
has been done but that is a matter of time 
and we will take up those issues as we go 
along ... (Interrupttons) ... Now. Sir. about the 
sublect matter which is really rousing pas-
sions for the last two or three or four days. I 
would like to very briefly submit to the House. 
S,r. you may recall that In the NIC meetang 
held on 2nd November. 1991. the Chief 
Minister ot UP had given the fOllOWing assur-
ances: 

(1) 

(2) 

(3) 

(4) 

All efforts Will be made to find 
an amicable resolution of the 
Issue 

Pending a final solution, the 
Government of UP Will hold 
Itself fully responsible lor the 
protection of the RamJanmab-
hoomi-Babri Masjid Structure. 

Orders of the Court in regard 
to the land acquisition proceed-
ings will be fully implemented. 
and 

Judgment of the Allahabad 
High Court. In the cases pend-
ing before It. will not be VIO-
lated. 

Now. these were the four assurances 
given. All the members 01 the NIC and the 
whOle world Knows about them. ThiS was on 
the 2nd of November. Evidently. the efforts 
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should have started at No. (1), that is, "Ali 
efforts will be made to find an amicable 
resolution of the Issue.· We have hardly had 
any time to even begin, leave alone com-
plete the task at No. 1 and in December itself, 
developments had taken place which could 
adversely affect the security of the RJBM 
structure. 

15 hrs. 

Road barricades, iron pipe barricading, 
rolls, barbed Wire, etc. which were there 

'around the structure, have been removed 
and perhaps the security climate of the the 
structure, thereby, got adversely affected. 
This is the observation of every one. 

In February 1992, the State authorities 
commenced the construction of a wall en-
closing a large area around the RJBBM, 
including the land acquired in October 1991. 
After the construction of the wall had begun, 
the Central Government had requested the 
State Government to indicaie the develop-
ment plans 10 the Vicinity of the Ram Janam 
Bhoomi-Babri Masjid structure, particularly 
on the land acquired in October 1991 and the 
area falling within the wall under construc-
tion, because the acquisition itself was sub-
ject to certain PUblic purposes. Reply giving 
the details of these plans has not been 
received from the State Government till date. 

In March 1992, the State Government 
, leased out approximately 42 acres of land in 
the vicinity of the RJB Complex to the Ram 
Janam Bhoomi Nyas for implementation 01 
the Ram Katha Park project out of the Nyas 
funds. In March 1992, again, the State au-
thorities undertook the demolition of addi-
tional structures in the RJBBM Complex 
such as Sankat Mochan Temple, major 
portion of Sakshi Gopal Temple, Sumltra 
Bhavan, Lomas Ashram Gopal Bhawan ana 
shops. Along with the demolition, extensive 
digging and levelling operations were also 
commenced. I am giving all these details 

oecause the atmosphere of security which 
nad come as a result of the Chief Minister's 
assurances given on the 2nd of Novermber, 
got shaken. What was the intention, we 
cannot say. Butthe result has been that that 
atmosphere has got shaken. These levelling 
and digging operations have led to appre-
henSions in the minds of many people, and 
caused concern about their pOSSible etlecl 
on the strength and safety of the RJBBM 
structure. Fear nas also been expressea 
that the collection of water during the rains in 
the dug up ground could seep to the founda-
tion of the structure and weaken it. 

The Central Government has, on many 
occaSIOns, expressed the view that a nego-
tiated solution of the RJB dispute should be 
iouna. If, however. such a solution cannot be 
reached. the Governmentfavours a solution 
by court'S verdict. 

On july IS.just about two days back. tne 
Allahabad High Court has passed an order 
prohibitmg any construction on the land 
acquired by the U.P. Governmenllast year. 
Now. the Home Minister has been literally 
narassed. hour atter hour. In Parliament and 
outside. as to what he is dOlOg when the 
order is being violated and why it has not 
been Implemented. Now. the latest ir,'orma-
tlon which the Minister of Slale for Home 
Affairs has given to this House is that the 
concerned officers are given orders. I am 
putting il in my words. The Slale Govern-
ment has passed orders to tne c'ficials 
concerned to taKe steps In compliance olthe 
High Court's orders. Now. at thiS moment. 
what alii can say is. I await further reports on 
the actual compliance of the orders 

Now. some very Interesting informatIOn 
has been passed on to me here. after I came 
here, that the orders were to be sent by fax, 
but suddenly, between Lucknow and Faiza-
bad, the tax machine broke down. (Interrup-
tIOns) It is possible. Anything can go out of 
order. But then, as a follow up, or as a 
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remedial measure to this failure. a speqal 
messenger has been despatched to Faiza-
bad. That is, human machine has now sub-
stituted the fax machine. 

Now. about the spill over of the last 
Session. I would like to say a few wordS 

. about the spill over about which points have 
been made. I do not consider them very 
foraidable but then I have to give the infor-
mation. 

Sir,onthe Bofors case itsell. when Ihad 
spoken on this matter last in this House. I had 
stated categonca~lythat investigation would 
be pursued diligently and without lot·or hin-
derance in order to unearth the truth. All 
steps were taken to persuade the Swiss 
aufhorities to ptJrsue the case. The cantonal 
court at Geneva heard the case on the 12th 
of June. 1992. The decision ofthe court was 
reserved. After the {hearing the court has 
recessed on vacatioh. The decision is. there-
tore. expected in August when the vacation 
ends. Until we get a favourable decision from 
the court and until we get to know the names 
of the recipients of the pay-offs. it is not 
possible for the CBI to investigate further. At 
present this is the position there. 

The High Court of Delhi also is likely to 
take up heari~g from the 25th - II I am not 
mistaken-and I have been told that. subject 
to correction. it is going to be continuous and 
on a daily baSis. II it is so, then we could 
expect the decision of the Delhi High Court 
also to come as quick!y as possible. 

Sir. about... (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
VVho is the lawyer? 

~HRI P.V. NARASIMHA RAO: I have 
got three papers on this. I have read only one 
out of them. 

Sir. the news item on Bofors pay offs. in 
the issue dated 10.7.92 of Indian Express. 
has been brought to my notice. The investl-

. gations carried out by the CSI sofarhave nol 
revealed any information which may authen· 
tlCate the Issues raised In the news Item. As 
the CBI is not a party in the proceedings in 
the cantonal court in Geneva. as per SwiSS 
laws. it has no information about any such 
account as mentioned in the newspaper 
having been frozen by the SwiSS authorities. 
The cantonal court of Geneva is likely to 
pronounce its judgment. as I just submitted. 
by next month and if the documents are 
made available. further investigation about 
the probable recipients will be conducted. At 
present no comments on the information 
contained in the news item can be made. But 
further action would be taken depending on 
the outcome olthe proceedings in the Geneva 
cantonal court. 

Tilen. Sir. about Mr. Solanki. I have 
. already stated that as advised by the CBI. 

there is no possibility for our CBI to take up 
any investigation in Genev~ about the iden-
tity of a person. The investigation of the CSI 
starts and ends With Mr. Solankl. They went 
to Mr. Solanki;they asked him and he said he 
is in no position to identify the person. This IS 
the position. (Interruptions) 

DR. SUDHIR RAY (Burdwan): I think 
Mr. Solanki can identify himself 

(Interruptions) 

SHRI P.V. NARASIMHA RAO: Well. 
Sir. this is the position. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): How did he give the summary olthe 
letter to the Swiss Minister? 

SHRt P.V. NARASIMHA RAO: It is a 
question of a person giving the letter nol the 
summary. 
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SHRI SOMNATH CHA TIERJEE: How all despatch. steps have been taken right 
Mr. Solanki had the summary when he did from the beginning. right fromthe moment. it 

• not know the content of it? (Interruptions) came to our notice. the Government's no-· 

SHRI P.V. NARASIMHA RAO: Today. 
itself before coming here. I again spoke to 
Solankiji. 

If he is in any position at all. even now. 
to recollect the complexion or any clues by 
which ... (lnterruptions) On behalf of the Par-
liament. Sir, I i"1>"essed on him (lnterrup-
lions) - on behalf of all the hon. Members, on 
behalf of all of you, I pleaded with him - if he 
could recollect anything that could give a 
clue, he said it is just not possible for him to 
recollect anything. So. there is nothing I can 
do about it. That is all. 

Sir, I think, I have dealt with all the 
matters that have figured in the House. There 
is anything which needs further to be ex-
plained or any answer to be given, I am 
prepared to give it. But only thing is that we 

, will not go into Inessentials, other Ministers 
have spoken and I think the debate has been 
fairly comprehensive. 

AN HON. MEMBER: What about Scam? 

SHRI P. V. NARASIMHA RAO: About 
Scam. Sir, I think, the Finance Minister has 
already given a reply. Now, it is in the J.P.C. 

[ Translation) 

SHRI NITISH KUMAR (BARH): Would 
you appoint an opposition member as a 
Chairman of JPC? 

SHRI P. V. NARASIMHA RAO: Do not 
be so indignant. It is in your hands, so do not 
ask me. 

[English] 

I am not able to hear with so many 
. speaking at a time. I would like to submit with 

tice. culminating in the J.P.C. Now. this is 
where we are althe moment and if theJ.P.C. 
is able to go further into the matter (Interrup-
tions) 

[ Translation} 

SHRIGEORGE FERNANDES (Mulaf-
farpur): Mr. Speaker, Sir, Prime Minister has 
said something about the accounts and Mr. 
Solanki. I will not make any comment on that 
because it would then become a question-
answer session. It is a separate issue for 
discussion. But I hold that Prime Minister is 
responsible for conducting CBI enquiry. 
Justice Wariava has made a written obser-
vation saying that cel is shielding the guilty 
people in its enquiry into Bank and stock 
scam and is in serach of scapegoats. He has 
used very harsh language in his written 
observation. Prime Minister has Just now 
analysed this big bungling 01 thirty thousand 
crores of rupees. Mr. Prime Minister, misap-
propriation 01 interest only in this Bank scam 
IS to the tune of rupees forty thousand crores 
and you have Deen talking 01 thirty thousand 
crores for the last fourteen-lifteen months. 
Mr. Prime Minister, you had set L'P a one 
member special court and when the judge 
raises such a question, would you instruct 
CBI and all other concerned agencies to give 
a clear reply to this question. 

SHRI P.V. NARASIMHA RAO: I would 
do it immediately. I have noted all that the 
hon. member has said and I would give all 
necessary instructions to them in this re-
gard. 

SHRI RUPCHAND PAL (Hooghly): One 
01 the Ministers of the Cabinet has resigned. 
We want to know something from the hon. 
Prime Minister In relallon to Scam . 
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MR. SPEAKER: Mr. E. Ahamed. Please 

take your seat. 

SHRI E. AHAMED (Manjeri): I may be 
permitted to put questions. 

MR. SPEAKER: No. no. I am not permIt-
ting you. Let us understand that the Pnvate 
Members' Business has to start at 3.30 p.m.: 
and the Mover of the Motion is expected to 
reply; and the time hardly is 15 minutes. 
Within that time. we shall have to complete 
this thing. 

So, please allow Me Jaswant Singh to 
have his say. 

SHRI JASWANT SINGH (Chit1~rgarh): 
Mr. Speaker, at least in the opening of my 
reply to this quite exceptional debate. I will 
follow the example of the hon. Prime Minis-
ter, who chose to thank all the intervention-
ists and the participants in the discussion. I. 
too. likewise thank the hon. Prime ,MInister 
who Intervened In the diSCUSSion. and With 
his usual generosrty thanked all of us. It has 
been an exceptional debate even though the 
han. Prime Minister chose to call.it stenle. 

I do not recoliect when the last No-
Confidence Motion in the House had been 
discussed forthree days. I will not go into the 
style of the han. Prime Minister's interven-
tion. It is the substance that we are looking 
for and in looking for the substance, with 
deference to his age and experience. I must 
express my very great disapPOintment. We 
were looking for leadership; we were looking 
for direction; we were looking for that sub-
stance in governance the absence of which 
had persuaded us to move this Motion of No-
Confidence. It IS a matter of regret to me 
personally and as a Mover of this Motion that 
I have not found that leadership. that I have 
not found that inspiratIOn and I have not 
found that substance which we thought his 
reply contained 

Many. many worthies of his Cabinet 
Intervened in this diSCUSSion. Many hours of 
impaSSioned and learned or not so learned 
peroratIOns followed. The intervention by the 
han. Cabinet colleagues of the hon. Prime 
Minister left three overriding ImpreSSions 
With me; the first of which leaves me really 
bewildered. 

The hon. Prime Ministergenerouslysays 
that he continues to solicitthe cooperation of 
the Opposition. His worthy deputy. the first 
speaker In thiS discussion. the han Minister 
for Human Resource Development said, 
gOOd-riddance, and In fact. said that he is not 
looking lor any cooperation from the Oppo-
Sition; when the han. Finance Minister inter-
vened. he said. he is looking for cooperation. 
when the hon. Agriculture Minister inter-
vened. he said, he is not: he does not want 
cooperation of the Opposition. lam unable to 
understand where this Government stands. 

MR. SPEAKER: One correction. Mr. 
Jaswant Singh. I have not heard the Agncul-
ture Minister saying so. 

SHRI JASWANT SINGH: I am glad to 
learn that the hon. Agnculture Mmisterwants 
our cooperation. In these Intervenllons by all 
these very worthy and senior front rank col-
leagues and Cabinet Ministers of the hon. 
Prime Minister. I was, nevertheless. lell with 
an impreSSion that with some exception the 
intervention were half-hearted; the interven-
tion were, as if they were secretly delighted 
at the discomfiture of their own 
leader. ..... ( Inrerruptions). 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): I must congratulate Shri Jaswant 
Singh for hiS very very fertile Imagination. 

SHRI JASWANT SINGH: I had not re-
ferred to the very worthy Minister for Human 
Resource Development as being secrelly 
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delighted. But if. however. he has chosen to them, some very good shelf evidenlectures. 
reassure me, It is not on account of my butto my mind Ithoughtthen as unnecessar-
Imagination. (Interruptions) I have merely ily long lectures on the need for economic 
givenvoicetomyimpressionandratherthan reform. The need for economic reform IS 
me it should be the honourable the Prime established and IS self-evident. This debate 
Ministerthat ought to feel reassured that his was not about that. This debate was not 
Cabinet colleagues were actually not pre- aooutthe dlrecllon orthe content orthe pace 
tending When they partICipated in the dlscus- 01 economic reform. The debate was aOout 
sion,thatthey actually meantwhatthey said. the management 01 reforms. The debate 
If you examine what they said. then it opens was about management of polity, manage-
outthe whole diSCUSSion, the whOle debated ment 01 your external relations, manage-
on every account. (interruptions I ment of our secunty concerns. This was 

whal the debate was about and in the man-
, have to say and In passing because I 

started by saying so, that I was also struck by 
the cruel irony 01 fielding the former honour-
able Minister of State for Commerce to par-

. ticipate in this discussion A very efficient 
Minister, a very capable Minister about whiCh 
, had spoken earlier also. Either he has -
the honourable the Prime Minister has - the 
confidence In his tormer Cabinet colleague 
- in which case why has he removed him 
from the Cabinet? - or he does not have 
confidence in him, in which case why did he 
lield him to participate In a diSCUSSion on a 
Motion 01 No Conlidence? (Interruptions) 

I listened with interestto the honourable 
Prime Minister's intervention and I said. there 
were tour groundS on whicn my difficulties 
had arosen. The four grounds which had led 
us to move this Motion of No Confidence 
were. the economic which is the flagship of 
the Government. the management of polity. 
systematic disfunction and eXlernal relations 
and the management of secunty 

The honourable the Prime Minister's 
. reply has been totally silent on the manage-
ment of security matters and of course the 
honourable the Defence Ministerthroughout 
the debated has maintained an enigmatic 
silence occasionally broken by a smile. 
equallyemgmatlc. 

The honourable the Finance Minister as 
indeed the Prime Minister gave us. both 01 

agemem 01 economic relorms. if we cited 
some ligures. and I mentioned that wheat 
was selling at a certain price and the honour-
able the Minister for Agriculture. obtaining 
his statistical data from Najalgarh or wher-
ever else, said that wheat was not selling at 
Rs. 6 but that It was seiling at Rs. 3.80 paise 
per one kilo. I beg to differ. Because. it is not 
a question ot my giVing you the figures. My 
colleague Shri Kapse obtained them from 
Bombay. His wife was good enough to tele-
phone ana say that II was wrong, that wheal 
was selling in Bombay between six to seven 
rupees a kilo; nce was actually selling at Rs. 
10. Arhar Oal was selling at Rs. 16 to 20 a kilo 
and so on. But that is not the point. The point 
is about management of economic reform. 
economic Change or In the management 
itself. and if In the management 01 economic 
reform you are not reaching the common 
man and tne prices are hurtmg. and il that 
common man in the totality of reforms will 
iind it diffiCUlt to ooard a bUS. to obtain a 
railway ticket or to post a letter or even to go 
and do and do these daily routine things: 
then this economic reform will get identified 
With this bank scandal and such other activ-
ity and your permissions to coca-cola. This is 
what will happen. That is whywe charge this 
Government with failing on the management 
of economic reforms. It is because of that I 
suomlt tnat tne deoate IS not about statistical 
obfuscation. The debate is not about statis-
tics. The debate IS not whether the inflation 
has gone to 12 per cent or the Consumer 
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Price Index is at 15 per cent. The debate is 
essenJially what this is doing io the social 
stNdure, to the polity and to the economy of 
the country. 

I am afraid that without re-opening the 
wnole debate I have to submit that I am not 
satisfied with either the honourable the Fi-
nance Minister's intervention, or indeed the 
honourable the Prime Minister's. The hon-
ourable the Prime Minister has essentially 
said three things. He said that a number of 
approvals are in the pipeline but normally it 
takes about a year or a year and a half to 
complete all the paper work. That ready 
begs the question. Have you indeed speeded 
up the paper work and the bureaucratic 
requirements? .. (lnterruprions) 

SHRIP.V. NARASIMHARAO:We have. 

SHRI JASWANT SINGH: There was a 
new theory or a suggestion put forward by 
the Prime Ministerthat rather than the trickle 
down he is now attempting to move towards 
the method of the bypass operation. In this 
bypass operation, in the context of bypass 
operation. he gave an example that sanc-
tions to cocacola or others is only twenty per 
cent: eighty per cent of the sanctions are in 
other spheres. But that again really Sir, begs 
the question. We find that in the policy-
making there continues to be, as far as we 
are concerned,.a lack of direction and in 
policy irJ1)lementation there continues to be 

. inefficiency and corruption of such pervasive 
kind that it is really very difficult to find the 
equal of. Why did we cite the exarJ1)les of 
corruption? It is not because it delights us. 
Unless you address yourself to the cancer of 
corruption, the management of economic 
change will not take place. And it is in that 
context that we cited just two exarJ1)les of 
the banking scandal and of Bofors. I will not 
repeat nor indeed comment on what the 
honourable the Prime Minister has said about 

the management of change or about 
Bofors. 

Sir. I am mindful of the time. I am also 
mindful of the mood of the House. I shall not . 
tax the patience of the House. I am left 
unhappy. I am left dissatisfied: My appre-
hensions are alive. Then. I submit that in a 
nation'S life the situations amve. over and 
above over archingly beyond the limited 
passions of the day. It was my expectation 
that the honourable the Prime Minister will 
clear the air after three days of impassioned 
debate and will provide the necessary direc· 
tion that this nalion really deserves. 

I am afraid he has failed us. he has failed 
us in finding answers to this debate, which is 
really an aniculation to the sense of drift, to 
the sense of uncertainty that pervades the 
nalion, tna sense of not knOWing what IS 
going to happen tomorrow. It is for the Gov-
ernment to lead. We will of course continue 
to do fortne nation that which we find neces-
sary and that which we judge to be correct. 

I leave a thought, Sir. There IS a dlshar· 
many between a mere winning of a vote of 
confidence and a restoration of a sense'of 
confidence that is the real challenge that 
faces the nation. You might well win this vote 
of confidence .. (lnte"uptlons) You mlghtwell 
win this. But I do not know if in winning the 
vote, you would have restored a sense of 
confidence that this nation really deserves. 

It is what lies at the root of our moving 
this Motion of No-Confidence: it is. of course, 
to caution you, to warn you that mere win-
ning of votes will not suffice. What this nation 
deserves or this nation ments and what is 
your incumbent responsibility is to reslore to 
this nation and to its people a sense of 
confidence. That lies at the root of Ihe Motion 
which I beg, with your permission. to move 
because I continue to hold and, therefore. I 
appeal to all my friends and colleagues in 
this House to please move and vot~ that this 
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House expresses its want of confidence in 
the Council of Ministers. 

MR. SPEAKER: I would like to thank all 
the Members oftheirco-operation. Now, it is 
exactly 3.30 P.M. May be four or five minutes 
are required, which we will give to this Busi-
ness and that time will be available for Pri-
vate Members Business. 

I shalt now put the Motion moved by Shri 
Jaswant Singh to the vote of the House. 

The question is: 

"That this Hous~ expresses liS want 01 
confidence in the Council of Ministers.· 

Those in favour will please say ·Aye·. 

SOME HON. MEMBERS: 'Aye'. 

MR. SPEAKER: Those against will say 
'No'.' 

SEVERAL HON. MEMBERS: 'No'. 

MR. SPEAKER: I think the 'Noes' have 
it. The 'Noes' have it. 

Let the Lobbies be cteared -

SOME HON. MEMBERS: The 'Ayes' 
have it. We want DiviSion. 

MR. SPEAKER: Nowthe lobbies have 
been cleared. The question IS: 

"That this House expresses its want of 
confidence in the Council of Ministers: 

The Lole Sabha Divided 

,S.38hrs. 

Division No. 2 

AYES 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Adva.ni, Shri lal K. 

Agnihotri, Shri Rajenora 

Anjalose, Shri Thayil John 

Baitha, Shn Mahendra 

Bala. Or. Asim 

Balayogi, Shri G.M.C 

Baliyan, Shri NK 

Banoaru, Shri Dattalraya 

Barman, Shri Palas 

Barman. Shri Uddhab 

Basu. Shri Ani! 

Basu, Shri Chitta 

Berwa, Shri Ram NaralO 

Bhargava, Shri Girdhari Lal 

Bhattacharava, Shrimall Malini 

Chakraborty. Prof. Susa~ta 

Chandra Shekhar. Shri 

Chatterlee. Shri Nlrmal Kanti 

Chatterjee. Shri Somnalh 

Chaudhary, Shri Rudrasen 

Chauhan, Shri Chelan P.S. 

Chauhan, Shri Shivraj Singh : 
Chavda, Shri Hansinh 

Chhatwal, Shri Sanaj Singh 
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Chhotey Lal, Shn . Girija Devi, Shrimatl 

Chikhlia. Shnmati Bhavna GOhil. Dr. Mahavirsinh Harisinhji 

Choudhury. Shri Ram Tahat Gopalan, Shrimati Suseela 

Chodhary. Shri Lokanath Gupta. Shri Indrajit 

Choudhury. Shri Saifuddin. Hossain. Shri Syed Masudal 

Chowdhary. Shri Pankaj Jai Prakash. Shri 

Das. Shri Anadi Charan Jaswant Singh. Shri 

Das. Shri Dwaraka Nath Jatiya. Shri Satynarayan 

Das, Shri Jitendra Nath Jena, Shri Srikanta 

Datta, Shri Amal Jeswanl. Dr. KD. 

Deshmukh. Shn Chandubhal Jha. Shn Bhogenara 

Dharmabhiksham. Shri Joshi. Shri Anna 

Dikshit, Shri Shreesh Chandra Joshi. Shri Dau Dayal 

Dome, Dr. Ram Chandra Kalka Das. Shn 

Drona. Shri Jagat Vir Singh Kamal. Shri Shyam Lal 

Dubey, Shrimati Saroj Kanodia. Shri Mahesh 

Fatmi, Shri Mohammad Ali Ashraf Kanshi Ram. Shri 

Fernandes. Shri George Kapse. Shri Ram 

Fundkar, Shri Pandurang Pundlik Kasnwan, Shri Ram Singh 

Gangwar, Dr. P.R Kathena. Shri Prabhu Dayal 

Gangwar. Shri Santosh Kumar Katiyar, Shri Vinay 

Gautam. Shrimati Sheela Kesri Lal. Shri 
• 

Ghangare, Shri Ramchandra Marotrao Khan.ShriSuknendu 

Giri, Shri Sudhtr Khandelwal, Shri Tara Chana 
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Khanduri, Maj. Gen. (Retd.) Bhuwan Misra, Shri Shyam Bihari 
Chandra 

Mollah, Shri Hannan 
Khanoria, Major D.O. 

Mukherjee, Shrimati Geeta 
Khurana. Shri Madan Lal 

Mukherjee, Shri Subrata 
Koli, Shri Ganga Ram 

Mukhopadyay, Shri Ajoy 
Krishnendra Kaur (Deepa), Shrimati 

Munda, Shri Kariya 
Kumar, Shri Nitish 

Murmu, Shri Rup Chand 
Kumar, Shri V. Dhananjaya 

Murthy, Shri M.V.V.S. 
Kunjee Lal, Shri 

Naik, Shri Ram 
Kusmaria, Shri Ramkrishna 

Oraon. Shri Lalit 
Laljan Basha, Shri S.M. 

Pal. Shri Rupehand 
Lodha, Shri Guman Mal 

Pandeya, Dr. Laxminarayan 
Madhukar, Shri Kamla Mishra 

Passl. Shn Balra! 
Mahajan, Shrimati Sumitra 

Paswan. Shri Chhedi 
Mahato, Shri Bir Singh 

Paswan, Sl'lri Ram Vilas 
Mahendra Kumari. Shrimati 

Paswan. Shri Sukdeo 
Malik, Shri Puma Chandra 

Patel. Dr. Amrit Lal Kalidas 
Mallikarjunaiah, Shri S. 

Patel, Shri Brishin 
Mandai, Shri Brahmanand 

Patel. Shri Chandresh 
Mandai, Shri Sana! Kumar 

Patel, Shri Haribhai 
Manjay Lal, Shri 

Patel. Shri Ram Pujan . 
Maurya, Shri Anand Ratna , 

Mishra, Shri Ram Nagina Patel. Shri Somabhal 

Misra, Shri Janardan Pathak, Shn Harm 

Misra, Shri Satyagopal Pathak, Shri Surendra Pal 
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Patidar. Shri Rameshwar Ray. Dr. Sudhir 

Patnaik. Shri Sivaji RaYChaudhuri. Shri Sudarsan 

Prakash. Shri Shashi Reddy. Shri B.N. 

Pramamk. Shri Radhika Ranjan Roshan lal. Shri 

Prasad. Shri Hari Kewal Roy. Shri Haradhan 

Premo Shri B.L. Sharma Roypradhan. Shri Amar 

Premi. Shri Mangal Ram Sakshiji. Dr. 

Purkayastha. Shri Kabindra Saleem. Shri Mohammad Yunus 

Ral. Shri Lall Babu Sanghani. Shri Oileep Bhal 

Rai. Shri M. Ramanna Saraswati. Shr; Yoganand 

Rai. Shri Nawal Kishore Sarode. Dr. Gunvanl Rambhau 

Rai. Shri Ram Nihor Sclndla. Shnmati Vijayaraje 

Raj Narain. Shn Sethi. Shri Arjun Charan 

Raje. Shnmati Vasundhara Shah. Shri Manabendra 

Rajesh Kumar. Shri Shakya. Dr. Mahadeepak Singh 

Ram Awadh. Shri Sharma. Shri Jeewan 

Ram Badan. Shri Sharma. Shri Rajendta Kumar 

Ram Singh. Shri Shastri. Acharya V,shwanalh Oas 

Ramdew Ram. Shri Shastri. Shri Rajnath Sonkar 

Rao. Shri O. Venkateswara Shastri. Shri Visnwanath 

Rawal. Dr. Lal Bahadur Shukla. Shri Astbhuja PrasaCl 

Rawat. Shri Bhagwan Shankar Singh. Shri Abhay Pratap 

Rawat, Prof. Rasa Singh Singh. Shri Brijbhushan Sharan 

Ray, Shri Rabi Singh. Dr. Chattrapal 
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Singh, Shri Devi Bux Ummareddy Venkaleswarlu, Prof. 

Singh, Shri Mohan 

Singh, Shri Pratap 

Singh, Shri Rajveer 

Singh, Shri Ram Prasad 

Singh. Shri Ramashray Prasad 

Singh. Shri Rampal 

Singh, Shri Satya Deo 

Singh, Shri Surya Narayan 

Singh, Shri Vishwanath Pratap 

Sur, Shri Monoranjan 

Swami, Shri Chinmayanand 

Swami, Shri Sureshanand 

Syed Shahabuddin. Shri 

Tandel, Shri D.J. 

Tej Narayan Singh, Shri 

Thakore, Shri Gabhaji Mangaji 

Til1(ey, Shri Pius 

Tomar, Dr. Ramesh Chand 

Topdar, Shri Tarit Baran 

TopIwala, Shrimati Oipika H. 

Tripathy, Shrl Braja1<ishore 

Trivedi, Shri Arvind 

Uma Sharti, Kumari 

Unnikrishnan, Shri K.P. 

Vadde, Shri Sobhanadreeswara Rao 

Vaghela, Shri Shankersinh 

Vajpayee, Shri Alai Bihari 

Varma, Shri Ratilal 

Vekana, Shri Shivlal Nagjibhai 

Verma, Shri Phool Chand 

Verma. Prof. Rita 

Verma. Shri Shiv Sharan 

Verma, Shri Sushil Chandra 

Verma, Shri Upendra Nath 

Virendra Singh, Shri 

Yadav, Shri Chun Chun Prasad 

Yadav, Shri Devendra Prasad 

Yadav, Shri Ram lakhan Singh 

Yaday, Shri Ram Saran 

Yadav, Dr. S.P. 

Yadav, Shri Sharad 

Yadav, Shri Vijoy Kumar 

Zainal Abedin, Shri 

NOES 

~ikalaraj, Shri l. 

Ahirwar, Shri Anand 
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Ahmed, Shri Kamaluddin 

Aiyar, Shri Mani Shankar 

Ajit Singh, Shri 

Akber Pasha, Shri B. 

Anbarnsu Ern, SIlri 

Anthony, Shri Frank 

Antulay, Shri A.R. 

ArunaChalam. Shri M. 

Asokaraj. Shri A. 

Athithan. Shn R. Dhanvs Kodl 

Ayub Khan. Shri 

Banel')ee. Kumari Mamata 

Bansal, Shri Pawan Kumar 

Bhaoana. Shri Avtar Singh 

Bhagat, Shri Vishweshwar 

Bhagey Gobardhan, Shfi 

Bhakta, Shri Manoranjan 

Bhanoari, Shrimati Oil Kumari 

Bhardwaj, Shri Paras Ram 

Bhatia, Shri Raghunandan Lal 

Bhoi. Dr. Krupasindhu 

Bhonsle. Shri Prataprao B. 

Bhonsle, Shri Tejsinghrao 

Bhuria, Shri Oileep Singh 
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Birbal. Shri 

Brar. Shri Jagmeet Singh 

Buta Singh, Shri 

Chacko, Shri P.C. 

CllalitJa, 5tJri Kirip 

Chandrakar, Shn Chandula! 

Chanorasekhar. Shrimatl Maragalham 

Charles. Shri A. 

Chaudhary, Shn Kama: 

Chaudhary, Shri Ram Prakast> 

Chaudhri, Shri Naraln Smgf'l 

Chaure. Shri Bapu Han 

Chavan, Shri Prithviraj O. 

Chavoa. Shn Ishwarbhal KtlOdabhal 

Chennithala, Shn Ramesh 

Chidambaram. Shn P. 

Chinta Mohan, Dr. 

Chowdary, Dr. K.V.R. 

Chowdhary, Shrimati Santosh 

Chowdhury, Shri A.B.A. Ghani Khan 

Oadahoor, Shri Gurcharan Singh 

Oalbir Singh, 5hn 

Oamor, Shri Somjibhai 

Oeka. Shri Probin 
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Dakar. Shri Mohan S. Gomango. Shri Giridhar 

Dennis. Shri N. 

Deora. Shri Murli 

Deshmukh, Shri Anantrao 

Deshmukh. Shri Ashok Anandrao 

Dey. Shri Sontosh Mohan 

Deyarajan. Shri B. 

DeYi. Shnmati 8ibhu Kuman 

Oighe. Shri Sharad 

DigYijaya Singh. Shn 

Diwan, Shri Pawan 

Dun, Shri Sunil 

Faleiro, Shri Eduardo 

Farook. Shri M.O.H 

Fernandes. Shri Oscar 

Gaikwad, Shri Udaysingrao 

Gajapathi. Shri Gopi Nath 

Galib, Shri Gurcharan Singh 

Gamit. Shri Chhitubhai 

Gavit. Shri Manikrao Hodlya 

Gehlot. Shri Ashok 

GhatowClr. Shri Paba" Singh 

Giriyappa, Shri C.P. Mudala 

Gogoi. Shri Tarun 

Gudadinni. Shri B.K. 

Gundewar. Shri Vilasrao Nagnathrao 

Handique. Shri Bijoy Knshna 

Harchand Singh, Shri 

Hooda. Shri Bhupinder Singh 

Imchalemba. Shn 

Inder Jlt. Shri 

Islam. Shri Nurul 

Jaffer Sharief. Shri C.K. 

Jakhar. Shri Balram 

Janarthanan, Shri M.R. KadarTh.Jur 

Jangde. Shri Khelan Ram 

Jatav, Shri Bare Lal 

Jawali, Dr. B.G 

Jayamohan. Shri A. 

Jeevarathinam, Shri R. 

Jhikram Shri Mohanlal 

Kahandole, Shri Z.M. 

Kairon. Shri Surinder Singh 

Kale, Shri Shankarrao D. 

Kallaperumal. Shri P.P. 

Kamal Nath. Shn 

Kamat. Shri Gurudas 
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Kamble, Shri Arvind Tulshiram ManphOOI Singh, Shri 

Kamson, Prof. M. Marbaniang, Shri Peter G. 

Kanithi, Dr. Viswanatham Masood, Shri Rasheed 

Karreddula, Shrimati Kamala Kumari Mathew, Shri Pala K.M. 

Kasu, Shri Venkata Krishna Reddy Mathur, Shri Shiv Charan 

Kaul, Shrimati Sheila Meena. Shri Sheru Lal 

Kawai Singh, Shri Meghe, Shri Datta 

Khan, Shri Aslam Sher Mirdha, Shri Nathu Ram 

Khursheed, Shri Salman Mirdha, Shri Ram Niwas 

Konathala, Shri Rama Krishna Muniyappa, Shri K.H. 

Krishan Kumar, Shri S. Muralee Oharan, Shri K. 

Krishnaswamy, Shri M. Murthy, Shri M.V. Chandrashekara 

Kshirsagar. Shrimati Kesharbai Sonaji Murugesan. Dr. N. 

Kudumula, Kumari Padamasree Muttemwar, Shri Vilas 

Kuli, Shri Balin Naik, Shri A. Venkatesn 

Kumaramangalam, Shri Rangarajan Naik, Shri G. Devaraya 

Kuppuswamy, Shri C.K. Naikar, Shri O.K. 

Kurien, Prof. P.J. Nandi, Shri Yellaiah 

Lakshmanan, Prof. Savithri Narayanan, Shri K.R. 

Mac:ie Gowda, Shri G. Narayanan. Shri P.G. 

Malik, Shri Oharampal Singh Nawale, Shri Vidura Vithoba 

Mallikarjun, Shri Nayak. Shri Subash Chandra 

Mallu. Dr. R. Netoim, Shri Arvind 

MCl"e. Shri Rajaram Shankarrao Nikam. Shri Govindrao 
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Nyamagouda, Shri S.B. 

Odeyar. Shri Channaiah 

Padma, Shri Dr. (Shrimati) 

Pal, Dr. Debi Prosad 

. Palacholla, Shri V.R. Naidu 

Pandian, Shri D. 

Panlgra"i, Shri Sriballav 

Panja, Shri Ajit 

Panwar, Shri Harpal 

Patel, Shri Harilal Nanji 

Patel, Shri Praful 

Patel, Shri Shravan Kumar 

Patel, Shri Uttambhai Harjibhai 

Patil. Shri Anwari Basavaraj 

Patil. Shri Prakash V. 

Patil, Shrimati Pratibha Devisingh 

Pat ii, Shrimati Surya Kanta 

Patil, Shri Uttamrao Dcorao 

Patil, Shri Vijay Naval 

Patil, Shri Vashwantrao 

Patra, Dr. Kartikeswar 

Pattanayak, Shri Sarat Chaudra 

Pawar, Shri Sharad 

Pawar, Dr. Vasant Nlwruttl 

Peruman. Dr. P. Vallal 

Pilot, Shri Rajesh 

Poosapati, Shri Anandgajapati Raju 

Potdukhe, Shri Shantaram 

Prabhu, Shri R. 

Prabhu Zantye. Shri Harish Narayan 

Pradhani, Shri K. 

Prasad, Shri V. Sreenivasa 

Rahi, Shri Ram Lal 

Rai, Shri Kalp Nath 

Rajaravivarma, Shri B. 

Rajendra Kumar, Shri S.S.A. 

Rajeshwaran, Dr. V. 

Rajeswari. Shnmati Basava 

Raju, Shri Bh. Vijayakumar 

Rajulu, Dr. A.K.G. 

Ram Babu, Shri A.G.S. 

Ramamurthy, Shri K. 

Ramasamy, Shri Naidu 

Ramachandran. Shri Mulappally 

Rao, Shri J. Chokka 

Rao, Shri P.V. Narasimha 

Rao Ram Singh, Col. 

Aao, Shri V. Krishna 
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Rath, Shri Rama Chandra 

Rathva, Shri N.J. 

Rawat. Shri Prabhu Lal 

Reddaiah Yadav, Shri K.P. 

Reddy, Shri A.lndrakaran 

Reddy, Shri A. Venkata 

Reddy, Shri G. Ganga 

Reddy, Shri K. Vijaya Bhaskara 

Reddy, Shri M.G. 

Reddy. Shri Magunta Subbarama 

Reddy, Shri R. Surender 

Reddy. Shri Y.S. Rajasekhar 

Sadul. Shri Dharmanna Mondayya 

Sahi. Shrimati Krishna 

Sai. Shri A. Prathap 

Sajjan Kumar. Shn 

Sangma. Shri Purno A. 

Sanipalli. Shri Gangadhara 

Satrucharla. Shri Vijayarama Raju 

Sawant. Shri Sudhir 

Sayeed. Shri P.M. 

Selja. Kuman 

Shankaranand. Shri B. 

Sharma. Shri Chiranji Lal 

Sharma. Capt. Satlsh Kumar 

Shingda, Shri D.B. 

Shivappa. Shri K.G. 

Shukla. Shri Vidyacharan 

Siddhartha, Shrimati D.K. Tharadevi 

Sidnal, Shri S.B. 

Silvera. Dr. C. 

Singh, Shri Arjun 

Singh, Shri Khelsai 

Singh. Shri Motilal 

Singh. Kumari Pushpa Devi 

Singh. Shri S.B. 

Singh Deo. Shri K.P. 

Singla. Shri Sant Ram 

Sodi. Shri Manku Ram 

Solanki. Shri SuraJbhanu 

Soundaram, Dr. (Shrimati) K.S. 

Sreenivaasan. Shri C. 

Sridharan. Dr. Rajagopalan 

SUbba. Shri Thota 

Sukh Ram. Shri 

Sukhbuns Kaur, Shrimati 

Sultanpuri. Shri Krishan Dutt 

SundararaJ, Shri N. 
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Report 

Suresh, Shri Kodikkunil 

Swamy. Shri G. Venkat 

Tara Singh, Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu, Shri K.V. 

Thomas. Prof. K.V. 

Thomas, Shri P.C. 

Thorat, Shri Sandipan Bhagwan 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tope, Shri Ankushrao Raosaheb 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey, Shri Lacta 

Upadhyay, Shri Swarup 

Urs. Shrimali Chandra Prabha 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul 8alkrishna 

Wiliams, Maj. Gen. (Retd.) R.G. 

Yadav, Shri Chandra Jee! 

Yadav. Shri Satya Pal Singh 

Yumnam, Shri·Yaima Singh 

MR. SPEAKER: Subject to correction' 
the result of the division is: 

Ayes: 215 

Noes. 267 

The Motion was negatived. 

MR. SPEAKER: Now we shall take up 
the Private Members' Business 

15.40 hrs. 

COMMITIEE ON PRIVATE MEMBRS' 
BillS AND RESOLUTIONS 

Eleventh Report 

[ Translation] 

SHRi SHYAM BIHAR I MISRA ( Bil-
haur): Mr. Speaker, Sir, I beg to move: 

"That this House do agree with 
the Eleventh Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 15th July 1992" 

'The following members also recorded their votes: 
AYES: Dr. Jayanta Ronspi, Shri Charan Jeet Yadav, Shn Sings Narayan Yadav, Dr. G.L. 
Kananyaji, Sarvashri Shiv Sharan Singh, Mumtaz Ansari, Arjun Singh Yadav, laxmi Narain 
Tripathi, Gaya Prasad Kori and Dr. Faiyazal Azaml. 
NOES: Sarvasnri M. Bagg Reddy 8.M. MUlahid. Shri Mrutyunlaya Nayak. Thalaslah 

. Vanachayar and Rajesh Khanna. 
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(English) 

MA. SPEAKER: The question is: 

"That this House do agree with the 
Eleventh Report of the Committee 
an Private Members' Bills and 
Resolutions presented to the House 
on the 15th July,1992". 

The motion was.adoptBd 

lS.42hrs. 

RESOLUTOIN RECOMPENSATION TO 
VICTIMS OF BHOPAL GAS DISASTER-

CONTO. 

(English) 

MRSPEAKER: ShriGopiNathGajapa-
thi, not here. Is there any other han. Member 
who wants to speak on this Resolution? 

(Translation} 

SHRI SURYA NARAYAN 
YADAV(Saharsa): Mr. Speaker, Sir, you do 
not allow us to ~ak. You never do so. 

(English] 

MA. SPEAKER: This is a little too much. 

[Translation) 

SHRISURYANARAYANYADAV: You 
gel dISpleased with me. kindly do not do so. 

MA. SPEAKER: All right, you will also 
speak. 

SHRI RABI RAY (Kendrapada): Mr. 
,Speaker, Sir, I am on a point of order. The 
day before yesterday, I raised a question on 
Myanmar that the Burmese army is infiltrat-
ing into our territory in Mizoram and attack-
ing the people of India. Replying to this 
question the han. Minister had said that he 

would make a stalement tomorrow. But the 
reply is yet to be given. 

(English] 

. MA.SPEAKER: The statement has 
come to me. He has sought time and I have 
given time. 

(Translation) . 

SHRI RABI RAY: Now will it be made 
on Monday? 

(Eng/iSh] 

MR. SPEAKER: May be it will be made 
today evening itself, after the day's busi-
ness. 

SHRIINDRAJIT GUPTA (Midnapore)~ 
Sir, may I say a word about Bhopal gas 
tragedy? 

MR.SPEAKER : Yes. 

SHRI INDRAJIT GUPTA: I was very 
much distressed to read a press report of the 
Judgement of the Supreme Court a couple of 
days ago, where it is being alleged that the 
present scheme of intenm relief which is 
being provided or given to the VICtims ot thiS 
gas disaster, the final compensation and all 
that, is still to be computed and when it will be 
paid, nobody knows. But earlier the court 
and said that interim relief at the rate of 
As.200 per month-just imagine, in these 
days- should be provided to each one of 
the victims who have applied for relief. And 
according to the court, out of five lakhs of 
people who have been dentlfied for this 
purpose, one lakh have been left out of the 
scheme. The Division Bench 01 the Su-
preme Court comprising Mr. JustICe Venkat-
achallaiah and Mr.Justice Anand made an 
observaTIon and asked the Union Govern-
ment of India on what basis the Government 
IS denying this interim relief to one lakh of 
Victims out of the five lakhs whO are entitled 
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to get. .... re I '!'.:ote what Mr. Venkatachal-
laiahsaid: 

-There appears to be no logic in this. In 
fact it seems to be a case of inverse logic as 
the rich are being paid the interim relief of 
Rs.200 while the poor were not being paid. 
Even those who have not fiJed compensa-
tion claims appear to be paid the relief-. 

I quote again from the newspaper report 
asfollows:-

*Mr.Justice Venkatachallaiah wanted to 
know whether the 1,00,000 victims who had 
been left out of the interim scheme had filed 
their claims for compensatlon.-

Of course, they had filed their claims .. 

........ Mr. Reddy pointed out that the 
Union 01 India had no independent sources 
of Information and had to rely on the State 
Govemment-. 

This is the state of affairs. After so many 
years - in December 1984 this catastrophe 
took place and this is 1992. After eight years 
the victims of this disaster who have now 
been sanctioned that interim relief of RS.200 
per month, out 01 them,according to the 
Supreme Court, one lakh of people have 
been excluded, they are not getting this 
interim relief and the court has asked the 

. Government to see to it that this is remedieo 
immediately. So, I wanted to bring the atten-
tion of this House to the kind of callousness 
and insensitivity which has overcome the 
authorities in this country. That same month 
of December 1984 we had the unfortunate 
riots in Delhi and some other places where a 
large number of Sikhs were made the victims 
and on many occasions in this House the 
question has been raised and it is a fact that 
none of the culprits who were responsible lor 
those riots, has been brought to justice, 
nobody has been punished and so on. In the 
same month we had this Bhopal gas disas-
ter. One type of callousness is exhibited in 
the attitude shown towards the victims of 
those riots and another type of attitude to-
wards the victims 01 this Bhopal gas disaster. 

whO lire not, atter eight years, getting even 
this amount of Rs.200permonth-misrable 
pittance of interim relief. I do not wish to say 
anything about the fact that earlier the court 
had also fixed the criminal culpability of 
these multinational companies and had said 
that the Chairman Mr. Waren Anderson, who 
lives in the V'SA should be brought here to 
stand trial before the Indian courts. 

It is a criminal offence committed by this 
company, Union Carbide. Nothing as been 
done about that. Mr. Warren Anderson, left 
to himself. will never come baCk here.ldo not 
know whether the Government o( India has 
got any power under Extradition Treaties to 
get him baCk here.But,nothing is said any 
further abOut this matter. The Government is 
silent on it and it this culpable responsibility 
of the multi-national company is not put on 
trial and not adequately punished - many 
people here have expressed the apprehen-
sion that a large number of rnuhinalional 
companies are likely to come to our country 
now under our new economic policy - we 
have no IOOlproof arrangement against their 
industrial practices which they may not in-
dulge in their own parent countries, but which 
they indulge in, these developing countries, 
oecause they do not care for safety regula-
tions at all. Thai is whal had happened in 
Bhopal. Therefore. I wish 10 say Ihatthis is a 
very deplorable slale of aHairs and the 
Government of India ShOUld take more sen-
ous note of il and should see 10 it that all the 
victims get adequate interim relief and 
compensation and also Ihat the Chairman of 
this company. which company has been 
heldtobeguiltyof a sort of a mass genocide. 
who is to stand trial here before the Indian 
Courts which have jurisdiction in thiS matter 
and which have asked that he should be 
brought here for trial. should be punished. 
The Government should tell us at the earliest 
occasion what they propose to do in this 
matter and whether Mr.Anderson can be 
extradited from the United States of America 
or not. 

Sir. we are not going to let this metter 
rest and on every suitable occasion. the 
matter will be raised. h is something which is 
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· on the conscience ofthiscountry. Such a ~ig 
industrial disaster has not taken place be-
fore in any other country. The whole world 
recognized this fact that this Bhopal gas 
disaster was something unprecedented, but 
we have forgotten about this, we have for-
gotten about these helpless victims, the 
overwhelming majority of whom are such 
poor people. Therefore. I take this occasion 
to impress upon the Govemment the need to 
take action in this matter and to see that they 
are prepared to do justice to the victims as 
well as to see to it that those who are gUiny 
and who are faCing criminal charges are put 
on trial speedily and are puniShed. 

15.53hrs. 

[MR. OEPUTY SPEAKER - in the Chail1 

[Translation] 

OR.lAXMINARAYAN PANDEYA 
(Mandsaur): Mr.Speaker. Sir, this time such 

· an event is being discussed as has creale<l 
a commotion throughout the world and made 
it realise as 10 what can the munl-national 
cofll>anies do, not in their own countries, but 
in other countries like India and how dO they 
disown their responsibility after an accident. 
This is the glaring exa!Tl)le of it. No other 
incident is as serious as this when the 
Chairman of the Union Carbide CO!Tl)any 
lett India. There is also a talk about the 
Chairman, Shri Anderson that he was asked 
to leave the country but I do not want to go 

, into that issue, After he left India, this issue 
beCame all the more serIOus and thiS tragic 
table of this accident will be remembered for 
a long period. 

Mr. Speaker, Sir,this incident took place 
on Oecermer 3, 1984. n was my goodlucl< 
orbadluck that I escaped, It was my badlUCl< 
that I was in Bhopal on that day, and it was 
my goodluck that I escapeCI unhurt, ThiS 
accident occurred at night. The atmosphere 
was calm, but as soon as the night passed. 

· there was uproar all around, A polluted 
atmosphere spread and sta~ ensured. 

People could not guess what was nappen-
ing there. A very difficuh situation emerged 
there. Hundreds of people died. Hundreds 
of people lost their eye-sight. Those who 
survived. fell victim to many eye diseases 
ana some became handicapped. 

Some others fell victim to other sol1s of 
diseases from which they are stili suffering. 

Investigation started. In the beginning 
no assistance was made available. EYen the 
State Government did not display its prompt-
ness which it ought to have displayed. Proba-
bly it had some expectations from the Centre. 
But when tne situation began to deteriorate 
further, when adversities increased and when 
some son of mass agitation starte<l, people 
visited various places to find out as to how 
many people were affected by this tragedy. 
Thereafter it came to light that more then 
seven lakh people were affected. The num· 
ber of wardS, which were declared affected 
atthattlme. was 36, Butthe Madhya Pradesh 
Govemment says that merely giving the 
amount of aid to only 36 wards will not serve 
the purpose and aid should be given to all the 
57 wards because victims are scattered here 
and there, 

In tne beginning. an l(1tenm relief of Rs. 
200 per month was sanctioned. and proba-
bly they might have taken this aid as final. 
The State Government was entrusted with 
the Job of Identifying the number of victims 
and appriSing the Government of India of It. 
The State Government estimated tne num-
ber of beneficiarieS and the Govemment of 
Indl8 was made aware of it. In this connec-
tIOn the judgement of the Supreme Court 
also came two days back that in addition to 
the number of beneficiaries which have been 
identified for proViding them the amount ot 
aid. tee are mole than one lakh people left 
even now wno deserve thiS amount of aid. 
They snould also be given the arrtount of aid. 
Efforts are being made since January,1991 
oy the Madhya Pradesh Government and 
especially by the Ministry of Petro-ChemICal 
to assist the State Government and make 
adequate aid available. But till now it has not 
been decided to provide aid to the people of 
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all the 57 wards. It is yet to be ensured. The 
Gas Relief Rehabilitation Commissioner too 
has admitted the fact that the interim relief 

• should be provided to all. In this connection. 
a Bill was presented here -vhich is likely to be 
taken up for consideration here. Further 
detailed discussion will be held on that day. 

I would like to submit here that the 
proper medical treatment IS not being given 
to people there. The patients who need aid 
in time are not getting it. Medical equipment 
are almost useless. From this POlOt of view 
some demands have been submiltedbythe 
Madya Pradesh Government. the Govern-
ment should consider those demands. EI' 
ther in this connection or In connection with 
the Bhopal Gas tragedy. I would like to 
submit that although the action to process 
claims of compensation began from Febru-
ary 3, 1992. yet the process IS so slow that It 
IS difficult to say as to bywhat time 5 or 61akh 
claims will be processed. Therefore, If Addi-
tional Assistants are required for the com-
miSSioner, they should be posted and those 
claims should be procesed as early as pos-
sible. 

The Bhopal gas tragedy IS a disaster 
and for processing claims, certain guidlines 
were determined under the Processing of 
Claims Act, 1985. But they are so IncofTl)lete 
that the Madhya Pradesh Govemment has 
said about them that it cannot decide each 
and every thing on the basis of these guide-
lines. The guidelines should be clarified fur-
ther and if necessary their scope should be 
broadened. 

16.00hrs. 

The State Government has requested 
that Central Govemment to further revise 
the guldeHnes. which they have considered 
necessary. so that there may not be any 
obstacle to processing of these claims. The 
Government of India has not yet decided as 
to What shouldbethe accounting procedure. 
Final d8ciSion is yet to be made in this 
connedlon.lwould'iketopolntoulthat in Its 
orderofOctOW3. 1991 theSupremoCoun 

• has ins1ructed that an Insurance Scheme 

should be worked out for such people who 
do not seem to be gas victims at present. but 
are likely to be gas victims in future and who 
may possibly die. The benefit of this insur-
ance scheme should be gIVen to all those 
persons who have been identified. I am sorry 
to say that they have not been identified. The 
Judgement of the Supreme Court is meant 
for the people who did not fall victims to gas 
leakage instantaneously but who have be-
gun to fall victim with the passage of time. 
That judgement should be complied with. 
But till now it has not been complied with 
properly. The Supreme Court has issued 
another order that the children the widows. 
the uneducated persons or the semi-edu-
cated persons who are affected by this gas 
tragedy, should be given compensation 
amount regularly which might become an 
interim amount or a part ofthe entire amount. 
From thiS POlOt of View, the Government of 
India Should accept certain sche~ of the 
Unit Trust of India and add some amount to 
:t so that the oeneficianes might get the 
benefit definitely and regularly. This will help 
them overcome their future hardships. 

In thiS regard I want to submit only thiS 
much that the recent JUdgement of the Su-
preme Cou rt and the previous judgement of 
the Supreme Court delivered on the 3rd 
October. 1991, and the orders passed from 
time to time and the Repudiation of claims 
Act 1985 are not being followed properly. 
The procedure forthe immediate disposal of 
the claims should be activated. Thousands 
Of victims are still living here and there or in 
the jhuggis. There is no proper residential 
arrangements for them. 

As I have already stated in the begin-
ning that there is no medicalfacility available 
tothem. Anention should be paid towards all 
these things. I have already submitted that a 
Bill is to be introduced by the Govemment of 
India In this regard and I will express some of 
my VieWS at that time. At present I would like 
to say only this much that these victims of 
the remaining wards apart from these 36 
wardS should also be given compensation. 
Those who have not been Identified as the 
victims of the gas tragedy should be identi· 
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fied immediately to save them from the 
imminent crisis. 

With these words. I support this Motion. 
I finny submit that th. then Chairman of the 
Union Carbide. who was responsible for this 
havoc. as not done his duty properly. He 
threw lakhs of people in danger and did not 
carry out his duty. Keeping all these things in 
view a stern action should be taken against 
him immediately. 

SHRI DIGVUAYA SINGH (Rajgarh) : 
. Mr. Deputy Speaker Sir. To some extent. I 
support the 1'8S0lution moved by the han. 
Satyagopal Mishra. It is really a matter of 
great concern that the amount of compensa· 
tion has been fixed but it has not been paid 
as yet due to lack of adequate arrangements 
in this regard The Supreme Court had clearly 
dil'8cted to pay it by Febn.lary.1992 posi· 
tively. In view of the enormousness of this 
tragedy and the large number of victims. it 
can be agreed that the work is not so 
smooth. But it has been observed during the 
last few years. the State Government has 
not shown such pro~ss in dealing with 
these cases as should have been shown by 
L 

Medical categorisation has been talked 
about. In fact. Medical Categorisation has 
not at au been done in real sense. For 
unknown reasons just after that tragedy. the 
officers of our Health DepII. were involved in 
this controversy as to what would be the 
antidote of the diseases arising out of the 
gas tragedy from time to time and due to this 

• controversy. the medical categoriZation was 
not done with such promptness as it should 
havebeen done. As a result of it. if you fix the 
amount of conpensation on the basis of the 
medical categorisation which is done after a 
long. it wi. create a lot of problems and will 
also create a wjdespread I'8S8ntmenl 

The pnwious Government had decided 
• ...,. monIhIyamount of Rs.2OOI- to every 
..... Who had given his claim and that 
__ Is still continued and will remain 

continued upto April 1993. It is available to all 
the persons living in all the 56 wards of 
Bhopal whether the gas reached in any of 
the above wards or not. It appears that you 
are going to initiate the process of the pay-
ment of compensation after April 1993. 

I have a strong objection to the guide· 
lines. set by you. Last time I had asked the 
hon·. Minister if he had taken the consent of 
the Ministers of the Madhya Pradesh Gov-
ernment and the Ministers of the Central 
Government while fixing the guidelines and 
if so. I am sorry to state that we could not take 
proper caution while fixing the guidelines to 
that extent as we should have taken. The 
Ministers of the Madhya Pradesh Govern· 
ment who were present in this committee 
had unnecessarily tried whether knowingly 
and unknowingly to give it a political dimen· 
sion. The guidelines were prepared in April. 
but these guidelines were released in June 
or Juiy in a press conference in Bhopal and 
all the blame the tradition of the Madhya 
Pradesh Govemment to blame the Central 
Government in all the cases as if they are 
very innocent persons. I had clearly asked 
the hon. Minister whether he had taken the 
concant of the hon. Minister pI Madhya 
Pradesh Govemment or not while framing 
the guidelines? He told me clearly that he 
had asked and the guidelines had been 
framed with their consent. Then. we had 
requested you whether the Government of 
Madya Pradesh has raised any objection in 
writing in this regard. Your reply was in 
negative. It is very sad that our friends do not 
hesitate to politicking over such a sensitive 
issue. These guidelines are inadequate and 
God only knows the basis on which these are 
framed - and on whose consent these are 
framed. The kith and kin of the deceased will 
be given one to three lakh rupees whHe the 
gas affected people will be given four lakh 
rupees. There are no guidelines in respect 
of the claims which have been SUbmitted. 
There are certain cases of claims that per-
tain to ruination of business. Bhopal was 
uprooted and the people ran away from 
Bhopal. Th8re is no criteria fixed for these 
cases in the present guidelines. Somepeople 
claimed that it had affected their brains for 
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which they must be' compensated. There is 
no guideline about it also. There are number 
of gas affected persons who were not the 
residents of Bhopal. but who had either 
come to attend the marriages or those who 
were the general passengers at the railway 
stations. These persons have neither got 

. any compensation nor they are getting any 
claim which they should have got. They 
have neither got primary compensation of 
1500 rupees nor they a.re getting monthly 
compensation of 200 rupees which they 
should have got. There were thousands of 
suCh people who had come to attend 
malTiages there on that day or had come to 
Bhopal in connection with their duties. they 
were the passengers at the railway stations. 
The railway station area was worst affected. 
The administration has not yet paid any 
attention to their claims. The point is that the 
medical categorisation is not yet complete. 
you do not have the lull record. then. how the 
compensation will be lixed. If you go lor the 
hearing of each case and lake decision on 
merits. it is sure that the compensation will 
never be distributed irrespective of number 
of courts to be set up lor this purpose. You 
have set up courts in each ward while there 
was no need al all lor setting up these 
courts in all the wards. In one ward the cases 
are In large number while in the other area 
perhaps there is no such case. then what is, 

. the need 01 setting up '8 Court in that area. 
The Courts should have been set up in view 
of the number 01 compensation claims. while 
you have taken the geographical area into 
consideration for setting up the courts. 
Suppose. if you saythatthe interim relief has 
been distributed in all the 56 wards and now 
it will be distributed only in 36 wards. will the 
people accept it and tolerate it? So later on. 
the question 01 the recovery of 200 rupees 
per month. which is being given lor the last 
two years will come up. Ap.lIrt from it you will 
have to decide that the interim relief should 
go to the remaining twenty wards excluding 
36 wards and will you recover the whole 
amount Iromthose persons. who are getting 
a monthly amount of As. 200/· lor the last 
two years orwill you deduct this amount from 
the final payment of claims. Which will be 
distributed in 36 wards? You have yet not 

framed any guidelines regarding "that 
also. 

I am sorry to say that I don't have' any 
hesitation in saying that the seriousness and 
the promptness which the Government 
should have shown, has not been shown in 
dealing with this tragedy. h is immaterial as 
to which party was in power. The slackness 
of the Government in dealing with these 
cases caused undue delay in payment of 
compensation. Some people criticise the 
orders 01 the Supreme Court but I consider it 
a practical decision. Had this case continued 
and the victims of the Bhopal Gas tragedy 
had continued to die then what would have 
been the use of it. II was a practical decision. 
they fixed a particular amount and alter fixing 
it. they asked you to distribute it: Now there 
are two points more arising out the deciSion 
of the Supreme Court regarding compensa· 
tion. Shrimati Malini Bhattacharya ji had 
raised a relevant question on that day. She 
had rightly stated that after devoluation the 
recepient 01 the compensation are getting 
less amount and they are getting only 60 per 
cent of the amount. if we calcuiate it in terms 
01 dollar and its benefit will go to the Central 
Govemment because whalever dollars are 
deposited with the Central Governmer:tt. alter 
devaluation. their value will be more in terms 
of rupees. That is why the compensation 
should be paid on the basis 01 dollars as per 
the judgement delivered at that time. 

Secondly, wh~t are you doing with the 
interest which you are getting? Suppose the 
compensation is fixed at rupees one lakh 
and it is fixed today but it will be paid after a 
certain period. So will you pay the interest on 
one lakh rupees from the day of Its fixation. 
You will have to take decision in this matter 
also. If the Central Government keeps the 

. interest or if the A.B.I. orimy other bank gets 
benefit of it and it does not go to the vqiins 
then it will be a total injustice with them. You 
will have to think over It also. 

Therefore, my submIssion to you is that 
the guidelines should be reviawed. should 
be reconsidered and the guidelines. which 
you have fixed should be more specified. II 



603. Res. reo Compensation 
to victims of Bhopal Gas 

JUL V 17,1992 Disaster 604 

[Sh. Digvijaya Singh) 

someone has passed away in a family so will 
you give one lakh orthree lakhs rupees to his 
relative, how will you make a discrimination 
among them, because as per guidelines the 
deceased person Should get this amount; 
then to whom you will pay this amount. 
Similarly, will you give it to the rich or the 
poor? 

What would be its procedure? What 
would be its criteria? What would be the 
basis of giving compensation to Children, 
old people and eaming hands? What are the 
guidelines followed by the Government? Mr. 
Deputy Speaker, Sir, so far as compensa-
tion IS concerned, I regret to say whether it is 
our State Government or Central Govern-
ment or Government officials or Claims 

• Commissioners that due compensation has 
not been given to them. Owing to it, there is 
a great discontentment among the people of 
Bhopal city. Therefore, review your guide-
lines at the earliest and send your team 
again there are initiate negotiations. Go to 
Bhopal and ask the citizens of Bhopal about 
their problems. Then instead of dealing 
individual cases, the Gove mment should fix 
the norms. If it IS proved that a man died 
yesterday, his compensation shouldbe fixed. 
Flat rate should be fixed for all identICal 
cases of serious injuries after dOing medical 
categorisation, Government will have to give 
compensation to them. 

Now the decision taken by you in re-
spect of 36 wards out of 56 wards will not be 
accepted. If you try to rectify your earlier 
mistake that will not be accepted. H -wiH 
cause a wide spread reaction. That is why, 
the Government win have to pay compen-
sation in aIlthe 56 wards immediately. When 
you take a decision to this effect only then 
you will be able to solve the problem. So far 

• as the other aspect of the resolution is con-
cerned, stringent action should be taken 
against Mr. Anderson, Chairman, Union 
carbide. We have to hold him responsible 
criminally. 

DR. LAXMINARAYAN PANOEYA 

(Mandsaur): He was forced to flee. 

SHRI DIGVUAVA SINGH: Nobody 
forced him to flee. Action was taken against 
him keeping in view the legal position at that 
time. Thus, it Is wrong to say thatthe Govern-
ment forced him or gave him an opportunity 
to flee. Alongwith the Chairman you are not 
saying anything about the management, 
whose carelessness has caused this trag-
edy. It is all right that moral responsibility of 
the incident lies with the owner of the com-
pany. But I would like to say something about 
those officials who were present there and 
were supposed to be careful. I know that 
even after leakage, nobody knew as to which 
gas was leaking. Neither Collector knew it 
nor CommiSSioner and I.G. knew It. Even 
the Manager of Union Carbide was some-
where busy In a party. When he was in-
formed of it he said that nothing was serious 
and went to his house 10 sleep. Are they nOI 
answerable? Why do we not say anything 
against them? ? We have to fix the criminal 
responsibility and take stringent action 
against the management and supervisors. 

Mr. Deputy Speaker, Sir, in the last I 
would like draw the attention towards those 
people wno are stili suffenng trom the dis-
eases caused by the leakage of thiS gas. The 
Central Government as well as the Govern-
ment of Madhya Pradesh opened hospitals 
and equipped them with latest testing ma-
chines. But these machines are not being 
used Vou kindly find out only this muchasto 
how many machines out of those imported 
from abroad or out of those received in gifts 
from other countries are being used. 

DR. LAXMINARAVAN PANDEVA: 
More than half number of machines are lying 
idle. 

SHRI DIGVIJAYA SINGH: If these are 
lying idle, put them to use. You have never 
talked to the Minister of Health in this regard. 

OR.LAXMlNARAYAN PANDEYA: I 
have discussed it with Shri Babu Lal Gaur. , 

SHRI DIGVIJAYA SINGH: He is the 
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incharge of the affairs. Mr.Deputy Speaker, 
Sir, it is the responsibility of the hon. Minister 
to make arrangements to prov!de compen-
sation to the people. The destiny of the 
people affected by this tragedy is in your 
hands. I invite you to visit Bhopal and talk to 
the people and see for yourseH as to which 
agony they are passing through. You visit 
the hospital there, you will find that these 
people are leading a miserable life. Houses 
were constructed for them. But it is again a 
matter of inquity as to how the houses were 

. allotted. In allotment nepotism and partiality 
was made. But the genuine sufferers and 
homeless persons were not allotted houses. 

DR. LAXMINARAYAN PANDEYA: 
People are still homeless. 

SHRI DIGVLJAYA SINGH: Yes, people 
are still homeless. That is why, I would like to 
re~uest you to pay more attention to it as the 
matter is very serious. It would be better if 
Shri Chinta Mohanji you take initiative as 
early as possible. Shri Naraslmha Rao has 
entrusted a great responsibility to you and if 
you discharge this responsibility properly it 
would be of a great help to those thousand 
of families who are really facing hardships 
and confronting with many problems. Al-
though much work has been done to remove 
the ill effects of this gas on next generation 
and children yet a lot more is to be done in 
this regard. There has also been psychologi-
cal affect on the victims of the gas and they 
are suffering from depression. Many men 
and women have been under depression. A 
special attention will have to be paid to them. 
In the last, I would like to urge upon the 
Govemment not to put off your action on it 
anymore. Review yourguidelines. You should 
visit Bhopal and talk with the representatives 
of victims. You should start disbursing 
compensation in lumpsum to the categories! 
groups made by you. H you start disbursing 
on individual basis, you will never succeed. 
This is my submission. 

I am hopeful that you will pay a special 
attention to It and include all the 56 wards for 
the purpose of granting compensation. Start 
disbursing compensation immediately. Pay 

special attention to the people who were not 
the residents of Bhopal but had belonged to 
nearby areas. They have not been given a 
single paise as compensation till today. Th~y 
have medical reports and death certificates. 
But they have not been heard of at any level 
so far I wanted to say aU these things. I have 
no objection in supporting the resolution 
brought before the House. In the last. I would 
like to thank you for giving me time to partici-
pate in the discussion 

SHRISATYNARAYANJATIYA(Ujjain): 
Mr Deputy Speaker, Sir, the tragedy is sliU 
hauntmg the people there. TOday also we 
are diSCUSSing the tragedy that had occurred 
eight year back. Because every tragedy or 
aCCident has ItS effects even alter long time 
of its occurrence which reminds US of our 
responsibility. The way we are diSCharging 
our responsibility, it indicates as to how 
precious we conSider a human life. Life and 
death are in the hands of nature. But it is our 
responsibility to help as early as possible the 
victims of tragedy. 

Government's replies are very routine. 
They generally say that Government is taK-
ing action. Government is well prepared to 
face the situation. But still the people are in 
distress. The number of people would be 5 
lakh. O.K. ,efforts were started to provide 
relief to 5 lakh victims. Now the number has 
been increased to 6 lakh and 2 thousand. 
What are the reasons of not InCluding them? 
The Supreme Court has directed to provide 
relief to all the people. But the' relief money 
is oniy RS.200/-. What a ~ery it is! There 
is nobody to care the injured people. Due to 
the ill-effects of gas, lungs have been dam-
aged and it has become difficult for SUCh 
persons to do hard work. They have become 
unable to do any hard work. I know most of 
the families have been displaced. But there 
is nothing wrong in providing relief to such a 
large number of people and in paying com-
pensat.ion to the families of deceased per-
sons. It was explained just now that there 
was a difference in one death and the other. 
As some will get Rs. 2lakh and others Rs. 3 
lakhs. Is there any difference between the 
two deaths? There is no reason to disUn-
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guish between the two deaths. One who is 
died, is died. We should not categorise them 
In poor or rich. Will it not tantamount to 
corruption? If we provide As. 2 lakh for one 
death and Rs. 31akh to another. The person 
who are sourceful will get As. 31akh and As. 
2 lakh will be given to those WhO are not 
sourceful. We will be giving a chance to 
indulge into corruption even after their death. 
Fix the amount of compensation to be given 
to the persons who had suffered injuries. 

MR. DEPUTY SPEAKER: Compensa-
tion is fixed by taking into consideration the 
age and the earning capacity of the 08-
ceaSed. 

SHRI SATYNARAYAN JATIYA: Nowa-
days a discrimination is made in the death of 
men. A particular amount ot money is paid as 
compensation in case of death by road 
accident and in case of rail accident it is 
different and those who die in aircrash are 
given still more. What does it mean? Such 
discrimination, between man and a man on 
physical plane is not good. Discrimination is 
being made in the death of men, there should, 
however. be no discrimination. If a few lakh 
rupees are to be given to the family of de-
ceased, it may be given. A fixed amount 
should, however, be given to the next of kin 
of the deceased, there is no scope for cor-
ruption. There should not be wastage of time 
on hearings. The process should be such 
that it does not involve 2-4 years at all. 
Suppose in takes a period of eight years on 

• hearings etc. will the party remain alive for 
such a long period? But where is the guar-
antee that the report can be ready even after 
the eight years of the tragedy. More .the 
delay more the injustice. Some sort of relief 
should be fixed and If there is no decision on 
the Umit of amount should be fixed and If 
there is no decision on the limit, it may be 
extended. People of 56 wards are affected. 
Those who have claimed compensation have 
got acceptance and those who have not 
forwardedtheirclaim are being denied. There 
should be a clear directive regarding this. 

The present matter has really beCOme a 
subject of hot discussions among the people. 
There is a need of reconsidering the differ-
enc8 and the gap that Is being created within 
iI. There snould be an adequate directive. i1 
II is given further dimensions and if any 9<1Oi 
is maintained it will only give·rise to corrup· 
tions. All these points should be taken into 
consideration for wiping out corruptions. 
There has been no directive as to how the 
payment will be made. Will the payment be 
madethroughthe BankorbYlhe Tre<1!'o •. 'Y or 
it has to be made f1irectly ~y the Govern· 
ment. H should be made clear as to what 
would be the mode of payment if the belief 
amount is received. More than 2850 people 
have been kill8d and two thousand men 
nave been traced. There can be a quick 
disposal of the claims of the deceased and 
they should be given the amount of compen-
sation. There should be no delay in this. 
There Should be no delay in anything that is 
true and which has been documented and 
proved on the basis of documents. It was just 
now said that some men were travelling by 
train and the factory IS set up nearthe railway 
track and the train goes towards Belagarh 
that way and from there it goes to Bhopal. 
The factory is situated between Belagarh 
and Bhopal. The gas leakage has affected 
the travellers and the employees. Most ofthe 
railway employees are in trouble and are 
suffering from disease because they never 
got any opportunity to be heard. The railway 
employees who might be travelling and the 
station staff should get an opportunity of 
hearing. H is import and to provide relief to 
ward No.56. There should no discrimination 
in the distribution of relief. It means t!lat you 
are following the saying charity begins at 
home. If this is the state of affair the democ-
racy will not survive. Onthe one hand we talk 
of democracy. on tne other we talk of facts 
while on yet another occasion we talk of 
establishing a machinery of justice. If justice 
is mechanical how will the democracy sur-
vive? It should seem that we are doing 
justice, there Should be no injustice to any-
one. Keeping In view this law of providence 
justice should be meted out to the person 
Who aeserves it. 
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It has just now been reported that even 
the diractlons issued in resPect of compen· 
sation have some defects and It is yet to be 
known whether the Governmeot has sent Its 
protest or not. Our colleague was telling th. 
the government has sent protest. When the 
Govemment has protested and when the 
faults are discernible, what is then the prob· 
lem. in acciepting that by correcting them? 
Our suggestions have been sent by the 
government of Madhya Pradesh and the 
information sent by It is that It Is being said for 
.the past 6 months that 1lakh and 2 thousand 
~~Ie are to share the relief amounl and 
money is needed for that; but it is a fact that 
the funds are not being made available. 
Whatever information I have received on the 
basis of the facts furnished by the State 
Government there are 6lakh and 2 thousand 
citizens in the 36 wards. The target of 51akh 
accounts has been reached by 15.6.1991. 
One lakh and 2 thousand people are eligible 
forgetting the interim amount. Rehabilitation 
amount has not been made available by the 
Administration to the victims.· The State 
Govemment has been trying since January 
1991 on all levels to getthe amountfrom the 
Govemment of India. There IS noqueslion of 
denying the constant pursuance. So this 
amount should be given as there is the 

. decision of the Supreme Court. I would reo 
quest the hon. Minister in this regard that 
there should a full arrangement of providing 
relief amount to on6 lakh people who are 
saved by passing an immediate order. It 
should be so arranged that the inhabitants of 
the 56 wards get full amount. 

A scheme is being worked out in which 
the Ministry has made a long term plan for 
relief and rehabilitation. Have you worked 
out any action plan for carrying out the 
scheme prepared by the Ministry and to 
assess as to what amount is to be spent 
every year and also to assess other things. 
Has the Govemment put a clear picture 
before the public of what it is going to do 
through relief and rehabilitation scheme and 
has the Govemment made it clear that it 
would act 0 fulfil the aim of providing relief, 
rehabilitation and the amount of compensa· 
tlon .. 

What I am stating nere and whalcauses 
concern to the non. Member and What Ulti-
mately necessitated to bring forward this 
BiD, agreeing with all these points, I would 
like to request the hon. Ministerthrough you 
that relief should be provided to the people 
Without any further delay and without ne-
glecting the issue. I hope thai those who 
have so far been wailing for relief will not 
have to wad for the same any longer. 

SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr.Deputy Speaker. mycolleague 
has done the righllhing by initiating a discus-
sion on the Bhopal gas tragedy. Many as-
pects of this gas tragedy have nol come to 
light yet even though such a long period of 
time has elapSed. There was the Gas trag-
edy in Bhopaibul why did il happen and who 
is responsible for it and Ihose who were held 
responsible have been set free. They have 
gone out from India. They are moving freely 
without the lear of the law and Ihe Court. 
Even after being responsible for such a large 
number of killings they are moving about like 
otner common people. It is important to 
consider this. This not only a question of 
Bhopal. but it is a question of alilhose foreign 
traders WhO are cormng to India in a large 
nUmber. The non. Prime Minister has also 
said that many more trades are yet to come 
to India, now the question is whether there is 
any guarantee thai they would provide secu-
rity to the life and property of the labourers. 
The tragedy of Bhopal was greater than the 
one that occurred in Chemobyl. The tragedy 
has shaken our country as well as other 
countrl8s.l woukt,therefore, like to suggest 
that those hon. Members who have brought 
forth this proposal should consider all these 
important issues and the Govemment s~uld 
bring a Bill which may impose a condition on 
all such COlJ1)8nies to undertake co"1>lele 
maintenance of these companies whether 
they are of minerals or of Atomic Energy to 
safeguard the interests of the labourers. The 
question now is of considering ways and 
means to safeguard the interests of the 
common man. I fIould like to draw your 
attention to the serious threat posed by the 
liberty gIVen to foreign companies under the 
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new policies adopted by the Govemment. 
My friend, Shri Digvijaya Singh placed the 
basic problems before us, but we should not 
think on the lines that in the Centre we have 
a Congress Govemment in Madhya Pradesh, 
we have a B.J.P.Govemment, and,therefore, 
only the Communist, Congress and Janata 
Dal Members should raise the Bhopal issue 
here. What I mean to say is that the victims 
are not bemg provided with all requisite 
facilities and whatever IS being provided, is 
inadequate. Their housing, educational and 
health problems are not being solved. 

• Mr. Deputy Speaker, Sir, the most im-
portant thing is that despite the passage of 
so much time, the problerr,s of the Bhopai 
tragedy VICtims remains to be solved. My 
good old fnends Dr.Laxmi Narayan Pan-
deya and Shri Satya NaralnJatlya have also 
raised this question many times and I am in 
complete agreement With them. If the Union 
Govemment and the State Govemment start 

. passing the buck to each other, the problems 
can't be solved. Therefore, it IS my sugges-
tion that we should not neglect these prob-
lems in the name of Centre or States, be-
cause human tragedies Should not be a 
matter of dispute on the grounds that it is the 
Tamil Nadu Government's headacne or that 
of the Bihar Govemment. If a bndge is to be 
built in Bihar or a power station set up, we 
should not adopt the approach that just 
because the Congress party is not ruling the 
State, the plan should be postponed. There-
fore, It is my numble suggestion that we 
should rise above petty party politics and 
consider the issue in its entirety, so that the 
problems faced by the victims of the Bhopal 
gas tragedy, whole numbers have risen to a 
whopping five lakh, are solved. Instead of 
blaming each other and ignoring the prob-
lems, we should sit together, formulate a 
time bound programme and take action. 

Mr. Deputy Speaker, Sir, it is my humble 
suggestion to you that you snould bring this 
matter to the notice of both the Union Gov-

, ernment and the Madhya Pradesh Govern-
ment. I would certainly like to add here that 

the Supreme Court has done a commend-
able job but. as the non. Mermer correctly 
observed, we snould give a rethinking to 
compensation amount. As the rupee has 
been devalued and the prices have gone up, 
the compensation amount looks meagre. 
Therefore, we should not be adamant about 
it, rather, we should revise it as otherwise a 
lot of harm may be done. We should con-
sider the vale of human life in terms of 
inflation and the devaluation because many 
families nave been ruined and find them-
selves in dive straits. Attention should be> 
paid to these aspects. Therefore. It is m~ 
suggestion that the Government Should pay 
attention to the points raised by non. Mem· 
bers belonging to the B.J.P. as well as my 
young friend, Shri Digvijay Singh with regard 
to the safety aspects in the industrial units, 
which would be set up In future. The Centre 
should comprehensively consider the prob-
iems of people working in foreign companies 
including their safety aspects as human life 
is at stake because eight such accidents 
have already occurred. The Government 
shOUld also bring forward a ComprehenSive 
Bill in this regard which should provide guar-
antee to the workers. Whenever such a 
proposal is made, many obstacles are 
brought to the fore and this affects the Centre 
as well. I would also like to make an appeal 
to Pandeyji that the B.J.P. Govern~nt in 
Madhya Pradesh should not make It a party 
issue and should look it from the Viewpoint of 
human values and human weHare only. 

DRLAXMINARAVAN PANDEVA: II is 
being done on the basis of human values 
only. 

[English] 

MR DEPUTV SPEAKER: The time 
allotted for this debate was three hours and 
we have already ex hausted the time. Is it the 
pleasure of the House to extend the time for 
this debate by haH-an-hour? 

SEVERAL HON. MEMBERS: Ves. 

MRDEPUTY SPEAKER: The time 
for this debate is extended by another half-
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an-hour. Now. Prof. Rasa Singh Rawat. 

[Translation] 

PROF.RASA SINGH RAWAT (Ajmer): 
Mr. Deputy Speaker. Sir. the Bhopal gas 
tragedy was the worst industrial accident in 
world history and the night of 2nd and 3rd 
December. 1984. when more than·28SO 
people were killed in sleep in one go and 
many mothers were left childless. will remain 
a black day in World History. (Interruptions) 

,IEngHsh] 

MR. DEPUTY SPEAKER: Did you not 
participate in this debate? 

PROF. RASA SINGH RAWAT: Yes. 
Sir. Still. I have some more pOints to make. 

MR. DEPUTY SPEAKER: If you have 
still other points. you may raise them next 
time. Better luck next time. 

PROF. RASA SINGH RAWAT: Sir. only 
one point I want to make. 

MR. DEPUTY SPEAKER: No. It is 
against the rules. 

{Translation] 

PROF.RASA SINGH RAWAT: Han. Mr. 
Deputy Speaker. Sir. I have a submission to 
make. It is my requestthat the Indian Council 
of Medical Research has ........ . 

{EngHSh] 

MR. DEPUTY SPEAKER: Prof. 
Rawat. there IS one thing. It IS against the 
norms. Whatever. you wanted to say that 
have already been said by the other hon. 
Members. 

{ Translation] 

PROF. RASASINGHRAWAT: I would 
like to ask. so that the han. Minister may 

reply. Mr. Deputy Speaker. Sir. I just want a 
clarification. The Indian Council of Medical 
Research has done a lot of research in this 
regara and has prepared a report on the fall 
out of the Bhopal Gas Tragedy. That report 
has not been made public so far. Therefore. 
through you, I would like to get a clarification 
from the han. Minister as to why even after ,-
eight years, the report has not been made 
public and why a restriction has been put on 
it? Alongwith this, I would like to submit that 
the ill-effects of this gas on the survivors. on 
pregnant women and on the future genera-
tion suggested in this report or In other 
measures to improve environment should 
be highlighted to make the masses aware 
and conscious olthe facts. There were many 
loopholes in that Bill. there was lack of co-
ordination and the Centre and States con-
tinue to level allegations against each other. 
The amount of claims have also gone up 
from Rs. 715 crore to Rs. 1200 crore. Now. 
they are also talking about sector 36 and 56. 
The han. Minister is requested to expedite 
the process of introducing the Comprehen-
Sive Bill he proposes to bring in this regard, 
so that all the problems are resolved prop-
erly. Thank you. 

SHRI OSCAR FERNANDES (Udupi): 
Thank you lor giving me this opportunity to 
speak on this subject. We are thankfulto the 
hon.Memberforraising a debate on this very . 
important Issue, an issue which has en-
gaged the sentiments of the people 01 this 
country. the concern of the people of this 
country; and a trageay of this magnitude has 
never taken place in this country. 

Now. while demanding adequate and 
proper compensation forthe victims, I W9uld 
like to know from the han. Minister wt'I. are 
the measures that the Government 1$ con-
templating to avoid such a tragedy ~ing 
place. which has never ensured ttuft an 
accident cannot take place at all. Bt4, defi-
nitely. certain measures can be thougrit of to 
see that such kind of accidents are mini-
mised. 

Further. if an accident does taJ(e place. 
what will be the mechanism through which 
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the peopIewHlgetproperprotection? Today, 
this accidant has taken place in Bhopal and 
a big muninational company is involved. We 
shall definitely sue them, make them to pay 
which they are liable to pay. Supposing, it is 
a company run by our own people; may be 
this will not be the measure by which we will 
be able to cofTlMtnsate, in which event, what 

• should be the law that we have to enact or 
what would be the mechanism; whether it is 
insurance ortrorntheGovemment resources, 
we wiD be able to cofTlMtnsateto the victims 
and see that their suttering is kept at the 
minimum 

Now, we are told that the Bhopal gas 
victims are being given tntatment; some 
have I8COvel8d; may be some are in the 
process of recovering; may be some ,wiD 
never recover; and this is a human tragedy. 
We request the hon. Minister to definitely 
spell out the measures that the Govemment 
is conte"l>lating to take to avoid such inci-
dents in future. 

THE MINISTER OF STATE IN THE 
MINITRYOF CHEMICALSANDFERTILlS· 
ERS (DR.CHINTA MOHAN): lamgralefullo 
Shri satyagopal Misra for bringing this Reso-
lution on 30th ~iI. 1992. The hon. Mem-
bers werekindenoughto~theirviews. 
I am aiso ntally thankful to Shrimati Malini 

• Bhattacharaya forgiVing us lot of information 
about the criminal cases; she has also given 
many suggestions to the Govemment. We 
are also thankful to Dr Laxmlnarayan Pan· 
deya. Shri Oigvijaya Singh and others for 
their suggestions. Shri Oscar Fernandes 
has just now expressed his views. He has 
said that this is the greatest tragedy of this 
century and the greatest tragedy of this kind. 
Though it happened in December 1984. the 
Supreme Court has taken a long time to give 
ItsjU<Jgement;the Supreme Court had given 
its judgement in the month ot Odober '991. 
Atterthat. the Supreme Court has given 'our 
months to the Goveml1?8nt to prepare all the 
guidelines to pay compensation. 

started the adjudication process. We ap-
pointed a Welta ... CommIssioner, who Is a 
High CounJUdge of Madhya Pradesh. From 
March onwards they started constructing a 
building. Madhya PradeshGovem~ntwas 
alSO kind enough to give some buildings for 
Commssioner's office. They have appointed 
five Additional Commissioners and 17 
Deputy Commissioners. The Govemment 
has given a blanket permission to the Com-
missioner to appoint about thousand people 
immediately to stan the adjudication proc-
ess. Usually, we go to the UPSC or the Staff 
Selection Commission and there are so many , 

, other processes involved in the recruitmen· 
of people. But as a special case the Govern· ' 
ment has given all blanket permission to . 
Wenare Commissionerto recruit about thou-
sand people to stan the adjudication proc-
ess. Keeping in view the problems of the 
victims in mind, we have taken certain steps. 
Members have said about the guidelines. 
The guidelines which the Govemment of 
India had given, were only indicative guide-
lines. We have given guidelines for releasing 
some amount for the people with minor inju-
ries. We have also released certain amount 
for senously injured people. But it is all for the 
Wenare Commissioner to decide. This is a 
judicial process. He will start the adjudica-
tion. Director of Claims is already there in 
Bhopal. He is taking care of the claims to be 
given to the victims. We have given enough 
guidelines by saying that this is their judge-
ment to decide, if anybOdy has received 
serious injury and so on. Day before yester· 
day the Prime Minister was kind enough to 
say that if a Judge feeis that instead of giving 
rupees four lakhs if he wants to give rupees 
five lakhs. he can do so. He should be 
sympathetic to those victims. " the Judge 
feels that he can give rupees five and aha" 
lakhstothevictims, itisforhimtodecide. We 
are also trying to bring forward a Bill some-
time next week, may be on Monday, for 
giving allthe powers to the Welfare Conmis-
sioner. He is the competent authority. He Is 
a person who is going to decide all these 
compensation clai"". 

With regard to delay, I would like to 
Exactly at the end of February we submit that since March, we are working 



617 Res . .re. Compensation ASADfiA 26, 1914 (SAKA) Disaster 618 
to victims of Bhopal Gas 

[Dr. Chinta Mohan) . 

• very seriously in this. And you all know, it will 
take a little till;l8 to start a few courts, appeint-
Ing some people for taking all the infrastruc-
tu~1 facilities. They nave taken normal time. 
We are monitoring it and every week we are 
getting reports from the Welfare Commis-
sioner's Office. I had also sent a team two 
months ago to study what is exactly happen-
ingthere. 

Regarding compensation amount, I 
would like to mention here that it Is already 
available with the Reserve Bank. That was 
done after the Supreme Court'sJudgement. 
The Flmount is lying with the Reserve Bank 
for which we are getting interest also. The 
total amount comes to about Rupees four-
teen hundred crore. 

Regarding compensation, previously- it 
was decided to give them rupees five lakhs 
and now day before yesterday the Supreme 
Court has given a judgement saying that 
rupees one lakn more may be added. We are 
alsoexarrnning it. We are certainly flexible in 

· this case. This is a very big disaster. The 
Government is very serious about it. Gov· 
ernment is very sympathetictothese Bhopal 
Gas Victims. We want to give big compensa· 
tion as early as possible. We do not want to 
delay it. Bul it is uplo Ihe judiciary. If he was 
an officer of the Department, I could cer· 
tainly tell him to do it within one year's time. 
It it is a question of a politician,l can certainly 
request him to do the needful as early as 
possible. 

SHRIMATI MALlNIBHATIACHARAYA 
(Jadavpur): May I ask a question? The 
question is not only of speeding up the 
process now. 

MR. DEPUTY SPEAKER: Maliniji, leI 
him complete his speech and afterwards 
you can ask clarifications. 

DR. CHINTA MOHAN: All possible 
measures will be laken 10 speed up the 
process and to see that the compensation is 

· given to them as early as possible. 

Regarding the medical facilities, I would 
like to mention here that the Supreme Court 
had already given its judgement saying that 
the Union Carbide should come forward and 
start a five hundred bed hospital. 

17.00hrs. 

The Union Government is very keen 
about it. If they want some more help we are 
ready to extend our help. The State Govern-
ment is also very keen to give the land and 
other facilities requiredforthe hospital which 
will be a monument in the city of Bhopal. 
Some sort of super speciality hospital is 
likely to come up and we are starting it very 
soon. Some people asked about the ICMR 
report. I will send the report. n is not a secret 
document. Immediately, on Monday itself I 
will send this report to the hon. Member. He 
can go through it. If he can gIVe any sugges·. 
tions, we are ready to accept them and 
consider nis views also. 

Coming to the team. as suggested by 
Shri Digvijpya Singh we are ready to send 
Ihe team. If the people are interested. they 
can go to Bhopal see the Victims and the 
adjudication process. They can come back 
and give their views to the Government. 

SHRI DIGVIJA YA SINGH: You can also 
come. 

DR. CHINT A MOHAN: I will definitely 
accompany. 

Shri Oscar Fernandes asked about the 
measures we are taking to see that such 
disasters do not take place in future. The 
Government is taking all possible measures 
to see that there Should not be any such type 
of accident in future. I assure you that this 
Government Is very much concerned about 
the vicitims and we are ready to tackle any 
type of problems that may come up in Bh'o· 
pal. 

SHRI DIGVIJAYA SINGH: About the 
wards, 50 and 36 wards etc .. are you taking 
action? 
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DR. CHINTA MOHAN: That IS all left to 
the Welfare Commissioner. Those who want 
to claim more compensation they can go and 
meet the Director of Claims. 

SHRI DIGVIJAYA SINGH: What abOut 
the gUidelines? 

DR. CHINTA MOHAN: They are only 
Indicative gUidelineS gIVen by the Govern-
ment of India. It is for him to decide. 

SHRI DIGVIJAYA SINGH: Can he go 
beyond the gUldlines? 

DR. CHINTA MOHAN: He can. It is tor 
him to decide. He can give more also 

With these clarifications. I request Shri 
Satyagcpal Misra to withdraw his Resolu-
lion. 

SHRI HANNAN MOLLAH (Ulubena) 
Is the Government pursing the case orhas it 
given it up? 

DR. CHINTA MOHAN: The CBI is at 
present looking after the case. We have 
advertised about the arrest of Mr. Anderson 
In Washington Times the newspaper In USA 
and we are trying to attach the properties 01 
the UCI. Through diplomatic channelS we 
are WOrking out to see that Mr. Anderson IS 
traced also. We Will see that all POSSible 
measures are taken 

SHRIMATI MALINI BHA n ACHAR-
AYA: I was saying that the question is not 
lust that of speeding up the process now. But 
the question is clearing the backlog of a~ 
these years WhICh has accumulated. In other 
words. other claims may come later, but of 
the claims that have already come, you have 
not been able to clear even half. These are 
stili pending 

I would like to know what measures 
nave been taKen to clear this back long ot 
claims. the claims which are already there. 
but whICh have not been processed. which 

have not been scrutinised and cases which 
have not been medically examined. As the 
hon. Shri Mukul Balkrishna Wasnik had 
pOinted out yesterday, all these pending 
ca~s have to be speeded up and for that 
some'special measures will have to be taken. 
In the cases of cases requiring medical cate-
gOrisation, action should not be simplified. 

Instead ofthese seven categories have 
you got any guidelines in respect of all the 1 5 
categories as stated earlier in the scheme? 
These things have to be immediately de-
cided upon. That is one point or one question 
that I wanted to ask you. What are the 
measures you are taking for the clearing of 
this backlogue? 

The other question is in regard to the 
amount. You have referred the amount as 
Rs. 1400 crores. Initially the amount was Rs. 
750 crores. Is this amount of Rs. 1400 crores 
subsequent to the devaluation? In other 
words, is ~ because of the devaluation that 
As. 750croreslsnowestimatedasRs. 1400 
crores? Does it include the interest that has 
accrued on the total amount In the last three 
years? So. in your guidelines when listing 
the various ranges of damages, you have 
put these categories in rupee terms like one 
to three lakhs, four lakhs and so on. This is 
Why In these categones the devaluatIOn is 
not reflected. II IS not chanty the victims 
want. It IS the minimum Justice they want. If 
you keep thiS categorisation In rupee, the 
devaluation will not be rellected and the 
necessary appreciatIOn of the damages will 
not be available. 

DR. CHINTA MOHAN: About backlog, 
we will get in touch with the Director of 
Claims. who IS sitting in Bhopal. We will get 
all the reports from him. We will give him an 
indication that he should be more sympa-
thetic with tne vICtims. It IS already a judical 
process. The WeHareCommlssioner is there. 
We are going to give him power if Parliament 
perm~s. And it is for him to decide. He will 
take all possible steps because he is from 
Bhopal; he was there on that day when this 
disaster took place and his relatives were 
involved. He Is verY much concerned abot 
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that. I had a personal contact with him. I 
discssed with him and he IS very much 
concerned about the victims of Bhopal gas 
disaster. We will give him all possible g~ide­
lines to him and see that maximum compen-

• sation is given to the victims within the infra-
structure. 

Coming over to this amount of Rs. 1400 
crores, this is including the interest 
accruals .... ( Interruptions) 

SHRIMATI MAlINI BHATIACHAR-
A VA: Is it because of devaluation? (Interrup-
tions) 

MR. DEPUTY SPEAKER: Honourable 
Minister, Shrimati Malini Bhattacharaya will 
come to your Chamber and discuss with you. 

DR. CHINTA MOHAN: I will go to her 
and have a talk. 

MR. DEPUTY SPEAKER: She makes 
valuable suggestions. That IS better. 

[ Translation] 

PROF. RASA SINGH RAWAT: How 
can you put a restnctlon on the Report of the 
Indian Council of Medical Research? 

[English] 

DR. CHINTA MOHAN: On Monday 
itself, I will send the Indian Council of Medi-
cal ResearCh Report. 

[ Translation] 

SHRI SATYNARAYAN JATIYA: It is 
clearthat the Government is providing relief 
to six lakh people and there are also about 
2000 such people, who are in need of imme-
diate relief. Half of the affected people nave 
staked their claims for documentallon ana 
the claims of three lakh SUCh people are 
pending. Even after eight years, thiS is the 
condition of three lakh people. Please let us 
know, If the Government proposes to Issue 
any special guidelines or any speCial scheme 

to dispose off the cases of others at the 
earliest. 

[English] 
DR. CHINTA MOHAN: Sir, already we 

have five lakhs people. About one more lakh 
is left. That we will try to do as early as 
possible and we will instruct the Director of 
Claims to take all these claims and put them 
before the Welfare Commissioner, who is 
going to decide all these claims. The Gov-
ernment is ready to take any problems of 
Bhopal gas victims ana we will see that 
justice reaches the Victims. 

SHRI SUSHIL CHANDRA VERMA 
(Bhopal): I do not wantto say anything at this 
stage because I have been asked by the 
Party to participate in the deliberations when 
the amenament is taken up. But I would like 
to make one Clarification since I have per-
sonal knowledge about this incident and 
what are all happening there, being an M.P. 
of that area. Under the Act not a single claim 
has been decided so far. The Courts are to 
oe set up in fifty six wards. All these I will 
explain when my turn comes next. But just 
for her clarification, not a single case has 
oeen decided. 56 courts are to be consti-
tuted ana only 17 are there In position. The 
cases which have reached the final stage 
are only four thousand. No compensation 
has been awarded in a single case. So, the 
{;ourts have to do a lot of work. They have to 
handle more than six lakh cases because 
these are the claims Which have been filed. 
So, a lot of WOrK has to be done. 

MR. DEPUTY SPEAKER: Vermaji,just 
now, the hon. Minister is answering. If there 
are any more clarifications, you can ask? 

SHRI SUSHIL CHANDRA VERMA: I 
think the appropriate stage for me would be 
when the Bill comes up next week. 

DR. CHINTA MOHAN: Shri Vermall 
has said about the delay. I have already said 
Ihat the ~upreme Court has given time for 
four months to start the adjudication proc-
ess. With in time, we nave started the adJudl' 
cation process, you know It very well. To 
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start any court, it needs buildings, It needs 
other infrastrudural facilities. Only four 
months have passed and the process has 
already started. The court takes time to read 
the claims and then other judicial prOCItSS is 
also involved. Once they are ready, the 
money is also ready in the Reserve Bank. 
They are ready to transfer it. We are waiting 
for the judgement of the WeHare Commis· 
sioner. You knowvery well, the Bill is going 
to come next week wherein we are going to 
give all the powers to the WeHare Commis· 
sioner. You are in Bhopal and he is in 
Bhopal. You can get in touch with him. You 
can advise him. If there is any problem, we 
are ready to intervene at any stage. Every· 
thing is in your hand. 

With these words, I request Shri 
Satyagopal Misra to withdraw his legislatio'n. 

SHRISATYAGOPAL MISRA(Tamluk): 
Mr. Deputy Speaker, Sir, I am thankful to all 
the hon. Members who have participated in 
this Debate. All of them have given valuable 
suggestions. But the answer of the Govem· 
ment is not at all satisfadory. 

COming to the question of compensa· 
, tion. I cannot still understand why the Gov·. 

ernment came to a settlement of 470 million 
US Dollar while claiming 3,000 million US 
dollar. What was the reason? What was the 
incident that took place behind the screen? 

... ~ 
According to the verdict of the Supreme 

Court, 40 claims tribunals should have been 
started by 3rd February 1992 to settle 
compensation claims of Bhopal Gas victims. 
The Bill is still pending before the Parliament 

. to give legal stats to these tribulans. Only t 7 
out of 40 tribunals have been opened uptill 
now. This is the attitude of the Govemment 
towards the Victims of the world's worst 
industrial disaster. The Government of India, 
atlast. have found some time to issue guide· 
,,,es to the tribunals on the basis of which the 

compensation will be settled. Bu. while tor· 
,""u!l?ting the guidelines, the Government did 

not consult with the representatives of the 
gas victims or with any other experts. These 
guidelines are not accf"')tabie to the victims. 
A large number of victims will not be covered 
with these guldeUnes and they will be de-
prived of the opportunities of receiving 
compensation. There is.me .,. for the 
co.",letion of the payment of ~nsation. 
The whole matter is stin in •• _. Even 
more than seven years after the December, 
1984 Bhopalgasdlsaster, there are no signs 
of its victims getting compensation in the 
near future. 

The fact that till today not a single vic· 
tims has receivedthe compensation is largely 
the result of the manner in which the State 
Govemmentandthe Union Government have 
handled the issue. 

There is wide apprehenSion among the 
victirns that their arnount of compensation 
will not be adequate. I again urge upon the 
Government to ensure disbursement ot 
proper compensation without wrongtul de· 
nial, harassment and corruption. to the vic· 
tims ot the Bhopal gas disaster. 

I also urge upon the Government to give 
proper e.",hasis on the rehabilitation of the 
victims. The construction ot the SOO-bed 
hospital should be completed in time and the 
Government should also see that proper 
medical tacilities are provided to the victims 
in future. 

On third October. 1991. the Supreme 
Court had perrnitted thecrirninal prosecution 
of Mr. Anderson and others of the Union 
Carbide Corporation in connection with the 
Bhopal gas disaster. What has happened to 
the extradition of Mr. Anderson. the question 
still remains unanswered. The Government 
is silent on this issue. On 7th December 
1984 as so~n as Mr. Anderson arrived in 
Bhopal. he was arrested along with others. 
But atter detaining him at his own Guest 
House for some hours. he was released on 
bail. He was then tak~n to Delhi by a State 
Government aircraft and was then allowed 
to leave the country. This is a fact. This is the 
attitude of the Government towards a per· 
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son who is an accused In criminal prosecu-
tion. Mr. Anderson was listed as accused 
No.1 In this case. What steps has the Gov-
ernment taken for extradition of Mr. Ander-
son? He had been declared as an abscon· 
derfor'ailing to appear before the court. Has 
the Government of India taken up the matter 
with the Govern ment· 0' U.S.A. for the extra· 

• dition 0' Mr. Anderson?" not, w.~y? 

What has happened to the attachment 
, of property otthe Union Carbide Corporation 
and its sUb$idiary in India? I do not know why 
the Government is handling this case with a 
soH'attitude towards this muhinational cor· 
poration. 

All these questions still remain unan· 
swered. But the hon. Minister, while inter· 
vening in the debate, has assured that he 
will look into' the matter. I also request him 
that the valuable suggestions which have 
been put forward by hon. Members from all 
sections, all corners 0' this House, should be 
looked into. All these things the hon. Mi,nister 
Should take care of . " that assurance IS 
given,l am ready to withdraw my Resolution. 

DR. CHINTA MOHAN: Sir, we 
will take aU possible care to see that the· 
victims get the compensation without any 
delay and we will take the views given here 
by the hon. Members also into account. 

MR. DEPUTY SPEAKER: Are you 
. withdrawning your Resolution? 

SHRI SATYAGOPAL MISRA: Sir, I 
seek leave of the House to withdraw my 
Resolution. 

The Resolution was, by leave, withdrawn 

17.19hrs. 

RESOLUTION RE: REVIEW OF DISIN· 
VESTMENT POLICY 

[English] 

MR. DEPUTY SPEAKER: Now we 
", ke up the next Resolution. 

Shri Rupchand Pal. 

SHRI RUPCHAND PAL ( Hooghly) : 
Sir,l beg to move: 

• That this House calls upon the 
Govemment to immediately undertake a 
comprehensive review of the disinvestment 
policy ofthe Govemment in respect of Public 
Sector undertakings". ' 

Sir, at the outset, let me explain 
why I have Drought this Resolution, 

As you know, the Government haS 
decided to dis-invest the equity of the public 
sector undertakings. How was this deCision 
arrived at? What was the motivation, what 
was the modus operndi? Who authorised 
them to do that? All these fundamental 
questions are related to this issue. 

A number of committees were set 
up lor studying the public sector undertak-
Ings. The latest one of SUCh committees was 
the one set up when Shrimati Indira Gandhi 
was the Prime Minister, The report of that 
committee, which reviewed the policies of 
the pUblic sector undertakings under the 
chairmanship of Shri Arjun Sen Gupta· who 
is now representing India at Brussels· had 
never mentioned, had never recommended 
that any portion of the public sector should 
ever be disinvested • 

17.21 hrs. 

[SHRI PETER G. MARBANIANG in the 
Chai~ 

He had said that the public sector 
enterprises should be put into three catego-
ries. One of them was the core sector. In the 
core sector, he has defined what should be 
consinered as the core sector. He Included 
coal, lignite, crude oil, petroleum and naturai 
gas, power, primary steel production, pri-
mary production 01 aluminium, copper, lead, 
zink and nickel and fertilisers and primary 
production of petroleum intermediaries. He 
had said that, may be over the years, some 
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of the public sector undertakings, mostly the 
taken over sector and some not from the 
taken over sector had been suffering cash 
losses, had been very inefficient in the per-
formance. Even in respect of such undertak-
ings, that committee had made the recom-
mendation that in the case of companies 

,which have been suffering cash losses for 
number of years, the Bureau of Public Enter-
prises should examine such cases for capi-
tal restructuring. Then again he had gone 
into the details of the sickness and had 
recommended that those which have been 
incurring cash losses over a continuous 
period of not less than five years, where the 
added value per month per employee was 
less than the average monthly emoluments 
per employee, where the equity capital has 
been wiped out by mounting deficits, even in 
such cases the recommendation was that 
the B.P.E. would thereafter submit a com-
prehensive report to O.I.B. which would then 
make suitable recommendations to the 
Cabinet for revival or for closure. 

But never was there any mention by 
any committee for that matter of dis-
investment.Because there is a financial 
committee, the Committee on Public Unaer-
takings, set up by Parliament. There IS no 
public sector unit which, at some point of 
time or the other, had not been subjected to 

'some study and where some study has 
never been made . be it by some pnvate 
agency experts or by some other govern· 
mental agency or by some financial instltu· 
tion or by some government technical ex· 
perts. Almost all the public sector units -
which number about 246 today - have been 
studied in detail. But no Committee had ever 
recommended that its profit· making under-
taking should be disinvested. Here, Sir, let 
me briefly go back to the philosophy of the 
public sector, how It came, when it came. 
Even from the days of Bcmbay plan it was 
under the leadership of Tata. Birla and oth· 
ers. What was their plea In the BOmbay 
plan? Their plea was that in the Infrastructu· 
ral sector, the private sector could not invest 
much, the Government should come for-

ward, the Government Should build up the 
infrastructure so that the private sector may 
derive the benefit and there was a sugges-
tion also that when the private sector attains 
some sort of matunty, some other thinking 
may be there. Tl'le inclination was there and 
from the aays of 1948 Industrial Revolution 
there were some people, sometimes under 
the Swatantra party ana sometimes within 
the Congress Party Itself who have been 
opposing the public sector. the philosophy, 
the principle of the public sector and for 
which it stands. They have been opposing It 
consistently but never it was so that this 
concept of disinvestment of the public sector 
or forthat malter, the profit making one and 
the core sector itself, or any thinking about 
disinvestment Should come. It came from 
19850nwards when in the days of profligacy 
and reckless borrowing has been made, the 
result of which we are facing today, the price 
we are paying today and the public sector 
undertakings have been forced to borrow 
comercially from the international money 
market at very very high rate. This continued 
and the process of weakening the public 
sector, the core sector, the infrastructural 
sector contlnueo and when we were in the 
midst of economic criSiS and we went to the 
internatIOnal Monetary Fund. the World BanK, 
tor lOan. they considered it to be the oppor· 
tune moment to impose thelrcondillonalitles 
what they had done in Mexico, what they had 
done in Brazil, Argentina and Chile and 
some other countries. In the name of provld· 
ing help they wanted to start the process of 
de-industnahsatlon for a cou ntry like India.Sir, 
on the pressure of IMF and World bank this 
Government just surrendered to the condi-
tions and they decided to disinvest the profit-
making public sector units. About the total 
share already already disinvested during 
1991-92, the deciSion was taken some time 
in November 1991 and in the mean time 
what has happened is 8 per cent of the total 
Govemment shareholding in 31 public sec-
tor enterprises Including Maruti because 30 
lists are available. one IS not mentioned by 
Government, it can be easily presumed that 
it means Marull Itself. the 31st - the total 
amount realised is Rs. 3.038 crores. The 
first question IS: Where trom the Govern-
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ment had the authority to do it? Can the 

. Govemment decide that 'we can sell out 
Delhi because we want some money for 
meeting the expenditure? Can they do it? 
But they have done it, Sir. They may say that 
'Our Party has won, Congress (I) has won'. 
Is it written in their manifesto? Had they ever 
said in the manifesto that if they come to 
power, they will disinvest the public sector? 
No. Sir. Instead. the 1991 election manifesto 
of the Congress Party says: 

''The public sector is crucial to the growth 
of the Indian economy. industry and employ-
ment. However. over a penod of time some 
public sector companies have Decome le-
thargIC. ineffiCient and expensive. The Situ-
ation needs to be set right: 

Even in another part of their mani-
festo they say that in the first 365 days, they 
Will offer stock of public sector companies to 
the workers of public sector companies and 
small and medium investors among the 
general public. Then again. they say that 

. after' .000 days they will think about certain 
areas where the private sector can do the 
things. In no report. In no stuay made by 
consultancies. private or publIC or in no 
Committee report including Mohammad 
Fazal Committee. L.K. Jha Committee and 
Sengupta Committee. such a concept can 
be fourxl. This concept can be found only in 
one place: the World Bank has been consiS-
tently saying that the public sector Should be 
disinvested. 

Sir, without any authOrity, without 
any mandate, this Government has betryed 
the people of India, because It IS not the 
property of this Government. It IS the prop-
erty of the nation that the workers and the 
poor people made their sacrifices to build 
this up. This was once described as 'temples 
of modem India' by Pandit Jawahartal Nehru. 
Even the other day, when Mrs. Gandhi had 
Deen waxing eloquent on public sector, what 
was the language used by here? She said: 

"These are not Simple industries. 
'They are articles of public faith: 

But this is the way you are behaving 
now and strangely enough, there is a com-
petition between the BJP and the Congress 
(I) . The BJP says that the Congress (I) has 
hijacked their economic manifesto and the 
Congress(l) says that the BJP is agreeing 
to their manifesto. But, the BJP's manifesto 
says: 

.. We would make public sector produc-
tive, profitable and invite equity participation 
in some of the public sector units with ade-
quate safeguards." 

But even the adequate safeguard 
that was tnought of by the BJP is not there 
In the action of Congress(l) Government. 
Now, I would like to quote from page 22 olthe 
Janakiraman Committee's second interim 
repon. It says 

.. It IS clear that there was a prior ar-
rangement to sell the shares and the Bank 
nad actea as a conduit lor making the bid: 

This is about the Allahabad Bank of 
India. which had purchased the shares. For 
whom have tney acted as a condUit? They 
nave actea as a condUit for the Bank of 
America. The City Bank. the foreign banks 
have cornered the shares. You have Deen 
pressunslng them by withdraWing the Budg-
etary sUIDPort. You are compelling them to 
depend on supplier'S credit which they 
cannot have. You are just eroding the small 
capital base of the public sector undertaK-
Ings by disinvesting 49 percent of equity. 
The modus operandi of disinvesting as writ-
ten in Janaklraman Committee report IS top 
of the Iceberg. If the full length report of the 
what has happened in connection with disin-
vestment of PSU shares comes at any time, 
morelightwillbethrown.lamgioingyou one 
or two examples. Do not take it for granted 
thatthe people of India. for all times to come, 
torget everything. Do you know the compa-
nies which are dis invested and In which 
sector? They are in the oil sector, stock 
sector and other mostly 1n core sector. I am 
telling you some names only. They are Bharat 
Petroleum Corporation, Hindustan Petro-
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leum Corporation, Madras Refineries, Co-
chin Refineries and Bongaigaon Refineries. 
You know that Oil, in ttieeconomic life of any 
nation, particularly the Third World countries 
is how important, may I have your indul-
gence for reading just a few convnents made 
by the report under the leadership of our 
present respected Finance Minister, Dr. 
Manmohan Singh. This is the book entitled 
Challenge to the South, the report of the 
South Commission. It is mentioned at page 
127: 

.. There are also public enterprises that 
perform a crucial function in strategic indus-
try. In some cases, public ownerwhip may 
respond to the need to exercise national 
control over a critical natural resource. Ex-

. ample is oil. .. 

Specific reference has been made. 
For a Third world country like ours or a 
country like ours In the South public owner-
Ship of strategic areas is essential and oil 
steel etc. are such strategic area. In the 
defence what do you do? Do you just offer 
the strategic area to the enemy? Only a 
traitor can do It. It is a betrayal to the corps if 
you leave the most strategic area to the 
enemy 

You have nationalised the monop-
oly muhi-national oil corf1)anies. You know 
the role of multi-national oil corf1)anies in the 
countries of the South, the Third WOrld. You 
know how they have been involved in top-
pling popular elected Governments. You 
know the relationship beteen MNCs and CIA 
etc. I am not concocting it. You yourself have 
a dmined certain things on the floor of the 
House. But as regard the oil sector. you are 
leaviing it to foreign companies, multi-na-
tional companies, banks and others whO are 

. wOl1(ing as a conduit. There are • many 
others. I am not reading the whole list. The 
Steel Authority of India Limiled and the Bhara! 
Heavy Electricals Limited are giant compa-
nies. They are in the Core Sector. About 
these not only India but the whole Third 
World is proud. India has got such an infra-

structure, such giant corf1)anies Ilkethe SAIL 
and the BHEL. PleaSe listen to Bangladesh. 
What dO the people there say?Please listen 
to the other Third World Countries. Please 
read their comments. We are proud of ·It. 
Even the Third World people are also proud 
of It. But you are handing It over on a planer 
to multinational Companies I am coming to 
the modus operandi. You have done all 
these things under the veil of secrecy, in a 
conspiratorial manner. 

Sir, I am first taking up today news 
only. I am COming to the point of disinvest-
mentlater on. There are so many alterna-
tives available to you to reduce the fiscal 
deficit. Do you do it in your home? Suppose. 
you have a housing property. Do you just 
disinvest It for purchasing your bread, butter 
and chocolates? You do notdo It. Youdonot 
just part with your ancestral property. When 
you do not do it in your individual case, how 
can you do It in the case of the nation? It is not 
yourproperty. You have been electedforfive 
years only. that too not with a majority ver-
dict. Yours is a minority Govemment. There 
is no mandate. There is nothing referred to 
In your manifesto. No Committee has ever 
recommended to you to do this. But still you 
have done it in haste, under the veil of 
secrecy. '(ou have done it. How can you do 
It? What is your modus operandf? 

Sir. have yuou seen today's news-
paper ? About the petroleum prices, what 
has the Govemment decided? It has been 
reported: 

• Cabinet clears free pricing of petro-
goods linked to acC". 

The point is that petroleum prices 
will be determined by the petroleum compa-
nl8s. when did they take the decision? There 
was SUCh a proposal even before. It has 
been contInuing. Before the decision was 
finalised. in the mean time you handed over 
that oil sector to the mutua' funds and finan-
cial institutions who,in their tum, afre wol1(-
ing as a conduit and have been handing it 
over to foreign multinational cOrf1)anies. 
There are many otherallernatives. You could 
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just restructure yourdired Taxes. You could 
mop up black money. You could trace the 
tax-evaders. So, there are many other ave-
nues. Have you explored all avenues, ex-
hausted all such evenues? No. For only 
reducing the fiscal deficit, you are selling the 
nation's property for meeting the current . 
account expenditure. How else can it be 

• describedexceptto say that it is a betrayal of 
this nation? 

I am coming to the pricing aspect 
now. As you know. the book value and the 
n, 'ket value are always different. If you 
hall,~ an ancestral house today and if you go 
to ·"e Aegistrar's office, it will be valued at, 
s) ~s.1 0,000/-. But the market value will 
be tI" .. rent. If you want to sell it, you will get 
As. 5 Lakhs or As. 10 Lakhs. So, the book 
value is one thing and the replacement value 
IS another thing. For example. take the case 
of Bharat Petroleum. The paid-up capital of 
Bharat Petroleum is only As. 50 crores. Do 
you know what is its reserves? h is to the 
tune of As.. 616 crores. 

Will you make the valuation on the 
oasis of paid up capital? They are calculat-
ing d on the basis of 25percentbench- mark. 
If you take the real price earning ratio at 100. 
even then it will be very very conservative. In 
the case of SAIL. a calculation is made. If PI 
E ration is 400 even then we find thatthe real 

. reflection is not there. Can you imagine that? 
They are giving the equity shares to the 
foreign muhinational banks through others 
at 400 times less. This they call patriotism; 
this they describe as new path; this they 
describe as dynamism, vibrant economy, 
market economy. 

If you read the list what do you 
see? TakeforexampletheSteel Authority of 
India Limited which is one of the giant in 
public sector . let me give you a small 
calculation. The Steel Authority of India 
Limited has eight million tonnes of produc-
tion capacity. How much is your calculation 
for modernisation of Ourgapur Steel Plant? 
It is about As.2,500 crores. Modemisation 01 
liSCO is going on d will have 1.8 million 
tonnes capacity. What is the latest calcula-

tion? Leave alone the Japanese calculation 
or the Dastur calculation. What is the com-
mon calculation? The investment required 
is about As. 6,500 crores. And in the case of 
Steel Authority of India limited with its eight 
million.tonnes capacity, it will come to As. 
30,000 crores we consider it is replacement 
value of preventive assets whatever may be 
its paid up capital on the basis of which you 
make calculation. 

I read in thapapers that some people 
entrusted with the disinvestment had said 
we had no experience. we do not know how 
to do it. But they did know how to make a free 
gift of the reserves and others. Actually, 
reserves are given as a free gift. The reserve 
is something six hundred times or seven 
hundred times or even more. Have you read 
the share market priCes of the TISCO share? 
Immediately after decontrol of steel only in 
one day. in just 24 hours. it rose by As. 40. 
They did not wait for that. The benefit had 
gone to the private sector. But they disin-
vested in a hurry the equity of Steel Authority 
of India limited. Oil sector ...... (Interrup-
tions) 

SHRI SRIBAllAV PANIGRAHI (Deog-
arh): In thiS case, who are the beneficiaries? 

SHRI RUPCHAND PAL: I am. coming 
to that. Sir. he is a former Minister, he is one 
of the leaders of ruling party. He should know 
two things. First. the people of the country, 
everyone of them has not invested in mutual 
funds. The benefit will go only to the inves-
tors. How many investors are there? Per-
centage-wise out of 88 crore people how 
many people are going to be benefited atthe 
cost of the nation? Secondly, the Narasimhan 
Committee Report is very much there. What 
has it to say? It says that ultimately these 
public sector finanCial institutions will be 
privatised. 

Then who will accrue the benefit and 
where will the oenefit go? Just reply to it. 
When the public sector shares are dis in-
vested, only a small number of investors will 
be benefited and not the nation. 
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Now, I will come to the Narasimhan 
'Committee's report. If at all you want to 
implement it, it will never be implemented 
because the employees and workers as they 
have shown on 16th of June last, will fight 
tooth and nail. They will not allow it to hap-
pen. But you see, the private sector IS very 
much there. Now, should I asK a question 
through you to the hon. Minister? If you are 
so badly in need of money, why did you not 
disinvest the private sector? You may say 
that it is their ownership. Who told you? Do 
you know? 

SHRI SRIBALLAV PANIGRAHI: Shri 
Swaraj Paul? 

SHRI RUPCHAND PAL: Sir, he is re-
terring to Swaraj Paul and I am reminding 
himself about what he has said. I am coming 
to my point, Sir. Shri Swaraj Paul, when he 
came·to India in connection with Escorts, he 
made a comment: .. Is there any private 
sector in India?" By investing only about Rs. 

.250 crores, the private sector has been 
commanding and controlling about Rs. 
30,000 crores of public money. 

What is the share of Tata In his own 
empire? Should I tell the House what is the 
share? 3.5 percent is the share of Tata in his 
own empire. What is the share of Birlas in 
the private sector Birla empire? It is just 1.8 
per cent and the rest belongs to the nation; 
the rest belongs to the financial institutions. 
Why did you not disinvest it? How much is 
the share of Mafatlal in the whole empire of 
Mafatlal. Their share is cnly 6.6 per cent. 
What is the share of Singhania in the prIVate 
sector of Singhania Group? 

MR. CHAIRMAN: Excuse me, 
please do nol mention their names. You are 
taking the names of Swaraj Paul and others. 

SHRI RUPCHAND PAL: Sir, they 
are all the names of the companies. Tata, 
Birtas ano so on are all the names of the 
companies, the business houses. 

Sir, why did they not disinvest this 
private sector? Why did you not disinvest 
TISCO, where only a small portion belongs 
to Tata, the rest is the nation's property; and 
the financial institutions do have a major 
share. But without doing that, you have di-
luted our indigenous capacity; you nave 
weakened our infrastructure; you have 
hanOed over on a platter, our nation's prop-
erty to the private sector through mutual 
funds and others and through the private 
sector to the monopoly houses ana foreign 
multinationals 

Sir: it has come out - it is not my 
comment - In the Janakiraman Committee's 
report that they were hand in glove with the 
brokers and what should I say, a section of 
the leaders of the public sector and the 
Govmment. You may say that "we have set 
up a Committee - V. Krishnamurthy Commit-
tee", They are laughing when I take that 
name. Shri V, Krishnamurthy Committee will 
come out With its report on what to do and 
what not to do. I do not know whether he still 
continues to be a member 01 Ihe Planning 
Commission. What has come out in the 
paper? The first political casualty - you know 
the name and I am not taking the name - was 
an non. Member of this House he IS still a 
Member of this House and his job is gone, 
Shri V. Krishnamurthy, your esteemed halr-
man olthat very Important Committee to look 
into the disinvestment of PSU's will suggest 
us about the says, about what we should do 
with the public sector in luture. Shri 
V. Krishnamurthy, a member of the Planning 
Commission is t"e founder director of the 
famous FFSL which will kill many others in 
the cabinet. 

MR.CHAIRMAN: That was before 
he became the member of the Planning 
Commission. So there is no need to bring his 
name. He cannot defend himself here. 

SHRI RUPCHAND PAL: He is the 
tounder director and what is his share? I am 
referring to Janakiraman Committee and 
the CBI reports. According to what has 
come out directly or indirectly and according 
to records available - not hearsay, but ac· 
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cording to records, that means records seized 
- it Is 20010 shares that belonged to the 
founderdlractor. Many things are now known 
about him. But they say that he is the man 
who will give the guidance for future. They 
are hand in glove with foreign agencies as to 
how to weaken our foundation, how to 
weaken our Indigenous capacity, how to sell 
out the country, how to start the de-industri-
alisation according to the diktats of the IMF 
and the World Bank. They will say they have 
prepared bundles. Why bundles? Because 
some shares may not be purcha~ed by some • 
people • people may not be interested in 
some. So they have ma~ certain bundles. 
What was the result of the bundles? 

I am speaking about one Rs. 10 
share only which was sold. It was selling at 
Rs. 30 or something like that. Even if you 
take it as Rs. 40 what was the market price 
of this share? 

The market price was Rs. 250 . It 
was being sold at Rs. 29, Rs. 30, or RS.3S. 
Do they not know what is the market price? 
Everyday the details of the market price are 
coming to them. After de-control of Steel 
price all the benefits will be derived by the 
new holders of equity; a bOnanza to them. 
Before the changes in oil price they sell it out 

, and after that they take a decision about the 
rice that can be fixed by the oil companies 
themselves. How Public Sector came? It 
was not that simply inspired by as to what 
had happened in USSR. The concept came 
a planned economy and all that we inherited 
from the days of our freedom struggle.ldo 
not know whether the Congress-I people 
read their own history. In the 30s itself there 
was a debate and the outcome was the 
concept of planmng. There was a committee 
under the 'leadership of Subhash Chandra 
Bose andwe know about recommendations 
that were made. The concept of Central 
planning was the heritage of the freedom 
struggle. It is a betrayal to the freedom 
struggle when without any mandate, without 
any authOrity, without any reference to the 
people, without any referendum, without 
consulting the Parliament,theydlslnvest such 
strategic areas as 011 sector ,steel etc. and 

hand it overto the multi·national companies. 
It is a betrayal to the cause of the freedom 
struggle. What else can I say? Now the 
scandal has come out. The relationship 
between the dealers in Public Sector bond 
,the portfolio of nationalised banks, the 
brokers etc is well known now.These same 
people have been authorised to determine 
the methodology of evaluation of shares for 
disinvestment. 

18_00 hrs. 

Sir, this Government has embarked 
on a disastrous path. They are out to destroy 
whatever achievement we had made over all 
these decades. Otherwise, how can you 
explain the disinvestment, overnight, of the 
core sector and that too in a very suspicious 
manner, under the veil of secrecy and the 
Govemment's subsequent decisions -com-
plimenting and supplimenting -10 assist the 
private sector who had the equity shares 
with them? There were several other ways 
by which the money could be mobilised. I 
have said one way and that is about the 
increase in Direct taxes and others. We 
have been suggesting all these years that 
there is enough black money in the country. 
If you have the political will to mop up the 
blackmoney, you can unearth it. People are 
continuously evading tax; you know their 
names; you have given us the names. These 
are the altematives. But many otheraltema-
tives are also there. I will come to one such 
alternative. It is a strange thing that the 
public sector undertakings do have a re-
tained profit of more than Rs. S,OOO crores. 
Could you not use the retained profit? The 
irony of the Situation is that the Government 
is asking the public sector undertakings to 
maintain their retained profitand at the same 
time, eroding their small equity base. Would 
the Government not use that retained profit 
of the public sector undertakings for the 
exigency,for the situation that might have 
cropped up? We do not agree that any such 
situation has cropped up. It was a simple 
case of surrender. They have said that they 
should bring down the fiscal deficit to five per 
cent. The target announced in the Budget 
speech was Rs.2,SOO crores and it has now 
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gone upto RS.3,ooo crores and something. 
What have you done with the money? Has it 
been used for revamping the sick industries 
orfor providing credit to the National Textile 
Corporation where more than 65,000 work-
ers have been declared surplus and thrown 
to the streets? Has it been usecl for looking 
after the interests of the 4.5lakhs of workers 
for whom they are proposing Golden Hand 
Shake? No. 

MR.CHAIRMAN: May I interrupt 
for one minute? Just to remind the hon. 
Members, I may say this that we have ex-
tended the time for the Private Members' 
Business upto 18.10 hours, since we have 
started ten minutes late. 

SHRI RUPCHAND PAL: Sir, there 
was a suggestion and this was a suggestion 
made not by us, but by the Standing Confer-
ence of Public Enterprises [SCOPE] in reply 
to a question, two days back, on the 15th 
July. It is said by the hon. Minister; 

" The SCOPE has suggested in 
one of the Board Meetings held in August 
1990 that the funds generated by disinvest-
ment of public sector undertakings' equity 
should be used specificaily for reval11>ing. 
upgradation and modemisation of public 
undertakings and should not be usecl to 
cover budgetary deficits·. 

Govemment have noted the sugges-
tions but what is the result of noting? As per 
the announcement made by the Finance 
Minister in his budget speech for 1992-93, 
As. 1,000 crore raised by way of further sale 
of shares 0' public sector undertakings dur-
Ing 1992-93 are proposed to be contributeCI 

. towards the National Renewal Fund which 
wiD be used for retraining ,re-employment. 
rehabilitation, etc., of the affected workers 
as a result of modemisation and rationalisa-
tion. 

They just do not listen to their own 
convnittee. And this is the reply given by 

them. How shameless can they be? They 
are doing' one thing and they are saying 
another thing . Rs 2,500 crore, as has been 
saId in the budget speech, have been used 
for fiscal deficit reduction and that 1,000 
proposed will also never be used for revamp-
ing etc. It will also be written off by your 
current expenditure. This is the way they are 
behaving. (Interruptions) . Out of Rs. 3,038 
crore. they have made a reference to Rs. 
1000 crore. As you remember, in the budget 
speech, you have said that Rs. 2.500 crore 
will be used to meet the current expenditure. 

In Sanskrit, there is one saying: 

"Rinam Kritva Ghritam Pivet" 

But here it is something more seri-
ous. They will go on enjoying themselves. 
They are selling the country. They are 
selling the industry. They are selling the 
infrastructure. They are selling the core 
sector. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) SHRI 
P.K. THUNGON: Sir. we are not selling the 
country. We are trying to improve the econ-
omy of the country. I would like to refute this 
charge very seriously. 

MR. CHAIRMAN: You will get your 
til'Tl(' (Interruptions) Please do not interrupt. 
(Interruptions) Mr. Rupchand Pal, you con-
tinue. You have built up your case beauti-
fully. 

(Interruptions) 

SHRI RUPCHAND PAL: India is 
not empty. It is very rich. OVerthe years what 
we have built up, many other Third Worlo 
countries could not do (Interruptions) 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COl. RAM SINGH): But 
why is there such an allegation from a re-
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splonsible member like you? 

SHRI RUPCHAND PAL: I am 
rather constrained to say that I would have 
been very happy had I do not use such harsh 
words about Congress [ij because Con-
gress [I] has forgotten its own history. The 
COngress has forgotten the freedom struggle 
and its commitment to the nation. 

( Interruptions) 

Today. the total book value ofthe public 
sector enterprises is about Rs. 1.13,234 
crore. But the replacement value will be 
about hundred times. If we calculate the 
arithmetic, then it will come out that in a 
country with 85 or 86 crore of people each 
Indian has per capita asset of mofre than Rs 
1 lakh in that sense. 

MR. CHAIRMAN: Honourable 
Rupchand Pal. you may please continue 

. next time because time is over now. 

Now. the House will take up the next 
item. namely. Statement by Minister of Par-
liamentary Affairs. Shri Ghulam Nabi Azad. 

18.11 hrs. 

BUSINESS OF THE HOUSE 

[English) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
With your permission. Sir. I rise to announce 
that Government Business during the week 
commencing 20th July, 1992. will consist of: 

1. Consideration of any item of 
Govemment Business carried 
over from today' order paper. 

eration and passing of the 
Capital Issues ContrOl) Re-
peal Bill. 1992. 

3. Consideration and passing of: 

(a) The Rubber (Amendment) Bill. 1992. 

(b) 

(c) 

The Air Corporations (Trans-
fer of Undertakings and Re-
peal) Bill, 1992. 

The Banking Companies 
(Acquisition and Transfer of 
Undertakings) Amendment 
Bill 1992. 

MR. CHAIRMAN: The House will now 
take up submissions by Members. 

[ Translation) 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman, Sir,l request that the follow· 
ing items may be included in the next week's 
agenda:-

1. To maintain and preserve the 
identity of Teerthraj Pushkar -
the centre of devotion for mil-
lions, the earth and sand 
accumulated over the years 
should be dredged out and 
the natural water sources 
opened and the Department 
of Toursim should formulate a 
comprehensive plan for the 
overall development of the 
area. 

2. Electronic exchanges be es-
tablished in the famous mili-
tary cantonment of Nasirabad 
as well as in Teerthraj Push-
kar and both of them be linked 
with the S.T.D net work. 

18.12 hrs. 

2. Discussion on the Resolution [English) 
seeking disapproval of the 
Capital issues (Control) Repeal SHRI SUDHIR GIRl (Oontai): Sir, I 
Ordinance, 1992 and consid-
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request that the following items may be 
included in the next week's agenda:-

1. Regarding delay in clearance to the 
Subamarakha Project by Department of 
Environment and Forests. 

2. Regarding incidence of unemploy-
. ment in the country which has been further 

aggravated by the exist policy pursued by 
the Union Government. 

SHRI BRAJA KISHORE TRIPA-
. THY (Puri): Sir, I request that the following 
items may be included in the next week's 
agenda:-

1 Regarding necessary of further en-
hancement of royalty on coal which has 
become one of the paramount importance 
for Orissa and other coal producing States of 
the country. 

2. Regarding necessity of special 
Central assistance to Orissa to help the 
victims of the cyclonic storms there. 

SHRI V. OHANANJAYA KUMAR 
(Mangalore): Sir,lrequestthatthefollowing 
items may be included in the next week's 
agenda:-

1. Regarding evolving a policy for res-
ervation of a minimum of 50 per cent jobs in 
any private or public sector industry for 
candidates from within the district where the 

• industry is established. 

2. Regarding earty clearance of all the 
pending power projects in Kamataka and 
provide sufficient finance to the Mangalore 
Super Thermal Power Project. 

MR. CHAIRMAN: Now '''t' HOUS6 
wiD take up Statement by Minish!! I)f State, 
Shri M. M. Jacob. 

Intrusion into Indian Territory 
by Mya'!mar Army Personnel 

(Translation] 

OR. LAXMINARAYAN PANDEYA 
(Mandsawr): Mr. Chairman, Sir, the Minister 
of State in the Ministry of Home Affairs is 
making a statement, but he is doing so 
without giving us any prior information. He 
should have informed us earlier. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM NABI 
AZAO): It was before the BAC for considera-
tion. 

18.13hrs. 

STATEMENT BY MINISTER 

Intrusion Into Indian Territory by Myan-
mar Army Personnel 

THE MINISTER OF STATE IN THE 
MINISTAYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY (SHRI M.M .• 
JACOB): As promised on 15th July 1992, I 
have since obtained some details about the 
recent intrusions by Myanmar army person-
nel into Mizoram. 

A few incidents have come to no-
tice where armed personnel from Myanmar 
intruded into Indian Territory generally in 
search or pursuit at their own citizens and 
insurgent groups. Here It may be noted that 
the intematioal border passes through diffi-
cult terrain and itis not easy to seal it entirely. 

The matter of intrusions has been 
taken up with the Government of Myanmar 
at the diplomatic level. It has been conveyed 
to them that we view with grave concern the 
recent incidents of intrusion into our territory 
by their armed personnel and the harass-
ment which Indian nationals living in our 
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border vHlagessuffel'8d at their hands. They THE MINISTER OF STATE IN THE 
have been requested to take Immediate MINISTRY OF FINANCE (SHRI DAlBIR 
necessary steps to praventthe recurrence of SINGH): I beg to lay on the Table a copy of 
such Incidents. the Notification No. 10122190-NRI-CELL 

Meanwhile, the securltyforcesdeployed 
along the border have intensified their pa-
trolling and surveillance. This matter has 
been taken up and would befurther pursued 
at the border liaison meetings at the Field 

• Commanders level. 

18.15h .... 

PAPERS LAID ON THE TABLE 

Notification Under Foreign Exchange 
Regulation Act, 1973 

[English) 

MR. CHAIRMAN: We have some 
supplementary list of business. Shfi Dalbir 
Singh. 

(Hindi and English versions) published in 
Gazette of India dated the 17th July,l992 
together with an explanatory memorandum 
regarding exemption to persons who have 
been resident outside India from the obliga-
tion of surrttnder of their foreign currency 
assets held abroad when they return to India 
issued under section 14 of the Foreign Ex-
change Regulation Act, 1973 [Placed in 
library - see No. L T-2258192j 

MR. CHAIRMAN: The House stands 
adjourned to re-assemble on Monday, the 
20th July,1992 at 11.00 a.m. 

18.17 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday. July 20. 1992/ 
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